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LOK SABHA DEBATES

LOK SABHA

Thursday, March 14, 2013/Phalguna 23, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mapam Speaker in the Chair)

REFERENCE BY THE SPEAKER
Terrorist attack at CRPF camp in Srinagar
[English]

MADAM SPEAKER: Hon. Members, as you are
aware, five CRPF jawans are reported to have been killed
and several others injured in a terrorist attack at the
CRPF camp in Srinagar, Jammu and Kashmir on 13th
March, 2013.

Such acts of extremist and terrorist violence deserve
to be condemned in the strongest terms. Let us reiterate
our resolve to stand united in our fight against terrorism
in all its manifestations.

The House expresses its profound sorrow on this
tragic incident which has brought pain and suffering to
the affected families.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.01 hrs.

The Members then stood in silence for a short while.

[English]

MADAM SPEAKER: Now Question Hour. Q. 241—
Shri Anant Kumar Hegde.

...(Interruptions)
[Translation]

SHRIMATI SUSHMA SWARAJ (Vidisha): Madam
Speaker, | have given the naotice. ...(Interruptions)

MADAM SPEAKER: Sushmaji, | have received your
notice and | have seen it. Please take it up at 12 O'clock
during the Zero Hour.

...(Interruptions)

SHRIMATI SUSHMA SWARAJ: Madam Speaker, only
this does not complete our responsibilities. ...(Interruptions)
The Government should issue a proper statement in this
regard and explain how and why this took place?
...(Interruptions)

MADAM SPEAKER: Please raise it at 12 O'clock.
...(Interruptions)
MADAM SPEAKER: You as well, raise at 12 O'clock.
11.03 hrs.

At this stage, Shri R. Thamaraiselvan and some other
hon. Members came and stood on the floor near the
Table.

...(Interruptions)
[English]

MADAM SPEAKER: Please go back. This is
something serious.

...(Interruptions)

MADAM SPEAKER: | know that. You go back to
your seats. What do you want me to do? Please go
back.

...(Interruptions}

MADAM SPEAKER: | know but we should raise it in
the House.

...(Interruptions)
[Transiation]
MADAM SPEAKER: Sushmaiji is speaking at present.
...(Interruptions)
[English]

MADAM SPEAKER: You have to go back to your
seats.

...(Interruptions)

MADAM SPEAKER: Mr. Minister, are you responding?
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THE MINISTER OF STATE OF THE MINISTRY OF
DEVELOPMENT OF NORTH EASTERN REGION AND
MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH
GHATOWAR): Madam, the Home Minister will make a
statement in this regard...(Interruptions)

[Translation]

SHRIMAT! SUSHMA SWARAJ: Madam Speaker, |
want to say that they are killed there and here tributes
are paid to them. This is just a formality. Is this the limit
of our responsibility that we just stand up in the House
and pay our tributes? We want the Government to issue
a full statement in this regard. ...(Interruptions)

| would like to say with request that the five martyrs.
...(Interruptions) Madam Speaker, one of them in from
my constituency. ...(Interruptions)

MADAM SPEAKER: He is saying that the Hon. Home
Minister would make a statement at 12 O’clock.

...(Interruptions)
[English]

MADAM SPEAKER: Please go back. | will allow you
to speak. .

...(Interruptions)

MADAM SPEAKER: Please go back.
...(Interruptions)

MADAM SPEAKER: Nothing is going on record.
(Interruptions)...”

MADAM SPEAKER: Please go back to your seats.
What is all these happening?

...(Interruptions)
[Translation]

SHRIMATI SUSHMA SWARAJ: We keep on holding
talks with them and they behead our soldiers. Sometime
they play cricket with us. How they have killed five soldiers
and we get to read in newspapers that there was
information. ...(Interruptions)

*Not recorded.

Written Answers to Questions 4

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Power Tariffs

*241. SHRI ANANT KUMAR HEGDE:
SHRI ARJUN ROY:

Will tlie Minister of POWER be pleased to state:

(a) the details of the power tariffs charged and the
profits earned by the thermal and hydro power generating
companies in the public and private sectors dining each
of the last three years and the current year, company-
wise;

(b) the prices at which power is being sold by these
companies to big consumers;

(c) whether these power generating companies have
increased the power tariffs more than two folds over the
years;

(d) if so, the details thereof and the reasons therefor;
and

(e) the mechanism put in place by the Government
to regulate power tariffs?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI! JYOTIRADITYA M. SCINDIA): (a) and (b)
The tariffs of electricity generating units supplying electricity
to more than one State are regulated by the Central
Electricity Regulatory Commission (CERC) as per
provisions of the Electricity Act, 2003 and policies and
regulations made thereunder. The details, company-wise,
of the power tariffs as determined by CERC for the public
and private sector generating units regulated by it for
sale to distribution licensees for the period 2009-10 to
2012-13 are given in the enclosed Statement-l. The tariffs
of electricity generating units supplying electricity within
one State are regulated by the respective State Electricity
Regulatory Commission (SERCs) and Appropriate
Government in such cases is the State Government.

Statement-ll indicating the profits of the central public
sector companies as reported by them is enclosed. The
data related to profits of the private sector companies is
not kept by the Ministry of Power.
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(c) and (d) Based on the available information, the
unit-wise tariff for public and private sector generating
companies has not increased two fold in the last three
years except for gas based plants at Auraiya and Faridabad
and the Hydro projects at Salal due to increase in gas
prices and levy of water cess in J&K since 2010-11
respectively.

{(e) As per the provisions of the Electricity Act, 2003,
power tariff is not regulated by either the Central or State
Governments. The tariff at which power is sold by power
generating companies to distribution licensee is determined
under the Electricity Act, 2003 and the policies made
thereunder.

Statement |

Details of the power tariffs as determined by CERC and charged by the public and private sector generating units
regulated by it for sale to distribution licensees for the period 2009-10 to 2012-13 are as under

Sl Name of the Company Year

No. 2009-10 2010-11 2011-12 2012-13

1 2 3 4 5 6

A. Public sector generating companies

1. NTPC
Coal Based Station
Singrauli St-1 Ph-| 1.48 1.81 1.82 1.66
Singrauli St-I Ph-ll 1.48 1.81 1.82 1.66
Singrauli St-ll 1.48 1.81 1.82 1.66
Rihand-1 1.83 2.10 2.28 2.03
Rihand-II 2.06 224 2.36 2.06
Rihand-HI 3.52
Badarpur 3.30 3.91 4.28 4.62
Unchahar-I 247 2.77 3.33 3.37
Unchahar-I| 2.58 2.92 3.51 3.61
Unchahar-(l| 2.97 3.30 3.81 3.85
Dadri-| 2.93 3.31 3.98 3.94
Dadri-ll 3.96 3.93 4.25 4.52
Tanda 3.01 3.15 4.07 3.45
Farakka Ph-I 2.81 3.60 4.21 3.59
Farakka Ph-ll 2.81 3.55 4.21 3.59
Farakka Ph-lil 4.50
Kahalgaon-| 271 3.01 3.77 3.18
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2 3 4 5 6
Kahalgaon-I! 291 3.24 3.84 3.50
TSTPS-I 1.80 2.35 294 2.41
TSTPS-II 1.80 2.34 2.84 2.34
TTPS Ph-l 1.71 1.71 1.80 1.91
TTPS Ph-li 1.71 1.71 1.80 1.91
Korba Ph-| 1.08 1.23 1.36 1.60
Korba Ph-li 1.08 1.23 1.36 1.60
Korba-ill 2.65 2.38 2.48
Sipat-I 2.49 2.88
Sipat-Il 1.96 2.01 2.18 2.59
Vindhyachal-| 1.83 217 2.38 2.22
Vindhyachal-li 1.90 2.19 2.36 2.22
Vindhyachal-li 2.22 2.52 2.68 2.55
Ramagundam-l & Il (Ph 1) 1.87 2.01 2.15 217
Ramagundam-l & Il (Ph I) 1.87 2.01 2.15 217
Ramagundam-Iil 2.10 247 2.74 3.01
Simahdri-1 2.38 2.60 3.20 2.94
Simahdri-Hl 3.78 3.64
Gas based station
Anta 3.19 3.82 4.33 4.80
Auraiya 299 3.47 4.46 5.98
Dadri (Gas) 3.10 3.47 419 5.08
Faridabad 2.7 3.27 4.31 5.36
Kayamkulam 7.61 9.24 14.31 12.90
Kawas 3.42 3.30 3.83 3.73
Gandhar 2.35 3.39 3.83 3.78
NHPC
Dhauliganga 3.15 3.18 3.30 2.84
Tanakpur 2.08 2.15 223 2.21
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2 3 4 5 6
Sewa-ll 4.67 4.87 4.54
Dulhasti 6.85 6.77 7.21 6.71
Loktak 2.31 2.45 2.60 2.66
Bairasiul 1.34 1.39 1.45 1.47
Uri 2.32 1.88 222 2.06
Salal 0.93 1.29* 2.20* 2.16
Chamera-I 1.97 2.00 220 1.91
Chamera-ll 3.18 3.13 2.94 2.72
Rangit 3.42 3.46 3.51 2.75
Teesta-V (Prov.) 2.51 2.51 2.55 2.19
Chamera-lil (Prov.) 3.93

*with effect from 11.11.2010, water cess @ Rs. 1.21 per unit was levied in J&K.

THDC

Tehri HPP 7.39 6.08 4.65 5.64
Koteshwar HEP 8.12 5.4
NEEPCO Ltd.

Kopili 0.92 0.99 0.87 1.15
Khandong 1.58 1.53 1.96 2.55
Kopili 1 1.71 1.53 1.84 1.80
Ranganadi HEP 3.43 2.46 3.14 2.67
Doyang HEP 4.52 4.37 4.99 3.97
Assam GBPP 2.52 3.16 2.87 3.24
Agartala GTP 2.35 3.08 3.19 3.52
DvC

BTPS 2.36 2.66 2.81 3.08
CTPS 2.56 2.86 3.35 3.70
DTPS 2.89 3.41 4.23 4.27
MTPS (1 to 3) 2.86 3.16 3.67 3.77
MTPS (4) 3.28 3.58 4.08 4.15
Hydel (Total) 2.53 2.72 3.06 3.19
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1 2 3 4 5 6
6. SJVNL 2.90 2.92 2.89 3.02
7. NLC (Neyveli Lignite Corporation Ltd.)
TPS-I 2.62 2.83 2.99 3.18
TPS-1 (Expn.) 3.07 3.1 3.15 3.12
TPS-Ii Stage-I 2.27 2.37 2.48 2.54
TPS-II Stage-ll 2.30 2.40 2.50 2.54
Barsingsar 3.03 3.10
B. Joint Venture Company
1. NHDC Ltd. (A JV of NHPC Ltd. & Govt. of MP)
Indira Sagar 2.9 2.69 2.02 2.34
Omkareshwar 3.67 3.42 2.96 2.87
2, Aravali Power Co. (APCPL), Jhajjar 5.52 5.02
(JV of NTPC, Govt. of Delhi & Haryana)
3. NTPC SAIL Power Co. Ltd. (NSPCL), Bhilai 2.96 3.00 3.85 4.24
4. Ratnagiri Gas & Power (RGPPL) 4.71 3.80 3.76 4.31
(JV of NTPC, GAIL, Govt. of
Maharashtra and Banks)
C. Private Sector Company
1. Torrent Power Ltd.—Sugen 3.64 3.33 3.59 5.26
2. Maithon Power Ltd. 3.58 3.52
3. Udupi Power Corporation Ltd. 2.08 2.53 2.78

Note:- Blank spaces indicate that plants were commissioned after that period.

Statement Il

The profits of the central public sector companies as reported by them are given as under

NET PROFIT (Rs. in crores)

Sk.No. Name of companies Year
2009-10 2010-11 2011-12
1 ' 2 3 4 5
A. Public sector generating companies
1. NTPC 8728.20 9102.59 9223.73
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1 2 3 4 5

2. NHPC 2091.00 2167.00 2772.00
3. THDC 479.95 600.48 703.83
4, NEEPCO 289.38 263.57 219.12
5. DVC 299.89 (120.23) (858.07)
6. SJVNL 972.74 912.13 1068.68
7. NLC (Neyveli Lignite Corporation Ltd.) 1247.46 1298.33 1411.33
B. Joint Venture

1. NHDC Ltd. (A JV of NHPC Ltd. Govt. of MP) 212.30 304.13 646.90
2. APCPL, Jhajjar -37.64 34.15
3. NSPCL, Bhilai 83.93 191.23 194.23
4, RGPPL 49.00 505.00 1089.00

(including tariff
arrears of

Rs. 776 crore
for 2007-09)

Note: Profit for the financial year 2012-13 have not been finalized.

[English]
Drinking Water and Sanitation Facilities in Schools

*242. SHRI RAVNEET SINGH:
SHRI AJAY KUMAR:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the total number of schools in the country along
with the number of schools that do not have adequate
drinking water and sanitation facilities, State/UT-wise;

(b) whether the Government has set any targets to
provide drinking water and sanitation facilities in all the
schools;

(c) if so, the details thereof including the funds
earmarked for the purpose;

(d) whether the directions of the Supreme Court on
the subject has been complied with and if so, the details
thereof; and

(e) the other steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) The State/UT-wise total
number of Government schoals in the country and those
that do not have drinking water and toilet facilities, as
per information provided by the Ministry of Human
Resource Development is given in the enclosd Statement.

(b) and {(c} As per information provided by the Ministry
of Human Resource Development, the Right of Children
to Free and Compulsory Education (RTE) Act, 2009
provides a time frame of three years from the
commencement of the Act for completion of school
infrastructure. As part of the implementation of NRDWP
and NBA, States have been urged to target coverage of
all rural Government schools with drinking water and toilet
facilities by the end of 2012-13. The Central funds under
the Sarva Shiksha Abhiyan (SSA) of Ministry of Human
Resource Development, are released to the States/Union
Territories for implementation of interventions approved
under the Annual Work Plan and Budget (AWP&B) of
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that State. Under SSA a total allocation of Rs. 974 crore
has been made for construction of toilets in the year
2011-12 covering ali States/UTs. Under National Rural
Drinking Water Programme (NRDWP) of Ministry of
Drinking Water and Sanitation, though funds are not
separately earmarked for the purpose, States/UTs can
provide drinking water supply facilities to all Government
rural schools by utilising NRDWP (Coverage) funds
released to them. Further under the Nirmal Bharat Abhiyan
(NBA), formerly known as Total Sanitation Campaign
(TSC), though there is no separate allocation earmarked
for school toilets, school sanitation is an integral
component wherein Central assistance is provided to
States/UTs for provision of toilet units separately for boys
and girls in ail Government rural schools which do not
have a toilet facility. Schools opened prior to 2007 can
be covered under Nirmal Bharat Abhiyan (NBA). Beyond
2007, all new school buildings are sanctioned as
composite buildings under Sarva Shiksha Abhiyan (SSA)
of Ministry of Human Resource Development with facilities
for girls and boys toilets and drinking water.

MARCH 14, 2013

to Questions 16

(d) and (e) The Hon’ble Supreme Court in Writ
Petition (Civil) No0.631 of 2004 in the matter of
Environment and Consumer Protection Foundation vs.
Deihi Administration and Others, has directed, in its order
dated 3.10.2012, all States and Union Territories to ensure,
inter alia, providing toilet facilities for boys and girls and
drinking water facilities, if not already provided, within six
months. The SSA seeks to augment school infrastructure
with the objective of meeting Right to Education Act
requirements for which so far 8,53,624 toilets and 2,29,840
drinking water facilities have been sanctioned across the
States/Union Territories. Under NRDWP, from 2010-11 till
10.3.2013, 82,245 rural schools have been provided with
drinking water supply facilities and 2,87,654 toilet units
have been constructed under NBA. Moreover in
compliance of the Hon. Supreme Court’'s order the Ministry
of Drinking Water and Sanitation has written to Chief
Secretaries of all States on 9th October, 2012 to
personally review the position and give instructions to
the concerned officials to comply with the Court’s
directions.

Statement

State/UT-wise total number of schools and the schools without drinking water and toilet facilities as per information
provided by Ministry of Human Resource Development

State/UT Total No. of Schools without Schools without Schools without

Schools girls’ toilets boys’ toilets drinking water
facility

1 2 3 4 5

Andaman and Nicobar Islands 411 86 61 15
Andhra Pradesh 91146 47594 23718 14325
Arunachal Pradesh 4135 2873 2034 1016
Assam 44233 21999 7863 5098
Bihar 71841 35745 19310 4662
Chandigarh 191 8 2 0
Chhattisgarh 49371 28778 17045 3884
Dadra and Nagar Haveli 297 104 72 5
Daman and Diu 104 10 5 1
Delhi 3687 225 30 0
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1 2 3 4 5
Goa 1115 351 98 8
Gujarat 34392 9661 300 96
Haryana 17988 2532 879 89
Himachal Pradesh 17071 3770 1163 238
Jammu and Kashmir 24309 18735 13548 4967
Jharkhand 41922 13950 9249 4152
Karnataka 55698 3283 2133 967
Kerala 6690 815 364 148
Lakshadweep 59 10 5 0
Madhya Pradesh 113193 35494 7878 3364
Maharashtra 71066 20188 3723 5479
Manipur 2667 159 100 194
Meghalaya 7831 4931 2992 3194
Mizoram 2670 1270 469 314
Nagaland 2230 863 278 645
Odisha 62720 38844 13116 6442
Puducherry 598 38 5 0
Punjab 23539 3703 753 19
Rajasthan 89242 25145 6576 5550
Sikkim 1045 223 53 53
Tamil Nadu 41203 16110 5346 1027
Tripura 5016 2729 1060 1105
Uttar Pradesh 154277 29088 12250 3240
Uttarakhand 19082 5193 1875 1257
West Bengal 81481 38719 7594 1978
Total 1142520 413226 161947 73532
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Commercial Utilisation of Surplus Railway Land

*243. SHRIMATI JYOTI DHURVE:
SHRI ANANTHA VENKATARAMI REDDY:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of the locations/sites identified by the
Rail Land Development Authority (RLDA) for commercial
utilisation/development and the revenues likely to be
generated as a result thereof, zone-wise;

(b) the present status thereof in respect of each of
the locations/sites identified for the purpose;

MARCH 14, 2013
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(c) whether RLDA has shortlisted/finalised the
developers for the purpose and, if so, the details thereof
along with the rates offered and the revenues likely to
be earned therefrom; and

(d) the other steps taken/being taken by the Railways
for commercial utilisation of surplus railway land?

THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) to (c) Zone-wise details of the
location/sites identified by the Rail Land Development
Authority as amenable for commercial utilization/
development and the revenue likely to be generated is
as under:

8. Zonal No of Station (Division) Site particulars Areain Approx. Site Status
No.  Railway sites site (Ha) Potential
(Rs. in crores)
1 2 3 4 6 7 8
1. Central 1 Thane (Mumbai) 080 A Consuttancy contract Invited
2. East-Central 2 Gaya (Mughal Sarai) Gautum Budh Insfitute 057 462 Developer Fixed (lease premiums/
revenue likely to be generated
Rs. 1.85 crore)
Raxaul (Samastipur) On station approach Road 1.20 Consuftancy contract Finalised
3. East-Coast 1 Visakhapatnam (Waltair) ~ Daba Gardens (Ambedkar circle) 0.20 ) Bid is being invited
4. North East 2 lzzatnagar Shahamatganj 14.68 4 Under Consultancy study
lzzatnagar Cluttervuckgani 55.27 Consutancy contract to be fixed
5. North West 1 Ajmer Ajmer 0.30 8 Consuttancy Finailzed
6. North Central 2 Gwalior (Jhansi) Kampoo Kothi 0.60 227 Under Consultancy study

Gwalior (Jhansi)

Gola KaMandir (closed NGstn) 1.30

Developer Fixed (lease premiums/
revenue likely to be generated
Rs. 26.24 crore)

7. North Frontier

8. Northem

1

Siliguri {Katihar)

Delhi (Dehi)

Badli (Delhi)

Amritsar (FZR)

Burdwan Road 1.20 7 Bids under invitation

Old steam loco shed 15.50 2420.51 Developer Fixed (lease premiums/

Sarai Rohilla revenue likely fo be generated
Rs. 1651.51 crore)

Near Badli Station 0.70 Under Consultancy study

Near Railway Colony No. 2 0.25
on Main GT Road

Under Consultancy study
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1 2 4 5 6 7 8
Amritsar A Block Railway Colony 126 Under Consultancy study
opposite Judicial Quarters
near Cantonment Area
Chandigarh Ambala Plot No. 14 2351 Under Consultancy study
Plot No. 15 3.52
Katra (Firozpur) Katra 428 Bid under invitation
Brar Square New Delhi 520 Under Consultancy study
9. South Central Hyderabad (Hyderabad)  Air Space over PRS, Hyderabad 0.40 55.55 Proposed for de-entrustment
Hyderabad Nizamabad Railway Station 0.24 Under Consultancy study
Secunderabad (Hyderabad) Near Moulali fyover 8.90 Final Consultancy report submitted
Vijaywada (Vijaywada) Near Rly Hospital 0.15 Bid under invitation
Aurangabad (Nanded) Part of old ITDC Hotel 3.90 Area under verification with State
Gowt.
Guntakal (Guntakal) In Rly Colony 0.02 Under Consultancy study
Guntakal (Guntakal) In Rly Colony 0.03 Under Consultancy study
10.  Southem Chennai (Chennai) Kakkapalam, Padi, 5 kms 2.10 49.85 Bid to be invited
from ICF
MTP (Chennai) Built upfair space at Metro 2.20 Under Consultancy study
stations
Chennai Esplanade 0.10 Under Consultancy study
Salem (Salem) 2 plots at Salem market station 0.33 Under Consultancy study
Nagaptinam (Tiruchirapall) 1 plot at station 0.13 Under Consultancy study
Pattukoti (Tiruchirapalli) 3 plots at station 0.80 Pended for time being
1. South-Westem Bangalore City (Bangalore) On platform road 1.01 779 Developer Fixed (lease premiums/
revenue likely to be generated
Rs. 27.90 crore)
Bangalore Cantt. Bangalore 1.1 Under Consultancy study
12. Weslem Rajkot (Rajkot) Old Surendra Nagar Station 24.69 2674 Under Consultancy study
-do- Rajkot-Lakhajinagar Section 289 Consultancy contract to be fixed
-do- MORBI-Workshop 335 Under Consultancy study
Mumbai (Mumbai) Bandra (East) 450 Land verification under way with State

Gowt.
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Rajkot (Rajkot} Morbi-Store 185 Consuttancy contact finalised
Jamnagar (Rajkot) Old station area 1.00 Bids under inviation

13, South-East Central 2 Raipur (Raipur)

Raipur (Raipur)

On Highway opp. Zone II/BMY  91.00

Urkura-Wagon Repair Shop  137.00

Under Consultancy study. Potential
under assessment.

Under Consultancy study.

14, Kolkata Metro 14 Tollygunj Station Air space over station 0.59 14.95 Under Consultancy study
Bansdroni Station Adjacent to the Bansdroni 0.30 Under Consultancy study
station bldg.
Chandni Chowk Station Dispersal bidg. 003 Under review because NOC not given

New Garia Station

Between Central Station
and M.G. Road

Central Station

by Kolkata Municipal Corporation

Air space over New Garia Station 0.90

Air Space Central Stn. 0.08
at Eden Hospital-2

52 A8B CR Avenue 0.48

53 CR Avenue Air Space 0.47

53 CR Avenue Ground Space  0.03

56 CR Avenue 0.30
57 CR Avenue 0.08
At Eden Hospital exits of 0.09
Central Station

Opposite Eden Hospital 0.06

(858 CR Avenue exits of

Central Station)

Between Shyam Bazar & Shova  0.08

Bazar

Between Tollyganj & Ravindra  0.03

Srovar

Under Consultancy study

42217 5422.65

(d) Indian Railways have approx. 10.65 lakh acre of
tand. About 90% of this land is under railways operational
and allied usages. The total vacant railway land at present
is about 1.13 lakh acre. The vacant land is mostly in the
form of a narrow strips along tracks and is also essential
for servicing and maintenance of track and other
infrastructure. The vacant railway land is utilized for

execution of various infrastructural projects for meeting
future growth needs of Railways and include projects like
doubling, traffic facilities, Rail Coach and Component
factories, etc. The vacant land, which is not required by
Railways for its immediate operational needs, is utilized
for commercial development, wherever feasible, in order
to mobilize additional financial resources throuc” Rail Land
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Development Authority, set up through the Railway
(Amendment) Act, 2005 to undertake commercial
development of that vacant railway land/air space subject
to extant rules/instructions governing such use, as
amended from time to time.

Frauds by Companies

*244. SHRI D.B. CHANDRE GOWDA:
SHRI ADHI SANKAR:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government has any records of the
number of dubious companies including fly-by-night
companies that have duped investors and the number of
investors who have been cheated into making investments
in these companies;

{b) if so, the details thereof along with the estimated
amount of investments involved therein and the action
taken against such companies for the last three years,
State/UT-wise;

(c) whether the Government proposes to develop a
fraud prediction model that will forewarn law enforcement
agencies about any suspicious movement of money in
the market and strengthen its market research and
analysis unit;

(d) if so, the details thereof; and

(e) the other effective measures taken/being taken
by the Government to sensitize the people about
investment scenario in the country and to address the
problem?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and
(b) (i) Cheating of investors by unscrupulous companies
takes many forms, such as: ‘vanishing’ after raising money
through public offers; illegal collection of deposits in
violation of Section 58A of the Companies Act, 1956;
floating sham ‘Collective investment Schemes (CIS) in
violation of SEBI Act; collecting money from public by
posing as ‘Non-Banking Financial Companies (NBFCs) in
violation of RBI Act; and resorting to ‘Ponzy’ or money
circulation schemes under the Prize Chits and Money
Circulation Schemes (Banning) Act, 1978.

PHALGUNA 23, 1934 (Saka)

to Questions 26

The Ministry has taken action against certain
companies (vanishing companies) which have raised funds
through initial public offer but thereafter are not traceable.
The Ministry has also taken action against certain
companies which have failed to repay deposits to public
violating Section 58A of the Companies Act, 1956. Details
of State-wise vanishing companies and companies
violating Section 58A of the Companies Act, 1956 in
connection with acceptance of deposits from the public
are indicated in Statements-l and |l respectively.

Complaints of cheating by companies which promised
high rates of interests to investors have been received in
87 cases as detfailed in the enclosed Statement-lll. In
these cases Inspection under Section 209A/ Investigation
under Section 234 of the Companies Act, 1956 has been
ordered.

(i) 669 companies came to the notice of SEBI for
conducting operations in violation of SEBI (Collective
Investment Schemes) Regulations, 1999. The amount
collected by these companies was about Rs. 7435 crore.
Out of these companies, 75 have been wound up and
the money refunded to the investors. 552 companies were
prosecuted; convictions have been secured in 124 cases.

(i) RBI also regulates deposits/investments of the
public with Non-banking Finance Companies (NBFC) that
are registered with RBI. Complaints received against
companies posing as NBFC’s and Unincorporated bodies
indulging in cheating/fraud are forwarded by RBI to the
Economic Offenses Wing of the State Police for
investigation and further action.

(iv) There are certain companies which have floated
fraudulent investment deposits mobilizing schemes (also
called ponzi schemes) under various guises and are liable
for action under the Prize Chits and Money Circulation
Schemes (Banning) Act, 1978. This Act is administered
by Ministry of Finance (Department of Financial Services)
through the State Governments and figures of prosecution
etc. are not being maintained centrally.

(c) and (d) The Ministry has constituted a Steering
Committee to develop a “Fraud Prediction Model” aimed
at generating alerts for prevention of fraud and
malfeasance. It is also proposed to revamp the existing
Market Research & Analysis Unit (MRAU) in the Serious
Fraud Investigation Office (SFIO) to enable it to function
as an intelligence unit.
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(e) The concemed regulatory agencies of the Central
Government have adopted different measures aimed at
sensitizing the public of the need to be cautious while
making investments into schemes, etc. The Ministry of
Corporate Affairs conducts Investor Awareness Programs
(IAP’s) for making the public aware of the various
instruments of investments available to them. Similarly, RBI
issues notice in newspapers regularly to caution the public
against the design of entities in collection of deposits
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illegally. Editors of Newspapers are also sensitized to
exercise caution for accepting advertisements pertaining to
acceptance of deposits by un-incorporated bodies. Presently,
RB! is in the process of undertaking a comprehensive
campaign aimed at alerting the public against falling prey
to the Ponzy schemes and other monetary mal-practices.
SEBI also conducts Investor Awareness Programs in cities/
towns across the country and has recently launched
publicity campaigns through electronic and print media.

Statement |

State-wise list of Vanishing Companies

Sl.No. Name of the Vanishing Company State
1 2 3
1. Aashi Industries Ltd. (formerly known as Aashi Pharmachem Ltd.) Guijarat
2. Bhavna Steel Cast Ltd. Gujarat
3. Citizen Yarns Ltd. Guijarat
4, Cromakem Ltd. Guijarat
5. Frontline Financial Services Lid. Gujarat
6. Genuine Commodities Development Co. Ltd. Gujarat
7. Girish Hotels Resorts and Health Farms Ltd. Gujarat
8. Growth Agro Industries Ltd. Gujarat
9. Kesar Greenfield International Ltd. Gujarat
10. Lyons Industrial Estate Enterprises Lid. (formerly known as Gujarat

Lyons Range Finance Ltd.)

11. Manav Pharma Ltd. Gujarat
12. Marine Cargo Company Ltd. Gujarat
13. Naisargik Agritech (India) Ltd. Gujarat
14. Naturo Pest Ltd. Guijarat
15. Nishu Fincap Ltd. (formerly known as Medha Finance & Securities Ltd.) Gujarat
16. Pur Opale Creations Ltd. [formerly known as Nuline Glassware (India) Ltd.]  Gujarat
17. Protech Circuit Breakers Ltd. Gujarat
18. Protech Switchgears Ltd. Gujarat
19. Shree Yaax Pharma & Cosmetics Ltd. Gujarat
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1 2 3
20. Shreeji Dyechem Ltd. Gujarat
21. Shri Mahalaxmi Agricultural Developments Co. Lid. Gujarat
22. Spil Finance Ltd. Gujarat
23. Super Domestic Machines Ltd. Guijarat
24. Sushil Packagings (India) Ltd. Gujarat
25. Tirth Plastics Ltd. Gujarat
26. Topline Shoes Ltd. Gujarat
27. Aditya Alkaloids Ltd. Andhra Pradesh
28. Canara Credit Ltd. Andhra Pradesh
29. Daisy Systems Limited Andhra Pradesh
30. Imap Technologies Limited Andhra Pradesh
31. Kamakshi Housing Finance Ltd. (Presently known as Kisha impex Ltd. Andhra Pradesh
32. Deccan Petroleum Ltd. Andhra Pradesh
33. Orpine Systems Limited Andhra Pradesh
34. Chhakri Tyres & Tubes Ltd. or Rhino Tyres Ltd. Andhra Pradesh

(Presently known as Raam Tyres Ltd.)

35. Sequel Soft India Limited Andhra Pradesh
36. Sibar Media & Entertainment Limited Andhra Pradesh
37. Sibar Software Services (India) Ltd. Andhra Pradesh
38. Swal Computers Ltd. Andhra Pradesh
39. Visie Cyber Tech Ltd. Andhra Pradesh
40. Ambuja Zinc Ltd. Bihar
41. Bodh Gaya Ceramics Ltd. Bihar
42, Cilson Organics Ltd. Bihar
43. Shree Vaishnavi Printing and Dyeing Ltd. Bihar
44, Carewell Hygiene Products Ltd. Chandigarh
45, Sukhchain Cements Ltd. (formerly known as Ganapati Cements Pvt. Ltd.) Chandigarh
46. Kedia Infotech Ltd. (formerly known as Grives Hotels Ltd.) Delhi
47. Hoffland Investments Ltd. (formerly known as Vadra Investments Ltd.) Delhi

48. Simplex Holdings Ltd. Delhi
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49, Star Electronics Ltd. Delhi

50. Zed Investments Ltd. Delhi

51. Flora Wall Coverings Ltd. Karnataka

52. Ocean Knits Limited Karnataka

53. Hi-Tech Drugs Lid. Madhya Pradesh

54. Madhyavart Exxoil Ltd. Madhya Pradesh

55. Rajadhiraj Industries Ltd. Madhya Pradesh

56. South Asian Mushrooms Ltd. Madhya Pradesh

57. Sterling Kalk Sand Bricks Ltd. Madhya Pradesh

58. Caldyn Aircon Ltd. Maharashtra

59. Gobal Exhibitions Ltd. (formerly known as Global Network Ltd.) Maharashtra

60. Hitesh Textile Mills Ltd. Maharashtra

61. Ichakalanji Soya Ltd. Maharashtra

62. Pashupati Cables Ltd. Maharashtra

63. Realtime Finlease Ltd. Maharashtra

64. Rusoday & Company Ltd. Maharashtra

65. Sparkle Foods Ltd. Maharashtra

66. Vipul Securities Ltd. Maharashtra

67. Universal Vita Alimentare Ltd. Odisha

68. Hallmark Drugs and Chemicals Ltd. (formerly known as Lifeline Drugs Ltd.) Punjab

69. Amigo Exports Ltd. Tamil Nadu

70. Crestworld Marines Ltd. Tamil Nadu

71. Ma Capital Market Services Ltd. Tamil Nadu

72. Nagarjuna Jiyo Industries Ltd. Tamil Nadu

73. PK Vaduvammal Finance & Investments Ltd. Tamil Nadu
[presently known as Novel Finance (I) Ltd.]

74. Panggo Exports Ltd. Tamil Nadu

75. Sai Graha Finance and Engineering Ltd. Tamil Nadu

76. Shyam Printers & Publishers Ltd. Tamil Nadu

77. AVR Securities Ltd. Tamil Nadu

78. Global Blooms India Ltd. Tamil Nadu




33 Written Answers PHALGUNA 23, 1934 (Saka) to Questions 34

1 2 3
79. Rizvi Exports Ltd. Uttar Pradesh
80. Shefali Papers Ltd. Uttar Pradesh
81. Siddhartha Pharmachem Ltd. Uttar Pradesh
82. Vidiani Agrotech Industries Ltd. Uttar Pradesh
83. Asian Vegpro Industries Ltd. West Bengal
84. Kiev Finance Ltd. West Bengal |
85. Oriental Remedies and Herbals Ltd. West Bengal
86. SSK Fiscal Services Ltd. West Bengal
87. Saket Extrusions Ltd. West Bengal

Action taken against Vanishing Companies

Details Total
Total Number of Vanishing Companies 87
Companies against which prosecutions filed u/s 62/63, 68 & 628 of the Companies Act, 1956 85
Companies where FIRs filed/registered under IPC 87

Statement Il

State-wise/UT-wise list of number of complaints received for non-payment of deposits and penal action taken

Sl.No. Name of the State No. of Complaints Prosecutions filed for
received violation of Section 58A of
the Companies Act, 1956

1. Delhi & Haryana 76 03
2. Punjab & Himachal — 03
3. Rajasthan 02 04
4. Gujarat 02 05
5. Madhya Pradesh 05 04
6. Tamil Nadu 06

7. Kerala 02 01
8. Maharashtra 51 06
9. Odisha — 02
10. Hyderabad 34 04
11. Karnataka 04 04

Total 182 36
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Statement il (24) M/s. Jasoda Real Estate Ltd.

State-wise list of companies against which complaints (25) M/s. Saradha Printing & Publication Pvt. Ltd.

received for indulging in Ponzi/MLM Schemes
(26) M

=

s. Saradha Agro Development Ltd.

WEST BENGAL
(27) M/s. Saradha Biogas Production Pvt. Ltd.

(1) M/s. Vibgyour Allied Infrastructure Ltd.
(28) M/s. Saradha Tour and Travels Pvt. Ltd.

(2) M/s. Rose Valley Real Estates Constructions Ltd.
(29) M/s. Saradha Automobiles India Ltd.

(3) M/s. Rose Valley Industries Ltd.
(30) M/s. Saradha Constructions Company Pvt. Ltd.
(4) M/s. Silver Valley Communications Ltd.
(31) M/s. Saradha Shopping Mall Pvt. Ltd.
(5) M/s. Rose Valley Food Beverage Ltd.
(32) M/s. Saradha Education Enterprise Ltd.
(6) M/s. Rose Valley Marketing India Ltd.
(33) M/s. Saradha Exports Ltd.
(7) M/s. Rose Valley Infotech Pvt. Ltd.
(34) M/s. Goldmine Agro Ltd.
(8) M/s. Rose Valley Hotels and Entertainments Ltd.
(35) M/s. Tower Infotech Pvt. Ltd.
(9) M/s. Rose Valley Projects Ltd.
(36) M/s. Chakra Infrastructure Ltd.
(10) M/s. Rose Valley Patrika Ltd.
(37) M/s. Gold Field Agro Ltd.
(11) M/s. Rose Valley Films Ltd.
(38) M/s. Golden Life Agro India Ltd.
(12) M/s. Modern Investment Traders Pvt. Ltd.
(39) M/s. Golden Pariwar Holding and Developers

(13) M/s. Rose Valley Travels Pvt. Ltd. India Ltd.
(14) M/s. Brand Value Communications Ltd. (40) M/s. Goldmine Food Products Lid.
(15) M/s. Rose Valley Housing Development Finance (41) M/s. Hallo India Express Sales Ltd.

Corporation Ltd.
(42) M/s. Happy Life Realty (India) Ltd.
(16) M/s. Rose Valley Airlines Ltd.
(43) M/s. ICore E-Service Ltd.
(17) M/s. Rose Valley Fashions Ltd.
(44) M/s. MPS Aqua Marine Products Ltd.
(18) M/s. Rupasi Bangla Projects India Ltd.

(45) M/s. MPS Greenery Developers Ltd.
(19) M/s. Rupasi Bangla Media and Entertainments

Ltd. (46) M/s. MPS Industries & Agro Research Ltd.
(20) M/s. Rose Valley Realcom Ltd. (47) M/s. MPS Resorts and Hotels Ltd.
(21) M/s. Saradha Realty India Ltd. (48) M/s. Prayag Agrotech Pvt. Ltd.
(22) M/s. RTC Properties India Ltd. (49) M/s. Prayag Infotech Hi-Rise Ltd.

(23) M/s. RTC Real Trade India Ltd. (50) M/s. Prayag Infra Realtors Ltd.
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(51) M/s. Prayag Micro Finance

(52) M/s. Rahul Heights Ltd.

(63) M/s. Rahul Hi-Rise Ltd.

(54) M/s. Ramel Industries Ltd.

(55) M/s. Shine India Agro Industries Ltd.

(56) M/s. Silicon Projects India Ltd.

(57) M/s. Sunshine Agro-Infra Ltd.

(58) M/s. Sunshine India Land Developers Ltd.
(59) M/s. URO Agro India Ltd.

(60) M/s. URO Autotech Ltd.

(61) M/s. URO Hotels and Resorts India Ltd.
(62) M/s. URO Hygenic Goods Ltd.

(63) M/s. URO Infotech Ltd.

(64) M/s. URO Infra Realty India Ltd.

(65) M/s. URO Life Care Ltd.

(66) M/s. URO Trexim Ltd.

(67) M/s. URO Walkers Ltd.

(68) M/s. Vasundhara Realcon Ltd.

(69) M/s. Vibgyor Allied Industries Ltd.

(70) M/s. Vishwamitra India Consultancy Services Ltd.
(71) M/s. Vishwamitra India Multi-Developers Ltd.

(72) M/s. Waris Hospital & Diagnostic Centre Lid.
(now Waris Healthcare Ltd.)

(73) M/s. Waris Telecom Services Ltd. (Waris Tel
International Ltd.)

RAJASTHAN
(1) M/s. PACL (India) Ltd.

(2) M/s. Goldsukh Trade india Ltd.
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TAMIL NADU
(1) M/s Unipay 2U Marketing Pvt. Ltd.
(2) M/s Unipay Creative Business Pvt. Ltd.
(3) M/s Unipay 2U Production Pvt. Ltd.
(4) M/s. Goldquest International Pvt. Ltd.
(5) M/s. Questnet Enterprises India Pvt. Ltd.
KARNATAKA
(1) M/s Unigateway 2U Trading Pwvt. Ltd.
DELHI
(1) M/s Speakasia Online Pte. (Unregistered)
(2) M/s. Basil International Ltd.
(3) M/s. Vamshi Chemicals Ltd.
(4) M/s. Appeline Cosmetics & Toiletries Ltd.
(5) M/s. Basil Express Lid.
UTTAR PRADESH
(1) M/s. Nixcil Pharmaceuticals Specialties Ltd.
Funds to Khadi and Village Industries Boards

*245. SHRI BAIJAYANT PANDA: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) the details of the funds allocated to the Kliadi
and Village Industries Boards (KVIBs) of various States
during each of the last three years and the current year,
State/UT-wise;

(b) whether the Government has taken initiatives to
generate employment opportunities especially for
Scheduled Castes/Scheduled Tribes through the activities
of KVIBs;

(c) if so, the details thereof; and

(d) the other steps taken/being taken by the
Government to provide employment to the persons
belonging to these categories?
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THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) Khadi and Village Industries Boards
(KVIBs) of States/Union Territories (UTs) function under
the administrative control of respective States/UTs and
Khadi and Village Industries Commission (KVIC) provides
some financial assistance to KVIBs under various
schemes. State-wise details of funds provided by KVIC
to Khadi and Village Industries Boards (KVIBs) during
the last three years and the current year is given in the
enclosed Statement.

(b) Yes, Madam.

(c) and (d) Government in the Ministry of Micro, Small
and Medium Enterprises (MSME) through KVIC
implements a number of schemes/programmes to provide
employment opportunities to people including to those
belonging to Scheduled Castes (SC)/Scheduled Tribes
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implemented by KVIC has components earmarked for SC
and ST.

PMEGP is a major scheme in the Khadi and Village
Industries (KVI) sector for providing employment
opportunities to unemployed youth and artisans including
those belonging to SC and ST. Government has been
implementing PMEGP, a credit-linked subsidy programme,
since 2008-09 through the field offices of KVIC, State/
Union Territory Khadi and Village Industries Boards
(KVIBs) and District Industries Centres (DICs) with the
involvement of Banks. Under PMEGP, margin money
subsidy is provided for setting up micro-enterprises in the
non-farm sector. Under the programme, special categories
including scheduled castes and scheduled tribes, are
provided margin money subsidy at a higher rate of 35
per cent in rural areas and 25 per cent in urban areas
in comparison to 25 per cent and 15 per cent respectively
for other general category. The maximum cost of project
is Rs. 25 lakh in the manufacturing sector and Rs. 10

(ST), as well as those under KVIBs. Schemes lakh in the service sector.
Statement
State-wise details of funds provided by KVIC to State Khadi and Village Industries Boards (KVIBs)
(Rs. in lakh)
SlNo. State/UT 2009-10 2010-11 201112 2012-13 (upto 28.2.2013)
PMEGP#  Other  Total PMEGP# Other ~ Told  PMEGP#  Other  Tota PMEGP#  Other Total
schemes schemes schemes schemes
1 2 3 4 5 6 7 8 9 10 1" 12 13 14
1, Jammu and Kashmir 106470 10530 117000 1435.80 7380 150960 1725.80 76.13 180190  700.00 3203 73203
2. Himachal Pradesh 19054 13526 32580  347.60 284 35044 28234 15445 43679 44260 495 44755
3. Punjab 621.11 546 62657 44555 546  451.01 54826 546 55372 2587 000 2581
4. UT Chandigarh 13.60 0.00 13.60 47.99 0.00 47.99 0.00 0.00 0.00 40.50 0.00 40.50
5, Uttarakhand 335.93 000 33593  335.00 000 33500 268.00 000 26800  250.00 31.08 28108
6. Haryana 806.00 000 80600 568.03 000 56803 42761 000 42761  304.00 000  304.00
7. Delhi 18.00 0.00 1800 16147 000 16147 17640 000 17640 34325 0 3325
8. Rajasthan 645.12 1218 657.30 1037.80 16.82 105470  1049.40 000 104940 102200 000 102200
9. Uttar Pradesh 4554.10 000 455410 431070 250 431320 5117.50 000 511750 4447.00 325 4450.30
10.  Bihar 965.94 1700 98294  725.00 3584 76084  590.00 4543 63543 161050 000 161050




41 Written Answers PHALGUNA 23, 1934 (Saka) to Questions 42
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Sikkim 1427 0.00 1427 88.66 0.00 83.66 0.00 0.00 0.00 8.60 0.00 860
12, Annachal Pradesh 2333 0.00 2333 1293 000 12932 10478 000 10478 872 0.00 872
13, Nagaland 48.84 0.00 4884 21425 000 21425 20864 000 20864 52755 000 52755
14, Manipur 53.37 0.00 5337 18137 000 18137 18912 000 18912 35579 000 35579
15.  Mizoram 27.02 0.00 2702 13546 000 13546 15240 000 15240 14796 070 17866
16, Tripura 5354 0.00 5354 16095 000 16095 86041 000 86041 8045 5.00 8545
17, Meghalaya 54.88 0.00 5788  257.08 000 25708  250.03 000 25003 32480 000 32480
18, Assam 511.06 437 51543 132960 730 133690 143960 1241 145200 99211 2403 1016.10
19, West Bengal 429140 000 429140 253160 000 253160 129500 000 120500 1368.00 0.00 136800
20, Jharkhand 114.01 801 12202 31713 Het /274 39804 %23 44271 50788 000 59788
21, Odisha 121370 000 121370 151210 000 151210 1166.30 000 116630 238230 850 239080
22, Chhattisgarh 1952.50 000 195250 2084.00 000 298400 318300 000 318300 133710 000 1337.10
23, Madhya Pradesh 390.00 2508 41508  1557.00 8060 1637.30 155190 7525 162720 219297 6273 22570
24, Gujarat' 40210 137640 177850 37810 191050 228860 185790 122310 308090 124870 43603 168470
25 Maharashtra* 2143.30 000 214330  2309.60 000 230960 143330 000 143330 206270 1147 207410
26.  Andhra Pradesh 4207.40 000 420740 3315.00 1151 332650 1757.80 16.75 177460  2177.00 1546 219240
27.  Kamataka 61277 10381 71658 103690 6425 110110  1165.70 5178 121750 112340 21034 133370
28 Goa 85.25 343 8868 25614 441 26055 17164 505 17669 3250 0.00 32.50
29.  Lakshadweep 252 0.00 252 9323 0.00 9323 0.00 0.00 0.00 0.00 0.00 0.00
3. Kerala 81394 22869 104260 99275 26934 126210 88954 33484 122440 34786 711 49
31, Tamil Nadu 777.05 805 78510 98921 27090 126010 84273 12780 97053  129.59 216 15175
32.  Puduchemy 1497 0.00 1497 §6.00 436 %036 167.32 1136 17868 510 0.00 510
33 Andaman and Nicobar 50.79 0.00 59.75 64.03 0.00 6403 17175 000 17175 443 0.00 4493

Islands

Tota! 2708205 203304 2911802 3033442 279604 33130.18 2044221 2176.04 3161825 2699307  984.84 27977.72

*including Daman & Diu
**including Dadra & Nagar Haveli

#PMEGP—Prime Minister's Employment Generation

Programme (figures indicate the margin money subsidy)
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Piped Drinking Water Supply

*246. SHRI NEERAJ SHEKHAR:
SHRI YASHVIR SINGH:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the details of the rural population/habitations and
tribal habitations covered under piped drinking water
supply so far, State/UT-wise;

(b) whether any target has been set for providing
piped water supply during the 12th Five Year Plan period;

(c) if so, the details thereof and the achievements
made so far in this regard;

(d) the funds earmarked/allocated for rural drinking
water supply for the said Plan period; and

(e) the steps taken/being taken by the Government
to supply drinking water through pipes to each habitation
in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) The details of the rural
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population/habitations and tribal habitations covered under
piped drinking water supply so far, State/UT-wise is given
in the enclosed Statement-l.

(b) and (c) It is targeted to cover 50% of the rural
population with piped drinking water supply in the 12th
Five Year Plan period. The achievement made in this
regard during 2012-13 i.e. the first year of the 12th Five
Year Plan is given in the enclosed Statement-Il.

(d) The funds earmarked/allocated for rural drinking
water supply in the 12th Five Year Plan period is
Rs.63,638 crore.

(e) Rural water supply is a State subject. This Ministry
supplements the efforts of the States to provide drinking
water supply including through piped drinking water supply
schemes, by providing technical and financial assistance
under the centrally sponsored National Rural Drinking
Water Programme (NRDWP), in rural areas of the country.
The State Governments are vested with powers to select,
plan, approve and implement drinking water supply
schemes under the NRDWP to cover more habitations
with piped water supply. The Ministry has urged the States
to take up more piped drinking water supply schemes in
the 12th Five Year Plan period under NRDWP.

Statement |

Rural Habitations and Population Covered and ST Population Concentrated Habitations/Population Covered with Piped
Water Supply (PWS) Schemes

SI.No. StateName Total Total Covered by PWS Total Population ST concentrated
number of Rural as on 01.04.2012 ST in ST habitations
Habitation  Population Cone. Conc. Covered by
(In lakhs} Habitations Habitations PWS as on
(In lakhs) 01.04.2012
Total Total Total
Habitations Rural Habitations Rural
Population Population
(in lakhs) (in fakhs)
1 2 3 4 6 7 8 9 10
1. Andhra Pradesh 72387 612.77 48015  476.05 18467 44.66 7796 23.08
2. Bihar 107642  904.15 2315 40.57 1952 6.39 51 0.19

3. Chhattisgarh 72231 183.50

9124 39.67 46739 78.31 4994 10.58
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1 2 3 4 5 6 7 8 9 10
4, Goa 347 7.54 106 1.93 0 0 0 0]
5. Gujarat 34415 360.71 23823 302.71 14290 80.73 7955 51.44
6. Haryana 7385 175.03 5100 133.47 1 0.02 1 0.02
7. Himachal Pradesh 53201 62.28 45280 46.68 3121 2.83 2965 2.52
8. Jammu and Kashmir 13938 100.89 7003 45.54 2304 9.30 902 3.29
9. Jharkhand 119191 229.65 7834 39.16 64322 86.65 3073 10.01

10. Karnataka 59575 383.51 34178 232.18 2744 18.05 1893 11.24
11. Kerala 11883 254.71 10403 223.34 108 1.86 94 1.61
12. Madhya Pradesh 127197 627.27 6686 54.59 56804 129.87 2962 8.31
13. Maharashtra 100683 650.76 64195 445.91 17964 66.72 8099 ‘ 36.47
14. Odisha 141928 347.53 25649 95.49 49242 87.30 5711 13.77
15. Punjab 15170 180.56 11476 151.92 3 0.01 1 0
16. Rajasthan 121133 519.95 19794 122.86 22920 76.05 1838 7.24
17. Tamil Nadu 94614 349.71 62279 227.82 2485 4.64 1562 2.79
18. Uttar Pradesh 260110 1570.42 4450 64.18 211 1.01 12 0.12
19. Uttarakhand 39142 70.61 14623 22.56 1459 2.84 452 0.65
20. West Bengal 95395 750.88 14246 152.67 10413 40.32 840 3.85
21, Arunachal Pradesh 5612 9.75 3928 6.26 5248 7.96 3660 5.02
22, Assam 86976 264.11 20812 59.36 17412 43.64 2833 6.10
23. Manipur 2870 24.78 2269 16.37 2320 13.86 1826 9.16
24. Meghalaya 9326 23.21 5286 11.27 9108 22.31 5168 10.85
25. Mizoram 777 5.22 579 3.92 770 5.21 574 3.91
26. Nagaland 1460 17.58 1321 13.63 1442 17.26 1306 13.38
27. Sikkim 2498 5.40 638 1.07 381 0.80 105 0.17
28. Tripura 8132 28.12 4613 15.79 4480 10.56 2173 4.69
29. Andaman and Nicobar 491 2.41 5 0.04 158 0.33 0 0
Islands
30. Chandigarh 18 0.81 0 0 0 0 0 0]
31. Dadra and Nagar Haveli 70 1.68 0] 0 66 1.52 0 0
32. Daman and Diu 21 0.78 0 0 6 .05 0 0
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1 2 3 4 5 6 7 8 9 10
33 Delhi 0 0 0 0 0 0 0
34. Lakshadweep 9 0.50 0 9 0.51 0 0
35. Puducherry 248 3.58 211 3.07 0 0 0 0

Total 1666075 8630.54 456241 3050.07 356949 861.57 68846  240.44
Statement Ii
Coverage of Rural Habitations and ST Concentrated Habitations with Piped Water Supply
Sl.No. State/UT % of Rural % of Rural % of Rural % of population % of population % of population
population in population in population in in ST in ST in ST
habitations habitations  habitations concentrated concentrated concentrated
covered added with  covered with habitations habitations habitations
with PWS PWS during PWS as on covered with added with covered with
as on 2012-2013 {as 10.3.2013 PWS as on PWS in PWS as on
1.4.2012 on 10.3.2013) 1.4.2012 2012-2013 (as 10.3.2013
on 10.3.2013)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 77.69 6.88 84.57 51.67 3.64 55.31
2. Bihar 4.49 1.1 5.59 2.89 1.19 4.08
3. Chhattisgarh 21.62 117 22.79 13.51 0.49 14
4, Goa 25.56 0] 25.56 0 0] 0
5. Gujarat 83.92 5.2 89.12 63.72 6.47 70.19
6. Haryana 76.26 8.4 84.66 100 0 100
7. Himachal Pradesh 74.95 3.91 78.86 89.19 3.33 92.52
8. Jammu and Kashmir 45.13 4.25 49.38 356.34 4.05 39.39
9. Jharkhand 17.05 1.4 18.45 11.56 0.58 12.14
10. Karnataka 60.54 23.77 84.31 62.26 22.63 84.89
1. Kerala 87.68 5.69 93.37 86.49 3.32 89.81
12. Madhya Pradesh 10.35 1.74 12.09 6.4 0.81 7.21
13. Maharashtra 68.52 4.5 73.02 54.66 3.43 58.09
14. QOdisha 27.48 1.78 29.26 15.77 0.66 16.43
15. Punjab 84.14 212 86.26 0.14 0 0.14
16. Rajasthan 23.63 1.16 24.79 9.52 0.37 9.89
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1 2 3 4 5 6 7 8
17. Tamil Nadu 65.14 8.15 73.29 60.16 5.66 65.82
18. Uttar Pradesh 4.09 0.28 4.37 114 0 11.4
19. Uttarakhand 31.94 1.01 32.95 22.71 0.37 23.08
20. West Bengal 20.33 4.39 24.72 9.54 2.17 11.71
21. Arunachal Pradesh 64.17 2.24 66.41 63.06 2.7 65.76
22 Assam 22.48 26 25.08 13.98 1.92 15.9
23. Manipur 66.05 6.71 72.76 66.1 6.61 72.71
24, Meghalaya 48.52 1.64 50.16 48.61 1.69 50.3
25. Mizoram 75.11 0.74 75.85 75.08 0.74 75.82
26. Nagaland 77.54 9.25 86.79 77.51 3.24 80.75
27. Sikkim 19.82 247 22.29 21.52 3.89 25.41
28. Tripura 56.14 6.12 62.26 44.42 6.57 50.99
29. Andaman and Nicobar 1.5 0] 1.5 0 0 0

Islands
30. Puducherry 85.59 0 85.59 0 0 0]
Total 35.34 39 39.24 27.91 2.49 30.4

Pradhan Mantri Gram Sadak Yojana

*247. SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHRI K.D. DESHMUKH:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of the funds allocated under the
Pradhan Mantri Gram Sadak Yojana (PMGSY) to the
States during each of the last three years and the current
year, State/UT-wise;

(b) the length of roads completed under the scheme
in various States including Gujarat duiing the said period,
State/UT-wise;

(c) the details of the proposals received from various
States for construction of roads/bridges under the scheme
during the said period, State/UT-wise;

(d) the number of proposals sanctioned out of these
and those still lying pending and the reasons therefor;
and

(e) the time by which the pending proposals are
likely to be cleared/sanctioned?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
JAIRAM RAMESH): (a) A sum of Rs. 56,425 crore has
been released to States under Pradhan Mantri Gram
Sadak Yojana (PMGSY) during the last three years and
the current year 2012-13 (upto 8th March, 2013). State-
wise and year-wise break-up of the same is given in the
enclosed Statement-I.

(b) During the last three years and the current year,
2012-13 (upto January, 2013), a total of 1,54,300.49 km
of road length has been constructed under the
programme. State-wise and year-wise break-up of the
same is given in the enclosed Statement-Il.
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(c) Project proposals for 49,233 road works including
bridges for construction of 1,92,326.18 km road length
have been received during the said period. State-wise
and year-wise break up of the same is given in the
enclosed Statement-lil.

(d) and (e) Out of the proposals referred in reply to
part (c) above, project proposals for construction of 25,276
road works covering a length of 1,05,077.76 km have
been sanctioned during the said period. State-wise and
year-wise break-up of the same is given in the enclosed
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Statement-IV. Further, State-wise break up of the pending
proposals is given in the enclosed Statement-V.

Sanction of project under PMGSY is an ongoing
process. The proposals submitted by the States are
considered by the Empowered Committee of the Ministry
of Rural Development after being scrutinized by National
Rural Roads Development Agency (NRRDA) for clearance
by the Ministry keeping in view the financial constraints,
existing liability of unexecuted works already sanctioned
under the programme, progress of works, absorption
capacity of the States, works in hand etc.

Statement |

Si.No. State 2009-10 2010-11 2011-12 2012-13
(upto 8.3.2013)
1 2 3 4 5 6
1. Andhra Pradesh 877.46 672.15 607.48 0.00
2. Arunachal Pradesh 282.52 371.87 214.27 273.57
3. Assam 1179.00 1900.67 1682.84 0.00
4, Bihar 1750.73 3477.06 3374.25 1326.58
5. Chhattisgarh 540.03 678.58 801.51 0.00
6. Goa 0.00 0.00 0.00 0.00
7. Gujarat 193.80 322.43 66.59 75.74
8. Haryana 255.49 157.75 60.00 0.00
9. Himachal Pradesh 124.95 199.30 310.30 0.00
10. Jammu and Kashmir 372.60 366.09 762.10 266.33
11. Jharkhand 417.74 843.81 860.74 105.96
12 Karnataka 764.87 927.68 0.00 24.60
13. Kerala 100.11 146.27 200.00 1.50
14, Madhya Pradesh 2135.65 1966.12 1138.05 187.88
15. Maharashtra 949.18 1242.55 796.01 0.00
16. Manipur 149.16 144.98 177.53 117.07
17. Meghalaya 0.00 64.55 38.00 50.00
18. Mizoram 44.58 95.59 93.63 71.82
19. Nagaland 65.02 25.13 11.00 194.88
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1 2 3 4 5 6
20. Odisha 1594.35 2477.36 1969.95 0.00
21. Punjab 348.42 196.43 164.61 35.00
22, Rajasthan 603.41 886.22 667.76 62.83
23. Sikkim 71.80 79.38 80.00 193.62
24, Tamil Nadu 525.00 469.54 160.00 77.72
25. Tripura 168.49 285.76 229.79 277.01
26. Uttar Pradesh 2844.51 1308.83 213.77 5.00
27. Uttarakhand 165.95 240.26 300.32 0.00
28. West Bengal 375.00 819.68 828.90 3.08

Total (States) 16899.82 20366.04 15809.39 3350.16
Union Territories
29. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00
30. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
31. Daman and Diu 0.00 0.00 0.00 0.00
32. Delhi 0.00 0.00 0.00 0.00
33. Lakshadweep 0.00 0.00 0.00 0.00
34. Puducherry 0.00 0.00 0.00 0.00
Total (UTs) 0.00 0.00 0.00 0.00
Grand Total 16899.82 20366.04 15809.39 3350.16
Statement I
Length completed from 2009-10 to 2012-13 upto Jan., 2013
Sl.No. State Length completed (in Km)
2009-10 2010-11 2011-12 2012-13
upto Jan., 13
1 2 3 4 5 6
1. Andhra Pradesh 3092.00 2121.48 932.14 461.79
2. Arunachal Pradesh 622.55 366.87 419.21 208.95
3. Assam 2095.88 2057.11 2131.43 1055.54
4. Bihar 2843.27 2515.13 7539.82 5047.46
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1 2 3 4 5 6
5. Chhattisgarh 4020.44 1570.66 1053.69 476.28
6. Goa 0.00 0.00 0.00 0.00
7. Guijarat 1511.02 605.97 431.44 83.86
8. Haryana 785.35 389.24 188.31 65.42
9. Himachal Pradesh 1505.61 661.82 761.09 41.47
10. Jammu and Kashmir 661.54 474.00 999.62 1266.64
11. Jharkhand 1530.90 1599.25 1123.03 1014.27
12. Karnataka 3019.75 1848.93 1858.64 320.53
13. Kerala 264.10 245.87 21414 58.59
14. Madhya Pradesh 10398.01 9163.26 2926.66 2077.99
15. Maharashtra 3111.50 3718.27 2592.46 518.28
16. Manipur 879.68 487.42 374.61 116.45
17. Meghalaya 97.92 83.31 44.67 13.98
18. Mizoram 202.71 252.13 130.90 56.57
19. Nagaland 273.66 86.00 24.89 53.50
20. Odisha 3838.43 4941.90 3167.06 1822.69
21. Punjab 710.00 622.72 71.76 244.87
22. Rajasthan 4350.11 3019.47 450.78 1609.15
23. Sikkim 98.82 85.72 74.98 29.05
24. Tamil Nadu 1940.49 2229.01 814.10 45.93
25. Tripura 519.93 432.11 352.17 119.61
26. Uttar Pradesh 9526.81 3593.79 522.53 196.60
27. Uttarakhand 764.49 551.88 639.58 309.44
28. West Bengal 1452.04 1385.20 1154.79 765.56
Total (States) 60116.99 45108.53 30994.50 18080.47

Union Territories

30. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00
31. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
32. Daman and Diu 0.00 0.00 0.00 0.00
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1 2 3 4 5 6
33. Delhi 0.00 0.00 0.00 0.00
34. Lakshadweep 0.00 0.00 0.00 0.00
35. Puducherry 0.00 0.00 0.00 0.00
Total (UTs) 0.00 0.00 0.00 0.00
Grand Total 60116.99 45108.53 30994.50 18080.47
Statement Ili
Total Proposals Received from the States
SINo.  State 2009-10 2010-11 201112 2012-13
Valuein ~ No.of  Llengh  Valuein No.of Lengh Valuein No.of Lengh  Valuein No.of Length
Crores Roads Crores  Roads/ Crores  Roads/ Crores  Roads/
Bridges Bridges Bridges
1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Andhra Pradesh 192.25 8 73.00 41567 485  639.01 920.10 473 162217
2. Amunachal Pradesh 1548.23 270 225112 1934.79 29 205945
3. Assam 31048 12 42643 53728 415 2718.72
4. Bihar-RWD 497.03 304 1046.61 338723 2116 574518
Bihar-NEAs 1427.85 847 245782
5. Chhattisgarh 264.64 258 83727 502.51 404 134024 107160 7% 2379.83
6. Goa
7. Gujarat 686.56 110 2707.20 53.17 46 13689 34618 409 7749
8 Hayama 48326 138 1222.64
9.  Himachal Pradesh 487.94 388 1279.73 23046 176 889.2 31365 14 800.986
10.  Jammu and Kashmir 1867.34 55 272439 189516 84 537434
1. Jharkhand 1764.15 1870 6563.24 70319 590  2109.68 65866 361 121264 1179.10 828 226751
12 Kamataka 3018.81 1591 9879.80 33.96 24 10526 60.00 41 15468
13, Kerala 49516 2% 629,63
14, Madhya Pradesh 3106.92 2284 1023553 7221 471 206928 104269 743 310520 368594 2763  9586.19
15, Maharashtra 1744.51 1057 6258.80 107787 817 9213
16.  Manipur 610.20 23 1658.70 25425 9 50198 1567.81 430  2888.00
17.  Meghalaya 247.85 108 517.92 94.81 18 10588 21318 61 217147
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
18, Mizoram 412.38 40 559.91
19.  Nagaland 86.62 PA] 205.37
20.  Odisha 47441 206 79988 40256 182 59043 247410 1567 619574 266402 1348 525060
21, Punjab 1100.16 178 2350.84 101656 207 1809.14
2. Rajasthan 6637.47 6374 2851604 143549 1763 549481 515.76 511 167605
28, Sikkim 235.66 108 551.06 170.00 53 239.79
24, Tamil Nadu 113237 1388 309578
25 Tripura 457.05 116 73068 21654 6 2151 509.18 202 57927
26.  Uttar Pradesh 5978.06 3628 1299155 42488 555  956.88 24323 1857 824741
27.  Uttarakhand 1233.38 411 3554.95 754 K] %81 814.36 087 180358
28.  West Bengal nis 356 148453 61234 247 126927 578425 2050 568657
Total 34867.76 22700 10098867 531889 4581 1449346 11810934 7269 2439133 285269 14683 5245272
The values shown are inclusive of Long Span Bridge Proposats.
Statement IV
Details of proposals cleared under PMGSY during the last three years and the current year
Sl No.  State 2009-10 2010-11 201112 2012-13 (as on date)
Value in No.of  Lengh  Valuein No.of Length  Valuein No.of Length Valuein No.of Length
Crores roads in Km Crores  roads. in Km Crores  roads in Km Crores  roads  in Km
1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Andhra Pradesh 62640 187 63901 850.40 420 153757
roads+ roads+
298 A
bridges bridges
2. Awnachal Pradesh 401.57 64 583.02 461.99 4 65498 610.80 78 901.56
roads+ roads+
51 14
bridges bridges
3. Assam 847.76 298 705.15
roads+
289

bridges




61 Written Answers PHALGUNA 23, 1934 (Saka) to Questions 62

1 2 3 4 5 6 7 8 9 10 1 12 13 14
4, Bihar 695.13 418 1228.98 94812 647 189906 2439.11 1350 384612
roads+ roads+
A %
bridges bridges
5. Chhattisgarh 50251 404 14024 22106 27 579.37
6. Goa
7. Gujarat 130.38 2 438.86 53.17 46 13689 34538 409 7751
8. Hayana 24163 69 611.32
9. Himachal Pradesh 24397 194 639.87 230.46 176 889.22
10.  Jammu and Kashmir 1463.21 470 223301 177452 603 %75
roads+ roads+
24 55
bridges bridges
1. Jharkhand 882,07 935 3281.62 70318 540 210968 59066 21 1109.16
roads+ roads+
50 66
bridges bridges
12, Kamataka 8102 429 2787.98 3396 24 10526 60.00 4 154.68
13, Kerala 25627 20 62146
14, Madhya Pradesh §78.16 642 295332 10253 57 104269 743 310520 187319 1237  4876.69
bridges
15.  Maharashtra 188.97 194 63089 171798 1057 626272 107787 158 80001
roads+
659
bridges
16.  Manipur 23168 69 73657 254.25 4 42542
roads+
4
bridges
17.  Meghalaya 9481 18 10588
18.  Mizoram
19.  Nagaland 35.77 5 95476
20. Odisha 40256 12 59043 247410 1567 619574 244572 1334  5180.38
roads+
&0

bridges
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i 2 3 4 5 6 7 8 9 10 1 12 13 14
21, Punjab 43258 I 92592 23536 3% 49936 65852 182 135470
2. Rajasthan 665.08 29 2726.98 88581 1076 360277 54968 687 18204
483.32 569 167213
23, Sikkim 1783 54 27553 2064 80 35189
roads+
15
bridges
24, Tamil Nadu 113010 1208 309577
roads+
4
briages
25, Tripura 347.67 69 36950
roads+
40
bridges
2. Uttar Pradesh 87.67 8 21253 17995 224 40327 42488 555 95688 314772 1845  8230.12
roads+
1 bridge
27.  Uttarakhand 419.21 133 120453  339.04 100  981.27 71.54 12 %811 4736 118 113978
roads+ roads+ roads+
2 24 8
bridges bridges bridges
28.  West Bengal TI741 356 148453 61234 247 126927 348319 1425 614396
Total 619447 3651  18561.34 653297 2673 1470851 918846 6272 2388445 2331461 12480 4792346
roads+ roads+ roads+
516 152 1,022
bridges bridges bridges
Statement V
State-wise details of status of proposals pending for sanction (as on 11.3.2013)
SINo.  State Phase Value in No. of No. of Length Status
crores roads Bridges in Km
1 2 3 4 5 6 7 8
1, Chhattisgarh Phase-IX  850-54 519 1800.46 Compliance to observations of Empowered Committee meeting held on

12th Feb., 2013 received. Clearance being issued by MoRD.

2. Himachal Pradesh 31365 14 800.99 Empowered Committee meeting scheduled to be held on 14.3.2013,
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1 2 3 4 5 6 7 8

3. Jharkhand Phase-XI  1179.10 730 %8 226751 Empowered Commitiee meeting scheduled to be held on 12.3.2013.

4 Kerala 495.16 235 629.63 Pre EC held on 20.2.2013. State to comply on issues during scrutiny of
DPRs.

5. Madhya Pradesh  Phase-Xll  1786.49 1521 4675.00 EC held on 22.1.2013. Compliance received has been verified. Clearance

Batch-lll being issued by Ministry.

6. Manipur Phase-IX  1567.81 430 2888.00 Prposals received on 2.3.2013.

7. Meghalaya Phase-Vl  213.18 61 21717 Pre-Empowered Committee meeting held on 6th March, 2013.

8. Mizoram Phase-vil 41238 40 55991 Compliance to observations of Empowered Committee meeting held on
12th Feb., 2013 received and is being verified.

9. Sikkim Phase-IX 170.00 53 239.79 Pre Empowered Committee meeting held on 7th March, 2013.

10.  Tripura Phase-X| 509.18 197 5 579.27 Pre Empowered Committee meeting held on 21.02.2013

1. Uttarakhand Phase-X| 336.67 109 663.80 Complete proposal not receievd.

12 West Bengal Phase-X!  2301.93 621 4546.79 Complete proposal not receievd.

Total 15184.93 6438 103 29570.60

Demand of Power

*248. SHRIMATI BOTCHA JHANSI LAKSHMI:
SHR! HANSRAJ G. AHIR:

Will the Minister of POWER be pleased to state:

(a) whether the Government has estimated the
demand of power in the country during the 12th Five
Year Plan period;

(b) if so, the details thereof;

(c) whether a working group has been set up by the
Planning Commission to fix targets and devise strategies
for power generation duiing the 12th Five Year Plan
period;

(d) if so, the details thereof along with the
recommendations made by the said working group and
the steps taken/being taken by the Government for
implementation of these recommendations; and

(e) the steps taken/being taken/proposed to be taken
by the Government to overcome power shortage during
the said plan period?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Yes, Madam. As per the 18th Electric Power Survey
(EPS), conducted by the Central Electricity Authority,
Electric Energy Requirement (EER) and Annual Peak
Electric Load (APEL) of the country for 12th Five Year
Plan period are as under:

SlNo.  Year EER (MU) APEL (MW)
1. 2012-13 10,07,694 1,43,967
2, 2013-14 10,84,610 1,56,208
3. 2014-15 11,67,731 1,69,491
4, 2015-16 12,57,589 1,83,902
5. 2016-17 13,54,874 1,99,540

(c) Yes, Madam.

(d) Planning Commission had constituted a Working
Group on Power under the Chairmanship of Secretary
(Power) in 2011 for looking into, inter-alia, targets and
strategies etc. for power generation, for the 12th Plan
(2012-17).
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The recommendations made by the Working Group
cover areas of generation, transmission, distribution,
energy efficiency and conservation, research and
development, legislative and policy issues, human resource
development, infrastructure support requirement and
financing of the power sector.

The steps taken by the Government to implement
the recommendations include, inter-alia, efforts to
commission 88537 MW of thermal, hydro and nuclear
power generation projects during the 12th Plan period;
regular and systematic monitoring of projects to ensure
the targeted capacity addition; renovation and
modernisation of old power plants to optimize generation
from existing capacity; constitution of a Task Force for
setting up of peaking and reserve capacity in the country.

(e) The steps taken by the Government to overcome
power shortage for the 12th Plan period include,
inter-alia, capacity addition of 88,537 MW and about
30,000 MW from renewable sources.

Railway Workshops

*249. SHRI BAL KUMAR PATEL:
SHRI PRABODH PANDA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the various railway workshops particularly
the engineering workshops in the country are able to
meet the objectives and requirements of the Railways;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the upgradation/revival of certain
workshops particularly bridge workshops have not taken
place vis-a-vis the increasing requirements in the Railways
and if so, the reaction of the Railways thereto along with
the reasons therefor;

(d) the steps taken/being taken by the Railways to
enhance the capacity and production output of these
workshops in view of the increasing requirements; and

(e) the steps taken/being taken by the Railways for
setting up of new workshops in the country including at
Jelingham (Nandigram) in West Bengal?
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THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) and (b) Engineering workshops
were established (last workshop was set up in 1964) to
fulfil the needs of manufacturing of steel girders, platform
shelters, foot over bridges, track components etc. when
fast expansion of railway network was taking place in the
country and meagre facilities were available outside in
trade. These workshops have met this objective at relevant
times. Presently also, when number of sources in trade
have become available, these workshops help in ensuring
supplies of critical items during emergent situations and
to avoid total dependence on trade.

(c) and (d) Major upgradation of Engineering
Workshops (Bridge Workshops) has not been undertaken
as number of sources in trade have become available
over the period of time.

(e) A wagon component factory is planned at
Jellingham by a joint venture of Steel Authority of India
Limited (SAIL) & Burn Standard Company Limited (BSCL).
Further, works have been sanctioned for setting up new
workshops including a new Engineering Workshop at
Kathua near Jammu in Northern Railway.

[Translation]
National Pharmaceutical Pricing Policy, 2012

*250. SHRI SURESH KASHINATH TAWARE:
SHRI ANTO ANTONY:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(@) whether the Government has notified National
Pharmaceutical Pricing Policy, 2012;

(b) if so, the salient features thereof along with the
details of the medicines proposed to be covered under
this policy;

(c) whether the drug manufacturing companies are
specifically brought under the purview of the policy to
ensure that they do not sell drugs at arbitrary prices and
if so, the details thereof and if not, the reasons therefor,

(d) whether the new policy is likely to address the
needs of pharmaceutical industry and support its growth
and if so, the details thereof;, and
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(e) the steps being taken/proposed to be taken to
ensure availability of life saving drugs at affordable prices
especially to the poor masses of the country?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) The National Pharmaceutical Pricing Policy-2012 has
been notified on 07.12.2012.

(b) The salient features of National Pharmaceuticai
Pricing Policy, 2012 (NPPP-2012) are as under:

* The regulation of prices of drugs is on the basis
of essentiality of drugs as specified under
National List of Essential Medicines (NLEM)-
2011.

* The regulation of prices of drugs is on the basis
of regulating the prices of formulations only.

* The regulation of prices of drugs is on the basis
of fixing the ceiling price of formulations through
Market Based Pricing (MBP).

NLEM-2011 contains 614 formulations of specified
strengths and dosage forms, spread over 27 therapeutic
categories and satisfy the priority healthcare needs of
majority of the population of the country.

(c) As per the provisions of NPPP-2012, all the
manufacturers/importers manufacturing/importing the
medicines as specified under NLEM-2011 shall be under
the purview of price control. Such medicines shall have
an MRP equal to or lower than the ceiling price (plus
local taxes as applicable) as notified by the Government
for respective medicines.

(d) The objective of National Pharmaceutical Pricing
Policy-2012 is to put in place a regulatory framework for
pricing of drugs so as to ensure availability of required
medicines— “essential medicines” — at reasonable prices
even while providing sufficient opportunity for innovation
and competition to support the growth of industry, thereby
meeting the goals of employment and shared economic
well-being for all.

(e) During the 12th Five Year Plan, Ministry of Health
and Family Welfare proposes to start an initiative for free
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supply of essential medicines in public health facilities in
the country aiming to provide affordable health care to
the people by reducing out of pocket expenses on
medicine. Besides this, in order to provide relief to the
common man in the area of healthcare, a countrywide
campaign in the name of ‘Jan Aushadhi Campaign’ was
initiated by the Department of Pharmaceuticals,
Government of India, in collaboration with the State
Governments, by way of opening up of Jan Aushadhi
Generic Drug Stores to make available quality generic
medicines at affordable prices to all.

Dedicated Freight Corridor Projects

*251. SHRI RAMKISHUN: Will the Minister of
RAILWAYS be pleased to state:

(a) the details and the present status of Dedicated
Freight Corridor project in the country, including the land
acquisition process for the purpose, corridor-wise;

(b) whether the affected farmers/land owners are
being paid compensation in lieu thereof and if so, the
details thereof;

(c) the details of the funds estimated for these
projects along with the progress made in working out a
suitable financing module for the purpose;

(d) the time frame set for the completion of the said
projects; and

(e) the steps taken/being taken by the Railways for
timely completion of the projects and to avoid escalation
of cost?

THE MINISTER RAILWAYS (SHRI PAWAN KUMAR
BANSAL): (a) to (c) Two Dedicated Freight Corridor (DFC)
Projects viz. Eastern Corridor (Dankuni-Ludhiana, 1839
km) and the Western Corridor (Jawaharlal Nehru Port
Terminal (JNPT) to Tughlakabad/Dadri, 1499 km) have
been sanctioned. The cost of DFC Project (excluding cost
of land acquisition) is currently estimated at Rs. 88,300
crore (Eastern DFC Rs. 40,094 Crore and Western DFC
Rs. 48,206 crore). This includes escalation in cost during
construction period, capitalization of interest during
construction, insurance & taxes etc. Cost of land
acquisition is Rs. 7536 crore. The project is being
implemented through a mix of Gross Budgetary Support
(GBS), multilateral/bilateral loans and public private
partnership.
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Western DFC is being implemented through loan from
Japan International Cooperation Agency (JICA) in two
phases (phase 1 being Rewari Vadodara, 930 km and
phase 2 being JNPT Vadodara and Rewar-Dadri, 569
km), the total loan amount being 550 billion Japanese
Yen (JPY) (Rs. 38,722 crore at exchange rate of 1 Rupee
= 1.42 JPY). JICA funding for Western DFC phase 1 is
tied up and loan agreement for the first tranche has
been signed. Bids for civil construction work in 625 km
Rewari-lgbalgarh section have been opened and offers
are under evaluation. All requirements for funding of
Western DFC phase 2 have been met and loan
agreement for first tranche of phase 2 is targeted to be
signed in March, 2013. Counterpart funds for JICA funded
section would be provided as equity from Ministry of
Railways.

As regards Eastern Corridor, World Bank is funding
the 1183 km, Ludhiana-Khurja-Kanpur-Mughalsarai section
and the total loan amount agreed is US $ 2.725 billion
(Rs. 13,625 crore at exchange rate of 1 US $ = 50
Rupees) in three phases. Loan agreement for first phase
viz. Khurja-Kanpur, 343 km has been signed and civil
construction contract has been awarded in January, 2013.
Loan agreement for the second phase (Kanpur-
Mughalsarai, 393 km) is targeted in 2013-14 and for
phase 3 (Khurja-Ludhiana, 447 km) thereafter. Counterpart
funds for World Bank funded section would be provided
as equity from Ministry of Railways. Mughalsarai-Sonnagar
section (122 Kms) is being funded by Indian Railways
resources and construction work is in progress. Sonnagar-
Dankuni section (534 Kms) is to be funded through Public-
Private Partnership (PPP) and implementation would be
dependent on the response.

The land for the DFCs is being acquired under
Railway Amendment Act (RAA), 2008 and compensation
is being paid to affected farmers as per entittement matrix
prepared for the DFC. Qut of total land of 4807 hectares
to be acquired for Eastern DFC, compensation Award
under section 20 F of RAA, 2008 has been declared for
3503 hectares (73%). Out of total land of 5860 hectares
to be acquired for Western DFC, Award under section 20 F
of RAA, 2008 has been declared for 4575 hectares
(78%).
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Compensation for land is being paid as per value of
land decided by the Competent Authority based on
prevailing circle rate or the average of the sale price of
similar type of land situated in the village or vicinity, during
the last 3 years whichever is higher. In addition 60%
solatium on value of land is also being provided. Total
compensation award under section 20F of RAA, 2008.
Award has been declared for Rs. 4217 Crore (Western
DFC: Rs. 2103 Crore., Eastern DFC: Rs. 2114 Crore).

(d) The 122 km Mughalsarai-Sonnagar section is
targeted for commissioning in December, 2015. Phase 1
of Western DFC (930 km) and 343 km Khurja-Kanpur
section where funding is tied up and contracting is at
advanced stage are targeted for commissioning in 2017.
For remaining sections where funding tie up is on,
commissioning is expected four years after the award of
contracts.

(e) The project construction contracts are being
awarded on Design Build Lump Sum basis to ensure
timely completion within the cost estimates. The project
execution is being periodically monitored.

Shortage of Fertilizers

*252. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
SHRI JAYWANT GANGARAM AWALE:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the quantum of production, demand, supply and
import of various fertilizers in the country along with the
amount spent thereon during each of the last three years
and the current year, company/fertilizer/State/UT-wise;

(b) whether the quantum of fertilizers like DAP and
urea allocated/supplied by the Government is less than
the demand of the various States resulting in hardships
being faced by the fanners;

() if so, the details thereof and the reasons therefor,
State/UT-wise and the corrective measures taken by the
Government to ensure adequate and timely supply of
fertilizers to the States;
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(d) whether the Government proposes to provide more
subsidy on urea and other fertilizers to the farmers of
the naxal affected areas of Jharkhand and other States
and if so, the details thereof, State/UT-wise; and

(e) the number of cases of scarcity, blackmarketing
and supply of spurious fertilizers which have come to the
notice of the Government during each of the last three
years and the current year and the action taken by the
Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) (i) A company-wise statement relating to production is
given in the enclosed Statement-I.

(i) State-wise Statements-Il and Il for the last three
years as well as current year showing demand
(requirement), supply (availability) and sales is enclosed
respectively,

(i) The year-wise quantity and value of urea imported
during the last three years and the current year (upto
February, 2013) are as below:-

Year Quantity of Urea Value
From Through Total (Million
Oman STE Us $)
2009-10 20.626 31.48 52.10 1212.65
2010-11 20.64 45.46 66.10 1832.50
2011-12 20.69 57.65 78.34 3222.48
2012-13* 16.53 62.11 78.64 2905.51

*upto February, 2013,

Fertilizers other than Urea are imported under Open
General Licence (OGL). Companies import these fertiliiers
as per their commercial judgement. Government does not
maintain the value of these imports since 2010-11.
However, Government is paying subsidy on P&K fertilizers
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under Nutrient Based Subsidy Scheme. The year-wise
details of quantity of P&K fertilizers imported during the
last three years and the current year (upto February,

2013) is as under.—

Year DAP TSP  NPK MOP  MAP

2009-10 58.89 0.87 0.00 41.62 1.93

2010-11 74.11 0.98 9.81 45.00 1.88

2011-12 69.05 1.60 36.73 26.93 4.94

2012-13*  57.79 0.00 4.05 18.14 1.52

*upto February, 2013.
{b) and (c) No, Madam. Question does not arise.
(d) No, Madam.

(e} To avoid scarcity of fertilizers, the Department of
Fertilizer effectively monitors the availability of fertilizers
upto the State level. In spite of sufficient availability at
State level, there could be pockets of shortages within
the State because of reasons such as shortage of
warehousing facility, logistic constraints and distribution
problem. However distribution within the States is
responsibility of respective State Governments. Department
of Fertilizer also conducts Weekly Video Conference along
with Department of Agriculture and Cooperation (DAC)
with the officials of State Government and take corrective
action in case of any shortage.

As regards black-marketing and spurious fertilizers,
State Governments under the extant provisions of Fertilizer
Control Order (FCO), 1985 have been adequately
empowered to take preventive/punitive actions against the
offenders who indulge in black-marketing/sales of spurious
fertilizers, Department of Fertilizers has also advised/
sensitized the State Governments for gearing up
enforcement agencies under their jurisdiction for taking
appropriate action against the offenders, if any. The
statement showing the action taken by the State
Governments on Non Standard fertilizers, charging higher
price for preceding 3 years is given in the enclosed
Statement-IV.
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Statement |

Plant-wise production of Urea for the years 2008-09 to 2011-2012 and 2012-13
(April, 2012 to February, 2013)

Name of Plants Production.......... (‘000" MT)
2009-10 2010-11 2011-12 Apr., 12 to Feb., 13
1 2 3 4 5

PUBLIC SECTOR:

NFL: Nangal-Il 474.0 478.5 503.4 471.3
NFL: Bhatinda 514.7 553.0 482.9 350.9
NFL: Panipat 512.9 470.0 500.3 378.6
NFL: Vijaipur 878.5 916.6 902.1 873.3
NFL: Vijaipur Expn. 949.6 961.5 1011.7 861.9
Total (NFL): 3329.7 3379.6 3400.4 2936.0
BVFCL: Namrup-il 79.2 86.1 102.3 99.8
BVFCL: Namrup-ili 230.4 198.9 176.5 255.8
Total (BVFCL): 309.6 285.0 278.8 355.6
RCF: Trombay-V 306.9 341.1 336.0 351.8
RCF: Thal 1782.2 1783.4 1772.5 1757.5
Total (RCF): 2089.1 21245 2108.5 2109.3
MFL: Chennai 435.9 477.9 486.7 405.4
TOTAL PUBLIC SECTOR: 6164.3 6267.0 6274.4 5806.3

COOP. SECTOR:

IFFCO: Kalol 601.2 600.1 600.0 550.5
IFFCO: Phulpur 722.6 7451 701.3 626.4
IFFCO: Phulpur Expn. 1000.1 1026.2 1132.8 899.6
IFFCO: Aonla 1000.3 988.5 1065.9 992.6
IFFCO: Aonla Expn. 1000.3 1042.6 986.8 1049.6
Total (IFFCO): 4324.5 4402.5 4486.8 4118.7
KRIBHCO: Hazira 1779.6 1840.3 1432.4 1969.9
TOTAL COOP. SECTOR: 6104.1 6242.8 5919.2 6088.6

Total (Pub.+Coop.) 12268.4 12509.8 12193.6 11894.9
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1 2 3 4 5
PRIVATE SECTOR:

GSFC: Vadodara 281.5 245.5 286.6 317.7
SFC: Kota 382.2 403.4 385.9 347.0
DIL: Kanpur 0.0 0.0 0.0 0.0
ZIL: Goa 387.5 396.8 365.4 359.6
SPIC: Tuticorin 0.0 300.9 621.7 481.1
MCF: Mangalore 379.5 379.4 379.4 348.3
GNFC: Bharuch 601.7 643.2 701.8 646.6
IGF: Jagdishpur 1096.1 1098.5 1162.2 984.1
NFCL: Kakinada-i 757.0 831.6 792.5 714.0
NFCL: Kakinada-I| 7231 824.0 769.1 711.0
CFCL: Gadepan-I 1019.6 1032.2 1106.5 939.9
CFCL: Gadepan-I| 1011.2 1068.0 1039.5 965.1
TCL: Babrala 1231.7 1116.7 1164.6 1011.3
KSFL: Shahjhanpur 972.8 1030.5 1015.6 914.2
TOTAL PRIVATE SECTOR: 8843.9 9370.7 9790.8 8739.9
TOTAL (PUB.+COOP.+PVT.): 211123 21880.5 21984.4 20634.8

Plant-wise production of DAP for the years 2009-10 to 2011-2012 and 2012-13
(April, 2012-February, 2013)

Name of Plants .. Production.......... (in ‘000" MT)

2009-10 2010-11 2011-12 Apr., 12 to Feb., 13
1 2 3 4 5
COOP. SECTOR:
IFFCO: Kandla 7227 60.1 496.6 719.2
IFFCO: Paradeep 402.3 916.5 995.1 1045.8
TOTAL CO-OP SECTOR: 1125.0 976.6 1491.7 1765.0
PRIVATE SECTOR:
GSFC: Vadodara 0.0 0.0 0.0 0.0
ZIL: Goa 351.8 151.6 180.2 56.3
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1 2 3 4 5
SPIC: Tuticorin 0.0 30.4 180.5 154.4
MCF: Mangalore 198.1 177.8 128.2 107.6
TCL: Haldia 183.7 190.3 269:3 159.3
GSFC: Sikka-} 921.8 706.1 534.0 412.2
GSFC: Sikka-Il 0.0 0,0 0.0 0.0
Total (Sikka-I&Il): 921.8 706.1 534.0 412.2
CIL: Kakinada 520.5 402.5 360.0 195.9
CIL: Vizag 0.0 31.8 6.6 0.0
Hindalco Indusi: Dahej 181.8 214.2 209.8 187.2
PPL: Paradeep 763.7 655.6 602.3 302.3
TOTAL PRIVATE SECTOR: 31215 2560.3 2470.9 1575.2
TOTAL (CO-OP. +PVT.): 4246.5 3536.9 3962.6 3340.2
Production of GSFC: Sikka-1 & Il are combined
Plant-wise production of Complexe Fertilizer for the year 2009-10 to 2011-12 & 2012-13
(April, 2012 to February, 2013)
Name of Company/Unit Product wrenneneProduction............ ('000° MT)
2009-10 2010-11 2011-12 April, 12 to
Feb., 13
1 2 3 4 5 6
Public Sector:
FACT: Udyogamandal 20:20 181.3 147.6 167.6 103.8
FACT: Cochin-II 20:20 576.8 496.2 448.8 434.1
FACT: Ud/Cochin 758.1 643.8 616.4 537.9
RCF: Trombay 15:15:15 490.4 446.0 458.3 438.1
10:26:26 0.0 0.0 0.0 0.0
RCF: Trombay-IV 20.8:20.8 12.9 157.9 191.5 0.0
20:20 0.0 0.0 0.0 135.6
RCF: Trombay 503.3 603.9 649.8 573.7
MFL: Chennai 17:17:17 0.0 0.0 7.6 99.2
19:19:19 0.0 0.0 0.0 0.0
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1 2 3 4 5 6
20:20 0.0 0.0 28.3 0.7
MFL: Chennai 0.0 0.0 35.9 99.9
Total Public Sector: 1261.4 1247.7 1302.1 1211.5
Cooperative Sector:
IFFCO: Kandla .1 0:26:26 11911 1610.1 474.9 454.4
12:32:16 460.6 846.2 1029.9 565.8
20:20 0.0 0.0 106.9 0.0
Total (IFFCO/Kandia): 1651.7 2456.3 1611.7 1020.2
IFFCO: Paradecp 20:20 1097.7 745.3 845.9 281.6
10:26:26 0.0 0.0 0.0 5.5
12:32:16 0.0 0.0 0.0 0.0
Total (IFFCO): Paradeep 1097.7 745.3 845.9 287.1
Total (IFFCO): 2749.4 3201.6 2457.6 1307.3
Private Sector:
GSFC: Vadodara 20:20 292.9 280.3 302.5 265.7
CIL: Vizag 28:28 290.1 129.3 284.9 247.8
14:35:14 175.7 137.0 56.3 5.9
20:20 563.7 592.5 631.2 4151
10:26:26 239 0.0 0.0 0.0
Total (CIL): 1053.4 858.8 972.4 668.8
ZIL: Goa 19:19:19 0.0 0.0 18.3 8.7
28:28 0.0 0.0 0.0 0.0
14:35:14 0.0 0.0 0.0 0.0
10:26:26 208.9 332.8 172.7 158.5
20:20 22.6 0.0 0.0 0.0
12:32:16 134.7 176.7 179.6 27.8
Total (ZIL): 366.2 509.5 370.6 195.0
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1 2 3 4 5 6
SPIC: Tuticorin 20:20 174.4 175.4 209.5 165.7
17:17:17 0.0 0.0 0.0 0.0
Total (SPIC): 174.4 175.4 209.5 155.7
MCF: Mangalore 20:20 84.1 45.7 40.2 38.9
16:20 0.0 0.0 38 0.0
10:26:26 0.0 0.0 0.0 34
Total (MCF): 84.1 45.7 44.0 423
CIL: Ennore 16:20 212.6 248.3 243.6 169.7
20:20 0.0 12.5 11.1 15.3
Total (CIL): 212.6 260.8 254.7 185.0
GNFC: Bharuch 20:20 166.5 166.2 196.3 181.1
Tatal (GNFC): 166.5 166.2 196.3 181.1
TCL: Haldia 28:28 0.0 0.0 0.0 0.0
14:35:14 0.0 0.0 0.0 0.0
15:16:15 0.0 0.0 0.0 0.0
12:32:16 30.2 9.8 0.0 44.3
10:26:26 363.8 351.4 3119 214.0
Total (TCL): 394.0 361.2 311.9 258.3
GSFC: Sikka-| 20:20 0.0 0.0 0.0 0.0
10:26:26 0.0 0.0 0.0 0.0
12:32:16 0.0 0.0 0.0 0.0
GSFC: Sikka-Il 12:32:16 0.0 0.0 0.0 0.0
CIL: Kakinada 20:20 4.2 0.0 28.0 179.8
14:35:14 478.1 5154 216.2 181.8
17:17:17 0.0 0.0 0.0 0.0
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1 2 3 4 5 6
12:32:16 17.0 36.1 15.2 19.5
10:26:26 236.3 407.3 239.8 263.7
14:28:14 0.0 0.0 248.2 0.0
Total (CIL): 735.6 958.8 747.4 644.8
Hindalco Ind: Dahej 10:26:26 0.0 0.0 0.0 0.0
12:32:16 0.0 0.0 0.0 0.0
20:20 0.0 0.0 0.0 0.0
DFPCL: Taloja 23:23 100.6 123.5 175.2 141.2
PPL: Paradeep* 20:20 242.7 304.7 255.4 417.5
28:28 0.0 0.0 40.3 0.0
16:20 0.0 0.0 0.0 0.0
14:35:14 0.0 30.0 0.0 0.0
12:32:16 33.0 53.3 0.0 23.6
10:26:26 1715 149.5 130.3 145.8
15:15:15 0.0 0.0 0.0 5.0
Total (PPL): 4472 §37.5 426.0 591.9
Total Private Sector: 4027.5 4277.7 4010.5 3329.8
Tatal (Pub.+Coop.+Pvt.): 8038.3 8727.0 7770.2 5848.6

State-wise Requirement, Availability and Sales of Fertilizers during 2008-09 to 2011-12
(April to March)

Statement Il

<Fiqures in LMT>

State YEAR UREA DAP MOP NPK
Requrement Avaiabilty ~ Sales  Requirement Availabiity ~ Sales  Requirament Availabiity  Sales  Requiement Avaiabiity  Sales

1 2 3 4 5 6 7 8 9 10 1 12 13 1
Andaman & Nicobar  2008-09 00t 001 001 001 001 001 001 000 000 000 000 000
2009-10 001 00t 001 002 001 001 001 000 000 001 000 0.00

2010-11 00t 000 000 001 001 001 001 000 000 001 001t 001

2011-12 001 00t 001 00t 000 000 001 00t 001 001 001t 001
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Andhra Pradesh

Arunachal Pradesh

Assam

Bihar

Chandigarh

Chhattisgarh

Dadra & Nagar Haveli

2008-09

2009-10

2010-11

2011-12

2008-09

2009-10

2010-11

2011-12

2008-09

2009-10

2010-11

2011-12

2008-09

2009-10

2010-11

2011-12

2008-09

2009-10

2010-11

2011-12

2008-09

2009-10

2010-11

2011-12

2008-09

2009-10

2010-11

2011-12

27.50

27.50

28.50

31.00

0.01

0.01

0.01

0.0

2.40

2.60

2.60

3.00

21.25

19.00

19.50

20.75

0.00

0.00

0.00

0.00

5.40

5.48

5.70

6.25

0.01

0.01

0.01

0.01

27.84

26.16

30.38

29.87

0.01

0.01

0.00

0.01

2.30

2.57

2.50

2.68

18.33

17.04

16.96

18.17

0.00

0.00

0.00

0.00

5.23

5.27

5.56

6.30

0.01

0.01

0.01

0.01

27.34

25.95

29.95

29.34

0.01

0.01

0.00

0.01

2.30

2.56

2.50

2.68

17.96

17.04

16.94

18.12

0.00

0.00

0.00

0.00

5.07

5.27

5.54

6.30

0.01

0.01

0.01

0.01

8.50

9.75

11.00

12.30

0.00

0.00

0.00

0.00

1.03

0.35

0.60

0.60

4.25

4.50

475

5.00

0.00

0.00

0.00

0.00

1.75

1.77

2.84

2.90

0.01

0.01

0.01

0.0

9.98

8.89

10.39

10.88

0.00

0.00

0.00

0.00

0.14

0.22

0.29

0.37

4.12

3.97

459

4.72

0.00

0.00

0.00

0.00

2.31

2.65

2.41

2.71

0.01

0.01

0.01

0.01

9.97

8.85

10.36

10.39

0.00

0.00

0.00

0.00

0.14

0.22

0.27

0.29

41

3.97

4.59

4.41

0.00

0.00

0.00

0.00

2.28

2.65

241

2.59

0.01

0.01

0.01

0.01

5.85

6.60

6.60

6.60

0.00

0.00

0.00

0.00

1.06

1.26

1.30

1.40

1.90

2.10

2.30

245

0.00

0.00

0.00

0.00

0.77

0.84

1.06

1.15

0.00

0.00

0.00

0.00

6.27
6.07
6.08
443
0.00
0.00
0.00
0.00
1.08
0.97
0.96
0.94
2.28
2.26
199
129
0,00
0.00
0.00
0.00
0.95
0.96
0.96
0.85
0.00
0.00
0.00

0.00

6.04

6.02

6.04

3.82

0.00

0.00

0.00

0.00

0.95

0.97

0.96

0.91

213

2.26

1.97

1.26

0.00

0.00

0.00

0.00

0.92

0.90

0.94

0.83

0.00

0.00

0.00

0.00

20.50

20.50

20.50

22.30

0.00

0.00

0.00

0.00

0.30

0.06

0.05

0.28

3.60

3.10

3.35

3.75

0.00

0.00

0.00

0.00

1.31

1.42

1.40

1.55

0.00

0.00

0.00

0.00

16.50

18.68

22.12

25.11

0.00

0.00

0.00

0.00

0.06

0.06

0.1

0.07

2.59

2.68

3.14

4.03

0.00

0.00

0.00

0.00

1.28

1.04

1.32

22

0.00

0.00

0.00

0.M

16.30

18.15

21.88

23.58

0.00

0.00

0.00

0.00

0.06

0.06

0.11

0.05

2.59

2.68

3.12

3.56

0.00

0.00

0.00

0.00

1.22

1.04

1.32

1.97

0.00

0.00

0.00

0.00
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Daman & Diu 2008-09 0.01 000 000 000 000 000 000 000 000 000 000 0.00
2009-10 000 000 000 000 000 000 000 000 000 000 000 000
2010-11 0.01 000 000 000 000 000 000 000 000 000 000 000
2011-12 000 000 000 000 000 000 000 000 000 000 000 000
Delhi 2008-09 013 001 0.01 006 000 000 002 000 000 003 000 0.0
2009-10 007 004 004 005 001 0.01 002 000 000 003 001 0.01
2010-11 007 001 0.01 005 000 000 002 000 000 003 000 000
2011-12 007 001 0.01 005 000 000 002 000 000 003 000 000
Goa 2008-09 005 004 004 002 003 003 0.01 0.01 0.01 009 007 007
2009-10 004 004 004 003 003 003 0.01 0.01 0.01 009 007 007
2010-11 006 006 006 004 002 002 002 001 0.01 007 005 005
201112 007 005 005 004 003 003 001 002 002 007 005 005
Gujarat 2008-09 1865 1869 1848 710 824  8.19 190 226 222 439 492 470
2009-10 1875 1821 1812 800 764 762 230 28 269 472 420 401
2010-11 1950 2126 2119 840 810 809 230 202 202 4.83 663  6.55
2011-12 2275 2126 2118 880 696 680 230 175 172 510 732 709
Haryana 2008-09 1990 1759 1736 600 669  6.61 046 047 039 067 03 0.31
2009-10 1965 1805 1795 700 666 666 052 090 090 045 048 048
2010-11 1965 1875 1838 720 737 737 070 066 066 055 069  0.69
2011-12 1975 1946 19145 720 844 833 075 048 046 08 079 072
Himachal Pradesh 2008-09 065 066 066 000 000 000 007 006 006 044 040 040
2009-10 067 054 054 000 003 003 007 005 005 05 038 038
2010-11 064 061 0.61 000 000 000 007 004 004 050 041 0.41
2011-12 065 061 0.61 000 000 000 007 007 007 053 033 033
Jammu and Kashmir 2008-09 1.36 1.28 126 080 059 059 033 014 014 000 001 0.01
2009-10 1.40 122 122 078 048 048 026 018 018 000 000 0.0
2010-11 1.50 1.28 127 08 081 0.81 03 019 019 000 000 0.00

2011-12 1.46 1.20 119 08 067 065 035 009 009 000 000 000
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Jharkhand 2008-09 200 157 154 105 080 08 013 016 014 040 038 038
2009-10 2.05 1.51 1.50 115 082 082 015 017 017 050 069 069
2010-11 210 136  1.36 110 065 065 015 008 006 08 036 036
2011-12 260 219 216 1256 0N 068 034 006 0.6 108 052 047
Karnataka 2008-09 1350 1288 1282 605 812 807 455 514 505 1117 844 839
2009-10 1375 1377 1377 820 846 846 515 612 608 1120 1095 10.76
2010-11 1400 1428 1428 860 845 843 565 423 414 1120 1378 1351
2011-12 1460 1453 1445 875 939 907 565 382 364 1310 17.33 1640
Kerala 2008-09 1.49 166 157 031 024 024 133 153 151 172 185 1.81
2009-10 163 153 158 035 030 030 154 157 153 190 212 205
2010-11 190 144 144 035 042 04 1.55 158 156 250 228 222
2011-12 1.90 150 149 047 044 041 1.80 1.51 142 255 220 200
Lakshadweep 2008-09 000 000 000 000 000 000 000 000 000 000 000 0.00
2009-10 000 000 000 000 000 000 000 000 000 000 000 000
2010-11 000 000 000 000 000 000 000 000 000 000 000 0.00
2011-12 000 000 000 000 000 000 000 000 000 000 000 000
Madhya Pradesh 2008-09 1675 1383 1359 825 8.3t 814 120 117 088 435 220 215
2009-10 1525 1600 1594 850 952 947 120 167 143 355 248 243
2010-11 16.75 1705 1692 1000 1092 10.92 1.45 136 133 369 355 352
2011-12 1750 18147 17.86 1095 11.00 10.57 1656 093 075 405 532 467
Maharashtra 2008-09 2325 2287 2246 860 1019 1015 373 517 492 1565 1040 10.29
2009-10 2475 2287 2287 1250 1382 1382 560 706 706 1400 1125 11.13
2010-11 2525 2552 2551 1670 1433 1431 675 652 637 1480 1798 17.92
2011-12 2750 2567 2543 1725 1250 1222 640 425 399 1830 2085 19.74
Manipur 2008-09 047 019 019 009 000 000 005 002 002 000 000 0.0
2009-10 042 023 023 009 000 000 005 000 000 000 000 000
2010-11 049 009 009 007 001 0.01 003 000 000 000 000 0-00

2011-12 050 013 013 006 000 000 003 000 000 000 000 000
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Meghalaya 2008-09 007 006 .005 004 001 0.01 0.01 0.01 0.01 000 000 0.0
2009-10 008 006 006 004 000 000 001 000 000 000 000 0.0
2010-11 008 005 005 004 003 003 001 000 000 000 000 0.00
201112 009 006 006 005 001 001 001 000 000 000 000 000
Mizoram 2008-09 004 001 0.01 005 000 000 002 000 000 000 000 0.0
2009-10 003 001 0.01 004 000 000 002 000 000 000 000 000
2010-11 002 001 0.01 005 000 000 002 000 000 000 000 000
2011-12 002 001 0.01 0.01 000 000 001 000 000 000 000 000
Nagaland 2008-09 0.01 000 000 001 000 000 000 000 000 000 000 000
2009-10 0.01 0.01 0.01 0.01 000 000 000 000 000 000 000 000
2010-11 0.01 0.01 0.01 0.01 000 000 000 000 000 000 000 000
2011-12 002 001 0.01 0.01 000 000 000 000 000 000 000 000
Odisha 2008-09 550 474 461 200 189 189 135 153 134 288 266 255
2009-10 575 461 459 225 224 222 170 131 127 300 228 224
2010-11 575 474 457 250 220 219 190 136 132 300 233 231
2011-12 640 528 510 260 190 173 205 091 084 314 346 312
Puducherry 2008-09 0.31 024 024 0N 005 005 013 010 010 035 020 020
2009-10 0.31 0.31 0.31 0.1 003 003 014 010 010 035 023 023
2010-11 034 035 035 011 004 004 013 009 009 038 016 0.6
2011-12 034 025 025 0.1 003 003 013 005 005 035 014 013
Punjab 2008-09 2550 2628 2677 810 882 882 095 098 081 1.01 059 057
2009-10 2550 2465 2446 850 807 807 OO 108 108 055 057 055
2010-11 2600 2761 2717 925  9.0f 9.01 106 106 097 070 105 103
2011-12 2600 2850 2826 1015 1008 966 106 073 069 100 130 119
Rajasthan 2008-09 1510 1321 1297 560 590 577 033 032 024 142 067 066
2009-10 1510 1337 1315 650 58 58 035 055 042 137 078 078
2010-11 1560 1673 1570 700 718 716 055 035 028 118 140 137

2011-12 1625 1758 16.91 730 716 707 050 025 023 1.76 1.54 1.40
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Sikkim 2008-09 000 000 000 000 000 000 000 000 000 -000 000 0.00
2009-10 000 000 000 000 000 000 000 000 000 000 000 000
2010-1 000 000 000 000 000 000 000 000 000 000 000 000
2011-12 000 000 000 000 000 000 000 000 000 000 000 000
Tamil Nadu 2008-09 1037 1124 1122 458 385 385 484 595 58 362 355 351
2009-10 1150 998 998 425 294 294 584 517 512 400 618 613
2010-11 1150 1023 1045 425 319 319 584 474 472 425 690 684
2011-12 1150 1048 1045 430 384 3N 5.31 426 416  6.61 875 157
Tripura 2008-09 037 017 017 003 003 003 007 006 006 000 000 0.0
2009-10 042 021 019 004 000 000 007 007 007 000 000 000
2010-11 045 018 048 004 003 003 018 003 003 000 000 000
2011-12 052 02 026 005 000 000 013 005 005 000 000 000
Uttar Pradesh 2008-09 5500 5574 5484 1550 1512 1493 250 279 247 1050 744 732
2009-10 5500 5364 5308 1700 1650 1649 285 346 343 850 946 940
2010-11 5760 5508 5451 1960 1769 1764 370 217 192 945 1060 10.30
2011-12 5800 5912 5805 1965 1867 1815 400 182 180 1125 1285 11.27
Uttarakhand 2008-09 230 222 220 035 031 0.31 018 008 008 045 051 0.51
2009-10 215 233 233 040 038 038 013 004 004 045 041 0.40
2010-11 200 224 223 040 028 028 010 005 005 050 057 057
2011-12 240 251 250 033 039 038 010 004 004 071 053 050
West Bengal 2008-09 1280 1194 1167 486 403 403 415 480 462 749 729 7.8
2009-10 13.00 1371 1171 480 456 455 415 497 497 750 833 839
2010-11 1300 1126 1126 510 463 462 400 329 323 825 895 876

2011-12 1325 1276 1274 510 503 476 400 304 302 900 896 813

Total 200809 281.14 27086 26642 9510 9978 99.04 3789 4334 4095 9232 7227 T2
2009-10 281.90 26597 264.48 106.98 10409 10392 4385 4760 4674 8773 8338 8203
2010-11 29079 28462 28223 12092 113.08 11287 4780 39.83 3891 9201 104.39 102.98

2011-12 30516 208.65 29477 126.16 11595 11195 4828 3164 2992 107.36 124.28 113.94
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Requirement, Availability and Sales of Fertilizers during the year 2012-13
(April, 2012 to February, 2013)

(Figs. in LMT)
State UREA DAP MoP NPK
Requirement  Availabilty Sales from Requirement Availabilty Sales from Requirement Availabilty Sales fromRequirement  Availability Sales from

during  from April April during  from Aprit Apri durng  from April April during from April April
201213 2012t0 2012t 201213 2012t0  2012t0 201213 2012 fo 2012 to 201213 201210 2012 fo
upto March  February  February upto March February  February upto March  February February upto March  February  February

2013 2013 2013 2013 2013 2013 2013 2013 2013 2013 2013 2013

1 2 3 4 5 6 7 8 9 10 1 12 13
Andaman & Nicobar 0.01 0.0 0.01 0.01 0.01 0.01 0.01 0.00 0.00 0.01 0.01 0.01

Isfands

Andhra Pradesh 32.50 2173 27.16 12.30 6.35 5.74 6.60 3.29 2.76 2250 17.56 16.16
Arunachal Pradesh 0.01 0.01 0.01 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Assam 315 235 232 0.65 0.33 0.27 150 0.61 053 0.23 0.06 0.05
Bihar 21.50 19.56 19.20 5.00 541 497 230 115 105 365 293 266
Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.15 0.00 0.00
Chhattisgarh 6.90 589 5.69 312 241 1.92 127 0.68 0.61 175 1.14 0.94
Dadra & Nagar Haveli 0.01 0.01 0.0t 0.01 0.01 0.01 0.00 0.00 0.00 0.05 0.00 0.00
Daman & Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Dehi 0.07 0.02 0.02 0.05 0.00 0.00 0.02 0.00 0.00 003 0.00 0.00
Goa 0.07 0.04 0.04 004 0.02 0.02 0.01 0.01 0.01 0.08 0.02 0.02
Gujarat 2375 18.16 1752 8.80 4.01 3.18 200 0.79 0.74 5.55 410 3.84
Harayana 20.00 19.64 18.94 7.20 6.68 6.24 0.75 0.21 0.19 0.98 0.26 0.24
Himachal Pradesh 0.65 064 0.64 0.00 0.00 0.00 0.07 0.07 0.06 046 0.17 0.17
Jammu and Kashmir 146 1.0 1.00 085 047 043 0.35 0.14 0.12 0.00 0.00 0.00
Jharkhand 270 188 182 1.25 049 049 0.3 003 0.03 129 0.26 0.26
Kamataka 15.00 13.03 12.76 8.90 379 334 5.65 266 2.31 1440 9.25 8.04
Kerala 205 129 129 045 0.25 0.2 194 089 0.85 251 158 147
Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Madhya Pradesh 18.50 18.38 18.07 11.50 11.28 9.55 140 0.86 073 434 243 2.18
Maharashtra 28.00 21.30 20.61 15.60 6.66 6.03 6.25 32t 293 19.00 1235 11.34
Manipur 048 0.21 021 0.12 0.00 0.00 0.07 0.00 0.00 0.00 0.00 0.00
Meghalaya 0.08 0.06 0.04 0.06 0.00 0.00 0.01 0.00 0.00 0.00 0.00 0.00
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1 2 3 4 5 6 7 8 9 10 1 12 13
Mizoram 0.11 0.04 0.04 0.06 0.00 0.00 0.06 0.00 0.00 0.00 0.00 0.00
Nagaland 0.02 0.01 0.01 0.01 0.00 0.00 0.01 0.00 0.00 0.00 0.00 0.00
Odisha 6.50 502 470 275 13 124 200 0.75 0.71 397 210 191
Puducherry 031 017 016 0.09 002 002 009 002 002 030 013 012
Punjab 2640 26.74 26.11 8.80 9.04 8.60 1.06 0.35 0.33 148 043 0.39
Rajasthan 17.25 1769 17.34 760 6.11 558 048 0.15 0.12 166 0.82 0.81
Sikkim 0.00 0.00 000 0.00 000 000 000 000 0.00 0.00 0.00 0.00
Tamil Nadu 11.50 883 8.76 4.55 236 2.16 555 2.18 211 6.82 5.86 554
Tripura 051 018 015 006 002 002 0.17 0.06 006 0.00 000 0.00
Uttar Pradesh 60.00 59.05 5742 18.15 20.70 19.81 3.50 147 125 1148 6.65 646
Uttarakhand 245 234 232 0.35 024 0.24 0.10 0.04 0.04 057 0.33 0.31
West Bengal 1350 1209 1.n 525 400 3.75 425 218 199 8.28 761 43
Total 31543 28340 276.08 12359 91.97 83.85 47.82 2181 19.55 11152 76.07 70.34
Statement IV
State-wise details of follow up action on non-standard samples during 2009-10

sl Name of No. of Administrative Action Taken  Prose-  Cases Charging Seizwe Disposal Conviction Cases  No. of

No.  the State Non DRC DRC Other ~ cution  Pending  higher  of Stock/ allowed awarded pending  cases
Std. Cance- suspen-  acion Launched  for Price Stop under in Court  other

samples lled ded Action Sale cl. 23 violation

of FCO
1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Assam 9 4 0 5 0 0 0 0 ] 0 0 0
2. Bihar 67 0 0 0 0 0 0 0 0 0 0 0
3 Jharkhand 9 0 0 9 0 0 0 0 0 0 0 0
4 Odisha 124 2 3 60 59 0 3 12 0 0 0 0
5. West Bengal 270 3 0 267 3 0 0 0 0 0 3 5
6. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 49 0 0 # 8 7 0 3 0 0 339 1
8 Madhya Pradesh 659 0 128 8 0 0 0 0 ] 0 0
9, Chhattisgarh 149 1" 3 61 3 3 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 i 12 13 14
10.  Maharashtra 2082 9 281 1136 64 552 100 8 0 28 2454 1058
1. Rajasthan 161 6 2 149 4 0 0 17 0 0 4 0
12 Haryana 8 5 0 69 7 4 0 0 8 0 0 0
13, Himachal Pradesh 4 0 0 0 0 0 0 0 0 0 0 0
4. Jammu and Kashmir 13 0 0 0 0 0 0 0 0 0 0 0
15.  Punjab A4 0 0 9 6 9 3 0 0 0 6 2
16.  Utiar Pradesh 662 601 12 4 0 15 8 0 7 0 58 0
7. Uttarakhand 3 5 7 17 0 0 0 0 0 0 1 0
18, Annachal Pradesh 264 0 8 0 0 179 0 1013MT 1 0 0 0
19, Kamataka 395 0 0 37 2 2 1 5 0 0 2 0
2.  Kerala 105 2 2 82 0 0 0 5 0 0 0 0
21, Puduchemy 3 0 0 0 0 0 0 0 0 0 0 0
2. Tamil Nadu 594 0 409 175 0 10 52 12 12 0 16 58
Total 5798 768 933 2841 194 837 167 1 28 28 2883 1149
State-wise details of follow up action on non-standard samples during 2010-11
Sl Name of No. of Administrative Action Taken  Prose-  Cases  Charging Seizwe Disposal Convicion Cases  No. of
No.  the State Non DRC DRC Other  cuion  Pending  higher of Stock/ allowed awarded pending  cases
Std. Cance- suspen-  acton Launched  for Price Stop under in Court  other
samples fled ded Action Sale c. 23 violation
of FCO
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Assam 7 0 0 4 0 0 0 3 0 0 0 0
2 Bihar 59
3 Jharkhand 4 0 1 2 0 1 0 0 0 0 0 0
4 Odisha 65 12 1 7 5 3 0 74 2 0 0 0
5. West Bengal 262 0 1 261 0 0 0 0 0 0 0 0
6. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat X 5 0 25 9 21 0 7 0 0 329 1
8. Madhya Pradesh 596 156 355 ) 1 0 0 0 0 0 1 0
9. Chhattisgarh 118
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i 2 3 4 5 6 7 8 9 10 1 12 13 14
10.  Maharashtra 2330 117 424 1768 383 525 107 7% 0 67 2837 975
1. Rajasthan 291 2 2 0 2 284 1 6 0 0 2 0
12 Haryana 60 3 0 5 7 0 0 0 0 0 0 0
13, Himachal Pradesh K<) 0 0 3 0 0 0 1 0 0 0 0
14 Jammu and Kashmir 9 0 0 3 0 6 0 0 0 0 0 0
15.  Punjab 50 0 0 2 1 18 0 1 0 0 0 0
16.  Uttar Pradesh 538 307 3 "7 101 10 4 19 n 0 0 0
17 Uttarakhand 12 1 2 9 0 0 0 0 0 0 0 0
8. Andhra Pradesh 302 0 0 194 0 108 3 12 2 0 3 0
19.  Kamataka 307 0 0 302 5 0 0 0 0 0 5 0
20.  Kerala 46 0 0 2 0 4 0 4 1 0 0 0
21, Puducheny 6 0 0 6 0 0 0 0 0 0 0 0
2. Tamil Nadu 702 14 198 490 2 378 19 2 0 0 0 833
Total 5827 617 997 3389 516 1425 134 204 % - 67 K 1809
State-wise details of follow up action on non-standard samples during 2011-12

Sl Name of No. of Administrative Action Taken  Prose-  Cases Charging Seizwre Disposal Conviction Cases  No. of

No.  the State Non- DRC DRC Other  cuion  Pending  higher  of Stock/ allowed awarded pending  cases
Sid. Cance-  suspen-  acton Launched  for Price Stop under in Coutt  other

samples lled ded Action Sale c 23 violation

of FCO
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Assam 7 0 0 7 0 0 0 0 0 0 0 0
2, Bihar 110 4 9 7 13 13 0 2 0 2 0 16
3 Jharkhand 11 0 0 0 0 0 0 0 0 0 0 0
4 Odisha 68 3 3 16 0 46 0 318 0 0 0 0
5, West Bengal 308 0 0 308 0 0 0 0 0 0 0 0
6. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 106 31 0 19 2 34 1 5 2 0 A5 6
8. Madhya Pradesh 710 £ 184 484 0 0 0 0 0 0 0 0
9 Chhattisgarh 163 0 0 0 0 0 0 0 0 0 0 0




105 Written Answers PHALGUNA 23, 1934 (Saka) to Questions 106

1 2 3 4 5 6 7 8 9 10 1 12 13 14

10.  Maharashira 2297 671 409 1030 261 157 110 1966 0 il 1464 76

11, Rajasthan 197 6 9 ] 5 192 ] n 0 0 5 0

12 Haryana 76 3 8 3 16 1 0 0 0 0 0 0

13, Himachal Pradesh 3 0 0 X 0 1 0 0 0 0 0 0

14 Jammu and Kashmir 62 0 0 8 0 54 0 0 0 0 0 0

15.  Punjab 4 9 0 K74 0 0 0 2 0 0 0 0

16.  Uttar Pradesh 705 528 2 101 4 12 2 2 PA] 0 0 0

17, Uttarakhand 3 0 0 1 0 2 0 0 0 0 0 0

18.  Andhra Pradesh %1 4 16 1 5 50 0 0 2 0 5 0

19.  Kamataka 39 19 3 287 0 0 0 2 0 0 8 0

0 Kerala 109 0 1 28 0 80 0 7 1 0 0 0

21, Puduchemy 4 0 0 0 0 0 0 0 0 0 0 0

2. Tamil Nadu 535 6 66 157 3 303 7 110 0 0 70 272
Total 6140 1326 748 279% 369 955 120 2548 ] 4] 1897 310

[English] (e) if not, the reasons therefor along with the

Disaster Management Plan

*253. SHRI VARUN GANDHI:
SHRIMATI SUMITRA MAHAJAN:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the various strategies suggested under
the Corporate Safety Plan for the modernisation of disaster
management have been implemented by the Indian
Railways;

(b) if so, the details thereof inter-alia indicating the
measures taken and the amount spent for the purpose,
zone-wise;

(c) whether the Railways have reviewed the
implementation and the targets stipulated for the said
plan;

(d) if so, the details thereof; and

measures initiated for effective implementation of the said
plan?

THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) Corporate Safety Plan (2003-2013),
Ministry of Railways, inter alia, suggested for
modernization of Disaster Management (DM) on Indian
Railways. The main focus area are - faster response,
better facilities and equipment, expanding resources to
meet requirements in major accidents, better customer
focus and training and preparedness, etc. For
modernization of DM, 18 (eighteen) strategies have been
suggested in the Corporate Safety Plan, out of these, 14
(fourteen) have so far been implemented as on
31.12.2012 on Indian Railways.

(b) For implementing the strategies for modernization
of Disaster Management, following measures have already
been taken:-

* Disaster Management (DM) Plans have been
made at Corporate Level, Zonal and Divisional
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Level and dovetailed with State/District DM Plans.
+ Tie-up with reputed private/civil hospitals.

* Provision of rescue ambulances and Collapsible
coffins in each Divisional hospital.

» Taking assistance of armed forces including Air-
Force for assistance whenever required during
disasters.

* Provision of emergency escape route.

+ Delegation of adequate financial powers to
concerned officers for quick rescue operations.

¢ Minimum one 140 Tonne breakdown crane have
been provided in each Broad Gauge division
and all Accident Relief Trains (ARTs) have been
provided with Air-brake stock.

The financial implication for modernization of DM on
Indian Railways as per the Corporate Safety Plan is
approximately Rs. 400 crore. Figures of expenditure are
available on all India basis and not zone-wise. An amount
of Rs. 106 crore (approx.) has been spent upto 28.2.2013.

(c) to (e) The Railways have periodically been
reviewing the implementation and the targets stipulated
in the Corporate Safety Plan. Out of 4 (four) pending
strategies viz.,, Emergency Rail cum Road Vehicle,
manufacturing of Self Propelled Accident Relief Trains
(SPARTs), Setting up of Railway Disaster Management
Institutes and Emergency Automatic lights in coaches,
first one is targeted for implementation in 2013-14 and
the remaining three by 2015-16.

Socio-Economic and Educational Status of Muslims

*254. Sk. SAIDUL HAQUE: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the socio-economic and educational status
of the Muslim community is very low in the country;

(b) if so, the details thereof along with the reasons
therefor; and

(c) the steps taken by the Government to address
the issue?
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THE MINISTER OF MINORITY AFFAIRS (SHRI K.
RAHMAN KHAN): (a) and (b) A High Level Committee,
constituted under the Chairmanship of Justice (Retired)
Rajinder Sachar to gather data/information for preparation
of a comprehensive report on the social, economic and
educational status of the Muslim community of India, in
its report has indicated that the Muslim community lags
behind the mainstream in social, economic and
educational sectors. Salient findings of the Committee are
given in the enclosed Statement.

(c) Government has decided to implement the
recommendations of the Sachar Committee by the
concerned Ministries/Departments to address the socio-
economic and educational conditions of Minorities including
Muslims in the country. These recommendations mainly
relate to the following sectors:

() Educational empowerment - Providing free and
high quality education to children up to the age
of 14, opening government schools in minority
concentration areas, awarding scholarships,
modernizing Madrasas, etc.

(i) Access to credit - Promoting and enhancing
access to minorities in Priority Sector Lending,
open more branches in minority concentration
areas, promote micro-finance among women etc.

(i) Skill development - Opening ITls and
polytechnics to focus on high growth potential
in the minority concentration areas.

(iv) Special area development initiatives - Villages/
towns/habitations to be provided with basic
amenities, good quality government schools,
health facilities etc. for all poor including Muslims.

(v) Measures for affirmative action - Setting up of
Equal Opportunity Commission (EOC), National
Data Bank (NDB) and Assessment & Monitoring
Authority (AMA).

(vi) Wakf issues - better utilization of wakf properties
etc.

(vii) Miscellaneous matters.

Besides, the Prime Minister's New 15 Point
Programme for Welfare of Minorities which is under
implementation since 2006, also addresses many concems
raised in the Sachar Committee Report.
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Statement

Salient Findings of the Sachar Committee

(i) Education:

(@)

(b)

(©)

(d)

(e)

(i) Skifl

(@)

(b)

The literacy rate among Muslims was 59.1%,
which was below the national average of 64.8%.

The mean years of schooling (MYS) is tower
compared to the average MYS for all children.

25% of Muslim children in the age of 6—14
year age group have either never attended
school or have dropped out.

The majority of Musiim girls and boys fail in
their matriculation examination or dropout before
that.

Less than 4% of Muslims are graduates or
diploma holders compared to about 7% of the
popuiation aged 20 years and above.

There is a strong desire and enthusiasm for
education among Muslim women and girls across
the board.

Schools beyond primary levet are few in Muslim
localities. Exclusive schools for girls are fewer.

Lack of hostel facilities is a limiting factor,
especially for girls.

Muslim parents are not averse to modern or
mainstream education and to sending their
children to affordable Government schools. They
do not necessarily prefer to send children to
madarsas. However, the access to government
schools for Muslim children is limited.

development:

Skill development initiatives for those who have
not completed school education may be
particularly relevant for some sections of Muslims
given their occupational structure.

The skill demands in the manufacturing and
service sectors are changing continuously and
youth with middle school education would meet
these needs.
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A rehabilitation package for innovative re-skilling
and for upgrading the occupational structure in
the wake of liberalization is seen as an urgent
need.

(iii) Employment and economic opportunities:

(a)

(b)

©

(d)

(e)

(9)

(h)

(i)

Self-employment is the main source of income
of Muslims.They are engaged more in self-
employed manufacturing and trade activities
compared to others.

The share of Muslim workers engaged in street
vending is the highest. More than 12 per cent
of Muslim male workers are engaged in street
vending as compared to the national average of
less than 8 per cent.

The percentage of women Muslim workers
undertaking work within their own homes is much
larger at 70 per cent compared to all workers
at 51 per cent.

The share of Muslims in the total workers
engaged in the tobacco and textiles/garment
related industries are quite significant.

The share of Muslim workers in production
related activities and transport equipment
operation is much higher at 34%, as against
21% of all workers.

More than 16 per cent of Muslims were engaged
as sales workers, while the national average was
only about 10 per cent.

While the participation of Muslim workers is
relatively higher in production and sales related
occupations, their participation was relatively
lower in professional, technical, clerical and to
some extent managerial work.

Muslims, by and large, are engaged in the
unorganized sector of the economy andhave to
bear the brunt of liberalization.

The participation of Muslims in regular salaried
jobs is much less than workersof other socio-
religious categories.
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(i) Muslims are relatively more vulnerable in terms
of conditions of work as their concentration in
informal sector employment is higher and their
job conditions, even among regular workers, are
less for Muslims than those of other socio-
religious communities.

(k) Percentage of households availing banking
facilities is much lower in villages where the
share of Muslim population is high.

(iv) Poverty and development:

(a) About 38% of Muslims in urban areas and 27%
in rural areas live below the poverty level.

(b) Muslims are concentrated in locations with poor
infrastructure facilities. This affects their access
to basic services like education, health facilities,
transport, etc.

(c) About a third of small villages with high
concentration of Muslims do not have any
educational institutions.

(d) There is a scarcity of medical facilities in larger
villages with a substantial Muslim concentration.
About 40% of large villages with a substantial
Muslim concentration do not have any medical
facilities.

(e} Muslim concentration villages are not well served
with pucca roads.

(f) Policies to deal with the relative deprivation of
the Muslims in the country should sharply focus
on inclusive development and mainstreaming of
the community while respecting diversity.

(v) Social conditions:

(@) A community-specific factor for low educational
achievement is that Muslims do not see
education as necessarily translating into formal
employment.

(b) The Muslim population shows an increasingly
better sex ratio compared with other socio-
religious communities.
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(c) Infant and childhood mortality among Muslims
is slightly lower than the average.

(d) There has been a large decline in fertility in all
the religious groups including Muslims.

High Level Safety Review Committee

*255. SHRI P. LINGAM:
SHRI P. KARUNAKARAN:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have accepted the
recommendations of the High Level Safety Review
Committee;

(b) if so, the details thereof and the action plan
formulated to implement the said recommendations;

(c) whether the fire safety audit team of the Railways
has reported about the faulty safety arrangements and
other deficiencies noticed in the premises at New Delhi
Railway Station;

(d) if so, the details thereof; and

(e) the corrective action taken or being taken by the
Railways in this regard?

THE MINISTER RAILWAYS (SHRI PAWAN KUMAR
BANSAL): (a) and (b) A High Level Safety Review
Committee was constituted by Ministry of Railways under
the Chairmanship of Dr. Anil Kakodkar, former Chairman,
Atomic Energy Commission to go into all technical and
technology related aspects in connection with safe running
of trains services in the country. The Committee has
submitted its Report to Ministry of Railways on 17.02.2012.
This Committee has made 106 recommendations in their
Report covering the foliowing aspects: General Safety
Matters, Organizational structure, Empowerment at
Working Level, Safety Related Works and lIssues,
Vacancies in Critical Safety Categories and Manpower
Planning issues, Shortage of Critical Safety Spares,
External Interference—Encroachment and Sabotage,
Signalling, Telecommunication and Train Protection, Rolling
Stock, Track, Bridges, Level Crossings, Human Resource
Development with Emphasis on Education and Training,
Training Institutes on Indian Railways (IR), Research Eco-
System on Indian Railways and Safety Architecture on
Indian Railways.
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The recommendations of the Committee are presently
under examination in the Ministry of Railways.

{c) to (e) Ministry of Railways have constituted 2
separate Fire Safety Audit Teams A and B to identify
areas requiring further upgradation to match the latest
fire safety norms to international standards and to conduct
checks in few select Railway stations, coaching depots,
workshops etc., for assessment of compliance of Research
Design and Standards Organization (RDSO) and Board’s
instructions regarding fire safety. In this direction Fire
Safety Audit Team B conducted an inspection at New
Delhi Railway Station on 08.01.2013 and found a few of
total fire extinguishers, Close Circuit Television (CCTV)
cameras and baggage scanners had some problems.
Immediate corrective action has already been taken by
Delhi Division.

Open Access Policy under Electricity Act

*256. SHRI KALIKESH NARAYAN SINGH DEO: Will
the Minister of POWER be pleased to state:

(a) the status of implementation of Open Access
Policy envisaged under the Electricity Act, 2003 in the
country along with the details of the States which do not
allow open access to the consumers whose demand
exceeds one mega watt;

(b) the details of those State Electricity Regulatory
Commissions which continue to set the retail energy tariff
along with the details of the action taken/being taken by
the Government against those State Electricity Regulatory
Commissions which have not adhered to the provisions
of the Open Access Policy;

{c) whether the competition generated by the Open
Access Policy has led to a reduction in electricity tariff;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Open
Access in inter-State transmission envisaged under the
Electricity Act, 2003 has been implemented by the Central
Commission by specifying the Central Electricity
Regulatory Commission (Open Access in Inter-State
Transmission) Regulations, 2008 and Central Electricity
Regulatory Commission (Grant of Connectivity, Long-term
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Access and Middle Term Open Access) Regulations, 2009.
The responsibility of introduction of open access at intra-
State level as per provisions of the Electricity Act vests
with the State/Joint Electricity Regulatory Commissions.

{b) As per information available, State Electricity
Regulatory Commissions (SERCs) of Rajasthan, Punjab
and Madhya Pradesh have passed orders with specific
reference to the question of tariff determination for
consumers whose demand exceeds one Mega Watt. For
the State Electricity Regulatory Commissions, the
Appropriate Governments are the concerned State
Governments under the Electricity Act, 2003.

(c) and (d) Open Access to consumers seeks to
introduce competition in the Distribution sector and is
expected to result in consumer benefits in a regime of
market discovered tariff.

Contamination of Groundwater

*257. SHRI ABDUL RAHMAN:
DR. M. THAMBIDURAI:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the presence of fluoride, iron, arsenic,
nitrate and carcinogenic contaminants in the ground water
in many States are several times above the permissible
limits set by the World Health Organisation (WHO);

(b) if so, whether the Government has conducted
any survey on the ground water quality in various parts
of the country;

{c) if so, the details thereof including the permissible
and present limit of each of the contaminants, State/UT-
wise; and

(d) the other steps taken/proposed to be taken by
the Government in this regard?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) Central Ground Water Board
(CGWB) under the Ministry of Water Resources regularly
monitors ground water quality of shallow aquifers on
regional scale once every year during April/May through
an network of 10714 observation wells located through
out the country. Analysis of Ground Water sampies by
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CGWB, revealed presence of fluoride, arsenic and other
toxic and carcinogenic substance like lead, cadmium,
chromium etc. in excess of permissible limits of World
Health Organization (WHO) norms. According to the
findings of the CGWB, 8 States have excess concentration
of arsenic against WHO norm of 0.01 mg/litre, 19 States
have excess concentration of fluoride against WHO norm
of 1.5 mgllitre, 20 States have excess concentration of
nitrate against WHO norm of 50 mg/litre and 23 States
have excess concentration of iron beyond permissible BIS
norms of 1.0 mg/litre. Besides, in case of State of
Karnataka, a study conducted by Rural Development &
Panchayati Raj Department, Karnataka revealed presence
of arsenic above the maximum permissible limit prescribed
by BIS of more than 0.05 mg/l. There are also reports of
sporadic occurrence of heavy metals like lead, chromium
and cadmium in the ground water of 13 States. Arsenic,
fluoride and iron contamination are mostly of natural
geological occurrence. Nitrate and heavy metals are both
due to natural geological occurrence and man-made
activities like mining, industry and waste disposal. The

MARCH 14, 2013

to Questions 116

details are given in the enclosed Statement. Chemical
analysis data from CGWB indicates that ground water
contaminants such as arsenic, fluoride, nitrate, iron and
heavy metals have not been reported from the States/
UTs of Arunachal Pradesh, Mizoram, Nagaland,
Chandigarh, Dadra & Nagar Haveli, Daman & Diu,
Lakshadweep and Puducherry.

(d) Ministry of Drinking Water & Sanitation has
informed that 20% of the allocated funds under the
National Rural Drinking Water Programme (NRDWP) are
earmarked for water quality problems. Further, it is
indicated that the States may utilize up to 65% of funds
released under NRDWP for improving water quality of
ground and surface water. Since in-situ treatment of
contaminated aquifers due to presence of arsenic, fluoride,
iron, nitrate and heavy metals is difficult, remedial
measures are concentrated on providing alternate sources
of water supply. The CGWB assists in identifying aquifers
which are free from contaminants.

Statement

Name of the States/Districts showing chemical constituents viz. Fluoride, Nitrate, Arsenic, Iron and Heavy metals in
ground water beyond WHO/BIS norms and observe range of concentration

SINo.  State/UT Fluoride Nitrate

Arsenic fron Heavy metals:

(> WHO guideline (> WHO guideline (> WHO guideline > 1.0 mgfl) Lead (above 0.01 mg/)
value of 1.5 mgh) value of 50 mgf) value of 0.01mg/) Chromium (above 0.05 mg/l)
Cadmium (above 0.003 mg/l)
1 2 3 4 5 6 7
1. Andaman & Nicobar Andaman

Islands

2. Andhra Pradesh Adilabad, Anantpur, Adilabad, Anantpur,
Chittoor, Guntur, Chittoor, Cuddapah,
Hyderabad, Kadapa, East Godavari, Guntur,
Karimnagar, Khammam, Hyderabad, Karimnagar,
Krishna, Kumool, Khammam, Krishna,
Mahabubnagar, Medak, Kumoo!, Mahabubnagar,
Nalgonda, Neliore, Medak, Nalgonda,

Prakasam, Rangareddy, Nellore, Nizamabad,

Visakhapatnam, Prakasam, Rangareddy,
Vizianagaram, Srikakutam,

Warangal, West Visakhapatnam,
Godavart Vizianagaram, Warangal,
Range of West Godavari

Concentration (mgl):
trace to 7.74

Range of Concentration
(mghl) : trace to 1150

Range of Concentration
(mg/) : trace to 7.87

Adilabad, Chittoor,
Cuddapah, Guntur,
Hyderabad, Karimnagar,
Krishna, Kumool,

Lead: Rangareddy, Nalgonda
[Range of Concentration (mg/):
trace to 0.255)

Chromium: Rangareddy
Mahabubnagar, Medak,  [Range of Concentration (mg/l):
Nalgonda, Neflore, trace to 0.97]

Nizamabad, Rangareddy, Cadmium: Rangareddy
Visakhapatnam [Range of Concentration (mg/l):
Range of Concentration trace to 0.67]

(mgfl) : trace to : 8.43
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1 2 3 4 5 6 7
3. Assam Goalpara, Kamrup, Sivsagar, Jorhat, Cachar, Darrang,
Karbi Anglong, Golaghat, Sonitpur, Dhemaji, Dhubri,
Naugaon, Golaghat, Lakhimpur, Dhemaji, ~ Goalpara, Golaghat,
Karimganj Hailakandi, Karimganj, ~ Hailakandi, Jorhat,
Range of Cachar, Barpeta, Kamrup, Karbi Anglong,
Concentration (mg/l): Bongaigaon, Goalpara, ~Karimganj, Kokrajhar,
trace to 23.4 Dhubri, Nafbari, Lakhimpur, Morigaon,
Nagaon, Morigaon, Nagaon, Nalbari,
Darrang, Baksha, Sibsagar, Sonitpur
Kamrup, Kokrajhar Range of Concentration
Range of (mg/) : trace to 14.1
Concentration (mg/l):
trace to 0.49
4. Bihar (The Aurangabad, Banka, Aurangabad, Banka, Begusarai, Bhagalpur,  Aurangabad, Begusarai,

categorisation for
Arsenic affected
areas is based
on the BIS
recommended
maximum
permissible limit
of 0.05 mg/.)

5. Chhattisgarh

6. Dehi

Bhagalpur, Buxar,

Gaya, Jamui, Kaimur
(Bhabua), Munger,
Nawada, Rohtas,

Supaul

Range of Concentration
(mgh): trace to 7.74

Bastar, Bilaspur,
Dantewada, Dhamtari,
Janjgir-Champa,
Jashpur, Kanker,
Korba, Koriya,
Mahasamund, Raipur,
Rajnandgaon, Surguja
Range of
Concentration (mg/l):
trace to 7.12

East Delhi, New Delhi,
North West Delhi,
South Delhi, South
West Delhi, North Delhi,
West Delhi

Range of
Concentration (mg/l):
trace to 9.5

Bhagalpur, Bhojpur,
Kaimur (Bhabua),
Patna, Rohtas,
Saran, Siwan
Range of

Concentration (mg/l):

trace to 228

Bilaspur, Dantewada,
Dhamtari, Jashpur,
Kanker, Kawardha,
Korba, Mahasamund,
Raigarh, Raipur
Range of

Concentration (mg/l):

trace to 145

East Delni, Centrat Delhi,
New Delhi, North Delhi,

North West Delhi,
South Delhi, South

West Delhi, West Delhi

Range of

Concentration (mg/l):

trace to 233

Bhojpur, Buxar,
Darbhanga, Katihar,
Khagaria, Kishanganj,
Lakhisarai, Munger,
Patna, Pumea,
Samastipur, Saran,
Vaishali

Range of
Concentration (mg/l):
trace to 1.81

Rajnandgaon

Range of
Concentration (mg/):
trace to 0.72

Bhojpur, Buxar, East
Champaran, Gopalganij,
Katihar, Khagaria,
Kishanganj, Lakhiserai,
Madhepura,
Muzaffarpur, Nawada,
Rohtas, Saharsa,
Samastipur, Siwan,
Supaul, West
Champaran

Range of Concentration
(mgh): trace to 62.92

Bastar, Dantewada,
Kanker, Koriya

Range of Concentration
{mgfl): trace to 20.3

Lead: Korba [Range of
Concentration (mg/l): trace to
0.25)

Cadmium: Korba [Range of
Concentration (mgfl): trace to
0.03]

Chromium: Korba [Range of
Concentration (mgfl): trace to
0.07]

Lead: Along Najafgarh drain in
North, West and South-west
districts

[Range of Concentration
{mg/): trace to 0.49)
Cadmium: Southwest

[Range of Concentration
(mgh): trace to 0.06]
Chromium: Northwest,

South, New Delhi, East
TRange of Concentration (mg/):
trace to 7.85]




MARCH 14, 2013

to Questions 120

119 Written Answers

1 2 3

7. Goa

8. Gujarat Ahmedabad, Amreli,

9. Haryana

10.  Himachal Pradesh

11, Jammu & Kashmir

Anand, Banaskantha,
Bharuch, Bhavnagar,
Dahod, Junagadh,
Kachchh, Mehesana,
Narmada, Panchmahals,
Patan, Porbandar, Rajkot,
Sabarkantha, Surat,
Surendranagar, Vadodara
Range of
Concentration (mg/l):
trace to 10.01

Bhiwani, Faridabad,
Fatehabad, Gurgaon,
Hissar, Jhajjar, Jind,
Kaithal, Kamal,
Kurukshetra,
Mahendergarh,
Panchkula, Panipat,
Rewari, Rohtak, Sirsa,
Sonipat, Yamuna Nagar
Range of
Concentration (mg/l):
trace to 18

Rajaori, Udhampur
Range of
Concentration (mgfl):
frace to 2.45

Ahmedabad, Amreli,
Anand, Banaskantha,
Bharuch, Bhavnagar,
Dahod, Jamnagar,
Junagadh, Kachchh,
Kheda, Mehesana,
Narmada, Navsari,
Panchmahals, Patan,
Porbandar, Rajkot,
Sabarkantha, Surat,
Surendranagar,
Vadodara

Range of
Concentration (mgh):
trace to 520

Ambala, Bhiwani,
Faridabad, Fatehabad,
Gurgaon, Hissar, Jhajar,
Jind, Kaithal, Kamal,

Kurukshetra, Sirsa, Sonipat,
Mahendargarh, Yamuna Nagar.
Panchkula, Panipat, Range of

Rewari, Rohtak,
Sirsa, Sonipat,
Yamuna Nagar
Range of
Concentration (mg/l):
trace to 1755

trace to 0.5

Una [Range of
Concentration (mg/l):
trace to 160

Jammu, Kathua, Kupwara
Range of Concentration
{mgA): trace to 274

Ambala, Bhiwani,
Faridabad, Fatehabad,
Hissar, Jhajjar, Jind,
Kamal, Panipat, Rohtak,

Concentration (mgf):

North Goa, South Goa

[Range of Concentration

(mgfl): trace to 2)

Ahmedabad, Banaskantha,

Bhavnagar, Kachchh,
Mehesana Narmada
Range of Concentration
(mg/l): trace to 6.5

Ambala, Bhiwani,
Faridabad, Fatehabad,
Gurgaon, Hissar, Jhajjar,
Jind, Kaithal, Kamal,
Kurukshetra,
Mahendargarh, Panipat,
Rohtak, Sirsa, Sonipat,
Yamuna Nagar

Range of Concentration
(mg/l) : trace to 12.96

Baramulla, Budgam,
Kathua, Kupwara,
Pulwama, Srinagar
Range of Concentration
{mghl): trace to 12.8

Lead: Ambala, Bhiwani,
Faridabad, Fatehabad, Gurgaon,
Hissar, Jhajjar, Jind, Kaithal,
Kamal, Mahendragarh, Panchkula,
Panipat, Rewari, Rohtak, Sirsa,
Sonipat.

(Range of Concentration (mg/l):
frace to 0.43)

Cadmium: Bhiwani, Gurgaon,
Jhajjar, Jind, Kaithal, Rewari,
Rohtak.

[Range of Concentration (mg/):
trace to 0.007]

Chromium: Fatehabad

[Range of Concentration (mgfl):
trace to 0.08]

Lead: Jammu (Gangyal), Bari
Brahma, Kathua (Range of
Concentration (mg/l): trace to
0.042)

Cadmium: Kathua

[Range of Concentration
(mgfl): trace to 0.06]
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12, Jharkhand

13.  Kamataka

14.  Kerala

15.  Madhya Pradesh

Bokaro, Giridih,
Godda, Gumla,
Palamu, Ramgarh,
Ranchi

Range of
Concentration (mgf):
trace to 7.8

Bagalkot, Bangalore,
Belgaum, Bellary, Bidar,
Bijapur, Chamarajanagar,
Chikmagalur, Chitradurga,
Davanagere, Dharwad,
Gadag, Gulburga,
Hassan, Haveri, Kolar,
Koppal, Mandya, Mysore,
Raichur, Tumkur

Range of

Concentration (mg/l):
trace to 7.4

Palakkad, Alappuzha,
Idukki, Emakulum,
Thiruvananthapuram.
Range of
Concentration (mg/):
trace to 8

Alirajpur, Balaghat,
Barwani, Betul, Bhind,
Chhatarpur, Chhindwara,
Datia, Dewas, Dhar,
Dindori, Guna, Gwalior,
Harda, Jabalpur, Jhabua,
Khargon, Mandla,
Mandsaur, Morena,
Narsinhpur, Rajgarh,
Satna, Sehore, Seoni,
Shahdol, Shajapur,
Sheopur, Sichi,
Singrauli, Ujjain,
Vidisha

Range of
Concentration (mg/l):
frace to 5.59

Chatra, Garhwa, Godda,
Gumla, Lohardaga, Pakur,
Palamu, Paschimi
Singhbhum, Purbi
Singhbhum, Ranchi,
Sahibgan

Range of Concentration
(mgfl) : trace to 138

Bagalkot, Bangalore,
Belgaum, Bellary, Bidar,
Bijapur, Chamrajnagar,
Chikmagalur, Chitradurga,
Davanagere, Dharwad,
(Gadag, Guiburga, Hassan,
Haveri, Kodagu, Kolar,
Koppal, Koorg, Mandya,
Raichur. Shimoga, Tumkur,
Udupi, Uttar Kannada
Range of Concentration
(mgfl): trace to 995

Alappuzha, dukki,
Kollam, Kottayam,
Kozhikode, Malappuram,
Palakkad, Pathanamthitta,
Thiruvananthapuram,
Thrissur, Wayanad
Range of Concentration
(mg/l): trace to 214

Alirajpur, Anuppur, Ashok
Nagar, Balaghat, Barwani,
Betul, Bhind, Bhopal,
Burhanpur, Chhatarpur,
Chhindwara, Damoh,
Datia, Dewas, Dhar,
Dindori, Guna, Gwalior,
Harda, Hoshangabad,
Indore, Jabalpur, Jhabua,
Khandwa, Khargon,
Katni, Mandla, Mandsaur,
Morena, Narsimhapur,
Neemuch, Panna,
Raisen, Rajgarh, Ratlam,
Rewa, Sagar, Satna,
Sehore, Seoni, Shahdol,
Shajapur, Sheopur,
Shivpuri, Tikamgarh,
Ujiain, Umaria, Vidisha
Range of Concentration
(mgA): trace to 620

Chatra, Deoghar, East
Singhbhum, Giridih,
Ranchi, West Singhbhum
Range of Concentration
(mgfl): trace to 29.87

Bagalkot, Bangalore,
Belgaum, Bellary, Bidar,
Bijapur, Chikmagalur,
Chitradurga, Dakshina
Kannada, Davanagere,
Gulburga, Hassan,
Haveri, Kodagu, Kolar,
Koppal, Mysore, Raichur,
Shimoga, Tumkur,

Udupi, Uttar Kannada
Range of Concentration
(mgfl): trace to 16.2

Alappuzha, Emakulam,
|dukki, Kannur,
Kasaragod, Kollam,
Kottayam, Kozhikode,
Malappuram, Palakkad,
Pathanamthitta, Quilon,
Thiruvananthapuram,
Thrissur, Wayanad
Range of Concentration
(mg/): trace to 12

Balaghat, Barwani,

Betul, Bhind, Bhopal,
Chhatarpur, Chhindwara,
Damoh, Datia, Dewas,
Dhar, Dindori, Guna,
Gwalior, Hoshangabad,
Indore, Jabalpur, Jhabua,
Khandwa, Katni, Mandla,
Mandsaur, Narsinghpur,
Neemuch, Panna, Raisen,
Rajgarh, Ratlam, Rewa,
Sagar, Satna, Sehore,
Seoni, Shahdol, Shajapur,

Shivpuri, Sidhi, Tikamgarh,

Ujjain, Umaria, Vidisha,
East Nimar

Range of Concentration
(mgh): trace to 10.6

Lead: Jamshedpur
[Range of Concentration
{mgfl): trace to 0.017]

Lead: Emakulam, Kollam
Range of Concentration
(mg/): trace to 0.61
Chromium: Kollam
Range of Concentration
(mg/l): trace to 1.3

Lead: Balaghat, Barwani, Damoh,
Datia, Dewas, Dhar, Dindori,
Guna, Gwalior, Raisen, Rajgarh,
Satna, Sehore, Shajapur, Shivpuri,
Vidisha

Range of Concentration
(mgh): trace to 0.5
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16. Maharashira

17.

18.

19

20.

Amravali, Beed,
Chandrapur, Bhandara,
Dhule, Gadchirofi,
Gondia, Jalna, Nagpur,
Nanded, Ratnagiri,
Sindhudurg, Yavatmal
Range of
Concentration (mg/l):
trace to 1.77

Manipur

Meghalaya

Odisha Angul, Balasore,
Bargarh, Bhadrak,
Baudh, Cuttack,
Deogarh, Dhenkanal,
Jajpur, Keonjhar,
Khurda, Mayurbhanj,
Nayagarh, Nawapara,
Sonpur

Range of
Concentration (mg/l):
trace to 20.2

Amravati, Beed,
Chandrapur, Bhandara,
Dhule, Gadchiroli,
Gondia, Jalna, Nagpur,
Nanded, Ratnagiri,
Sindhudurg, Yavatmal

Punjab

Ahmednagar, Akola,
Amravati, Aurangabad,

Beed, Bhandara, Buldana,

Chandrapur, Dhule,
Gadchiroli, Gondia,
Hingoli, Jalgaon, Jalna,
Kolhapur, Latur, Nagpur,
Nanded, Nandurbar,
Nashik, Osmanabad,
Parbhani, Pune, Sangli,
Satara, Solapur, Wardha,
Washim, Yavatmal
Range of Concentration
(mg/l): trace to 2730

Angul, Balasore, Bargarh,
Bhadrak, Bolangir, Baudh,

Cuttack, Deogarh,
Dhenkanal, Gajapati,
Ganjam, J.Singhpur,
Jajpur, Jharsuguda,
Kalahandi, Kendrapara,
Keonjhar, Khurda,
Koraput, Malkangir,
Mayurbhanj, Nawapada,
Nayagarh, Phulbani,
Puri, Sambalpur,
Sundergarh, Sonpur
Range of Concentration
(mgh): trace to 290

Anmritsar, Bathinda,
Faridkot, Fatehgarh
Sahib, Firozpur,
Gurdaspur, Hoshiarpur,
Jalandhar, Kapurthala,
Ludhiana, Mansa,

Ahmednagar, Amravat,
Beed, Buldana,
Chandrapur, Dhule,
Gadchiroli, Jalna,
Kohlapur, Latur,
Nandurbar, Nashik,
Osmanabad, Parbhani,
Ratnagiri, Satara, Thane,
Wardha, Washim,
Yavatmal

Range of Concentration
{mgfl): trace to 10.1

Bishnupur, Thoubal Bishnupur, Thoubal

Range of Range of Concentration
Concentration (mgf): (mgh): trace to 16.52
trace to 0.5

East Garo Hills, East
Khasi Hills, Jaintia Hills
Range of Concentration
(mgh): trace to 11.25

Balasore, Bargarh,
Bhadrak, Cuttack,
Deogarh, J.Singhpur,
Jajpur, Jharsuguda,
Kalahandi, Kandmahal,
Keonjnar, Kendrapara,
Khurda, Koraput,
Mayurbhanj, Nayagarh,
Puri, Rayagada,
Sambalpur, Sundergarh,
Sonpur

Range of Concentration
(mgh): trace to 17

Bathinda, Faridkot,
Gurdaspur, Hoshiarpur, ~ Fatehgarh Sahib,
Kapurthala, Ropar Firozpur, Gurdaspur,
Range of Concentration Hoshiarpur, Mansa,
(mg/l): trace to 0.398 Rupnagar, Sangrur
Range of Concentration

Mansa, Amritsar,

Lead: Ahmednagar, Akola,
Aurangabad, Beed, Buldana,
Dhule, Gadchiroli, Jalna, Kolhapur,
Latur, Nagpur, Nanded,
Osmanabad, Parbhani, Pune,
Sangli, Wardha, Washim,
Yavatmal

Range of Concentration
(mg/): trace to 1.22

Chromium (Hexavalent)- Sukinda
valley in Sukinda block of Jajpur
District

Range of Concentration
(mgf): trace to 0.7

Lead: Amritsar, Bathinda,
Ferozepur, Gurdaspur, Muktsar,
Ropar

Range of Concentration {mg/):
trace to 0.517

Chromium: Amritsar, Bathinda,
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21.  Rajasthan

22, Tamil Nadu

Range of
Concentration (mg/l):
trace to 9.15

Ajmer, Alwar,
Banswara, Barmer,
Bharatpur, Bhilwara,
Bikaner, Bund,
Chittaurgarh, Churu,
Dausa, Dhaulpur,
Dungarpur, Ganganagar,
Hanumangarh, Jaipur,
Jaisalmer, Jalore,
Jhunjhuny, Jodhpur,
Karaufi, Kota, Nagaur,
Pali, Rajsamand,
Sirohi, Sikar, Sawai
Madhopur, Tonk,
Udaipur

Range of
Concentration (mgf):
trace to 20.3

Coimbatore, Dharmapuri,
Dindigul, Erode, Karur,
Krishnagiri, Namakkal,
Perambalor, Puddukotai,
Ramanathanpuram,
Salem, Sivagangai,
Theni, Thiruvannamalai,
Tiruchirapally,
Thiruneivel, Vellore,
Virudhunagar

Range of
Concentration (mg/):
trace to 4.4

Muktsar, Nawansahar,
Patiala, Ropar,
Rupnagar, Sangrur,
Tamtaran

Range of Concentration
(mg/l): trace to 706

Ajmer, Alwar, Banswara,
Baran, Barmer, Bundi,
Bharatpur, Bhilwara,
Bikaner, Chittaurgarh,
Churu, Dausa, Dhaulpur,
Dungarpur, Ganganagar,
Hanumangarh, Jaipur,
Jaisalmer, Jalore,
Jhalawar, Jhunjhunu,
Jodhpur, Karauli, Kota,
Nagaur, Pali, Partapgarh,
Rajasamand, Sirohi,
Sikar, Swai Madhopur,
Tonk, Udaipur

Range of
Concentration (mg/):
trace to 964

Chennai, Coimbatore,
Cuddalore, Dharmapuri,
Dindigul, Erode,
Kancheepuram,
Kanyakumari, Karur,
Madurai, Namakkal,
Nilgiris, Perambalor,
Puddukotai,
Ramanathanpuram,
Salem, Sivagangai,
Theni, Thiruvannamalai,
Thanjavur, Tirunelveli,
Thiruvallur, Trichy,
Tuticorin, Vellore,
Villupuram, Virudhunagar
Range of Concentration
(mghl): trace to 792

(mgh): trace to 16.85

Ajmer, Alwar, Banswara,
Baran, Barmer,
Bharatpur, Bhilwara,
Bikaner, Bundi,
Chittaurgarh, Churu,
Dausa, Dhaulpur,
Dungarpur, Ganganagar,
Hanumangarh, Jaipur,
Jaisalmer, Jalore,
Jhalawar, Jhunjhunu,
Jodhpur, Karauli, Kota,
Nagaur, Pali, Pratapgarh,
Rajsamand, Sikar,

Sawai Madhopur,

Sirohi, Tonk, Udaipur
Range of Concentration
{mghl): trace to 14.35

Namakkal, Salem
Range of Concentration
{mghl): trace to 23.3

Gurdaspur, Kapurthala, Mansa,
Ropar, Bamala, Sangrur,
Sasnagar, Tarantaran

Range of Concentration (mg/l):
trace to 0.256

Cadmium: Fatehgarh Sahib,
Ludhiana, Nawansahar, Patiala,
Ropar, Sangrur, Sasnagar,
Tarantaran

[Range of Concentration (mg/):
trace to 0.016]

Lead: Jhunjhunu Dist (Khetri
Copper Deposit), Pali, Jaipur
(Sambhar Lake, Sanganer)
Range of Concentration (mg/):
trace to 4.00

Lead: Dindigu!, Tiruvallur,
Kancheepuram 2.71

Cadmium: Tiruvallur

Range of Concentration (mgf):
trace to 0.006

Chromium: Cuddalore, Dindigul,
Erode, Kanchipuram, Tiruvallur
Range of Concentration (mgf):
trace to 3.24
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23, Tripura

24, Uttar Pradesh Agra, Aligarh, Etah,
Kashiram Nagar,
Firozabad, Jaunpur,
Mahamaya Nagar,
Mainpuri, Mathura,
Mau, Varanasi and
Unnao

Range of
Concentration (mgf):
frace to 4.55

25.  Uttarakhand

Bankura, Bardhaman,
Birbhum,

26.  West Bengal (The
categorisation for
Arsenic affected Dakshindinajpur,
areas is based on  Malda, Nadia, Punulia,
the BIS recommended Uttardinajpur, South
maximum permissible 24 Parganas

limit of 0.05 mg/. Range of Concentration
as per the Task (mg/): trace to 20.4
Force)

Agra, Aligarh, Altahabad,
Ambedkar Nagar,
Auraiya, Azamgarh,
Badaun, Baghpat,
Balrampur, Banda,
Barabanki, Bareilly,
Basti, Bijnor,
Bulandsahr,

Chitrakoot, Etah,
Fatehpur, Firozabad,
GB Nagar, Ghaziabad,
Ghazipur, Hamirpur,
Hardoi, Hathras,
Jaunpur, Jhansi,
Kannauj, Kanpur Dehat,
Lakhimpur, Mahoba,
Mathura, Meenut, Mau,
Moradabad,
Muzaffarnagar, Mirzapur,
Raebarelli, Sant
Ravidas Nagar,
Shajahanpur, Sitapur,
Sonbhadra, Sultanpur,
Shravasti, Siddarth
Nagar, Unnao

Range of Concentration
(mg/l): trace to 794

Haridwar,
Udhamsinghnagar

Range of Concentration
(mg/): trace 10156

Bankura
Range of Concentration
(mg/l): trace to 81

Dhalai, North Tripura,
South Tripura, West

Tripura

Range of Concentration
(mg/) : trace to 5.6

Ambedkar Nagar,
Badayun, Baghpat,
Bahraich, Balia,

Bareilly, Basti, Bijnor,
Chandauli, Faizabad,
Ghazipur, Gonda,
Gorakhpur, Kher,
Lakhimpur Kheri, Meerut, Unnao
Mirzapur, Muradabad,
Pilibhit, Rai Bareily,
Sant Kabir Nagar,

Sant Ravidas Nagar,
Shajahanpur,
Siddarthnagar, Sitapur,
Unnao

Range of Concentration
(mgf): trace to 0.555

Bardhaman, Hooghly,
Howrah, Malda,
Murshidabad, Nadia,
N-24 Parganas,
S-24 Parganas

(mgh): trace to 3.77

Azamgarh, Ballia,
Balrampur, Etawah,
Fatehpur, Gazipur,
Balrampur, Bara Banki, Gonda, Hardoi,
Kanpur Dehat,
Kanpur Nagar,
Lakhimpur, . Lalitpur,
Mau, Siddartnagar,

Range of Concentration
(mgfl): trace to 1.73

Bankura, Bardhaman,
Birbhum, Dakshindinajpur,
E. Midnapur, Howrah,
Hugli, Jalpaiguri,
Kolkatta, Murshidabad,
Range of Concentration N-24 Parganas,

Nadia, S5-24 Parganas,
Uttardinajpur, West
Midnapur

Range of Concentration
{mg/): trace to 104

Lead: Muzzafamagar, Mathura,
Moradabad, Allahabad, Bhadohi,
Ghaziabad, Jaunpur, Kanpur,
Raebarefi, Sonbhadra

Range of Concentration (mg/l);
trace to 0.13

Cadmium; Varanasi city, Unnao
Range of Concentration (mg/l):
trace to 0.065

Chromium: Kashi Vidyapeeth,
Varanasi, Kanpur, Unnao
Range of Concentration (mg/l):
trace to 21

Lead: Malda, Murshidabad,
Nadia, N-24 Pargana,

S-24 Pragana, Kolkata

Range of Concentration
(mgfl): trace to 0.04
Cadmium: N-24 Parganas,
S-24 Parganas

Range of Concentration (mg/l):
trace to 0.004

Chromium: N-24 Parganas,
Murshidabad

Range of Concentration (mg/l):

trace to 0.101
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Obsolete Laws

*258. SHRI JOSE K. MANI:
SHRI NIKHIL KUMAR CHOUDHARY:

Will the Minister of LAW AND JUSTICE be pleased
to state:

{(a) whether the review and repea! of obsolete laws
that have outlived their relevance long ago is one of tie
agenda before the 19th Law Commission;

(b) if so, the details thereof;

(c) whether the Commission has submitted its report
in this regard to the Government;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) Yes, Madam.

(b) The 19 Law Commission of India (during 2011)
had taken up the study for identification of Obsolete Laws.
The Commission requested all the Ministries/Departments
to send lists of all Laws/Acts concerned with them along
with their comments.

(¢) No, Madam.
(d) and (e) Do not arise.
Projects under PURA

*259. SHRI ASHOK TANWAR:
SHRI KIRTI AZAD:

PHALGUNA 23, 1934 (Saka)

to Questions 130

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has implemented the
projects envisaged under Provision of Urban facilities in
Rural Areas scheme in various States in the country
including Haryana on pilot basis;

(b) if so, the details thereof indicating the items of
work and services covered under the project;

(c) the names and credentials of each agencies or
consortiums entrusted with execution indicating their
selection process followed in chronological order;

(d) the steps taken by the Government to check the
complaints of corruption in the effective implementation
of the scheme; and

(e) the number of people benefited by way of
employment as well as training under the scheme?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
JAIRAM RAMESH): (a) Provision of Urban Amenities in
Rural Areas (PURA) Scheme aims at holistic and
accelerated development of compact areas around a
potential growth centre in a Gram Panchayat (or a cluster
of Gram Panchayats) through Public Private Partnership
(PPP) framework for providing livelihood opportunities and
urban amenities to improve the quality of life in rural
areas.

Two PURA pilot projects of the first set of 9 pilot
projects have been launched in Kerala. There is no project
for Haryana under this set of pilot projects.

(b) As per the guidelines for the 1st set of pilot
projects the following items of works and services can
be taken up under the scheme:

Amenities to be provided under
Ministry of Rura! Development

and Ministry of Drinking Water

and Sanitation Schemes

Amenities to be
provided under
Schemes of other
Ministries

Add-on Projects
(Revenue earning, people
centric projects)
(INustrative)

(Mandatory) (Mustrative)

1. Water and Sewerage 1. Village Street Lighting 1. Village linked tourism

2. Drainage 2. Telecom 2. Integrated Rural Hub, Rural
3. Solid Waste Management 3. Electricity, etc. Market

4, Construction and maintenance 3. Agri-Common Services Centre,

of Village Streets
5. Skill Development

Warehousing, etc.
4. Any other rural-economy based
project
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(c) The list of agencies/consortiums selected for preparation of Detailed Project Report (DPRs) under 1st set of pilots

is as under:
Sl.No. State District Cluster Agency/consortium
1. Kerala Malappuram Thirurangadi Infrastructure Kerala Limited (INKEL)
2. Thrissur Thalikulam Infrastructure Kerala Limited (INKEL)
3. Andhra Pradesh Krishna Ibrahimpatnam & Megha Engineering and Infrastructure Ltd.
Kondapalli (MEIL)
4. Warangal Parvathagiri SVEC Constructions Limited (SVEC)
5. Rajasthan Jaipur Sanganer Infrastructure Leasing & Financial Services
Limited (IL&FS)
6. Rajsamand Khamnor Infrastructure Leasing & Financial Services
Limited (IL&FS)
7. Uttarakhand Dehradun Markham Grant Infrastructure Leasing & Financial Services
Limited (IL&FS)
8. Maharashtra Sangli Samdoli, Kavatepiran SRE! Infrastructure Finance Limited (SREI)
Dudgaon, Tung and
Kasabedigraj
9. Puducherry Karaikal TR Patinam & Neravi MARG

The selection of private developers is done through
an open competitive bidding process. An Expression of
Interest (EOI) is called from reputed infrastructure
development companies through an open advertisement.
The interested bidders submit their responses on the basis
of which shortlisting is done. Response of EOls is
evaluated vis-a-vis the pre-qualification criteria as laid out
in the EOI.

The Request for Proposal (RFP) document is issued
to the shortlisted bidders. The list of qualified bidders (of
EOI stage) is circulated to all the State Governments to
facilitate their obtaining requisite clearance during the
Request for Proposal (RFP) stage. The shortlisted bidders
submit their detailed proposal which includes Concept plan
along with the consent/clearance from the participating
Gram Panchyat(s) and the concerned State Governments.
At the stage of submission of bids in response to RFP,
the bidders are evaluated on their technical capability
and assigned scores as per the pre-approved evaluation
methodology. The proposal/concept plan received from
various bidders are evaluated by Inter-ministerial Project
Screening and Monitoring Committee (PSMC) and scored

and ranked as per criteria set out in the RFP document.
The top ranked bidders are selected and mandated to
prepare DPRs. The PSMC appraises the DPRs for
correctness and accuracy. Based on the views and
comments of State Government, DPRs and Capital Grant
is sanctioned by the inter-Ministerial Empowered
Committee (EC) and prescribed agreements are executed.
While two PURA projects in Kerala have been launched,
the remaining seven are at various stages of evaluation.

The State Governments participate in PURA by
providing consent/clearance to the proposals of shortlisted
bidders, by providing their views/comments as well as
recommendations on the DPR prepared by bidders, by
signing the State Support Agreement and by contributing
in the deliberation of PSMC and EC, where they are
members.

(d) In order to ensure proper monitoring and
supervision of performance by private developers, an
Independent Engineer (IE) is appointed for each PURA
cluster of Gram Panchyat(s) to supervise and monitor
performance during the project life cycle. An appropriate
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grievance redressal mechanism exists under the
chairmanship of the concerned District Magistrate/Deputy
Commissioner /Collector of the district where the PURA
project is being implemented, for handling local level
grievances.

(e) Under the PURA projects launched in Kerala
training and employment component has not yet been
operationalised.

Science, Technology and Innovation Policy

*260. SHRI SURESH ANGADI:
SHRI JAYARAM PANGI:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether the Science, Technology and Innovation
(STI) Policy, 2013 has recently been announced;

(b) if so, the salient features thereof including the
significant developments expected in the field; and

(c) the steps proposed to be taken to achieve the
goals set in the policy?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI JAIPAL
REDDY): (a) Yes Madam. The Science, Technology and
Innovation (STI) Policy, 2013 has been announced by
the Hon'ble Prime Minister at the 100th session of the
Indian Science Congress, on 3rd January 2013.

(b) The STI Policy seeks to: (i) Enhance India’s global
share of scientific publications from the present 3.5% to
7.0%; (ii) Establish world class infrastructure for Research
and Development (R&D) in some select areas; (iii) Make
careers in science, research and innovation attractive
enough for talented and bright minds; (iv) Create an
environment for enhanced private sector participation in
R&D, technology and innovation; (v) Seed S&T based
high risk Innovation; (vi) Participate in international R&D
projects that are high end science. In short the Policy
goal is to establish a strong and viable Science, Research
and innovation System for High Technology-led path for
India (SRISHTI).

(c) A few of the main steps that are proposed to be
taken to achieve the goals set in the policy are as
follows:-

() Ensure a sustainable pipeline of talented youth
to science sector;

PHALGUNA 23, 1934 (Saka)
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(i) Stimulate research in universities through
performance Related Incentive Scheme;

(i) Focus STI intervention on some select priority
areas of agriculture, telecommunications, energy,
water management, health and drug discovery,
materials, environment and climate change;

{iv) Foster Public-Private Partnerships to attract and
enhance private sector investments in R&D,
technology and innovation;

(v) Invest in young innovators through education,
training and mentoring;

(vi) Forge strategic partnership with other nations
for synergistic STI activities.

[Translation]
Projects in NER

2761. SHRI ARJUN RAM MEGHWAL: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways conduct any periodical
review of the railway projects under execution in North-
Eastern Region (NER) of the country;

(b) if so, the details thereof and if not, the reasons
therefor; and '

(c) the other steps taken/being taken by the Railways
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! ADHIR CHOWDHURY): (a) Yes,
Madam.

(b) and (c) The progress of implementation of all
projects including projects of North-Eastern region is
monitored periodically and regularly at different levels. The
targeted projects are monitored regularly and periodically
at the highest level.

[English]
Mahila Gram Samanvayaks

2762. SHRI NITYANANDA PRADHAN: Will the
Minister of RURAL DEVELOPMENT be pleased to state:
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(a) whether the Government proposes to appoint
Mahila Gram Samanvayaks, to secure socio-economic
development of women in the rural areas;

(b) if so, the details thereof;

(c) the manner in which the above action plan would
help the women to get benefits through the above project;

(d) whether such a project is proposed to be initiated
in the tribal belts to begin with; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) The National Mission for Empowerment of Women,
Ministry of Women & Child Development has conceived
a new model of delivery je. the ‘Convergence Model
called the Poorna Shakti Kendras (PSK). The PSK is the
focal point of action on ground through which the services
to women at grass roots level are being facilitated. The
activities of the PSKs are being managed by village level
functionaries called the Mahila Gram Samanvayaks.

(c) It is envisaged that the women would be benefited
through enhanced availability and access to various
government programmes, schemes facilitated by the
Mahila Gram Samanvayaks. They would work towards
empowering women through disseminating information on
all the Government programmes/schemes/services for
them; maintaining a data base of target population;
creating awareness generation on legal rights and
entitlements; facilitating the availability and access to
services across health, education and livelihood sector,
training and capacity building on various issues like
leadership, legal rights etc.; organizing women into clusters
to access various resources and coordinate the outreach
of services of various departments.

(d) and (e) PSK pilot has been initiated in the tribal
districts Pali (Rajasthan), Kamrup Metropolitan (Assam)
and Jaintia Hills (Meghalaya).
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Cancellation of MPLADS Work

2763. SHRI BISHNU PADA RAY: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether 12th, 13th and 14th Lok Sabha MPLADS
works pertaining to Zilla Parishad of South Andaman,
North and Middle Andaman were cancelled by MP;

(b) if so, the details thereof including the name of
works along with the funds deposited against each work;
and

(c) the action taken by the Nodal officer of A&N
Administration to refund the funds allocated for the
cancelled works along with interest during 15th Lok
Sabha?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) and (b) The District Authority of the Nodal District
(South Andaman) has reported on 06.03.2013 that a total
of 56 works for an amount of Rs. 2,42,73,416/- under
the Members of Parliament Local Area Development
Scheme (MPLADS) upto the 14th Lok Sabha have been
cancelled with the approval of the Hon'ble Member of
Parliament (MP). The names of the works and the funds
released against each work are given in the enclosed
Statement.

(c) The District Authority has followed up the matter
with the Implementing Agency (Zila Parishad, South
Andaman) through meetings and through written letters/
demi-official letters for receiving back the funds relating
to the cancelled works along with interest. An amount of
Rs. 21,30,751/- has been received with interest of
Rs. 5,45,730/- and an amount of Rs. 1,06,56, 614/- has
been received without interest.

Statement

Names of the works and the funds released against each work

Sl.No. Name of the work Cost Funds
(Rs.) released (Rs.)

1 2 3 4

1. Construction of C.C. Road from Algar Swamy’s to Kannalah's house, Ferrargunj  1,52,909 1,14,682

2. Construction of Shed of size 6x3 metres at Hindu and Christian Burial 2,76,696 2,07,522

Ground Sippighat, Port Blair
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1 2 3 4

3. Construction of Bus Stand near Jaipal Indwar's House in Dundas Point, 55,354 41,516
Ferrargunj

4. Construction of Balwadi near DEO's house at Nayapuram, Ferrargunj 4,62,679 3,47,009

5. Construction of Balwadi-cum-Anganwadi at Kader Basti Ograbraj Mithakhari, 4,62,270 3,46,703
Ferrargunj

6. Construction of Bus Stand at Tushnabad and Hubdipur Junction opposite 54,414 4,08,11
Masjid Ferrargun;j

7. Construction of Dead Body keeping Shed in Graveyard for Muslims at 2,44,596 1,83,447
Kodiaghat, Ferrargunj

8. Providing barbed wire fencing playground at Neil Island, Port Blair 5,78,035 4,33,526

9. Providing barbed wire fencing of Senior Secondary School at Neil Island, 5,54,047 4,15,635
Port Blair

10. Modification of existing Community Hall at Kalipur (Hollow Block walfing upto 1,61,000 1,21,287
10 feet height including joineries and installation of electrical items works)
Diglipur

11. Construction of Shed in Christian Graveyard at Yeratta, Rangat 1,91,816 1,43,862

12. Construction of Shed of size 6 meter X 3 meter in Muslim Graveyard at 1,51,902 1,13,926
Kalighat near existing Mosque, Diglipur

13. Construction of Anganwadi Centre with tubular truss roofing at Jaganath 4,60,849 3,45,637
Dera, Diglipur

14. Construction of Anganwadi Centre with tubular truss roofing at Vijay 4,71,293 3,53,470
Garh Baratangm, Rangat

15. Construction of Anganwadi at Ward No. 1 in Janakpur at Dashrathpur 5,01,259 3,75,944
Panchayat, Rangat

16. Construction of Orphanage Home for neglected children at Rangat 19,62,521 14,71,891

17. Construction of Orphanage Home for neglected children at Pahalgaon, 19,74,791 14,81,093
Mayabunder

18. Construction of Anganwadi in Kaushalayanagar, Ward No. 4, Rangat. 5,01,259 3,75,944

19. Construction of Rural road from Chinna Kalai house to Primary School 4,39,317 2,19,659
Milan Gram Village, under Diglipur Tehsil

20. Construction of Anganwadi (using tubular materials) at Hanspuri Ward No. 1 5,01,259 3,75,944

21. Construction of Anganwadi Building at Phalgaon Panchayat adjacent to 6,56,967 4,92,725
Panchayat Bhawan

22. Construction of Fisherman’s Shed near Karen Bapist Church at Karmatang,

Mayabunder
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1 2 3 4

23. Construction of Anganwadi building at Rogla Chang, Baratang, Rangat 5,04,851 3,78,638

24, Construction of Shed with a small Storage Room for keeping fire woods 3,80,216 2,85,162
including a platform, Panchwati, Rangat

25. Construction of Community Hall at Karmatang No. 10 near Range Office, 12,18,819 9,14,114
Rampur Panchayat, Mayabunder

26. Construction of Shed with a small storage for keeping fire woods including 3,80,216 2,85,162
a platform, Nilambur, Baratang, Rangat

27. Construction of Shed surrounded by 3 feet wall with provision of 4 feet gate  2,69,105 2,01,829
Christian Graveyard, Panchwati, Rangat

28. Construction of 100 metres retaining wall along with ATR Road near the 18,32,715 13,74,536
house of Smt. Sobha Rani, r/o Indira Nagar, Rampur, Rangat

29, Construction of Ring Well in Ward No. 2 in the land of Shri Maran Das 71,287 53,465
at Khudirampur, Diglipur

30. RCC foot bridge at Forest Colony at South Creek under Sundergarh 2,38,476 1,78,857
Panchayat, Baratang Panchayat

31. Construction of Community Hall at South Creek under Sundergarh 16,20,909 12,15,682
Panchayat, Rangat

32. Construction of Rural Road from ATR to Shri Praful Halder House 87,066 43,533
at Kaushalayanagar

33. Construction of Seva Sangh Club at Bakultala Middle Andaman, 12,88,903 6,44,552
Rangat Tehsil

34. Construction of Well with dyke opposite Fisheries Survey of India 1,03,491 1,01,299
office, Lamba Line, Port Blair

35. Construction of Community Hall at Ranchi Basti Ramnagar, Diglipur 11,54,817 8,66,112

36. Construction of Phase-Il Community Hall (above roof tie level at 13,02,701 6,51,351
finishing work) at Panchawati Village, Middle Andaman

37. Construction of Computer Lab at Telugu Medium School Haddo, Port 14,79,705 7,39,853
Blair (a) Sub-work:- Foundation and Plinth work. (b) Sub-work:-
Superstructure and finishing work

38. Construction of Hostel Building for Seva Niketan at Dairy Farm under 14,99,479 14,99,479
MPLADS Sub-work:- Foundation and Plinth. Sub-work:- Superstructure
and finishing work

39. Construction of 4 Class rooms at Ummat Public School, Austinabad 23,62,089 11,81,045
Sub-work:- Construction of 2 Class rooms. Sub-work:- Construction
of 2 Class rooms

40. Construction of Ring Well at Satsang Vihar, Lamba Line 66,124 49,593
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1 2 3 4

41. Construction of Anganwadi of size 9.5 metres X 5.2 metres at 4,28,823 3,21,617
Haddo Ward No. 2

42, Construction of Anganwadi of size (9.5 metres X 5.2 metres) using 4,62,679 3,47,009
tubular materials at Prothrapur, Ward No. 9

43. Construction of Anganwadi building at Ranchi Basti (in front of Primary 4,08,403 3,06,302
School), School Line

44. Construction of Anganwadi—cum-Community Hall building in Dollygun;j 4,08,403 3,06,302
Panchayat

45. Construction of Passenger Shed with two Toilet Blocks at Sippighat Junction 3,21,725 2,41,294

486. Construction of Bus stand using tubular material at Calicut 51,913 38,935

47. Construction of Bus stand near Pathergudda Diggi Junction 50,087 37,565

48. Construction of footpath in V.K. Pur Gram Panchayat from the house of 1,98,028 1,48,521
Geeta Sarkar to Sri Kalipada’s House (2.50 metres)

49. Construction of NRSD between Church and Mosque at Shivapuram . 3,43,417 2,57,563
Ward No. 3 (40 metres length)

50. Construction of Anganwadi Centre with tubular truss roofing at 3,563,470 3,53,470
Shantanu Ward No. 3, Uttara Gram Panchayat

51. Construction of Anganwadi Centre with tubular truss roofing at 3,563,470 3,53,470
Ward No. 10 under Kadamtala Gram Panchayat

52. Construction of Anganwadi Centre with tubular truss roofing at 3,563,470 3,53,470
Ward No. 9 under Kadamtala Gram Panchayat

53. Construction of Anganwadi Centre with tubular truss roofing at 3,53,470 3,563,470
Ward No. 6 under Kadamtala Gram Panchayat

54. Construction of Anganwadi Centre with tubular truss roofing at 3,563,470 3,53,470
Ward No. 2 under Kadamtala Gram Panchayat

55. Construction of Orphanage Home for neglected children at Basantipur 19,74,790 14,81,093

56. Construction of Anganwadi Centre with tubular truss roofing at Ward 3,53,470 3,563,470

No. 4 under Kadamtala Gram Panchayat

Allocation of Coal Mines (b) if so, the details thereof;
2764. SHRI DILIP SINGH JUDEV: Will the Minister (c) whether some cases of aileged irregularities while
of POWER be pleased to state: recommending the name of some power companies for
allocation of coal blocks have come to the notice of the
(a) whether many power generation companies have Government:

been allocated coal mines on the recommendations of
his Ministry; (d) if so, the details thereof; and
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(e) the punitive measures taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Yes, Madam. Ministry of Power had recommended
allocation of coal blocks for Ultra Mega Power Projects
as per details are given in the enclosed Statement-l.
Few coal blocks have been aliocated fully/partially by
Ministry of Coal based on the recommendation of the
Ministry of Power details of which is given in the enclosed
Statement-Il.

{c) to (e) As per information received from Ministry
of Coal, Central Bureau of Investigation (CBI) has
registered Preliminary Enquiry cases regarding alleged
irregularities in allocation of coal blocks relating to
allocation of coal blocks to private companies during the
period 2006-09, relating to allocation of coal blocks to
private companies during the period 1993-2004 and
relating to allocation of coal blocks to Government
companies. 9 FIRs have been lodged by CBI in respect
of 9 companies out of which 4 have been allotted blocks
for power projects. Further, Ministry of Coal has issued
show cause notice on 15.11.2012 to 8 companies against
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whom FIR has been lodged (in case of one company
show cause notice was not issued as the block had
already been de-allocated). The reply to show cause
notice from 7 companies have been received. A copy
each of the replies received has been sent to CBI by
Ministry of Coal. The matter is under investigation.

Statement |

SI.No. Name of allocatee Biock allocated

1.  Odisha Integrated
Power Ltd.

Meenakshi, Dip Side of
Meenakshi & Meenakshi
B, Odisha

Moher, Moher-Amlori Extn.
& Chhatrasal, Madhya
Pradesh

2. Sasan Power Ltd.

Kerandari B & C
Jharkhand

3. Jharkhand Integrated
Power Ltd.

4.  Akaltara Power Ltd. Pindrakhi & Puta Parogia,

Chhattisgarh

5.  Sakhigopal Integrated Bankhuri Odisha

Power Co. Ltd.

Statement Il

Block Recommended to Allocated to

1 . 2 3

Mahan Essar Power Ltd. Essar Power Ltd., Hindaico Industries Ltd.
Saharpur Jamarpani DVC DVC

Dip side of Manoharpur OPGC OPGCL

Naini GMDC GMDC/PIPDICL

Chendipada UPRVUNL UPRVUNL/CMDC/MSPGCL

Chendipada li MSPGCL

Parsa East RRVUNL RRVUNL

Kanta Basan RRVUNL RRVUNL

Ashok Karkata Central ESSAR Power Ltd.

Ganeshpur

Adhunik Thermal Energy Ltd.

Essar Power Ltd.

Tata Steel Ltd.
Adhunik Thermal Energy Ltd.
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Rampia

Dip side of Rampia

Gaourangdih ABC

Patel East

Lohara west and Extension

Sayang

Fatehpur East

Sterlite Energy Ltd.
Vedanta Alumina Ltd.

Monnet Ispat and Energy Lid.
Jindal Photo Ltd.
Mittal Stee! India Ltd.

Himachal EMTA Power Ltd.
JSW Steel Lid.

Jas Infrastructure Capital Pvt. Ltd.
Bhushan Power & Steel Ltd.

Adani Power Ltd.
AES, Chhattisgarh Energy Pwvt. Ltd.

TRN Energy Pvt. Ltd.
R.K.M. Powergen Pvt. Ltd.
JLD Yavatmal Energy Ltd.
Mahavir Global Coal Ltd.

Sterlite Energy Ltd.

GMR Energy Ltd.

Arcelor Mittal India Ltd.
Lanco Group Ltd.
Navbharat Power Pvt. Lid.
Reliance Energy Ltd.

Himachal EMTA Power Ltd.
JSW Steel Ltd.

Bhushan Power & Steel Lid.

Adani Power Ltd.

AES Chhattisgarh Energy Pwvt. Ltd.

JLD Yavatmal Energy Ltd.
RKM Powergen Pvt. Ltd.
Visa Power Ltd.

Green Infrastructure Pwvt. Lid.

Durgapur-Il (Sariya)/Taraimar DB Power Ltd.

Gare Palma il GIDC

Vandana Vidyut Ltd.
DB Power Ltd.

GIDC

Upliftment of Rural Women

2765. SHRI NILESH NARAYAN RANE: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether National Institute of Rural Development,
Hyderabad has reported that India is one of the most
backward countries in the matter of women rights;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) the name of the States which are the most
backward in this regard; and

(d) the steps taken/being taken by the Government
to improve the condition of women in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) No,
Madam.

(b) to (d) Do not arise.

[Translation]
Price Determination of Life Saving Drugs

2766. SHRI BHOOPENDRA SINGH:
SHRI BAIDYANATH PRASAD MAHATO:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:-

(a) whether the Supreme Court has directed the
Government not to change the existing policy of price
determination of life saving drugs;

(b) if so, the details thereof along with the reaction
of the Government thereto; and

(c) the progress made in implementation of National
Pharmaceutical Pricing Policy, 20127

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
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MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(@) No such final order has been given by the Hon'ble
Supreme Court.

(b) In view of reply to (a) above, does not arise.

(c) The National Pharmaceutical Pricing Policy, 2012
has been notified on 07.12.2012. To implement the
provisions of National Pharmaceutical Pricing Policy, 2012,
the process of finalising a new Drug Price Control Oder
has started.

[English]
National Family Benefit Scheme

2767. SHRI HAMDULLAH SAYEED:
SHRI 8. PAKKIRAPPA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has implemented the
National Family Benefit Scheme(NFBS) and sub schemes
for BPL;

(b) if so, whether there is any plan to revise the
amount of benefit for a BPL family in case of death of
the primary breadwinner, which is rupees ten thousand
presently;

(c) if so, the details thereof;

(d) whether the NFBS which expired in April, 2011
will be replaced or extended by a similar arrangement;

(e) if so, the number of beneficiaries who availed
the benefits under the NFBS since its inception;

(f) the number of pending complaints relating to non-
payment of benefits under the NFBS; and

(g) the steps taken/being taken by the Government
to address these grievances?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) to (e) The National Family Benefit Scheme (NFBS),
meant exclusively for persons belonging to a family Below
the Poverty Line (BPL), is a component of National Social
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Assistance Programme (NSAP) which is implemented by
Ministry of Rural Development since its inception in the
year 1995. There is no separate sub scheme under NFBS.
The amount of benefit for a BPL family in case of death
of the primary breadwinner, has been enhanced from
Rs. 10,000/~ to Rs. 20,000/-, with effect from 18.10.2012.
The NFBS did not expire in April 2011, since it is an
ongoing programme. The number of beneficiaries covered,
since its inception i.e. from 1995 is given in the enclosed
Statement.

(f) and (g) The NSAP was transferred to State Plan
in 2002-03. Since then, the implementation of the schemes
at ground level is the responsibility of the respective State
Government/Union Territory Administration, which includes
identification of beneficiary as well as sanction and
disbursement of the benefits apart from the redressal of
grievances. No complaints reiating to non-payment of
benefits under the NFBS have been received in this
Ministry.

Statement

Number of beneficiaries who availed the benefit under

NFBS
Year Number of Beneficiaries
1 2
1995-96 78607
1996-97 166108
1997-98 218439
1998-99 266411
1999-2000 215779
2000-01 203019
2001-02 162481
2002-03 85209
2003-04 209456
2004-05 261981
2005-06 276737
2006-07 243972
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2007-08 334158
2008-09 423421
2009-10 343726
2010-11 335044
2011-12 330240
2012-13 219189

[Translation]

Water Testing Laboratory

2768. SHRIMATI KAMLA DEVI PATLE: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government proposes to set up water
contamination testing laboratory in every State of the
country particularly in Chhattisgarh; and

(b) if so, the details thereof, State/UT-wise?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Central Ground Water
Board (CGWB) under the Ministry of Water Resources
has 16 Chemical laboratories including one such
laboratory at Raipur for analysis of groundwater samples.
Details are given in the enclosed Statement-l. Besides,
the Ministry of Drinking Water and Sanitation, under
‘National Rural Drinking Water Programme’ have set up
1857 water testing laboratories.

State/UT-wise details are given in the enclosed
Statement-Il.

Statement |

Chemical laboratory of Central Ground Water Board,
Ministry of Water Resources

SL.No. Chemical Laboratory for Water Quality Analysis

1 2

1. North West Himalayan Region, Jammu

2. North Western Region, Chandigarh
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1 2

3. Northern Region, Lucknow

4. Western Region, Jaipur

5. Mid Eastern Region, Patna

6. Eastern Region, Kolkata

7. North Eastern Region, Guwahati

8. West Central Region, Ahmedabad

9. North Central Region, Bhopal

10. North Central Chhattisgarh Region, Raipur
11. South Eastern Region, Bhubaneswar
12. Central Region, Nagpur

13. South Region, Hyderabad

14, South Western Region, Bangalore

15. South Eastern Coastal Region, Chennai
16. Kerala Region, Trivandrum

Statement Il

Water quality testing laboratories under National Rural
Drinking Water Programme of the Ministry of Drinking
Water and Sanitation

Sl State No. of District No. of Sub-

No. Water Testing divisional
Laboratories  Laboratories

1 2 3 4

1.  Andhra Pradesh 51 119

2. Bihar 40 0

3.  Chhattisgarh 23 3

4. Goa 0 10

5. Gujarat 27 15

6. Haryana 21 22

7. Himachal Pradesh 18 3

8. Jammu and Kashmir 37 13
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1 2 3 4
9. Jharkhand 24 3
10. Karnataka 42 71
11. Kerala 14 16
12. Madhya Pradesh 51 114
13. Maharashtra 39 428
14. Qdisha 32 44
15. Punjab 22 12
16. Rajasthan 32 0
17. Tamil Nadu 34 48
18. Uttar Pradesh 75 7
19. Uttarakhand 28 0
20. West Bengal 19 101
21. Arunachal Pradesh 17 31
22. Assam 27 32
‘ 23. Manipur 9 2
24. Meghalaya 7 1
25. Mizoram 8 18
26. Nagaland 11 1
27. Sikkim 1 0
28. Tripura 8 13
Union Territories
29. Andaman & Nicobar Islands 0 2
30. Chandigarh 0 0
31. Dadra & Nagar Haveli 0] 0
32. Daman & Diu 0 0
33. Delhi 0 0
34. Lakshadweep 9 ]
35. Puducherry 2 0]
Total 728 1129

to Questions 152

[English]
BPL Norms in Tribal Areas

2769. SHRI RAMSINH RATHWA: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the details of number of BPL families in 2010-
2011, State/UT-wise;

(b) whether the Government is reconsidering norms
for BPL;

(c) if so, whether the Government is aware that the
norms set by Union Government is not practicable in
many areas, especially in tribal areas;

(d) if so, the steps taken/being taken by the
Government in this regard;

(e) whether the Government is considering to relax
the BPL norms in tribal areas; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Planning Commission estimates the percentage and

‘number of people living below poverty line using large

sample survey data of Household Consumer Expenditure
collected by National Sample Survey Office (NSSO). The
surveys are carried out by the NSSO once in
approximately 5 years. The results of last such survey
are available for the year 2009-10. As per the latest
estimates of poverty using Tendulkar methodology, poverty
ratio for 2009-10 is estimated as 29.8% at all India Level,
with 33.8% in rural areas and 20.9% in urban areas. The
corresponding State-wise estimate of number of people
living below poverty line is given in the enclosed
Statement.

(b) to (f) The Planning Commission regularly reviews
the methodology for estimation of poverty by setting up
Task Force/Expert Groups comprising eminent experts in
the field. In June 2012, it has constituted an Expert Group
under the Chairmanship of Dr. C. Rangarajan to “Review
the Methodology for Measurement of Povert ”.
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Number of people living below poverty line as per Tendulkar Methodology
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(in lakhs)
Si.No. States Rural Urban Total
1 2 3 4 5
1. Andhra Pradesh 127.9 48.7 176.6
2. Arunachal Pradesh 27 0.8 35
3. Assam 105.3 11.2 116.4
4, Bihar 498.7 44.8 543.5
5. Chhattisgarh 108.3 13.6 121.9
6. Delhi 0.3 22.9 233
7. Goa 0.6 0.6 1.3
8. Gujarat 91.6 446 136.2
9. Haryana 30.4 19.6 50
10. Himachal Pradesh 5.6 0.9 6.4
11. Jammu and Kashmir 7.3 42 11.56
12. Jharkhand 102.2 24 126.2
13. Karnataka 974 44.9 142.3
14. Kerala 21.6 18 39.6
185. Madhya Pradesh 216.9 44.9 261.8
16. Maharashtra 179.8 90.9 270.8
17. Manipur 8.8 3.7 12.5
18. Meghalaya 3.5 1.4 4.9
19. Mizoram 1.6 0.6 2.3
20. Nagaland 238 1.4 4.1
21. Odisha 135.5 17.7 153.2
22. Puducherry 0.01 0.1 0.1
23. Punjab 25.1 18.4 43.5
24. Rajasthan 133.8 33.2 167.0
25. Sikkim 0.7 0.1 0.8
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26. Tamil Nadu 78.3 435 121.8
27. Tripura 54 0.9 6.3
28. Uttar Pradesh 600.6 137.3 737.9
29. Uttarakhand 10.3 7.5 17.9
30. West Bengal 177.8 62.5 240.3
31. Andaman and Nicobar Islands 0.0t 0.004 0.01
32. Chandigarh 0.03 0.9 1
33. Dadra and Nagar Haveli 1 0.3 1.3
34. Daman and Diu 0.2 0.5 0.8
35. Lakshwadeep 0.03 0.01 0.04

All India 27821 764.7 3546.8

Reforms in Legal Education

2770. SHRIMATI ANNU TANDON: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) whether the Government is considering a fresh
round of consultations in reforms in legal education;

(b) if so, the details thereof; and

(c) the status of the earlier consultations on the same
subject?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) No, Madam.

(b) Does not arise.

(c) The matter is pending for consideration before
the Parliamentary Standing Committee.

[Translation]
Assessment of Water Resources

2771. SHRI RAJENDRA AGRAWAL: Will the Minister
of WATER RESOURCES be pleased to state:

(a) the total number of water bodies at present in
the country along with the annual capacity thereof;

(b) whether the Government has made any
assessment of the available water resources and demand
of water in urban and rural areas; and

(c) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) According to 3rd Minor Irrigation
Census conducted by Ministry of Water Resources with
reference year 2000-2001, the number of water bodies
identified in the country are 5.56 lakh. The total number
of water bodies not in use are 85807. Out of 5.56 lakh
water bodies, there are 2.39 lakh public owned water
bodies. Information on number of water bodies was
collected through 3rd Minor Irrigation Census with
reference year 2000-01 wherein the information on annual
capacity of water bodies were not compiled.

(b) and (c) Yes, Madam. As per Working Group
Report for Major & Medium Irrigation Projects for Xll Plan,
the available water resources have been assessed to be
1869 BCM. However, in view of the physiographical and
topographical features, the utilizable water, both for urban
and rural areas, is assessed as 1123 Billion Cubic Meter
(BCM), comprising of 690 BCM of Surface water and
433 BCM of replenishable groundwater. By 2050, the
annual water demand as assessed by WNational
Commission on Integrated Water Resources Development
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(NCIWRD) will be in the range of 973-1180 BCM both for
urban and rural areas.

[English]
Development of Rural Areas

2772. DR. RATNA DE:
SHRI PONNAM PRABHAKAR:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether development of the rural areas in the
country is very much less in comparison to the urban
areas in the country;

(b) if so, the details thereof along with the reaction
of the Government thereto; and

(c) the steps taken/being taken by the Government
for development of rural areas in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(c) The development process are at different pace in
rural and urban areas. However, the Ministry of Rural
Development is implementing through State Governments
and UT Administrations various rural development
programmes namely; Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA), Swarnjayanti
Gram Swarojgar Yojana (SGSY), National Rural Livelihood
Mission (NRLM), Pradhan Mantri Gram Sadak Yojana
(PMGSY), Indira Awaas Yojana (IAY) and Integrated
Watershed Management Programmes (IWMP). The
objectives of these programmes are to bring about holistic
development and overall improvement in the quality of
life in rural areas through providing empioyment, rural
connectivity and basic amenities.

Gas Based Power Projects

2773. SHRI KUNVARJIBHAI MOHANBHAI BAVALIA:
SHRIMAT! JAYAPRADA:
SHRIMATI DARSHANA JARDOSH:

Will the Minister of POWER be pleased to state:

(a) the capacity of the gas based power generation
stations in the country along with the requirement of gas
to operate them at full load;
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(b) the quantum of indigenous gas and long term
contracted Re-classified Liquefied Natural Gas (RLNG)
separately available to them for power generation;

(c) the quantum of gas based generation capacity
lying idie in the country due to shortage of gas supply;

(d) whether the issue of allocation of gas for power
plants was discussed during the meeting of Empowered
Group of Ministers (EGoMs) recently; and

(e) if so, the details thereof along with the steps
being taken by the Government for utilization of idle
capacity of gas based power stations?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As
monitored by CEA, the capacity of gas based power
generation stations in the country is around 17721 Mega
Watt (MW) (as on 31.01.2013) which used gas as the
primary fuel. Details of gas based power projects in the
country and their gas requirement at full load [90%
Plant Load Factor (PLF)] is given in the enclosed
Statement-1.

{b) The total gas available for consumption/consumed
by gas based power plant as on 31st January, 2013 was
32.57 Million Metric Standard Cubic Meter Per Day
(MMSCMD) including long term contracted Re-Gasified
Liquefied Natural Gas (RLNG) of 4.82 MMSCMD for
power plant.

(c) Due to reduced gas supply specially from Krishna
Godavari (KG)-D6 field, most of the existing gas based
power plants in the country are operating at very low
(PLF). Some of the power plants dependent only on KG-
D6 gas are lying idle at present (as in the enclosed
Statement-ll). In addition, many power plants are under
advanced stage of construction and awaiting gas allocation
for their testing/commissioning/commercial operation. The
details of power plants that are presently under
construction/commissioned for which gas is yet to be
allocated are given in the enclosed Statement-Ill.

(d) The last EGoM meeting on Gas Pricing and
Commercial Utilization of Gas was held on 24.02.2012
where the issue of allocation of gas was discussed.

(e) To utilize idle capacity from gas based power
plants, Government is making all out efforts for additional
availability of gas to power plants and taking necessary
steps to increase domestic production of gas in the
country and facilitating import of RLNG in the country.
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Statement |
Sl Name of Power Installed Located Gas Requirement at
No. Stations Capacity in State 90% PLF (MMSCMD)
(in MW)
1 2 3 4 5
Existing Stations
1. Faridabad CCPP 431.59 Haryana 2.07
2. Anta CCPP 419.33 Rajasthan 2.01
3. Auraiya CCPP 663.36 Uttar Pradesh 3.18
4. Dadri CCPP 829.78 Uttar Pradesh 3.98
5. Gandhar CCPP 657.39 Gujarat 3.16
6. Kawas CCPP 656.2 Gujarat 3.15
7. Ratnagiri CCPP 1967 Maharashtra 9.44
8. Kathalguri CCPP 291 Assam 1.4
9. Agartala GT 84 Tripura 0.58
10. 1.P. CCPP 270 Delhi 1.3
1. Pragati CCGT-ll 1000 Delhi 479
12. Pragati CCPP 330.4 Delhi 1.59
13. Dholur CCPP 330 Rajasthan 1.58
14. Ramgarh CCPP 113.8 Rajasthan 1.18
15. Dhuvaran CCPP 218.62 Gujarat 1.05
16. Hazira CCPP Ext. 156.1 Gujarat 0.75
17. Hazira CCPP Ext. 351 Guijarat 1.68
18. Utran CCPP 518 Gujarat 2.49
19. Uran CCPP 672 Maharashtra 3.23
20. Karaikal CCPP 32.5 Puducherry 0.16
21. Kovikalpal CCPP 107 Tamil Nadu 0.51
22, Kuttalam CCPP 100 Tamil Nadu 0
23. Valuthur CCPP 186.2 Tamil Nadu 0.89
24. Lakwa GT 157.2 Assam 1.1
25. Namrup CCPP 95 Assam 0.43
26. Namrup ST 24 Assam 0.14
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1 2 3 4 5
27. Baramura GT 58.5 Tripura 0.41
28. Rokhia GT 90 Tripura 0.63
29. Vatwa CCPP 100 Gujarat 0.48
30. Trombay CCPP 180 Maharashtra 0.86
31. Rithala CCPP 108 Delhi 0.52
32. Baroda CCPP 160 Gujarat 0.77
33. Essar CCPP 515 Gujarat 2.47
34. Peguhtan CCPP 655 Guijarat 3.14
35. Sugen CCPP 11475 Guijarat 5.51
36. Gautami CCPP 464 Andhra Pradesh 223
37. GMR Energy Lid. 220 Andhra Pradesh 1.06
38. Godavari CCPP 208 Andhra Pradesh 1
39. Jegurupadu CCPP 455.4 Andhra Pradesh 2.19
40. Konaseema CCPP 445 Andhra Pradesh 2.14
41. Kondapalli Ext. CCPP 366 Andhra Pradesh 1.76
42. Kondapalli CCPP 350 Andhra Pradesh 1.68
43. Peddapuram CCPP 220 Andhra Pradesh 1.06
44, Vemagiri CCPP 370 Andhra Pradesh 1.78
45, Vijeswaran CCPP 272 Andhra Pradesh 1.31
46. Karuppur CCPP 119.8 Tamil Nadu 0.58
47. P. Nallur CCPP 330.5 Tamil Nadu 1.59
48. Valantarvy CCPP 52.8 Tamil Nadu 0.25
49. DLF Assam GT 24.5 Assam 0.12
50. Sriba Industries 30 Andhra Pradesh 0.14
51. RVK Energy 28 Andhra Pradesh 0.13
52. Silk Road Sugar 35 Andhra Pradesh 0.16
53. LVS Power 55 Andhra Pradesh 0.26

Grand Total 17721.47 86.07

MW - Mega Watt
PLF - Plant Load Factor
MMSCMD - Million Metric Standard Cubic Meter Per Day

CCPP - Combined Cycle Power Plant

GT - Gas Turbine
CCGT - Combine Cycle Gas Turbine
ST - Steam Turbine
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Statement Il

A: List of Power Plants which run on KG D6 gas only

Si.No. Name of the Project State Capacity Availability Total Gas

(in MW) of KG D6 required at

90% PLF

{(in MMSCMD)
1. Torrent Vatva (AEC) Ahmedabad Gujarat 100 0 0.48
2. GEB, Dhuvaran (GSECL) Exp Gujarat 112 4] 0.53
3. GEB, Uttran (GSECL) Exp Guijarat 374 0 1.79
4. Essar Power 515 0 2.47
5. RGPPL - Dhabhol Maharashtra 1967 0 9.44
6. Silk Road Andhra Pradesh 35 0 0.16
7. Tanir Bavi Andhra Pradesh 220 0 1.05
8. Lanco Kondapalli Power Ltd. (Exp)  Andhra Pradesh 366 0 1.75
9. Sriba industries Andhra Pradesh 30 0 0.14
10. RVK Energy Andhra Pradesh 28 0 0.13
11. LVS Power Andhra Pradesh 55 0 0.26
12, NDPL (Rithala) Delhi 102 0 0.48
13. Pragati Power |l Delhi 1000 0 4.8
Total 4904 23.48
MW-Mega Watt

MMSCMD-Million Metric Standard Cubic Meter per day
KG D6 - Krishana Godavari D6
PLF-Plant Load Factor

Statement Il

A: List of gas based projects commissioned but awaiting gas allocation

SI.No. Name of Power Station/Agency Capacity (MW) Located in State

1 2 3 4

STATE SECTOR
1. Bawana CCGT 250 Deihi
2. GSEG Hazira CCGT 351 Gujarat

Sub Total (S.S.) 601
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1 2 3 4
Private Sector
3. Sugen Phase-l Unit-4 M/s Torrent 382.5 Gujarat
Sub Total (Pvt. Sector) 3825
Total (SS+PS) 983.5
B: Gas based projects under advanced stage of construction and awaiting gas allocation
S.No. Name of Power Station/Agency Capacity (MW) Located in State
State Sector
1. Bawana CCGT 500 Delhi
2. Pipavav JV CCGT 702 Guijarat
3. Dhuvaran Ext (GSECL) 375 Guijarat
Sub Total (State Sector) 1577
Private Sector
1. Vemagiri exp. by M/s GMR Rajamundry Energy Ltd. (GREL) 768 A.P.
2. Lanco Kondapalli Exp (St-lll) 770 AP.
3. Kashipur CCGT (Sravanti Energy P Ltd.) 1&ll 450 Uttarakhand
4. Samalkot Expansion 2400 AP.
5. CCGT by M/s Panduranga Energy Systems Pwvt. Ltd. (PSPL)-Ph-I 110 AP.
7. CCGT by M/s Beta Infratech Private Ltd. 225 Uttarakhand
8. CCGT by M/s Gama Infratech Pvt. Ltd. 225 Uttarakhand
9. Gas Engine at Pashamylaram by Astha Power 35 A.P.
10. Dahej SEZ (Torrent) 3 Modules 1200 Gujarat
1. CCGT by M/s Pioneer Gas Power Ltd. 400 Maharashtra
12. CCGT by M/s KPR Chemicals Ltd. 225 AP.
Sub Total (Private Sector) 6808

Sub Total (SS+PS) PROJECTS UNDER CONSTRUCTION 8385




167 Written Answers

Research for Water Resource Management

2774. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government has launched any
scheme/programme for Research and Development of
Water Resources Management across the country;

(b) if so, the details thereof including funds allocated
and spent during the last three years; and

(c) the targets fixed and achieved during the last
three years, State-wise?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Yes Madam, Government of India
operates a Plan Scheme namely ‘Research and
Development Programme in Water Sector’ under Ministry
of Water Resources with the objective to find solutions to
the country’s water resources related problems, to improve
available technology and engineering methods and
procedures, to maintain a lead in the latest technology
etc.

(b) Under Plan Scheme ‘Research and Development
Programme in Water Sector”

() Ministry of Water Resources provides fund for
taking up the research work on specific &
identified regional problems in water sector
through its apex organizations namely Central
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Water and Power Research Station, Pune;
Central Soil and Materials Research Station, New
Delhi; National Institute of Hydrology, Roorkee
and Central Water Commission.

(i) Ministry of Water Resources also provides
financial assistance to promote research work
in the field of Water Resources Engineering. The
assistance is provided by way of grants to
academicians/experts in the Universities, ITs,
Recognized R&D laboratories, Water Resources/
irrigation departments of the Central and State
Governments and NGOs. Research proposals of
applied nature as well as basic research are
considered for support through three Indian
National Committees (INCs) on Surface water,
Ground water and Climate change.

(i) The Ministry also supports various academic
institutions/research organizations in organizing
Seminar/ Symposium, workshop etc. on important
water related issues and other mass awareness
programme. During the last three years, an
outlay of Rs. 152.19 crore was made against
which expenditure of Rs. 108.19 crore has been
incurred.

(c) Targets are fixed as per the physical deliverables
of the scheme instead of State-wise. During last three
years, the physical targets and achievements of
deliverables are enclosed as Statement.

Statement

Physical Targets and Achievements of Deliverables

Sl.No. Deliverables 2009-10 2010-11 2011-12
(Target/Achievement in numbers)

1. Completion of physical/mathematical model/desk studies 185/212 195/266 215/240

2. Preparation of technical reports/research papers 560/533 510/513 582/521

3. Organisation of workshops/seminars 26/44 30/40 30/53

4, Training of personnel 155/314 265/264 275/406




169 Written Answers

Consultants Hired by NIPER

2775. SHRI BHARAT RAM MEGHWAL:
SHRI UDAY SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the number of consultants hired by the National
Institute of Pharmaceutical Education and Research
(NIPER), Mohali after January, 2010 along with their
names, designation and salary given to them;

(b) whether these consultants are hired in a
competitive manner and advertisements were given in
National Newspapers as per the Government Rules/
Guidelines;

(c) if so, the details thereof;

(d) the policy approved by Board of Governors,
NIPER for hiring the retired persons/faculty on ad-hoc
basis without the advertisements/competitive selection and
financial clearances;

(e) the details of the tenure, remuneration and
financial clearances accorded by the Board of Governors
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of NIPER mentioned in the appointment letters or multiple
appointment letters sent to those consuitants;

(f) whether full salary/contract amount and pension
amount is being subjected to deduction of tax deducted
at source as per the income tax rules;

(9) if so, the details thereof;, and

(h) the action taken by the Board of Governors in
the matter against violation of various rules/guidelines?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to (h) National Institute of Pharmaceutical Education
and Research (NIPER), Mohali has reported that seven
Consultants were hired as per provisions contained in
General Financial Rules, 2005. The appointment of
consultants is reported to Board of Governors (BoG) for
information and ratification. Statement indicating names
of consultants hired after January, 2010 and other relevant
information is enclosed.

A Committee has been constituted to frame guidelines
in this regard and making recommendation to BoG NIPER,
Mohali for approval.

Statement
SINo. Name of Consultant Designation Term Remuneration Total tax deducted Reported/ratified by BoG
in Rs. per at source from
month the date of
From To joining to
28.02.2013
1 2 3 4 5 6 7 8
1 Shri Harimohan, Consultant 156.11 146.13 40000 83157.00  Reported/ratified by BoG in its 54th meeting
Retd. Controller (Admn.) held on 2nd August, 2012
of Adminstration :
from CSIO,
Chandigarh
(CSIR Lab)
2. Shri RK. Bhatti. Consuttant 086.11 76.13 40000/- 83157.00  Reported/ratified by BoG in its 54th meeting
Retd. Deputy (Audit) held on 2Ild August, 2012
Accountant General,
AG, Punjab
3 Shri Avtar Singh, Consultant 156.11 14.6.13 40000/- 2295300  Reported/ratified by BoG in its 54th meeting
Retd., Executive (Engineering) held on 2nd August. 2012

Engineer, NIPER
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4, Dr. Naresh Kumar, Consultant w.r.t. 14.9.12 139.13 90000/ 13010000  To be reported in the ensuing 59h BoG

Retd. head HRDC , Budgeting,

Ghaziabad (under CSIR)  Planning,
industry
liaisoning,
business
development etc.

meeting scheduled for 23rd March, 2013
for ratification.

5. Dr. A.S. Bhatia, Consultant 109.12 99.13 60000 4268600  To be reported in the ensuing 59th BoG
Retd. Asstt. meeting scheduled for 23rd March, 2013
Professor, NIPER for ratification.

6. Shri A.C. Ahuja, Financial 01.6.11 301111 25000/- 000  Reported/ratified by BoG in its 54th meeting
Retd, CMD, IFCI Consultant held on 2nd August, 2012.

Venture Capital
Funds Limited

7. Sh. H.C. Sehgal, Consultant to 06.8.12 25912 30000/- 000  To be reported in the ensuing 59th BoG

Retd. Sr. PPS assist Chaiman meeting scheduled for 23rd March, 2013
BoG for ratification.
[Translation] implemented w.e.f. 1.4.2010, a fixed amount of subsidy,

Increase in Prices of Fertilizers

2776. SHRI RAM SUNDAR DAS: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the effect of the Nutrient-based subsidy scheme
on the prices of fertilizers;

(b) whether the prices of fertilizers have been
increased as a result thereof;

(c) if so, the details thereof;

(d) whether the Government has finalised any
methodology of granting direct subsidy to farmers; and

(e) if so, the details thereof and the steps taken or
proposed to be taken to expedite the task?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to (c) Under the Nutrient Based Subsidy (NBS) Policy
for Phosphatic & Potassic (P&K) fertilizers, being

decided on annual basis, is provided on each grade of
subsidised P&K fertilizer depending upon their nutrient
content. Maximum Retail Price (MPR) of P&K fertilizers
are fixed by the fertilizer companies.

The country is fully dependent on imports in Potassic
sector and to the extent of 90% in Phosphatic sector in
the form of either finished products or its raw material.
Subsidy being fixed, any change in international prices
has effect on the domestic prices of P&K fertilizers.

The prices of fertilizers have increased mainly due
to fluctuation in international prices and also on account
of depreciation of Indian rupee vis-a-vis USD. The MRPs
of P&K fertilizers during the last three years quarter-wise
are enclosed as Statement.

(d) and (e) Direct cash transfer of fertilizer subsidy
to the intended beneficiary is being implemented in a
phased manner as under:

Phase-l: Part subsidy is disbursed to the fertilizer
companies on the basis of acknowledgement
of receipt of fertilizers by retail dealers through

mobile Fertilizer Monitoring System (mFMS).
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Phase-ll: Part subsidy payment to the fertilizer
companies on the basis of acknowledgement
of sales of fertilizers by retail dealers through
mFMS.

Phase-lll: Subsidy payment to buyer of fertilizer for

agriculture purpose on the basis of fertilizers
purchased by him.

PHALGUNA 23, 1934 (Saka)
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Phase-IV: Subsidy payment to the farmers on the basis
of details of purchase made by him.

The implementation of Phase-l has already been
made operational. In the subsequent phase of the project,
the mechanism to transfer the subsidy directly to the
intended beneficiaries will be formulated and implemented
once the implementation of Phase-1 stabilizes.

Statement

MRP of P&K fertilizers during last three years

2010-11 (Qtr. Wise)

2011-12 (Qtr. Wise)

2012-13 (Qir. Wise)

# Grades of Fertiizers ~ 2009-10 | l i v | [ I v I it i IV (Feb.)
1 2 3 4 5 6 7 8 9 10 1" 12 13 14 15

1. DAP: 18-46-0-0 9350 9950 9950 9950 10750 12500 18200 20297 20000 24800 26500 26500 26500
2 MAP: 11-52-0-0 9350 9950 NA NA NA 18200 20000 20000 20000 24200 24200 0
3. TSP: 0-46-0-0 7460 8057 8057 8057 8057 8057 8057 17000 17000 17000 0 0
4, MOP: 0-0-60-0 455 5085 5055 5055 5056 6064 11300 12040 12040 16695 23100 24000 18750
5. 16-20-0-13 5675 6620 6620 6620 7200 9645 14400 15300 15300 15300 18200 18200 18200
6. 20-20-0-13 6205 7280 7280 7395 8085 11400 14800 15800 15800 19000 24800 19176 24800
7. 23-23-0-0 6145 NA NA NA 7445 745 7445 0 0
8. 10-26-26-0 "o 8197 NA 8300 10103 10910 16000 16633 16386 21900 22225 22225 22225
9, 12-32-16-0 7637 8637 8237 8637 9437 11313 16400 16500 16400 22300 23300 22500 24000
10. 14-28-14-0 7050 NA NA NA NA 14950 17028 0 0
1 14-35-14-0 8185 NA NA NA 9900 11622 15148 17424 17600 17600 23300 23300 23300
12 15-15-15:0 0 NA NA NA 7421 8200 11000 11500 11500 13000 15600 15600 15600
13. AS: 20-3-0-0-23 10350 8600 8600 7600 8700 7600 11300 10306 10306 11013 11013 11013 11013
14. 20-20-0-0 5343 5943 NA 6243 7643 9861 14000 15500 18700 18700 24450 24450 18500
15. 28-28-0-0 7481 NA NA NA 11181 11810 15740 18512 18700 24720 24720  23%05 23905
16. 1717-17-0 5804 NA NA NA NA 17710 20427 2052 20572 20672
17. 19-19-19-0 6487 NA NA NA NA 18093 19470 19470 19470 0
18. SSP {0-16-0-11)* 3200 3200 3200 3200 3200 4000 to 6300 6500 to 7500
19. 16-16-160 - NA NA NA 7100 7100 7100 15200 15200 15200 NA NA NA
2. DAP lite (16-44-0-0) NA NA NA NA 11760 17600 19500 19500 19500 24938 24938 24938
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
21, 15-15-15-09 NA NA NA 6800 9300 12900 15750 14851 15000 15000 15000 NA
2. 24-24-00 NA NA NA 7768 9000 11550 14151 14297 14802 16223 16223 NA
23, 13-33-0-6 NA NA NA NA 16200 17400 17400 17400 17400 17400 NA
24. MAP lite (11-44-0-0) NA NA NA NA 16000 18000 18000 18000 21500 21500 17000
5. DAP lite-Il (14-46-0-0) NA NA NA NA 14900 18690 18300 18300 24800 24800 24000
26. Urea 4830 5310 5360

MRP is exclusive of Taxes

Fertilizers grade mentioned at Sr. Nos. 7,23,24,25 are not under subsidy scheme presently.

NA means not available/not in the subsidy scheme.
Agreement for Hydel Power Project

2777. SHRI KHILADI LAL BAIRWA: Will the Minister
of POWER be pleased to state:

(a) whether any agreement has been signed between
the Union Government and the State Governments of
Punjab, Haryana and Rajasthan regarding share in Hydel
Power Projects established in Punjab;

(b) if so, the details thereof along with the share of
various States earmarked in the agreement;

(c) whether the Union Government proposes to seek
the advice of the Supreme Court regarding the share of
Hydel Power Projects established in Punjab; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (d)
An agreement was reached between the States of Punjab,
Haryana and Rajasthan and Government of India on
10.05.1984 wherein it was agreed that in view of the
claims raised by Haryana and Rajasthan for sharing of
power in Anandpur Sahib Hydel Project, Mukerian Hydel
Project, Thein Dam Project, UBDC Stage-Il and Shahpur
Kandi Hydel Scheme, the Government of India shall refer
the matter to the Supreme Court for its opinion. The
opinion of the Hon’ble Supreme Court was to be sought
on whether the States of Rajasthan and Haryana are
entitted to a share in the power generated from these
hydel schemes and in case they are, what would be the
share of each State.

However, subsequently in the discussions held
between the Chief Ministers of Punjab, Haryana and
Rajasthan on 29-30 July, 1992 and 6th August, 1992 a
consensus was reached not to refer the matter to the
Hon’ble Supreme Court. It was also decided that the
States would come to a reasonable agreement through
mutual consultations. In order to resolve the issue
amicably, a number of formal and informal discussions
have taken place. However, no consensus has emerged
so far due to the divergent views of the stakeholder
States.

[English]
Laboratory under CSIR

2778. SHRI A. SAMPATH: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government has set up any laboratory
under the Council of Scientific and Industrial Research
(CSIR) in Kerala;

(b) if so, the details thereof during the last three
years and the number of laboratories functioning in that
state at present; and

(c) the details of research works undertaken by those
laboratories during that period?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) CSIR has one laboratory in the state of
Kerala. The laboratory, known as CSIR-National Institute
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for Interdisciplinary Science and Technology (CSIR-NIST),
is in Thiruvananthapuram.

(b) In the last three years no new laboratory has
been set up by CSIR in the State.

(c) Following are the significant achievements of
CSIR-NIIST:

e The CSIR-NIIST has published during 2005-
2010, the highest proportion of globally top end
research of any laboratory in India as per the
Bibliometric analysis done by NESTA (UK);

¢ Transfer of technology for Virtual Casting Solver
to M/s ‘3DFOUNDRYTECH;

¢ Development of clean bioprocessing technology
of white pepper from fresh & dried pepper. Nine
production plants have been set up in Kerala,
Karnataka and Tamil Nadu. In addition, the
technology has been transferred to six small and
medium enterprises;

» Technology for Biofilter for odour control for
industrial units transferred to: Sai Annapurna
Bioproteins, Malappuram-Fish meal factory;
Miracle Polymers Ltd., Coimbatore: Reclaim
rubber factory; Cochin International Airport Ltd.
for sewage treatment plant; Kochi Refineries Ltd.
for bitumen off-gas treatment (pilot scale); and
Orchid Pharma Ltd., pilot plant ETP;

e Ceramic Membrane Based Water Filtration Unit,
developed with Cochin Minerals and Rutiles Ltd.
Aluva, Kochi and installed in the premises of
BHEL;

¢ Development of Thermo Control inorganic
Pigments which provides energy savings and
aesthetic appeal to thermoplastic roofing
materials and reduces heat buildup; and

* Development of Fibre Poly Wood (Coir Based):
MoU signed with Kerala Furniture Consortium
Pvi. Ltd. for commercialization of the technology.

National Water Framework

2779. SHRI SURESH KUMAR SHETKAR: Will the
Minister of WATER RESOURCES be pleased to state:

PHALGUNA 23, 1934 (Saka)
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(a) whether the Government is working on a national
legal framework of general principles on water for water
governance in every State; and

(b) if so, the details thereof and the present status
thereof and the views of each State in this regard?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Yes, Madam. Ministry of
Water Resources has constituted a Drafting Committee
under the Chairmanship of Dr. Y.K. Alagh to draft Water
Framework Law as an umbrella statement of general
principles governing the exercise of legislative and/or
executive (or devolved) powers by the Centre, the States
and the local governing bodies. The tenure of the
Committee is upto 3rd April, 2013.

[Translation]
Assessment by CEA

2780. SHRI PRADEEP KUMAR SINGH: Will the
Minister of POWER be pleased to state:

(a) whether as per the assessment of the Central
Electricity Authority (CEA), additional power generation is
expected by a few States after meeting their requirement
by the end of the current plan period;

(b) if so, the details thereof;

(c) whether adequate distribution network is available
to supply additional power in States having power
shortage;

(d) if so, the details thereof;, and

(e) the steps taken by the Government for optimum
utilization of additional power in the States facing having
power shortage?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Central Electricity Authority (CEA) carries out generation
planning at the national level to estimate the generation
capacity required in the country based on the projected
demand for electricity. The assessment of demand for
electricity in various States and Union Territories as well
as on All India basis is carried out by CEA through Electric
Power Survey. The requirement of power in a State is
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met by generation from its own sources, supply against
its share in central generating stations and power procured
from Independent Power Producers (IPPs) under Case-1
and Case-2 bids, trading licensees, power exchanges as
well as bilateral agreements. While, the demand for power
in a State varies from season to season, month to month,
day to day and hour to hour basis, the availability of
power in the State also varies depending on the level of
generation in the available units and the arrangements
made by the State for availing power from various
sources. Surplus power, therefore, accrues in some of
the States on seasonal basis or for a few days in a
month or for certain hours in a day/year, depending upon
the requirement and availability of power during the period.
The States generally dispose off the surplus power
through power exchanges, trading licensees and bilateral
agreements.

(c) to (e) The development of transmission and
distribution network within a State falls in the domain of
State Transmission Utility (STU); development of inter-
regional and inter-State transmission falls in the domain
of Central Transmission Utility (CTU). The large expansion
in consumption of electricity has to be supported by
significant expansion and strengthening of the transmission
network. A total of about 1,10,340 cKM of transmission
lines, 2,70,000 MVA of AC transformer capacity and
19,250 of HVDC systems are estimated as needed during
the 12th Plan to make available additional power to the
States in the 12th Plan.

The steps initiated by the Government for utilization
of the surplus power in the power deficit States inter-alia
include (i) synchronous inter-connection of Southern Grid
with the NEW Grid, (ii) creation of additional inter-regional
transmission capacity of 38,000 MW during the 12th Plan,
(iii) strengthening/development of inter-State transmission
lines including high capacity transmission corridors for
transfer of power from generation rich areas to power
deficit areas, (iv) sefting up of power exchanges, (v)
regulations for operationalisation of open access, etc.

Release of Funds

2781. SHRI MAHESHWAR HAZARI:
SHRIMAT! SUSHILA SAROJ:
SHRIMATI USHA VERMA:

Will the Minister of POWER be pleased to state:
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(a) whether there is delay in releasing funds to
various State Governments under various schemes
financed by his Ministry, State-wise particularly for Bihar
and Uttar Pradesh;

(b) if so, the details thereof, scheme-wise along with
the reasons for delay in releasing funds;

(c) whether the development works under these
schemes are getting hampered as a result thereof;

(d) if so, the details thereof; and

(e) the details of funds released under various
schemes during each of the last three years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (d)
Following Central Sector Funded Scheme are being
impiemented by Ministry of Power (MOP) and its Central
Public Sector Undertakings (CPSUs) in various States
including Bihar and Uttar Pradesh.

(i) Rajiv Gandhi Grameen Vidyutikaran Yojana
(RGGVY)

Under RGGVY, funds are released against
sanctioned projects in instaliments based on the
reported utilization of amount of the previous
installiment(s) and fulfililment of other
conditionalities. There is no delay in releasing
funds to various State Governments including
the State of Bihar and Uttar Pradesh. No
development works are getting hampered due
to delay in releasing funds under RGGVY.

(i) Restructured Accelerated Power Development
and Reforms Programme (R-APDRP)

Under (R-APDRP), funds are released to utilities
through Power Finance Corporation (PFC), the
nodal agency as per the predetermined
milestone. There has not been any delay in
release of funds to any state power utility
including utilities in Bihar and Uttar Pradesh.

(ii) Energy Conservation Activities undertaken by
Bureau of Energy Efficiency (BEE)

BEE is implementing various schemes relating
to energy efficiency and conservation in various
states and there is no delay in respect of funds
released for capacity building of State Designated
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Agencies and contribution to State Energy
Conservation Fund (SECF) established in Bihar
& Uttar Pradesh States.

to Questions 182

three years, is given in the enclosed Statement-l. The
details of financial assistance under R-APDRP, State-wise,

is given in the enclosed Statement-ll. The details of funds
released under Energy Conservation Activities is given in

State-wise including Bihar and Uttar Pradesh, during last

State-wise funds disbursed by REC under RGGVY during last three years

Statement |

the enclosed Statement-lll.

(Rs. in crore)

Sl.No. Name of State During During During Cumulative funds
2009-10 2010-11 2011-12 released as on
31.01.2013
(includes funds
released prior to
year 2009-10)
1 2 3 4 5 6
1. Andhra Pradesh 157.20 154.86 31.48 804.12
2. Arunachal Pradesh 225.27 165.54 40.01 737.76
3. Assam 489.76 698.42 545.27 2413.48
4. Bihar 706.28 571.58 289.72 3886.66
5. Chhattisgarh 333.55 163.67 120.37 846.43
6. Gujarat 94.32 76.80 30.62 286.98
7. Haryana 60.68 21.27 20.97 177.74
8. Himachal Pradesh 122.46 59.90 21.25 290.55
9. Jammu and Kashmir 363.92 67.32 75.56 784.15
10. Jharkhand 752.36 161.89 116.53 3065.89
11. Karnataka 67.61 62.92 48.95 741.68
12. Kerala 10.59 31.89 0.00 119.37
13. Madhya Pradesh 416.48 288.27 430.99 1737.33
14, Maharashtra 205.64 162.09 55.00 595.86
15. Manipur 63.17 95.95 80.12 297.18
16. Meghalaya 129.38 86.86 105.05 386.22
17. Mizoram 81.02 78.28 0.00 238.24
18. Nagaland 54.37 61.86 28.14 226.67
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1 2 3 4 5 6

19. Odisha 998.60 605.73 390.35 3308.72

20. Punjab 0.00 0.00 0.00 59.90

21, Rajasthan 151.44 83.18 221.51 1108.87

22 Sikkim 44.91 43.62 40.73 172.89

23. Tamil Nadu 119.30 39.12 41.40 317.32

24, Tripura 52.30 33.96 52.38 175.73

25. Uttar Pradesh 192.94 72.45 95.48 3401.01

26. Uttarakhand 102.06 9.70 -0.07 685.90

27. West Bengal 582.91 505.10 168.01 2288.34

Total 6588.52 4402.23 3049.82 29154.99
Statement 1]
Year-wise Sanctions & Disbursements in R-APDRP
(As on 6-Mar-13)
State Sanctions Disbursements Disbursements  Disbursements Disbursements Disbursements
Cumulative 2009-10 2010-11 201112 2012-13 Cummulative

1 2 3 4 5 6 7
Haryana 839.21 7.97 0.00 0.00 0.00 49.68
Himachal Pradesh 435.37 24.32 101.25 0.00 29.59 155.16
Jammu and Kashmir 1870.15 40.35 5.25 515.45 0.00 561.04
Punjab 1834.94 150.40 0.00 207.41 10.26 368.07
Chandigarh 33.34 0.00 0.00 0.00 0.00 0.00
Rajasthan 2007.31 28.19 252.21 0.00 0.67 371.13
Uttar Pradesh 4200.82 190.22 274.76 60.33 302.00 827.31
Uttarakhand 535.00 35.31 0.00 33.59 117.79 189.13
Madhya Pradesh 2368.26 122.56 254.24 41.62 38.51 456.93
Gujarat 1363.01 54.07 190.62 0.00 55.99 314.22
Chhattisgarh 873.75 36.74 0.00 0.00 118.85 155.59
Maharashtra 3954.78 50.99 197.09 344.02 27.68 666.11
Goa 110.73 31.47 0.00 0.00 0.00 ”?1.47
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1 2 3 4 5 6 7

Andhra Pradesh 1562.21 39.81 124.32 35.05 0.00 310.17
Karnataka 1340.14 117.11 100.83 41.75 0.00 259.68
Kerala 1375.85 64.31 75.51 80.25 30.92 250.99
Tamil Nadu 3878.73 120.76 526.23 4.77 0.00 671.69
Puducherry 27.53 0.00 0.00 4.50 0.00 4.50
Bihar 1371.81 58.37 0.00 0.00 82.53 140.90
Jharkhand 160.60 30.00 0.00 18.18 0.00 48.18
West Bengal 872.54 47.99 82.05 45.87 55.87 231.78
Assam 839.65 51.95 0.00 124.15 75.79 251.89
Arunachal Pradesh 37.68 0.00 11.30 0.00 0.00 11.30
Nagaland 34.58 0.00 10.37 0.00 0.00 10.37
Manipur 31.55 0.00 9.47 0.00 0.00 9.47
Meghalaya 33.97 0.00 10.19 0.00 0.00 10.19
Mizoram 35.12 0.00 10.54 0.00 0.00 10.54
Sikkim 94.76 7.89 20.54 0.00 0.00 28.43
Tripura 200.28 10.31 0.00 43.07 6.71 60.09
Total 32323.67 1321.08 2256.78 1600.00 953.16 6456.01

Note: 1. The sanctions above include Project Cost approved by R-APDRP Steering Committee for Part-B projects.

Statement Il

The details of funds released under Energy Conservation Activities State-wise

Scheme A: Providing financial assistance to the State Designated Agencies for strengthening their institutional capacities

and capabilities

SI.No. Region No. State Total fund disbursed
(INR Lakhs)
1 2 3 4 5
1. East 1 West Bengal 324
2. 2 Jharkhand 0.0
3. 3 Bihar 150.5
4. 4 Odisha 367.0
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1 2 4 5
5. North East Arunachal Pradesh 105.6
6. Assam 119.7
7. Nagaland 184.6
8. Mizoram 231.5
9. Meghalaya .743

10. Manipur 0.0
11. Tripura 25.9
12. Sikkim 15.0
13. North Uttarakhand 117.5
14, Haryana 116.5
15. Punjab 195.5
16. Chandigarh 0.0
17. Delhi 420
18. Himachal Pradesh 5.0
19. Rajasthan 231.5
20. Uttar Pradesh 8.7
21. South Kerala 205.5
22. Andhra Pradesh 2275
23. Tamil Nadu 151.5
24. Karnataka 207.5
25. Puducherry 148.1
26. Andaman & Nicobar Islands 12.0
27. Lakshadweep 12.0
28. West Gujarat 0.0
29. Maharashtra 300.8
30. Chhattisgarh 257.0
31. Madhya Pradesh 160.5
32. Goa 98.0
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Scheme B: Contribution to State Energy Conservation
Fund (SECF) by the Bureau of Energy Efficiency

Si.No. State Total (INR Lakhs)
1. Andhra Pradesh 400.00
2. Rajasthan 400.00
3. Chhattisgarh 400.00
4. Karnataka 400.00
5. Tamil Nadu 200.00
6. Haryana 400.00
7. Uttarakhand 200.00
8. Punjab 400.00
9. Kerala 400.00

10. Gujarat 200.00
11. Nagaland 200.00

12. Arunachal Pradesh 200.00
13. Goa 200.00

14. Mizoram 200.00
15. Tripura 200.00
16. West Bengal 200.00
17. Madhya Pradesh 200.00
18. Himachal Pradesh 400.00

19. Assam 200.00

20. Odisha 400.00

21. Puducherry 200.00

22. Bihar 200.00

23. Jharkhand 200.00

24. Uttar Pradesh 200.00

[English]

Special Schemes for Welfare of Minorities

2782. SHRI B.Y. RAGHAVENDRA: Will the Minister
of MINORITY AFFAIRS be pleased to state:

to Questions 190

(a) whether the Government proposes to introduce
any special schemes for the welfare of minorities during
the 12th Five Year Plan;

(b) if so, the details thereof; and

(c) the objectives of such schemes and the time
frame fixed to achieve the target?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) to (c)
Yes, Madam. The following new schemes have been
included for implementation during the Twelfth Five Year
Plan for the welfare of the minorities:-

(i

(ii)

(iii)

(iv)

(vi)

Scheme for Interest subsidy on educational loans
for overseas studies for the students belonging
to minority communities to provide financial
assistance by way of extending interest subsidy
on education loans for pursuing higher studies
abroad.

Scheme for Skill Development Initiatives to
enhance employment and livelihood skills of
minorities by providing skills and skills up-
gradation to the minority communities.

Scheme for Support for students clearing Prelims
Conducted by UPSC/SSC, State Public Service
Commission (PSC) etc. to support candidates
from the minority communities who qualify at
the preliminary examinations conducted by Union
Public Service Commission (UPSC), Staff
Selection Commission (SSC), State Public
Service Commissions (PSCs) etc. to improve
their representation in government services.

Scheme for containing population decline of
smalt minority community to arrest the declining
population trend of small minority community,
viz. Parsis.

Scheme for strengthening of State Wagf Boards
to provide financial assistance to State Wagqf
Board for strengthening them in order to improve
their performance.

Scheme for promotion of education in 100
minority concentration towns/cities having
substantial minority population, for empowering
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the minorities to provide infrastructure for various
levels of schools, including teaching aids and
also for up-gradation and construction of
infrastructure for skill and vocational education
along with hostel facility.

(vi) Scheme for Village development programme for
villages not covered by minority concentration
blocks (MCBs)/minority concentration districts
(MCDs) to provide infrastructure for socio-
economic development and basic amenities.

(vii) Scheme for Support to Districts Level Institutions
to give financial support for setting up of and
running district level institutions for minority
welfare in Minority Concentration Districts.

(ix) Free bicycle for Girl Students of Class IX for
retention of minority girl students from Class IX
onwards.

The schemes at Sr. No. (vi) to (ix) above have been
merged with the existing Multi-sectoral Development
Programme.

[Translation]
Beneficiaries under Rural Development Schemes

2783. SHR!I JAGDISH SINGH RANA Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the number of beneficiaries under various rural
development schemes and the number of BPL persons
out of them;

(b) the steps taken by the Government to allot social
security number to all such people in order to ensure
that the benefits of such schemes reach to the end users;

(c) whether the Government proposes to develop a
mechanism and prepare a national database for issuing
social security number to improve the targets of rural
schemes and to provide proper identification and
verification number to every one; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) The
Ministry of Rural Development has been implementing
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through State Governments and Union Territory
Administrations the schemes namely Swarnjayanti Gram
Swarojgar Yojana (SGSY)/National Rural Livelihood
Mission (NRLM), Indira Awaas Yojana (IAY), and National
Social Assistance Programme (NSAP) for rural poor in all
the States. The number of beneficiaries covered under
these schemes, including Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA), (which is open
to all rural households) during 2011-12 are given in the
enclosed Statement.

(b) Steps for linking the UID i.e. Aadhaar in the Bank
Accounts/Post Office account of beneficiaries have been
taken with the aim that the beneficiaries get the amount.
Initially, 51 Districts of 8 States have been selected for
completion of seeding of UID number with the Bank
Account/Post account number of beneficiaries under NSAP.

(c) and (d) The Ministry of Rural Development has
no such proposal.

Statement

Coverege of beneficiaries under Rural Development
Programmes during 2011-2012

Sl.  Name of Lakh Unit

No. Schemes Numbers

1. MGNREGA 504.24 Households provided
employment

2. SGSY/NRLM 16.77 Swarozgaris Assisted

3. IAY 24.66 Houses completed

4. NSAP 213.84 Beneficiaries Assisted

Note . Households under MGNREGA include Above

Poverty Line (APL) households also
Beneficiaries under NSAP include urban BPL
beneficiaries also

MGNREGA Mahatma Gandhi National Rural Employment
Guarantee Act

SGSY/NRLM : Swaranjayanti Gram Swarozgar Yojana/National
Rural Livelihood Mission

1AY . Indira Awaas Yojana

NSAP : National Social Assistance Programme

[English]

Households under RGGVY

2784. SHRI NISHIKANT DUBEY: Will the Minister of
POWER be pleased to state:
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{(a) the number of households provided with electricity
connections under the Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY) during the last three years, State-wise
especially in Jharkhand;

(b) the number of households which do not have
any electricity connection and are still deprived of the
benefits of this scheme, State-wise; and

(c) the corrective measures being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) The
Government of India launched Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY), a flagship scheme, with
an objective to provide access to electricity to rural
households by creating rural electricity infrastructure and
also to provide free electricity connection to Below Poverty
Line (BPL) households. The number of free electricity
connections released to Below Poverty Line (BPL)
households under Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY), during the last three years, State-wise
(including Jharkhand) is enclosed as Statement-l.

(b} and (c) Under RGGVY, the coverage of release
of free electricity connection under the sanctioned projects
is 274.98 lakh BPL households. As on 31.01.2013,
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electricity connections to 205.15 lakh BPL households
have been released. The details of coverage and release
of connections to BPL households under RGGVY, State-
wise is given in the enclosed Statement-ll. Following
measures have been taken to expedite completion of
projects to provide free connection to remaining BPLs:

¢ An inter-Ministerial Monitoring Committee chaired
by Secretary (Power), Government of India
periodically reviews the progress of
implementation under RGGVY.

e Ministry of Power and Rural Electrification
Corporation (REC), the nodal agency for
RGGVY, conduct frequent review meetings with
all the stakeholders, the concerned State
Governments, State Power Utilities and
Implementing Agencies.

¢ District Electricity Committees have been set up
in all the States to monitor the progress of rural
electrification works.

+ States have also been requested to hold monthly
meeting under the Chairmanship of Chief
Secretary to resolve the bottlenecks in
implementation of RGGVY.

Statement |

State-wise details of release of free electricity connections to BPL households under RGGVY in the country including
‘ Jharkhand during the last three years

SI.No. State 2009-10 2010-11 2011-12
1 2 3 4 5
1. Andhra Pradesh 566518 258751 98232
2. Arunachal Pradesh 967 9205 11474
3. Assam 189816 352237 232519
4. Bihar 560985 641016 405736
5. Chhattisgarh 145990 196552 481971
6. . Gujarat 85931 420126 102134
7. Haryana 69453 90535 10617
8. Himachal Pradesh 148 3637 5901
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1 2 3 4 5
9. Jammu and Kashmir 14163 8452 13413
10. Jharkhand 555289 359213 111597
11. Karnataka 134949 48861 49604
12. Kerala 6131 1117 0
13. Madhya Pradesh 75477 211816 352976
14. Maharashtra 429026 403387 126317
15. Manipur 1640 4397 19421
16. Meghalaya 17832 12880 30792
17. Mizoram 378 8129 6236
18. Nagaland 4368 13434 10712
19. Odisha 650678 1435007 518324
20. Punjab 19507 28890 5528
21. Rajasthan 208695 255939 85783
22. Sikkim 66 7121 2179
23. Tamil Nadu 383533 115044 4083
24, Tripura 22085 36886 22015
25. Uttar Pradesh 157263 15818 172574
26. Uttarakhand 72382 19596 5288
27. West Bengal 345198 925309 559476
Total 4718468 5883355 3444902

Statement Il
State-wise coverage and release of free electricity connections to BPL households under RGGVY
Sl.No. State BPL households
Coverage* Cumulative Achievement Balance
(as on 31.01.2013)

1 2 3 4 5
1. Andhra Pradesh 2484665 2783390 0
2 Arunachal Pradesh 40726 24615 16111
3. Assam 1150597 882554 268043
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1 2 3 4 5
4, Bihar 5658692 2305704 3352988
5. Chhattisgarh 987834 944103 43731
6. Gujarat 742094 827788 0
7. Haryana 257273 194461 62812
8. Himachal Pradesh 13196 14753 0
9. Jammu and Kashmir 81217 51012 30205
10. Jharkhand 1803377 1283770 519607
11. Karnataka 978219 856401 121818
12, Kerala 74571 52993 21578
13. Madhya Pradesh 1817544 942734 874810
14. Maharashtra 1202882 1180284 22598
15. Manipur 107369 28814 78555
16. Meghalaya 109696 83067 26629
17. Mizoram 27417 15144 12273
18. Nagaland 69899 36062 33837
19. Odisha 3045979 2802221 243758
20. Punjab 148860 79104 69756
21. Rajasthan 1224417 1120242 104175
22. Sikkim 11458 9695 1763
23. Tamil Nadu 527234 501202 26032
24, Tripura 107506 97625 9881
25. Uttar Pradesh 1907419 1042593 864826
26. Uttarakhand 238522 234593 3929
27. West Bengal 2679989 2120548 559441
Total 27498652 20515472 6983180

*Includes release of free electricity connections to 4559141 BPL households of 72 projects sanctioned under phase-li of RGGVY
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[Translation]
Irrigation by Canals

2785. KUMARI SAROJ PANDEY: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the percentage area of agricultural land which
has been brought under canal irrigation in Chhattisgarh
and Jharkhand;

(b) whether the Union Government has formulated
any action plan for providing the facility of canals to the
remaining areas; and

(c) if so, the time by which the facility is likely to be
made available to these areas?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) As informed by Centrai Water
Commission, the percentage area of agricultural land
which has been provided net canal irrigation during year
2009-10 in the States of Chhattisgarh and Jharkhand are
15.62 and 0.12 respectively.

(b) and (c) Water being a State subject, planning,
execution and operation and maintenance of Irrigation
projects are carried out by the State Government from
their own resources and as per their own requirement
and priority of works. The Union Ministry of Water
Resources provides assistance and guidance to the State
Governments for such works. The State Governments
make proposals in the form of Detailed Project Report
(DPR) of a particular project identifying the area to be
benefitted by the project. The techno-economical appraisal
of such DPRs (only Major and Medium projects) is carried
out by Central Water Commission for the approval of the
project by Technical Advisory Committee (TAC) &
Investment Clearance by Planning Commission.

[English]
Horticulture Trains

2786. SHR! P.C. GADDIGOUDAR: Will the Minister
of RAILWAYS be pleased to state:

(a) the details and the present status of running
horticulture trains for transportation of perishable
commodities in the country, zone and route-wise; and
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(b) the extent to which such services have become
useful in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Container
Corporation of india Ltd. (CONCOR) together with National
Horticulture Board (NHB) have developed one rake of 90

- insulated containers for transportation of perishable

commodities on Railway system. The aim of this was to
provide safe, secure and fast transportation of horticuiture
produce through Railways. This rake has primarily been
utilized for moving Bananas from Bhusawal in Central
Railway to New Azadpur in Northern Railway in form of
full rake of 80 containers. This service was provided till
December, 2012 end whereafter there has been no
demand.

(b) As per the assessment of National Horticulture
Board (NHB), the running of this particular train brought
down wastage of perishables to a negligible level.
However, trade is not willing to avail the services at the
prices offered to them. Issue has been reviewed and
prices have been reduced.

[Translation]
Survey for Railway Lines

2787. SHRI GORAKHNATH PANDEY:
SHRI RAJU SHETTI:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of railway lines for which surveys have
been completed in Bihar and Maharashtra along with the
estimated cost of laying of railway lines thereon;

{(b) the time by which the work on laying of railway
lines thereon is likely to be started;

(c) the details and the present status of ongoing/
pending railway line projects in the said States;

(d) the time by which the said projects are likely to
be completed; and

(e) the steps taken/being taken by the Railways in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Details of
Railway lines for which surveys have been completed in
Bihar and Maharashtra during last three years alongwith
estimated cost are as under:-
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Si.No. Name of the Project

Kms. Cost
(Rs. in crore)

Projects falling partly/fully in Bihar

1. Pirpainti-Jasidih New Line 127 1183
2. Manjhi-Lar Road via Raghunathpur, Darauli & Guthani New Line 92 742
3. Samsi-Dalkhola New Line 102 745
Projects falling partly/fully in Maharashtra
1. Rail link from JSW Jaigarh Port to KRCL New Line 200 3462
2. Dhule-Amalner New Line 39 216
3. Ballarsha to Surjagad (Etapalli) New Line 122 586
4, Nanded-Bidar via Degioor New Line 157 1180
5. Jalna-Khamgaon via Buldhana New Line 155 1027
6. Solapur-Jaigaon New Line 454 3161
7. Kinwat-Mahur New Line 42 210
8. Pen-Thal New Line 26 170
9. Nagbhir-Nagpur Gauge conversion 106 401
10. Durg-Nagpur 3rd line 228 1273

(b) (i) Pirpainti-Jasidih~part section Hansdiha-Godda (30
km) sanctioned in 2012-13 and Pirpainti-
Jasidih excluding Hansdiha-Godda (97 km) included in
Budget 2013-14 subject to obtaining mandatory clearance
from Planning Commission and approval of CCEA. (i)
Samsi-Dalkhola —part section Raiganj-Dalkhola (43.4 km)

sanctioned and work is in progress. Reports of remaining
completed surveys are at examination stage.

(c) The status of ongoing/pending railway line projects
falling fully or partly in the State of Bihar and Maharashtra
are as under:-

SI.No Project Kms.

Status

1 2 3

4

Projects falling in Bihar

Part estimate sanctioned. Land acquisition papers for 11.08 km

submitted.

Estimate sanctioned. Papers for land acquisition submitted. Major

bridge started.

New Lines

1. Ara-Bhabua Road 122
2. Araria-Galgalia (Thakurganj) 100
3. Araria-Supaul 92

Part detailed estimate for Araria-Baseti (20 km) sanctioned. Final

Location Survey completed.
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1 2 3 4

4, Bariarpur-Mananpur via 67.78 Part Estimate sanctioned. Land plans prepared for 18 km. Final
Kharagpur, Lachimpur-Barhat Location Survey completed for 18 kms.

5. Bihta-Aurangabad via 1185 Part estimate for Bihta-Paliganj (29 km) sanctioned. Land
Anugrahanarayan Road acquisition papers for 9.10 km submitted. Final Location Survey

completed.

6. Chhapra-Muzzafarpur 84.65 326.98 acre land acquired out of total 946.96. 10 nos. major
bridges out of total 13 completed.

7. Chhitauni-Tumkuhi Road 58.88 Work from Paniyahwa to Chhitauni about 3.7 km. completed.
Balance could not be taken up for want of land acquisition.

8. Darbhanga-Kusheshwarasthan  70.14 Part estimate for Darbhanga-Kepchhahi (16 km) sanctioned. Tender
for earthwork awarded and work taken up.

9. Dehri on Sone-Banjari 36.4 Part Estimate sanctioned. Land papers for 32 km filed.

10. Deoghar-Sultanganj including 147 Banka-Barahat (15 km) commissioned. Deoghar-Chandan (15 km)
Banka-Barahatand Banka- commissioned. — Earthwork & bridges taken up in rest of the
Bhitiah Road section & Banka-Kakwara (5.1 km) completed in 2011-

12. Chandan-Katuria (8.4 km) & Kakwara — Kharjausa (9.1 km)
targeted for completion in 2012-13.

11.  Fatuha-Islampurincl. MM for 171.5 Land acquisition, earthwork, major and minor bridges taken
extension of NL from up. Dhaniawan-Chandi (17 km) completed in 2011-12. Chandi-
Daniawan to Biharsharif, Biharsharif (13 km) targeted for 2012-13.

Biharsharif to Barbigha,
Barbigha to Shekhpura
12. Gaya-Bodhgaya-Chatra, 97 Work in preliminary stages.
Gaya-Natesar (Nalanda)
13.  Gaya-Daltonganj via Rafiganj 136.9 Final Location Survey for balance portion is in progress.
14.  Hajipur-Sagauli via Vaishali 148.3 Work taken up in two phases. Hajipur-Vaishali bridges completed
& earthwork & track linking taken up. Vaishali-Sagauli (115 km) —
Earthwork, bridges tender for part length awarded.

15.  Hathua-Bhatni 79.64 Hathua-Bathuabazar (22 km) commissioned. Bhatni-Chauria (8 km)
& Bathua Bazar-Panchdeori (11 km) in advance stage of execution.
For rest land acquisition processed.

16.  Jalalgarh-Kishanganj 50.08 Part Estimate sanctioned. Final Location Survey completed. Soil
exploration for bridges completed for 21 major bridges and 34
minor bridges.

17.  Jogbani-Biratnagar (Nepal) 18 Work entrusted to IRCON. Contract for Indian portion finalized

and work taken up & tender for Nepal portion will be invited after
land availability.
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18.  Khagaria-Kusheshwarsthan 44 Earthwork & bridges taken up. Khagaria-Bishnupur (6.6 km), &
(44 km) Biraul-Harnagar (Part) (5 km) targeted for 2012-13.

19.  Koderma-Tilaiya 68 Earthwork & bridges taken up.

20. Kosi Bridge 21.85 Sub-structure of main bridge completed. Super-structure fabrication

completed and 38 out of 39 spans launched.

21.  Kursela-Bihariganj 35 Part estimate for Kursela-Rupali sanctioned.

22.  Maharajganj-Masrakh 65.49 Maharajganj-Bishanpur Mahawari (5 km) completed. Bishanpur-
(35.49 km) with MM for Masrakh (31 km) land acquisition, earthwork & bridges taken up.
New Line between Bishanpur-Mahwari-Barkagaon (11 km) completed. Masrakh-
Masrakh-Rewaghat Rewaghat (30 km). Final Location Survey completed.

23.  Motihari-Sitamarhi 76.7 Work in preliminary stages.

24.  Munger-rail-cum-road Bridge 14 Substructure completed. 75% fabrication of superstructure
on river Ganga completed.

25.  Muzaffarpur-Darbhanga 66.9 Work in preliminary stages. Final Location Survey completed. Part

estimate sanctioned.

26. Muzaffarpur-Katra-Orai- 66.55 Work in preliminary stages. Final Location Survey completed. Part
Janakpur Road estimate sanctioned.

27.  Muzaffarpur-Sitamarhi 63 Completed.

28. Nawada-Laxmipur 137 Final Location Survey completed.

29. Patna-Ganga bridge with 19 Revised estimate sanctioned. Earthwork on south approach
linking lines between Patna completed. Fabrication work on north and south side taken
and Hajipur (rail cum road up. Phulwarisharif-Patliputra (6 km) completed in 2011-12.
bridge)

30. Rajgir-Hisua-Tilaiya (46 km) & 67 Rajgir-Tilaiya (46 km) commissioned. Earthwork & minor bridges
Natesar-Islampur (21 km) has been taken up in remaining section.

31.  Rampurhat-Mandarhill via Dumka 159.5 Mandarhill-Kumardol (17 km) and Kumardol-Hansdiha (7 km)
(130 km) with new MM for completed & commissioned in 2012. Rampurhat-Piragaria (19 km)
Rampurhat-Murarai completed. Earthwork and bridges taken up in the main
(29.48 km)-3rd line section. Dumka-Barmasia (13 km), Dumka-Barapalasi (11 km)

&. Barmasia-Shikaripara (8 km), Bara Pallasy-Bhaturia (11.5 km)
& Pinargaria-Harsingha (7.8 km) targeted for 2012-13.

32.  Sakri-Hasanpur 79 Sakri-Biraul (36 km) completed. Earthwork & bridges has been
taken up in remaining section. Biraul-Kusheshwarsthan- Hasan
(40 km) earthwork and major bridges taken up. Bithan-Hasanpur
(10.3 km) targeted for completion in 2012-13.

33.  Sitamarhi-Jayanagar- 188 Part Detailed Estimate sanctioned. Work in preliminary stages.
Nirmali via Susand Final Location Survey (FLS) completed.

34.  Sultanganj-Katuria via Asarganj,  74.8 Part estimate sanctioned. Final Location Survey completed.

Tarapur & Belhar)
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Doubling

1. Chhapra-Ballia Patch Doubling 65 Work in planning stage.

2. Katreah-Kursela patch Doubling  7.23 New work included in Budget 2012-13.
incl. bridge on river Kosi

3. Pirpainti-Bhagalpur 59.06 Work in planning stage.

4, Sahibganj-Pirpaini 10.45 Estimate sanctioned. Tenders for earthwork and minor bridges

awarded.

5. Sonepur-Hajipur including 5.5 Important bridge completed upto pier cap level. Substructure of
Gandak Bridge major bridges completed.

Gauge Conversion

1. Jaynagar-Bijalpura, incl. extn. 69.08 Work transferred to IRCON for execution. Final Location Survey
Bet, Bijalpura-Bardibas (Nepal) completed.

2. Jaynagar-Darbhanga- 268 Jaynagar-Darbhanga-Sitamarhi-Chauradano (194 km) completed
Narkatiaganj and commissioned. Chauradano-Narkatiaganj-Bhiknatori (100 km)

earthwork, minor/major bridges taken up.

3. Kaptanganj-Thawe-Siwan- 233.5 Thawe-Siwan (28.5 km) and Kaptanganj-Thawe (99 km) completed
Chhapra and commissioned. Thawe-Chhapra earthwork, major/minor bridges

taken up.

4, Katihar-Jogbani with ext. upto 43.43 Estimate sanctioned. Katihar-Barsoi (39 km), Barsoi-Radhikapur
Radhikapur, Katihar- (54 km)-Jogani-Katihar (108 km) completed and commissioned.
Taznarayanpur & new MM Katihar-Taznarayanpur (36 km) sanctioned as material
for Raiganj-Dalkhola modification. Katihar-Taznarayanpur section completed.Raiganj-

Dalkhola preliminary activities taken up.

5. Mansi-Saharsa, incl. Saharsa- 143 Mansi-Saharsa (42 km) and Saharsa-Dauram Madhepura (22 km)
Dauram Madhepura-Purnia completed and commissioned. Earthwork, major and minor bridges
(143 km) taken up in remaining section. Dauram-Murliganj-Banmankhi (40

km) completed. Banmankhi-Purnia (38 km)-targeted for completion
in 2012-13.
6. Sakri-Laukaha Bazar-Nirmali & 206.06 Sakri-Nirmali (51 km) earthwork, major/minor bridges taken

Saharsa-Forbesganj
(206.06 km)

Projects falling in Maharashtra

New lines

1.

2.

Baramati-Lonand

Wadsa-Gadchiroli

54

49.5

up. Jhanjharpur-Laukaha Bazar (43 km) earthwork, major/minor
bridges taken up. Saharsa-Forbesganj (110.74 km) work on
bridges & earthwork taken up.

Lonand-Phaltan section completed.

Tender for Final Location Survey (FLS) finalized.
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3. Wardha-Nanded 270 Detailed estimate for Rs. 4.16 crore for land acquisition and major

(via Yevatmal-Pusood)

4, Ahmednagar-Beed-Parle
Vaijnath

Gauge Conversion

1. Nagbir-Nagpur

2. Chhindwara-Nagpur

3. Jabalpur-Gondia including
Balaghat-Katangi (285 km)

4, Ratlam-Mhow-Khandwa-Akola

Doubling
1. Bhusawal-Jalgaon 3rd line
(24.13 km)

2. Budhni-Barkhera - 3rd line
(33 km)

3. Godhani-Kalumna Chord

4, Kalumna-Nagpur

5. Kalyan-Kasara - 3rd line
(67.62 km)

6. Panvel-Pen

7. Panvel-Roha land acquisition

bridges for Wardha-Deoli (16 km) of Wardha-Nanded new line
project sanctioned. Being executed on cost sharing basis with
Govt. of Maharashtra.

250 Work on Ahmednagar-Narayandoh (12.5 km): Work of track linking
completed. Earthwork & bridges in advance stage. Ballast supply
in progress.

106 New work included in 2013-14 subject to obtaining mandatory

clearance from Planning Commission & approval of CCEA.

149.52 Detailed estimate sanctioned. Land acquisition for entire 128
hectares of forest land completed.

285 Balaghat-Katangi (46.80 km) & Gondia-Balaghat (42 Kms) including
MOIL siding (42+7 Kms) completed & commissioned.
On Balaghat-Nainpur (75.41 Kms) section work held up for want
" of forestry clearance.

210 298.60 km under W.R. and balance under SCR. Detailed estimate
for Ratlam-Mhow portion (159 km) of W.R. sanctioned. FLS tender
for Mhow-Khandwa accepted and work taken up. Ratlam
Fatehabad (80 km) section targeted for 2012-13.

24.13 Preliminary activities taken up.
33 FLS taken up.
13.7 DE sanctioned for Rs. 59.13 crore. FLS & soil investigation

completed. Requisite money deposited with District Authority for
acquisition of land. Preliminary activities taken up.

6.16 FLS completed. Tendering for minor bridges finalised. Earthwork
completed in entire encroachment free area. Minor bridges
completed. Work of ballast and track linking in advance stage.

67.62 Part detailed estimated for Rs. 5.55 crore sanctioned.
35 in Phase I, 16 km Panvel-Apta taken up. CRS inspection done
& sanction received. Apta-Jite (9 km): targeted for completion in
2012-13.
75.44 Acquisition of private land completed. Govt. land transfer

recommended by Collector.
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8. Pen-Roha 40

9. Wardha (Sewagram)-Nagpur 76.3
3rd line (76.3 km)

10.  Udhna-Jalgaon with 306.93
electrification

11.  Daund-Gulbarga Doubling 225

(224.90 km) and Pune-

Tender for earthwork and minor bridges covering 34 km out of
40 km awarded.

In section Pen-Kasu (14 km): Earthwork & bridges completed and
track linking work in advance stage.

New work included in Budget 2012-13. Part detailed estimate
sanctioned for Rs. 595.7 lakh.

The detailed estimate sanctioned for Rs. 1389.62 crore. Work
between Vyara-Ukaisongarh (20 km) and Amolner-Dharangaon (25
km) completed and commissioned on 30.10.12 & 14.08.12
respectively. Ukaisongarh-Chinchpada (40 km): Earthwork &
bridges in advance stages & section targeted for completion in
2012-13.

Work entrusted to RVNL. FLS completed. Project sanctioned
alongwith RE of Pune-Guntakal section against ADB funding.

Guntakal Electrification
(641.37 km)

Works on bridges and earthwork started.

(d) Target dates of completion (TDC) are not fixed.

(e) To expedite completion of projects, forestry and
other clearances have been taken up at highest level.
Regutar coordination meetings are held with State
Government for providing adequate security at work
sites. Empowerment of field units have also been taken
up to expedite completion of projects.

e-Court

2788. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Ministry is implementing e-Courts
related projects including video conferencing for
upgradation of communication and information technology
infrastructure of Supreme Court and High Courts in the
country; and

(b) If so, the details thereof along with the funds
spent in Andhra Pradesh for this purpose so far, State/
UT-wise?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWAN! KUMAR): (a) and (b) Government is

implementing e-Courts Integrated Mission Mode Project
which envisages ICT enablement of 14,249 district and
subordinate courts in the country, and upgradation of ICT
infrastructure at the Supreme Court and all the High
Courts. ICT enablement includes installation of computer
hardware, local area network (LAN), application software,
and provisions for internet connectivity. All these are
undertaken and provided for, after the site has been made
ready and civil work completed. As on 31st January 2013,
12,030 district & subordinate courts have been
computerized in the Country. State-wise details are given
in the enclosed Statement.

The ICT upgradation in High Court includes provision
for rack servers, slim clients, touch screen kiosks,
scanners, printers, UPS systems & local area network.
Under the ICT upgradation of High Court of Andhra
Pradesh, Rs. 2.27 crore has been utilised.

As for video conferencing, five of the High Courts,
namely Rajasthan, Calcutta, Jammu & Kashmir, Himachal
Pradesh & Gauhati have this facility. For Sikkim High
Count, it has been approved by the Government. For
district court complexes, video conferencing has been
approved for 500 complexes, on a pilot basis.
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SI.No. High Court Approved number of Number of Courts %
Courts in the Project Computerised Completion

1. Allahabad 2053 1918 93.42

2. Andhra Pradesh 937 652 69.58

3. Bombay 1843 1980 107.43

4. Calcutta 759 770 101.45

5. Chhattisgarh 313 182 58.15

6. Delhi 303 0 0.00

7. Gauhati 378 377 99.74

8. Gujarat 800 822 102.75

9. Jammu and Kashmir 172 131 76.16

10. Jharkhand 532 350 65.79
11. Karnataka 773 629 81.37
12. Kerala 402 348 86.57
13. Madhya Pradesh 1018 1052 103.34
14. Madras 779 536 68.81
15. Odisha 399 411 103.01
16. Patna 1060 156 14.72
17. Punjab and Haryana 589 673 114.26
18. Rajasthan 789 766 97.08
19. Himachal Pradesh 108 100 92.59
20. Sikkim 10 10 100.00
21. Uttarakhand 232 167 71.98
Total 14249 12030 84.43




215 Written Answers MARCH 14, 2013 to Questions 216

Notary Public 1 2 3

2789. SHRI MAHENDRASINH P. CHAUHAN: Will the .
Minister of LAW AND JUSTICE be pleased to state: Gujarat 132 180
Himachal Pradesh - .

(a) the number of Notary Public appointed during
the last two years, State/UT-wise; Haryana 60 -

Jammu and Kashmir - -
{b) the number of Notary Public appointed in Gujarat

during the said period; and Jharkhand 1 -
Kerala 69 -

(c) the number of posts of Notary Public lying vacant
in the country, State-wise including Gujarat? Karnataka 125 .
Lakshadweep - -

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWAN! KUMAR): (a) The details are given in the Meghalaya - -
enclosed Statement-I.

Maharashtra 168 -
(b) During the said period 312 number of Notary Manipur - -
Public were appointed in the State of Gujarat. .
Mizoram - -
(c) The details are given in the enclosed Statement- Madhya Pradesh 8 -
.
Nagaland - -
Statement | Odisha 2 .
States/UTs Notaries Appointed by Punjab 37 -
Centr-al Government Puducherry 1 N
during the Year
2011 2012 Rajasthan 45 -
Sikkim - .
1 2 3
Tamil Nadu 163 -
Andaman and Nicobar Islands - -
Tripura 4 .
Andhra Pradesh 74 - .
Uttar Pradesh 72 169
Arunachal Pradesh - -
Uttarakhand 9 -
Assam - -
West Bengal 4 -
Bihar 11 -
Statement I
Chandigarh 2 -
Chhattisgarh 1 } State/U.T. Admn. Number of posts of
Notary Public lying
Delhi 1 - vacant
Dadra and Nagar Haveli - - ’ 2
Daman and Diu - -
Andaman and Nicobar Islands 50

Goa 1 -
Andhra Pradesh 238
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1 2 1 2
Arunachal Pradesh 325 Tamil Nadu 186
Assam 573 Tripura 92
Bihar 883 Uttar Pradesh 693
Chandigarh 49 Uttarakhand 298
West Bengal 278
Chhattisgarh 392
English,
Delhi 168 [Englishi
Concession on SSP
Dadra and Nagar Havelli 24
Daman and Diu 50 2790. SHRI M.B. RAJESH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:
Goa 51 . - .
(a) whether the Government is providing concession
Guijarat 139 to farmers for the use of Single Super Phosphate (SSP)
in the country;
Himachal Pradesh 444
(b) if so, the details thereof;
Haryana 512
(c) whether the Government is extending/proposes to
Jharkhand 441 extend concession on Rock Phosphate;
Jammu and Kashmir 350 (d) if so, the details thereof; and
Kerala 143 (e) if not, the reasons therefor?
Karnataka 196 THE MINISTER OF STATE OF THE MINISTRY OF
Lakshadwee o5 STATISTICS AND PROGRAMME IMPLEMENTATION AND
P MINISTER OF STATE IN THE MINISTRY OF
Meghalaya 175 CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) and (b) Yes, Madam. Subsidy on Single Super
Maharashtra 682 Phosphate (SSP) is provided under Nutrient Based
Subsidy (NBS) Scheme. The subsidy on SSP for
Manipur 225 2012-13 is Rs. 3673 per MT.
Mizoram 200 (c) to (e) No, Madam. Presently, there is no proposal
under consideration to provide subsidy on rock phosphate.
Madhya Pradesh 1064
[Translation]
Nagaland 200
. RGGVY in Rajasthan
Odisha 732
Puniab 431 2791. SHRI DEVJI M. PATEL: Will the Minister of
) POWER be pleased to state:
Puducherry 17 : . .
(a) whether the Government has fixed any time limit
Rajasthan 491 for covering all the villages of Rajasthan including Jalor,
Sirohi districts under Rajiv Gandhi Grameen Vidyutikaran
Sikkim 100

Yojana (RGGVY);
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(b) if so, the details thereof;

(c) whether the Union Government has received the
proposal from the State Government for sub-scheme under
this scheme; and

(d) the steps taken by the Government for early
completion of the said sub-scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Under Rajiv Gandhi Grameen Vidyutikaran Yojana
(RGGVY), 40 projects (25 projects in X Plan and 15
projects in X! Plan) have been sanctioned in the State of
Rajasthan including districts Jalor and Sirohi, covering
electrification of 4,339 un/de-electrified villages (UEV) and
intensive electrification of 34,783 Partially Electrified
Villages (PEV) with a project cost of Rs. 1339.00 crore.

MARCH 14, 2013

to Questions 220

Cumulatively, as on 31.01.2013, the electrification works
in 4,102 UEV and 32,294 PEV have been completed
under the scheme. The project-wise details of electrification
of villages under RGGVY in the State of Rajasthan is
given in the enclosed Statement. Government has
proposed to continue RGGVY in Xll Plan for covering
remaining villages/habitations and BPL families as per
availability of funds.

(c) and (d) Thirty (30) supplementary Detailed Project
Reports (DPRs) of Rajasthan were received by Rural
Electrification Corporation (REC), a nodal agency for
implementation of RGGVY. Since the DPRs were not
based on actual field survey, the Implementing Agencies
have been requested by REC to re-submit the DPRs
based on actual field survey for exact determination of
household coverage.

Statement

Project-wise delails of electrification of villages under RGGVY in the State of Rajasthan

SI.No. Name of District Coverage Cumulative Achievement
(31.01.2013)

UE/DE Village PEV UE/DEVillage PEV

1 2 3 4 5 6

X Plan

1. Ajmer 14 1011 14 921
2. Chittorgarh 4 0 4 0
3. Dungarpur 100 754 | 100 754
4, Jhunjhunu 0 855 0 787
5. Rajsamand 132 841 132 834
6. Sikar 13 973 13 884
7. Udaipur 46 0] 46 0
8. Alwar 47 1882 47 1853
9. Bundi 68 771 68 662
10. Dausa 34 991 34 815
11. Dholpur 162 0 162 0
12. Karauli 9 0 9 0
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1 2 3 4 5 6
13. Kota 38 767 38 691
14. Bikaner 180 587 180 587
15. Churu 6 843 6 843
16. Hanumangarh 46 0 46 0
17. Jaisalmer 98 348 98 322
18. Jaisalmer 55 0 55 0
19. Jalore 30 667 30 667
20. Jodhpur 173 885 173 885
21. Nagaur Ladnu 0 97 0 97
22. Sirohi 8 447 8 447
23. Sri Ganganagar 111 0 111 0
24. Bhilwara 104 1589 104 1589
25. Jhalawar 169 1293 169 1293

Sub Total 1647 15601 1647 14931
Xl Plan
1. Banswara 446 967 357 689
2. Chittorgarh (sup) 207 1977 196 1896
Nagaur 0 0 0 0]
3. Udaipur(sup) 374 1793 307 1701
Barmer 0 0 0 0
4. Hanumangarh (sup) 132 1576 132 940
Pali 0 0 0 0
5. S. Ganganagar (sup) 179 2505 178 2264
Baran 0 0 0 0
Bharatpur 0 0] 0 0
6. Dholpur (sup) 131 491 88 266
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1 2 3 4 5 6
7. Jaipur 47 2030 47 1829
8. Karauli (sup) 65 617 66 623
9. S. Madhopur 76 613 75 608
10. Tonk 140 878 ‘ 140 869
11. Baran 86 973 87 949
12. Barmer 668 1230 647 1200
13. Bharatpur 96 1265 95 1264
14. Nagaur 25 1352 25 1352
15. Pali 20 915 15 913

Sub Total 2692 19182 2455 17363

Grand Total 4339 34783 4102 32294

[English] artificial recharge to ground water, etc., and implements

Conservation of Water

2792. SHRI AK.S. VUAYAN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government would look into and apply
both time-tested techniques and modern innovation to
conserve and harness water especially in urban areas;

(b) if so, the details thereof and the steps taken in
this direction in each State including Tamil Naduy;

(c) the funds spent in this regard during the 11th
Five Year Plan;

(d) the result achieved for the period, State/UT-wise;
and

(e) the future action plan prepared to meet the needs
of the country by 20257

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) The Central Government
promotes conservation and sustainable harnessing of
water resources for various uses, namely drinking water,
irrigation, industries etc. The State Governments undertake
measures for conservation of water resources through
reservoirs, traditional water bodies, rainwater harnessing,

various schemes for water supply for drinking and
industrial uses as well as providing irrigation facilities.
The Central Government supplements these efforts of the
State Government, both technically and financially, through
various schemes such as Accelerated Irrigation Benefits
Programme (AIBP); Command Area Development and
Water Management (CAD & WM); and Repair Renovation
and Restoration (RRR) of Water Bodies. Statement-|
indicating the outlays and the actual expenditure in respect
of the above mentioned schemes/programmes during the
Eleventh Five Year Plan is enclosed.

(d) As a result of the efforts, the total live storage
capacity of 253.388 Billion Cubic Meters has been created
and the Irrigation Potential Created has increased to
110.86 million hectares. Statements indicating the State-
wise total live storage capacity created and total irrigation
potential created are given in the enclosed Statements-
1l and IIi respectively.

(e) The conservation and harnessing of water is an
ongoing effort by the Central and State Governments.
The above mentioned schemes/programmes would
continue to meet the future needs of the country. The
outlays for the XIlI Five Year Plan (2012-2017) in respect
of AIBP, CAD&WM and RRR of Water Bodies are
Rs. 47050 crore, Rs. 15000 crore and Rs. 6235 crore
respectively.
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Statement |

PHALGUNA 23, 1934 (Saka)

Outlays and Expenditure in respect of AIBP, RRR of
Water Bodies and CAD&WM during Xith Five

Year Plan

(Rs. in crore)

to Questions 226

Sl Schemes X! Plan
No. Expenditure
1. Accelerated Irrigation 32610.61
Benefits Programme
2. Repair, Renovation and 1098.75
Restoration of Water
Bodies
3. Command Area Development 1194.39

and Water Management

Statement Il

Live Storage Capacity

SlI.No. State/U.T. Total Live Storage
Capacity (BCM)
1 2 3
1.  Andaman and Nicobar Islands 0.019
2. Arunachal Pradesh 0.000006
3.  Andhra Pradesh 28.716
4.  Assam 0.012
5.  Bihar 2.613
6.  Chhattisgarh 6.736
7. Goa 0.290
8. Gujarat 18.359
9. Himachal Pradesh 13.792
10. Jammu and Kashmir 0.029
11.  Jharkhand 2.436
12. Karnataka 31.896
13. Kerala 9.768

1 2 3
14.  Maharashtra 37.358
15. Madhya Pradesh 33.075
16.  Manipur 0.407
17.  Meghalaya 0.479
18.  Nagaland 1.220
19.  Odisha 23.934
20. Punjab 2.402
21.  Rajasthan 9.708
22,  Sikkim 0.007
23.  Tamil Nadu 7.859
24.  Tripura 0.312
25.  Uttarakhand 5.670
26. Uttar Pradesh 14.263
27. West Bengal 2.027
28.  Mizoram 0.000

Total 253.388
Statement Iii
State-wise Irrigation Potential created upto
March, 2012
SI.No. State/U.T. (in million hectares)

1 2 3

1. Andhra Pradesh 7.53

2. Arunachal Pradesh 0.14

3. Assam 1.15

4. Bihar 8.27

5. Chhattisgarh 2.67

6. Goa 0.07

7. Gujarat 4.66

8. Haryana 3.89
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1 2 3
9. Himachal Pradesh 0.24
10. Jharkhand 1.20
11. Jammu and Kashmir 1.86
12. Karnataka 3.13
13. Kerala 3.44
14. Madhya Pradesh 2.54
15. Maharashtra 7.39
16. Manipur 0.22
17. Meghalaya 0.08
18. Mizoram 0.04
19. Nagaland 0.12
20. Odisha 4.07
21. Punjab 6.12
22. Rajasthan 5.65
23. Sikkim 0.04
24. Tamil Nadu 5.59
25. Tripura 0.19
26. Uttar Pradesh 33.59
27. Uttarakhand 0.91
28. West Bengal 6.00
29. UTs 0.06
[Translation]

Corporate Governance

2793. SHR! MAHESH JOSHI:
SHRI RAVNEET SINGH:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government has prepared any
roadmap for ensuring good and transparent Corporate
Governance in the country;

(b) if so, the details thereof;

(c) whether the Government proposes to amend
norms relating to companies accounts in Companies Act
especially in view of irregularities/illegal activities by some
of the companies;

(d) if so, the details thereof; and

MARCH 14, 2013
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(e) the steps taken/proposed to be taken by the
Government for transparency in the working of the
Corporate Sector?

THE MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) to
(e) On account of increasing importance of businesses to
the economics and complexities of operating in an inter-
dependent world necessitated this Ministry to constitute a
committee to formulate a Policy document on Corporate
Governance under the Chairmanship of Shri Adi Godrej
on 07.03.2012. The Committee was mandated to:-

(a) Elicit opinions about the necessity of having a
formal policy document on corporate governance;

(b) Hold wide consultations with all the stakeholders
in the corporate sector, academics and members
of public;

(c) Hold seminars, workshops and meetings as may
be considered necessary for clarification of
issues and obtaining clarity;

(d) Issue questionnaires and invite written comments
through public advertisements;

(e) Take such other steps as may be considered
necessary to suggest a comprehensive policy
framework to enable corporate governance of
highest quality in all classes of companies
without impinging on their internal autonomy to
order their affairs in their best judgment;

() To suggest ways and means of engendering
and enhancing the synergies between the public
governance system and corporate governance;
and

(g) To examine the case for making sustainability
reporting an integral part of the corporate
governance policy framework.

The committee has since submitted its report to the
Central Government which is under consideration.

[English]
Hydel Power

2794. SHRI R. DHRUVANARAYANA:
SHRI P. KARUNAKARAN:

Will the Minister of POWER be pleased to state:

(a) whether the Government is harnessing the hydel
power available in the country;

(b) if so, the details thereof along with the hydro
power generation during the 11th Five Year Plan period
including the shortfall in achieving the targets and the
reasons therefor; and
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(c) the hydro power expected to be generated during
the 12th Five Year Plan period along with the steps being
taken to overcome the difficulties faced during the 11th
Plan Period in achieving the targets?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As per
the re-assessment studies of hydro-electric potential in
the country carried out by Central Electricity Authority
(CEA), the hydro power potential in terms of Instalied
capacity is estimated at 145320 MW (above 25 MW).
Out of the above, a capacity of 34630.8 MW has been
developed till 31.1.2013 and Hydro Electric Projects
(HEPs) having I.C. of 12447 MW are under construction.
The State-wise details are given in the enclosed
Statement.

(b) The details of Hydro Generation vis-a-vis Target
during 11th Plan i.e. 2007-08 to 2011-12 are given below:

PHALGUNA 23, 1934 (Saka)
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The reasons for shortfall during 2008-09 and 2009-
10 are given below:

(i) 2008-09: Due to less rainfall in the catchment
areas. As per IMD, during South-West monsoon
2008, the country’s actual rainfall was only 93%
of its Long Period Average, resulting in lesser
inflows into reservoirs.

2009-10: Due to less rainfall in catchment areas.
As per IMD, during South-West Monsoon 2009,
the country’s actual rainfall was only 80% of its
Long Period Average, resulting in lesser inflows
into reservoirs.

(ii)

(c) A hydro capacity addition of 10897 MW (6004
MW in Central Sector, 1608 MW in State Sector and
3285 MW in Private Sector) is expected to yield benefits

Year Power Generation % of Gen.
(Million Units) Over during 12th Plan (2012-17).
Target Generation Target
The Government adopted a multi-pronged strategy
2007-08 105896 119805.64 113.1 for augmenting hydel capacity and hydro power generation
2008-09 114841 109839.86 95.65 in the country. Some of the policy measures and initiatives
taken by the Government are investor-friendly New Hydro
2009-10 115468 103916.27 80.00 Policy, 2008, liberal National Rehabilitation and
2010-11 111352 114257.36 102.61 Resettlement Policy, Renovation, Modernization and life
extension of old hydel generating units, incentives for
201112 112050 130509.52 116.47 completion of projects ahead of schedule, etc.
Statement
Status of Hydro Electric Potential Development
(In terms of Installed capacity - Above 25 MW)
As on 31.1.2013
Region/State Identified Capacity Capacity Capacity Capacity Capacity
as per Developed Under Developed + yet to be
reassessment construction Under developed
study Construction
Total Above
25 MW
(MW) (MW)  (MW) % (MW) (%) (MW) (%) (MW) %
1 2 3 4 5 6 7 8 9 10 11
NORTHERN
Jammu and Kashmir 14146 13543 2384.0 17.60 1065.0 7.86 3449.0 25.47 10094.0 74.53
Himachal Pradesh 18820 18540 7594.0 40.96 37320 20.13 11326.0 61.09 7214.0 38.91




231 ‘Written Answers MARCH 14, 2013 to Questions 232
1 2 3 4 5 6 7 8 9 10 11
Punjab 971 971  1206.3 100.00 0.0 0.00 1206.3 100.00 0.0 0.00
Haryana 64 64 0.0 0.00 0.0 0.00 0.0 0.00 64.0 100.00
Rajasthan 496 483 411.0 85.09 0.0 0.00 411.0 85.09 72.0 14.91
Uttarakhand 18175 17998 3426.4 19.04 1196.0 6.65 4622.4 25.68 13375.7 74.32
Uttar Pradesh 723 664 501.6 75.54 0.0 0.00 501.6 75.54 162.4 24.46
Sub Total (NR) 53395 52263 15523.3 29.70 5993.0 11.47 215163 41.17 30746.8 58.83
WESTERN

Madhya Pradesh 2243 1970 2395.0 100.00 400.0 20.30 2795.0 100.00 0.0 0.00
Chhattisgarh 2242 2202 120.0 5.45 0.0 0.00 120.0 5.45 2082.0 94.55
Guijarat 619 590 550.0 93.22 0.0 0.00 550.0 93.22 40.0 6.78
Maharashtra 3769 3314 2487.0 75.05 0.0 0.00 2457.0 75.05 827.0 24.95
Goa 55 55 0.0 0.00 0.0 .0.00 : 0.0 0.00 55.0 1b0.00
Sub Total (WR) . 8928 8131 5552.0 68.28 400.0 492 5952.0 73.20 2179.0 26.80
SOUTHERN

Andhra Pradesh 4424 4360 2177.8 49.95 410.0 9.40 25878 59.35 17723 40.65
Karnataka 6602 6459 3585.4 55.51 0.0 0.00 35854 56.51 2873.6 44.49
Kerala 3514 3378 18815 §5.70 100.0 296 1981.5 58.66 1396.5 41.34
Tamil Nadu 1918 1693 1737.2 100.00 45.0 266 1782.2 100.00 0.0 0.00
Sub Total (SR) 16458 15890 9381.9 59.04 555.0 3.49 9936.9 62.54 5953.2 37.46
EASTERN

Jharkhand 753 582 233.2 40.07 0.0 0.00 233.2 40.07 348.8 59.93
Bihar 70 40 0.0 0.0 0.00 0.0 40.0 100.00
Odisha 2999 2981 2027.5 68.01 0.0 0.00 2027.5 68.01 953.5 31.99
West Bengal 2841 2829 | 143.0 5.05 226.0 7.99 369.0 13.04 2460.0 86.96
Sikkim 4286 4248 570.0 1342 2421.0 56.99 2991.0 70.41  1257.0 29.59
Andaman and Nicobar 0 0 0.0 0.0

Islands

Sub Total (ER) 10949 10680 2973.7 27.84 2647.0 2478 5620.7 52.63 5059.3 47.37
NORTH EASTERN

Meghalaya 2394 2298 240.0 10.44 82.0 3.57 322.0 14.01 1976.0 85.99
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1 2 3 4 5 6 7 8 9 10 11
Tripura 15 0 0.0 0.0 0.0 0.0

Manipur 1784 1761 105.0 5.96 0.0 0.00 105.0 596 1656.0 94.04
Assam 680 650 3750 57.69 0.0 0.00 375.0 5769 275.0 42.31
Nagaland 1574 1452 75.0 5.17 0.0 0.00 75.0 5.17 1377.0 9483
Arunachal Pradesh 50328 50064  405.0 0.81 2710.0 5.41 3115.0 6.22 46949.0 93.78
Mizoram 2196 2131 0.0 0.00 60.0 2.82 60.0 2.82 2071.0 97.18
Sub Total (NER) 58971 58356 1200.0 2.06 2852.0 4.89 4052.0 6.94 54304.0 93.06
ALL INDIA 148701 145320 34630.8  23.83 12447.0 8.57 47077.8 3240 982422  67.60

Note: In addition to above 2 PSS (1080 MW) are under construction and 4785.6 MW PSS are under operation

[Translation]
Separate Ticket Counters for Women

2795. SHRI MADHUSUDAN YADAV: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways propose or have any
proposal under consideration to set up separate ticket
counters exclusively for women and physically challenged
commuters;

{b) if so, the details thereof and the time by which
such counters will be set up; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c)
Separate reservation counters are earmarked for ladies,
senior citizens, ex. Members of Parliament, Members of
Legislative Assembly, physically handicapped, accredited
journalists, freedom fighters, if the ticket demand per shift
is not less than 120 tickets. In case, there is no
justification for earmarking of exclusive counter for any of
these categories of persons including ladies, one or two
counters depending upon total demands are earmarked
for dealing with the reservation requests of all these
categories of persons. ’

Instructions are also there that at those reservation
offices which have not been computerized and where

separate counters are not in existence for ladies, female
passengers should not be compelled to join the general
queues and be attended to separately at the same counter
as for general passengers.

Delay in Release of Funds

2796. SHRIMATI SUSHILA SAROQJ: Will the Minister
of DRINKING WATER AND SANITATION be pleased to
state:

(a) whether some States/UTs have reported delay in
release of funds by Union Government under various
schemes posing hurdles in their implementation;

(b) if so, the details thereof; and
(c) the action taken by the Government in this matter?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) No, Madam.

(b) and (c) Does not arise in view of reply to part

(a).
[English]
New Norms for Independent Directors of CPSEs

2797. SHRI M. KRISHNASSWAMY: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:
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(a) whether the Government has worked out new
norms for independent directors of Central Public Sector
Enterprises (CPSEs); and

(b) if so, the details and objectives thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) The Department of Public Enterprises has in
December, 2012 prescribed Model Role & Responsibilities
for non-official Directors on the Boards of Central Public
Sector Enterprises (CPSEs). This Model Code has been
prepared in consultative manner, with the assistance of
the Institute of Chartered Accountants of India, with a
view to help non-official Directors fulfil their assigned
responsibilities in an effective and efficient manner
contributing to improving overall Board effectiveness and
thus facilitate protection and building of stakeholders’
confidence.

Ground Water Use in Rural Areas

2798. SHRI M. VENUGOPALA REDDY: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government has conducted surveys
on ground water use in rural areas especially in backward
areas;

(b) if so, the details thereof during the last three
years, State/UT-wise;

(c) the experts’ views in this regard; and

(d) the action plan prepared for the backward areas
in using safe ground water in the 12th Five Year Plan?
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THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Central Ground Water Board
(CGWB), under the Ministry of Water Resources and State
Government Ground Water Organizations, jointly carry out
periodic assessment of replenishable ground water
resources and their withdrawal in the country covering
rural areas including backward areas.

(b) As per latest assessment of ground water
resources (as on 2009), stage of ground water
development in the country has been estimated as 61%.
State-wise details of ground water resource assessment
during 2004 and 2009 are given in the enclosed
Statement.

(c) Central Government has constituted an Expert
Group for overall supervision of the redssessment of
ground water resources in the country including backward
areas. The Expert Group has vetted the reassessment of
ground water resources and status of their utilization (as
on 2009).

(d) During Xllith Five Year Plan, Ministry of Water
Resources has proposed Aquifer Management Plan to
facilitate sustainable management of ground water
resources and participatory ground water management.
This will help in generation of integrated database on
aquifer geometry, hydraulic and geochemical
characteristics, recharge and discharge potential of aquifer
systems in GIS environment, better understanding of
ground water flow system under different conditions,
identification of areas feasible for ground water
development, rainwater harvesting and ground water
recharge.

Statement

State-wise details of replenishable ground water resources and stage of ground water development

Sl.No. States/Union Ground water resource Ground water resource
Territories assessment (2004) assessment (2009)
Annual Stage of Annual Stage of
Replenishable ground water Replenishable ground water
Ground Water development Ground Water development
Resource (%) Resource (%)
(bcm)* (bcm)*
1 2 3 4 5 6
States
1. Andhra Pradesh 36.50 45 33.83 46
2. Arunachal Pradesh 2.56 0.04 4.45 0.07
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1 2 3 4 5 6
3. Assam 27.23 22 30.35 22
4. Bihar 29.19 39 28.63 43
5. Chhattisgarh 14.93 20 12.22 31
6. Delhi 0.30 170 0.31 138
7. Goa 0.28 27 0.221 33
8. Guijarat 15.81 76 18.43 75
9. Haryana 9.31 109 10.48 127

10. Himachal Pradesh 0.43 30 0.59 58
11. Jammu and Kashmir 2.70 14 3.70 22
12. Jharkhand 5.58 21 5.96 30
13. Karnataka 15.93 70 16.81 68
14, Kerala 6.84 47 6.62 47
15. Madhya Pradesh 37.19 48 33.95 56
16 Maharashtra 32.96 48 35.73 50
17. Manipur 0.38 0.65 0.44 1
18. Meghalaya 1.15 0.18 1.2343 0.15
19. Mizoram 0.04 0.90 0.044 1
20. Nagaland 0.36 3 0.42 2.14
21. Odisha 23.09 18 17.78 26
22. Punjab 23.78 145 22.56 170
23. Rajasthan 11.56 125 11.86 135
24, Sikkim 0.08 16 - 21
25. Tamil Nadu 23.07 85 22.94 80
26. Tripura 2.19 9 2.97 6
27. Uttar Pradesh 76.35 70 75.25 72
28. Uttarakhand 227 66 2.17 51
29. West Bengal 30.36 42 30.50 40

Total States 432.42 58 430.45 61
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1 2 3 4 5 6
Union Territories
1. Andaman and Nicobar Islands 0.330 4 0.310 4
2. Chandigarh 0.023 0 0.022 0.000
3. Dadra and Nagar Haveli 0.063 14 0.059 15
4. Daman and Diu 0.009 107 0.012 99
5. Lakshadweep 0.012 63 0.0105 74
6. Puducherry 0.160 105 0.171 98
Total UTs 0.597 33 0.59 34
Grand Total 433.02 58 431.03 61

*bcm = Billion Cubic Meter

Challenges in MSME Sector

2799. SHRI NARAHARI MAHATO: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether challenges like inadequate exposure to
international market, low capital base, competition from
China etc. are being faced by Micro, Small and Medium
Enterprises (MSMEs) in the country;

(b) if so, the details thereof;

(c) the steps taken by the Government to overcome
these challenges; and

(d) the steps taken/proposed to be taken to increase
employment generation, domestic production and export
earnings?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIYAPPA): (a) Yes Madam.

(b) Inadequate exposure of indian Industries including
Micro, Small and Medium Enterprises to International
market is captured in the World Development Indicators,
2011 of the World Bank. The data reflects that although
in 2011 India was 10th in the World in respect of its
Gross Domestic Product (GDP), the country’s rank was
18th in respect of its exports of goods and services.

The low capital base of MSMEs has been brought
out in the latest and fourth census of the MSME Sector
conducted with reference year of 2006-07, wherein data
was collected till 2009 and the results published in 2011.
Therein micro enterprises, which are defined as having
invested in plant and machinery/equipment up to Rs.25
lakhs comprised 94.94% of ali enterprises in the MSME
sector.

Strong competition from China faced by Indian
MSMEs is evident in high growth of India's imports from
China. As per information compiled from Director General
of Commercial Intelligence & Statistics in respect of 8
major product groups largely manufactured by the Small
Scale Industries (SSls) in India, imports from China grew
at a higher rate than their respective imports from All
Countries combined during 2008-09 to 2011-12. As these
8 product groups accounted for 54% of India's total
imports from China in 2011-12, a significant proportion of
Indian SSls are seen to be facing greater competition
from China as compared to the rest of the World. These
product groups pertain to Electrical and Electronics,
Mechanical and Metallurgical products on the one hand
and Chemical & Glass & Ceramics based products on
the other.

(c) Through the Ministry of MSME, Government is
implementing various plan schemes/programme to
overcome the challenges on the growth of MSMEs. To
this end, the Ministry of MSME was allocated a Gross
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Budgetary Support (GBS) of Rs. 10,330 crore during the
11th Plan (2007-12). The GBS for the 12th Plan (2012-
17) of the Ministry has been approved at Rs. 24,124
crore by the Planning Commission. These schemes/
progrémmes help  MSMEs grow, increase their
competitiveness and consequently exports.

(d) The Prime Minister's Employment Generation
Programme (PMEGP), being implemented by the Ministry
of MSME since 2008-09 is primarily focused at setting
up micro units and generating associated employment.
Since the inception of the scheme and until 31.01.2013,
PMEGP has supported setting up of 1.85 lakh micro-
enterprises, which has helped create employment for an
estimated 17.78 lakh persons.

Besides PMEGP there are other schemes/
programmes being implemented by Ministry of MSME,
which support the growth of micro and small enterprises.
These include Scheme of Fund for Regeneration of
Traditional Industries (SFURTI); Workshed Scheme for
Khadi Artisans; Rejuvenation, Modernization and
Technological Upgradation of Coir Industry (REMOT);
Credit Guarantee Scheme; Credit Linked Capital Subsidy
Scheme; Performance and Credit Rating Scheme; Cluster
Development Programme; and National Manufacturing
Competitiveness Programme (NMCP). The NMCP has 10
components, which help micro and small enterprises
become competitive in both domestic and global markets
through up-gradation of skills, adoption of best
manufacturing and marketing practices and use of
improved technology. For exports promotion in particular,
the Ministry is implementing Market Development
Assistance Scheme as also various other export promotion
schemes through its autonomous/statutory bodies, namely
National Smal! Industries Corporation (NSIC), Khadi and
Village Industries Corporation (KVIC), and Coir Board.

Water Bodies in Rural Areas

2800. SHRI PONNAM PRABHAKAR: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether water bodies in rural areas are getting
dried up;
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(b) if so, the details thereof, State/UT-wise including
Andhra Pradesh during the last four years and the
reasons therefor; and

{c) the corrective steps being taken/proposed to be
taken in this regard?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) According to 3rd Minor
Irrigation census conducted by Ministry of Water
Resources with reference year 2000-2001, the number of
water bodies identified in the country are 5.56 lakh. The
total number of water bodies not in use are 85807. This
includes both urban and rural water bodies. The State-
wise details of water bodies not in use as per 3rd Minor
Irrigation census are given in the enclosed Statement.

(c) To revive, restore and rehabilitate the traditional
water bodies in india, the MoWR, Government of India
had launched a pilot scheme for “Repair, Renovation and
Restoration (RRR) of Water Bodies directly linked to
Agriculture” during X Plan. The works of 1085 water
bodies were completed in 26 districts of 15 States.

During XI Plan, two schemes of Repair, Renovation
and Restoration (RRR) of Water Bodies were launched—
one with domestic support and the other with external
assistance. The scheme envisaged comprehensive
improvement of selected tank systems including de-silting
of water bodies, improvement of catchment areas of tank
commands, increase in storage capacity of water bodies,
ground water recharge, improvement in agriculture,
horticulture productivity, development of tourism, cultural
activities and increased availability of drinking water. Under
the Scheme with domestic support, 3341 water bodies
were taken up for restoration. This includes 1029 number
of water bodies of Andhra Pradesh. The works have been
completed on 1736 water bodies including 117 water
bodies of Andhra Pradesh. Under the scheme of external
assistance, 10887 water bodies have been taken up for
restoration. This includes 3000 water bodies of Andhra
Pradesh. The works have been completed on 4244 water
bodies including 1119 water bodies of Andhra Pradesh.

The scheme for RRR of water bodies for
implementation during XII Plan is under formulation.
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Statement
State-wise List of Water Bodies
Not in use as per 3rd MI Census
(in Nos.)

Sl.No. State/UT Not in use

1 2 3

1. Andhra Pradesh 24014
2. Arunachal Pradesh 125
3. Assam 265
4. Bihar 2676
5. Chhattisgarh 6592
6. Goa 98
7. Gujarat 2160
8. Haryana 35
9. Himachal Pradesh 43
10. Jammu and Kashmir 88
11. Jharkhand 4371
12. Karnataka 3928
13. Kerala 678
14, Madhya Pradesh 4702
15. Maharashtra 8218
16. Manipur 0
17. Meghalaya 76
18. Mizoram 170
19. Nagaland 25
20. Odisha 5569
21, Punjab 25
22. Rajasthan 1448
23. Sikkim 65
24, Tamil Nadu 7119
25. Tripura 49

1 2 3
26. Uttarakhand 3359
27. Uttar Pradesh 745
28. West Bengal 8855
29. Andaman and Nicobar Islands 306
30. Chandigarh 0
31. Dadra and Nagar Haveli 0
32. Delhi 0
33. Puducherry 3

Total 85807
[Translation]

Modification of AIBP

2801. SHRIMATI YASHODHARA RAJE SCINDIA: Will
the Minister of WATER RESOURCES be pleased to state:

(a) whether the Union Government is modifying the
Accelerated Irrigation Benefits Programme (AIBP) during
the 12th Five Year Plan;

(b) if so, the details thereof;, and

(c) the manner in which interest of States having
lower percentage of irrigation is proposed to be protected
in this regard?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Yes Madam, The Union
Government provides Central Assistance (CA) under
Accelerated Irrigation Benefits Programme (AIBP) to the
States as per guidelines for completion of ongoing
projects.

The guidelines for AIBP funding are being revised
from time to time in order to enhance the scope of funding
as well as to allow special consideration for the regions
lagging behind in development. The pari passu
implementation of Command Area Development with AIBP,
changes in quantum of Central Assistance (CA),
simplification of the procedure for approval for the projects
are among the suggested reforms in the proposals for
XIl Plan.
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(c) As per the latest amendments to AIBP guidelines
made in December 2006, the condition that an ongoing
project has to be completed before inclusion of a new
project under AIBP has been relaxed for projects
benefitting States with lower irrigation development as
compared to national average. It is proposed to continue
with the condition in the Xl Plan.

Modernisation of Doppler Radar

2802. SHRI FRANCISCO COSME SARDINHA: Will
the Minister of EARTH SCIENCES be pleased to state:

(a) whether the Government has initiated any
modernisation scheme for deploying Doppler Radars; and

(b) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) Yes Madam. Establishment of Doppler
Weather Radar (DWR) network is part of the overall
modernization of observing systems, communication,
analysis-visualization-product dissemination systems, High
Performance Computing systems, and operational forecast
systems of the Earth System Science Organization—India
Meteorological Department (ESSO-IMD).

(b) As of now, 17 S/C-Band DWRs are commissioned
at Chennai, Sriharikota, Machilipatnam, Visakhapatnam,
Kolkata, Mumbai, Bhuj, Hyderabad, Nagpur, Patiala, Delhi
Palam, Lucknow, Patna, Mohanbari, Agartala, Delhi Lodi
Road and Jaipur. DWR at Bhopal is under commissioning.
In a phased manner, the expansion of the DWR network
to cover the whole country needs to be taken up as
sustenance of such country wide networks demands
augmentation of massive infrastructure (land/office/line of
sight elevated tower), support service systems (power/
cooling/water/spares & services/operating frequency
clearance/security clearance, manpower etc.) across
various States/UTs.

[English]
Inter-State River Disputes

2803. SHRI SHIVARAMA GOUDA:
SHRI NALIN KUMAR KATEEL:

Will the Minister of WATER RESOURCES be pleased
to state:
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(a) whether the Union Government proposes to bring
out a National Policy on river water to solve the inter-
State water disputes; and

(b) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Article 262 of the
Constitution of India and the Inter-State River Water
Disputes Act, 1956, amended in 2002, stipulate the
process for resolving inter-State water disputes. There is
no proposal at present to bring out a National Policy to
solve inter-State water disputes.

Patent Rights

2804. SHRI P. VISWANATHAN: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government has any proposal to
allow scientists and research teams in research institutions
and universities patent rights over inventions arising out
of Government funded research;

(b) if so, the details thereof;

(c) whether the Government has any proposal to allow
commercialisation of such inventions through licensing
arrangements to enable the inventor to share the royalty;
and

(d) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) to (d) No, Madam. Under the existing
Government instructions to research institutions and
universities on patent rights over inventions arising out of
the Government funded research are assigned to the
grantee institutions and they are permitted to retain the
benefits and earnings arising out of the patent rights.
This also ensures that scientists & research teams are
named as inventors in all such patents. On
commercialization of these patents, grantee institutes are
allowed to share upto 1/3rd of accrued royalties and
licensing fee benefits with inventors. A Bill for the
protection and utilization of Public funded Intellectual
Property is in draft stage which aimed at sharing of royalty
with the inventors.
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\

2805. SHRI P.R. NATARAJAN: Wil the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

Review of CPSEs MOU

(a) whether the Union Government has taken a policy
decision to constitute a committee for review of the
present Memorandum of Understanding (MoU) in
Maharatna and Navratna Central Public Sector Enterprises
(CPSEs);

(b) if so, the details of its composition and terms of
reference; and

(c) the time by which the report is likely to be made
available?

THE MINISTER OF HEAVY INDUSTRY AND PUBLIC
ENTERPRISES (SHRI PRAFUL PATEL): (a) The
Government of India has introduced the system of
Memorandum of Understanding (MoU) in 1986 which is
a mutually negotiated agreement between Central Public
Sector Enterprises (CPSEs) and its Administrative
Ministries/Departments. MoU is prepared by the CPSEs
on the basis of MoU Guidelines which is issued by
Department of Public Enterprises annually after taking
into consideration the suggestions received from by the
Task Force and Consultants/ Working Group formulated
from time to time.

Last Working Group was formulated on 23rd May,
2012 headed by Shri P.G. Mankad, (Chairman, Task
Force) to review the MoU System/Guidelines for CPSEs.

(b) The Working Group formulated on 23ra May, 2012
consisted of members having vast exposure/experience
and included ex-bureaucrats, ex CMD of CPSEs, finance
expert and academician.

(i) Composition of Working Group Commitiee was as
per details below:-

NAME
1. Shri P.G. Mankad Chairman
2. Shri Anil Razdan Member
3. Shri Ajay Dua Member
4, Shri 8.D. Kapoor Member
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5. Shri Brijesh Kumar Member

6. Shri R.K. Mishra Member

7.  Shri Amarjit Chopra Member

8. Shri U.D. Choubey, Member
DG, SCOPE

9. Shri P.R. Khanna Member

10.  Shri P.P. Vora Member

11.  Shri Arun Kumar Sinha, Member Secretary
JS (DPE)

(i) The terms of Reference of the Working Group
(Committee) were as under:-

. Examine the desirability/possibility of different
MoU Formats for different sizes and categories
of CPSEs including Maharatna/Navratna.

If. Examine the issue of the desirability/need for all
CPSEs to be covered by the MoU exercise,
especially in its current format and process which
is common to all CPSEs.

lll. Examine the current system of setting targets
on five point scale.

IV. Examine the issues arising out of the Results
Framework Document (RFD) System of the
Ministry/Department.

V. Look into the aspects of giving more operational
flexibility to CPSEs/administrative Ministry and
the Task Force on MoU in the matter of target
setting and performance evaluation.

VI. Look into organizational and other measures to
strengthen the Task Force.

VIl. Look into any other matter of relevance that the
Working Group and the Department may
consider appropriate for the empowerment and
enhancement of CPSEs especially in the context
of their role in the economy and to make the
MoU exercise more effective.

{c) Working Group has submitted its report on
22.10.2012.
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[Translation]
ROB Near Chakradharpur

2806. SHRI MADHU KODA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether sanction to construct Railway Over Bridge
(ROB) near Chakradharpur, Chaibasa Section of National
Highway-75 extension has been given;

(b) if so, the current status of the said project;

(c) the time line fixed for completion of approach
road on both sides of overbridge; and

(d) the details of work being done to complete
approach road on both sides of Chakradhapur railway
overbridge?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Yes,
Madam.

{b) 85% of work in Railway Bridge portion have been
completed by Railways. Balance work of launching of
railway spans will be done after March 2013 depending
upon the progress of work on both approaches being
undertaken by State Government.

(c) No target for completion of approaches (both sides
of approaches) has been given by State Govt. of
Jharkhand.

(d) State Government has not yet finalised contract
for execution of work on approaches (both sides) of the
ROB.

[English]
Power Plants

2807. SHRI E.G. SUGAVANAM: Will the Minister of
RAILWAYS be pleased to state:

(a) the present status of setting up of bio-diesel
plants, solar-power plants and wind-power plants in the
country, State-wise;

(b) the details of estimated cost and power generation
capacity thereof, plant-wise; and
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(c) the time by which these plants are likely to
become functional?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) (1) Bio-
Diesel:-

At present two Bio-diesel plants are being setup of
30 tonnes per day capacity. The plants are being setup
at Raipur (Chhattisgarh) and Chennai (Tamil Nadu), both
the plants are at a advanced stage and are expected to
be completed in the next financial year, subject to fund
availability.

(2) Solar Power:-

(i) Details of solar and wind power plants proposed
to be provided in the enclosed Statement. These
would take 2-3 years to complete, subject to
fund availability.

(i) Railways have also proposed following solar
power pilot projects on moving trains which have
been included in the Railway Budget and are
awaiting the formal sanction of the Parliament.

* Provision of Train lighting power in 750
Guard Vans (BVZIs) using solar power at
a total cost of Rs. 8.47 crore.

* Provision of Solar Power for train lighting
of DEMU (Diesel Electric multiple Unit)
coaches at a total cost of Rs. 7.20 crore
(30 coaches). This is expected to save
roughly 9% fuel per DEMU.

(b) (1) Bio-Diesel:-
The estimated cost of the plants is Rs. 30 crore.
(2) Solar Power:-

* Estimated cost of 10 KWp capacity of solar
power is Rs. 32.72 lac.

* Estimated cost of 10.5 MW wind power plant is
Rs. 7307 lac.

* Estimated cost per Guard Van is Rs. 1.13 lac.

* Estimated cost per DEMU coach is Rs. 21.5
lac.
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(c) (1) Bio-Diesel:-
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(i) solar power and wind mill power projects will
take 2-3 years subject to fund availability.

Both the plants are expected to be completed in the

next financial year, subject to fund availability.

(2) Solar Power:-

sanction of the Parliament.

Statement

(i) Pilot projects on trains are awaiting formal

Details of location, capacity & estimated cost of Solar PV modules & Wind mill power plants proposed to be

provided on Indian Railways

l. Solar Photo Voltaic (PV) modules

SI.No. State Location Capacity of Estimated
Solar Panel Cost
in KWp (Rs. in lakh)
1 2 3 4 5
1. Maharashtra Central Railway, Mumbai CST HQ Office 10 32.72
2. West Bengal Eastern Railway, Kolkata HQ Office 10 32.72
3. Dethi Northern Railway, New Delhi HQ Office 10 32.72
4, Uttar Pradesh North Central Railway, Allahabad HQ Office 10 32.72
5. Uttar Pradesh North Eastern Railway, Gorakhpur HQ Office 10 32.72
6. Assam Northeast Frontier Railway, Guwahati HQ Office 10 32.72
7. Rajasthan North Western Railway, Jaipur 10 32.72
8. Tamil Nadu Southern Railway, Chennai HQ Office 10 32.72
9. Andhra Pradesh South Central Railway, Secunderabad HQ Office 10 32.72
10. West Bengal South Eastern Railway, Kolkata HQ Office 10 32.72
11. Maharashtra Western Railway, Mumbai HQ Office 10 32.72
12 West Bengal Chittranjan Locomotives Worksop, Chittranjan HQ Office 10 32.72
13. Gujarat Railway Staff College, Vadodara HQ Office 10 32.72
14. Maharashtra Solapur Divl. HQ Office 10 32.72
15. Maharashtra Nagpur Divl. HQ Office 10 32.72
16. Maharashtra Bhusawal Divl. HQ Office 10 32.72
17. West Bengal Asansol Divl. HQ Office 10 32.72
18. West Bengal Malda Divl. HQ Office 10 32.72
19. West Bengal Howrah Divi. HQ Office 10 32.72
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1 2 3 4 5
20. Haryana Ambala Divl. HQ Office 10 32.72
21, Delhi Delhi Divl. HQ Office 10 32.72
22, Uttar Pradesh Moradabad Divl. HQ Office 10 32.72
23, Punjab Firozpur Divl. HQ Office 10 32.72
24. Uttar Pradesh Lucknow City Divl. HQ Office 10 32.72
25. Uttar Pradesh lzzatnagar Divl. HQ Office 10 32.72
26. Uttar Pradesh Lucknow Divl. HQ Office 10 32.72
27. Uttar Pradesh Varanasi Divl. HQ Office 10 32.72
28. Waest Bengal Alipur Duar Divi. HQ Office 10 32.72
29. Bihar Kathiar Divl. HQ Office 10 32.72
30. Assam Lumding Divi. HQ Office 10 32.72
31. Kerala Tiruchhirapali Divl. HQ Office 10 32.72
32. Kerala Palghat Divl. HQ Office 10 32.72
33. Tamil Nadu Madurai Divl. HQ Office 10 32.72
34. Kerala Trivandrum Divl. HQ Office 10 32.72
35. Andhra Pradesh Secunderabad Divl. HQ Office 10 32.72
36. Andhra Pradesh Guntukal Divl. HQ Office 10 32.72
37. Andhra Pradesh Vijaywada Divi. HQ Office 10 32.72
38. West Bengal Adra Divl. HQ Office 10 32.72
39. Jharkhand Chakradharpur Divl. HQ Office 10 32.72
40. West Bengal Khargapur Divl. HQ Office 10 32.72
41. Jharkhand Ranchi Divi. HQ Office 10 32.72
42, Gujarat Ahmedabad Divl. HQ Office 10 32.72
43. Gujarat Rajkot Divl. HQ Office 10 32.72
44, Gujarat Ratlam Divl. HQ Office 10 32.72
45, Bihar Sonpur Divl. HQ Office 10 32.72
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1 2 3 4 5
46. Uttar Pradesh Mughalsarai Divl. HQ Office 10 32.72
47. Odisha Khurda Road Divl. HQ Office 10 32.72
48. Uttar Pradesh Allahabd Divi. HQ Office 10 32.72
49. Uttar Pradesh Agra Divl. HQ Office 10 32.72
50. Rajasthan Jaipur Divi. HQ Office 10 32.72
51. Rajasthan Jodhpur Divl. HQ Office 10 32.72
52. Rajasthan Bikaner Divl. HQ Office 10 32.72
58. Rajasthan Ajmer Divl. HQ Office 10 32.72
54. Chhattisgarh Bilaspur Divl. HQ Office 10 32.72
55. Karnataka Hubli Divl. HQ Office 10 32.72
56. Madhya Pradesh Bhopal Divi. HQ Office 10 32.72
57. Rajasthan Kota Divi. HQ Office 10 32.72
58. Maharashtra IRIEEN, Nasik HQ Office 30 98.12
59. Uttar Pradesh Oak Grove School, Jharipani 30 98.12
60. Delhi Rail Bhawan, New Delhi 30 98.12
61. West Bengal Chittranjan Locomotives Worksop, Chittranjan 100 214.00
HQ Office
62. Provision of solar photovoltaic (PV) modules at 200 no. Railway Stations, 4.69 MWp 13154.00
21 no. administrative buildings and 1000 no. of level crossings gates
Il. Wind Mill Plants
SI.No. State Location Capacity Cost
(Rs./lakh)
1. Tamil Nadu Trinuvelvi 10.5 MW 7307.13
2. Rajasthan Jaisalmer 10.5 MW
3. Andhra Pradesh Location to be finalised based on 24.0 MW - These plants
availability of required wind speed will be set
4 Karnataka and Ian(:y ) ° 105 MW under JV/PPP
5. Kerala 10.0 MW mode.|R’s
6.  Tamil Nadu 27.0 MW funding-
4816.00
7. West Bengal 0.5 MW
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Turnover and Profit of BHEL

2808. SHRI S.S. RAMASUBBU: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the turnover and profits of Bharat Heavy
Electricals Limited (BHEL) has steadily increased over
the years;

(b) if so, the details thereof for the last three years
and the current year,;

(c) whether the BHEL has attained Maharatna Status;
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(d) if so, the details thereof;

(e) whether any steps have been taken by the
Government to further improve its operations and profits;
and

(f) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) Yes Madam. Details are as under:

2009-10 2010-11 2011-12 2012-13

(Unaudited/Provisional Upto 3rd Quarter)
Turnover (Rs. Cr.) 34,154 43,337 49,510 30,290
Profit After Tax (PAT) (Rs. Cr.) 4,311 6,011 7,040 3,377

(¢) and (d) Yes Madam, Bharat Heavy Electricals
Limited (BHEL) has been granted Maharatna status vide
Department of Public Enterprises (DPE) Office
Memorandum No. 22(1)/2009-GM dated 1st February,
2013.

(e) and (f) Yes Madam. A number of steps have
been taken by BHEL for enhancing its performance which,
inter-alia, include:

1. Introduction of upgraded modules—270 MW, 525
MW and 600 MW thermal units and also the
super-critical thermal sets of 660 MW, 700 MW
and 800 MW ratings suiting the local conditions.

2. Scaled up the capacity to deliver 20,000 MW of
power equipment (main plant & machinery) per
annum.

3. Increased R&D focus: The Company spent
nearly Rs. 1,199 crore ie. 2.42% of Turnover
during 2011-12 on R&D and filed 351 patents/
copyrights making BHEL one of the highest
patent filers in the Country after CSIR.

4. Placing high importance on people development.

5. Pursuing initiatives in diversification, mergers and
acquisitions (M&A).

Rural Projects for Women

2809. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has sanctioned some
rural projects/schemes in each State for the benefit of
women;

(b) if so, the details thereof especially in Haryana
and its implementation status thereof in the 12th Five
Year Plan period; and

(c) the funds allocated for the purpose, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Ministry of Rural Development implements various
programmes through State Governments and UT
Administration namely, Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS),
Swarnjayanti Gram Swarozgar Yojana (SGSY) now
restructured as National Rural Livilihood Mission (NRLM),
Pradhan Mantri Gram Sadak Yojana (PMGSY), Indira
Awaas Yojana (IAY) and Integrated Watershed
Management Programme (IWMP). Under these
programmes women are benefited either directly or
indirectly.



259 Written Answers

{(b) and (c) For directly benefiting women, Mahila Kisan
Sashaktikaran Pariyojana (MKSP), a sub-component of
NRLM is implemented. This programme meets the specific
needs of women farmers, predominantly small and
marginal farmers, to achieve socio-economic and technical
empowerment of rural women. During 2012-13, the first
year of 12th Five Year Plan, 8 projects have been
sanctioned under MKSP including one multi-state project.
The State-wise sanction/allocation of funds is as under:

Name of the States _Sanction/allocation
(in Rs. crore)

Andhra—Pradesh 2874

Karnataka 11.25

Rajasthan 8.43

West Bengal 10.13

Multi State Project (Chhattisgarh, 39.13

Jharkhand, West Bengal, Odisha
and Mabharashtra)

Jotal— 97.68 -
————Aecounting—Manhagement-System————

2810. SHRI M. SREENIVASULU REDDY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose restructuring in their
accounting management system as recommended by the
expert group;

(b) if so, the details thereof and if not, the reasons
therefor; and

(c) the other steps being taken by the Railways in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Yes,
Madam. Indian Railways has initiated action to restructure
its existing Accounting Management System.

{b) and (c) The above initiative envisages transition
from the existing Cash Based Accounting System to
Accrual Based Accounting System in consonance with
the Accounting Standards stipulated by Government
Accounting Standard Advisory Board (GASAB).
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NTPC Project

2811. SHRI ASADUDDIN OWAISI: Will the Minister
of POWER be pleased to state:

(a) whether the foundation stone of National Thermal
Power Corporation Limited (NTPC) project at Chatra in
Jharkhand was laid in 1999 but was cleared after 12
years;

(b) if so, the reasons therefor along with the funds
raised by NTPC for the said project;

(c) the status of clearance from various sectors for
the said project and the losses suffered by NTPC due to
delay in such clearance; and

(d) the steps being taken by the Government to adopt
a mechanism for early clearance for power projects in
the country to meet the increasing demand for power?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Yes,
Madam.

(b) The foundation stone of NTPC’s 3x660 MW Super
Thermal Power Project at North Karanpura, District Chatra
in Jharkhand state was laid in March 1999. After obtaining
various Statutory Clearances such as land, water, forest
& environment and coal linkage accorded by Ministry of
Coal in December, 2000 from Magadh mines, NTPC had
gone ahead with project development activities such as
land acquisition and other infrastructure work at the site
finalized jointly in 2003 by Coal India Ltd. (CIL), Central
Mine Planning and Design Institute Limited (CMPDIL),
Central Coal Fields Limited (CCL). Substantial progress
in the project was achieved and NIT (Notice Inviting
Tender) for main plant equipment was issued in
September, 2007. When NTPC was about to seek
investment approval of the project from its Board under
Navratna powers (delegated by GOIl), Ministry of Coal
raised the issue of site relocation of the project and
withdrew the coal linkage in 2008, due to which
investment approva! could not be processed further by
NTPC and all project activities were stalled.

Several meetings were held between Ministry of Coal
and Ministry of Power at the highest level to resolve the
issue, which was finally referred to Cabinet Committee
on Infrastructure (CCl) by Ministry of Coal. CCI mandated
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the Group of Ministers (GOM) for their recommendation
on the project. The GOM appointed a Committee under
Member Energy, Planning Commission to consider the
issues involved and submit its recommendations. Based
on the report of this Committee GOM recommended the
plant to be set up at the proposed site by NTPC with
safeguards and restoration of the original coal linkage.
However, the decision was put up for reconsideration of
the Cabinet by Ministry of Coal. Meanwhile, Ministry of
Power moved a note for Cabinet Committee on Investment
for restoration of coal linkage to the project and
implementation of the decision of the GOM.

The project has since been cleared by Cabinet
Committee on Investment in its meeting held on February
20, 2013 which has decided that in line with the decision
of GOM, plant will be constructed by NTPC at the present
site subject to certain safeguards. The Committee has
also decided in-principle to restore the original coal linkage
granted to the project. Restoration of coal linkage is
awaited.

The delay in clearance of the project is due to the
issue of site relocation raised by Ministry of Coal.

As regards raising of funds by NTPC for the said
project, 1st tranche loan agreement for Japanese Yen
15.9 billion (approx. Rs. 800 crore) was signed with Japan
Bank for International Cooperation (JBIC) in March 2005.
However, there was no drawl of loan and on 6th January
2011, DEA, Ministry of Finance conveyed termination of
loan agreement.
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(c) All statutory clearances such as NOC from Airports
Authority of India, clearance from DVC for project in their
command area, Defence clearance; MoEF clearance and
State Government clearance for providing water from
Garhi Dam have been obtained for the project earlier.
There is no financial loss to NTPC on account of the
delay in such clearances.

(d) As per Electricity Act, 2003, setting up of a power
plant has been delicensed.

Targets Set and Achieved

2812. SHRI P.L. PUNIA: Will the Minister of
RAILWAYS be pleased to state:

(a) the total length of railway lines, doubling and
electrification completed vis-a-vis targets set during the
last three years in the country, separately, year-wise;

(b) the details of targets set for the said projects for
the 12th Five Year Pian period; and

(c) the steps proposed to be taken by the Railways
to achieve the said targets?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Year-wise
details of targets set and achieved (in Km) in respect of
New Lines, Railway Electrification and Doubling during
the last three years and the current year (i.e. 2009-10,
2010-11, 2011-12 and 2012-13) are as follows:

(As on 01.03.2013)

Year New Line Railway Electrification Doubling
Target Achieved Target Achieved Target Achieved
(Revised) (Revised)
2009-10 200 258 1000 1117 320 448
2010-11 700 709 1000 975 767 769
2011-12 700 727 1110 1165 750 752
2012-13 470 224.3" 1200 937 705 389.15*

*Up to February, 2013.

(b) A target of approx. 1392 Km of New Line, 4633
Km of Doubling and 6500 Km of Electrification has been

planned for completion as per curtailed fund approved for
12th Five Year Plan.
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(c) To expedite completion of the proposed projects,
a number of initiatives have been taken to generate
additional resources through non-budgetary measures like
funding by State Governments and other beneficiaries,
execution of projects through Rail Vikas Nigam Limited on
Special Purpose Vehicle basis etc. Besides, to reduce
delays on account of land acquisition, security issues and
forestry clearances etc., meetings with State Officials at
various levels are held from time to time. Field units
have been empowered with further delegation of
powers and the contract conditions have been modified
to bring efficiency in contract management.

[Translation]
Nirmal Gram Puraskar

2813. SHRI OM PRAKASH YADAV: Will the Minister
of DRINKING WATER AND SANITATION be pleased to
state:

(a) whether the agencies hired for survey work in
connection with Nirmal Gram Puraskar (NGP) during the
last three years and the current year were technically
and professionally competent to conduct field survey in
rural areas;

(b) if so, the details thereof;

(c) the criteria adopted by these survey agencies to
hire local persons from various States/UTs including Bihar;

(d) whether the survey agencies conducted field
survey in a transparent and statistically sound manner
and informed Gram Panchayats as well as other
stakeholders about the survey objectives;

(e) if so, the details thereof;

(f) the details of funds released to each of the
agencies that conducted survey in NGP applicant villages
in the country including Bihar during 2010 and 2011;

(g) whether some State Governments including Bihar
raised verbal and written objections to the findings of
these survey agencies; and

(h) if so, the details thereof and the action taken by
the Government in this regard, State/UT-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) and (b) Yes Madam, the
agencies hired for survey work in connection with Nirmal
Gram Puraskar (NGP) during the last three years were
selected on the basis of their technical and professional
competency. The agency had to meet the following criteria:

(i) 't should be a legal entity eligible to enter into
an agreement/contract with the Department to
undertake work contract in India.

(i) Experience of at least 3 years in conducting
such surveys related to rural development in at
least three different States of India.

(i) The agency must have a permanent
establishment of its own with at least 20 field
supervisors/officials on its roll having experience
in conducting such survey with minimum
educational qualification of Graduation.

(iv) A minimum annual turnover of Rupees Fifty Lakh
or more during the last three years.

(v) The nodal officer for the survey should be a
post graduate preferably in Statistics, Social
Work, Economics, MBA/with 15 years of
experience in the field of Water Supply,
Sanitation, Health and Hygiene.

During the current year, States have given
responsibility for selecting Gram Panchayats for Nirmal
Gram Puraskar.

(c) The Terms of Reference (ToR) did not specify
any criteria for hiring of local persons. However the ToR
stipulated that the survey agency had to assign sufficient
member of survey teams so as to cover all the allocated
GPs within the stipulated time frame. Each survey team
was to consist of 1 supervisor and at least 2 investigators.
All the members of the team were to be at least
graduates and at least one of them was to be able to
communicate effectively in the local languages.

(d) and (e) Yes, Madam. The details are as follows.
As per the ToR, the following methodology and procedure
were prescribed for carrying out the surveys:

(i) Households should be selected following Ciuster
Random Sampling technique so as to invariably
represent all the villages or clusters of GP in
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the same proportion as total BPL and APL and cleanliness in the village and see if any garbage/
SC/ST households in the GP. 50% of the waste is dumped near any public drinking water
respondents in the households covered should source/public areas/panchayat bhawan etc. The
be women. survey team shall also see if there are any

choked drains in the village or pools of stagnant
(i) All schools, Anganwadis and community toilets water that can act as breeding place for
ShOUld be VISIted and the '(Oilets InSpeCted in mosquitoes and report the same |n the Spec|f|ed
the GP. The team shall also interview all the format.
students in Primary classes and collect
information to ascertain (a) How many have (vi) To collect a copy of resolution banning open
Toilets in their houses and (b) Usage of toilets defecation in the village and check whether the
by them and their family members. same has been documented in the register of
resolutions of the Gram Sabha.
(i) Discussions should be conducted with GP
members, School teachers, Anganwadi workers, (f) the details of funds released to each of the
NGOs, ANM and district/block level officials. agencies that conducted survey in NGP applicant villages
in the country including Bihar during 2010 and 2011 is
(iv) The survey team should spent at least 1 night given in the enclosed Statements-l and H.
in the GP to ascertain whether the practice of
open defecation has been eliminated/stopped or {(g) and (h) No such objection was raised by Bihar
not by visiting the traditional places of open Government. However a representation was received from
defecation in the evening, at night and in the State of Maharashtra during year 2009-10 regarding NGP
wee hours of the morning. 2009. The same was examined and the matter was settled
by informing the State that it would not be possible to
(v) The survey team shall visit all the villages/ review those cases for Nirmal Gram Puruskar 2009 in
clusters in the GP to assess the general view of the facts of the case.
Statement |
Funds released to Survey Agencies during 2010
SI.No. Agency Name Funds released
1 2 8
1. Action for Agricultural Renewal in Maharashtra—AFARM 2298000
2. Action for Food Production 2241000
3. Agricultural Finance Corporation Ltd. 2154000
4, Anandmay Engineers & Consultants (P) Ltd. 3118000
5. Aryan Foundation for Research and Action 2920000
6. Asian Centre for Socio-Economic & Rural Development 2229000
7. Centre for Advanced Research & Development 3502000
8. Centre for Logical Research & Development Studies 3235000
9. Centre of Science for Villages (CSV) 2267000
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1 2 3
10. CMI-Social Research Centre Pvt. Ltd. 3387000
11. Council for Economic & Social Research 2221000
12. Gramin Ekata Vikas Bahuuddeshiya Khadi 2179000
13. Gujarat Vidyapeeth 3248000
14. Help Foundation 3677000
15. Indian Institute of Public Administration 2328000
16. Instituté for Human Development 2117000
17. Institute for Resource Management & Economic Development 2770000
18. JSS Consultant 2714000
19. Kalinga Institute of Industrial Technology (KIT) 2946000
20. Marathwada Institute for Training Research Education and Employment (Maitree) 2740000
21. Midstream Marketing & Research Pwt. Ltd. 2720000
22, National Bank for Agriculture & Development (NABARD) 2366000
23. New Opportunities for Women 2299000
24. Organisation for Applied Socio Economic System (OASES) 3241000
25. Pragna Research and Consultancy Services 2605000
26. Ramakrishna Mission Lokshiksha-Pa}rishad 1153000
27. Rural Economic and Educational Developrﬁent Society 2325000
28. Santek Consultants Pvt. Ltd. 3541000
29. Social Development & Research Foundation 2872000
30. Society for Human Right & Social Development 3418000
31.  Society for Social Services, MBC 2992000
32. SSt Development Society 2692000
33. Uttarakhand Academy of Administration 2853000
34. WIZMIN Management Consultants 2277000

91645000
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Statement Il

Funds released to Survey Agencies during 2011

to Questions

270

Sl.No. Agency Name Funds released
1 2 3
1. Action for Agricﬁltural Renewal in Maharashtra 1597000
2. Advantage India 1621000
3. Aryan Foundation for Research & Action 1711000
4. Awadh Research Foundation 1600000
5. Centre for Advanced Research & Development 1655000
6. Centre for Logical Research & Development Studies 1712000
7. Centre for Management Development Thycaud 1562000
8. Centre of Science for Villages 1673000
9. CMS, Research House 1545000
10. Community Orgn. for Oppressed and Depressed Upliftment 1609000
11. Council for Economic & Social Research 1645000
12. Crux Consultants Pvt. Ltd. 1505000
13. CS Datamation Research Services Pvi. Ltd. 1798000
14. Development & Research Services Pvt. Ltd. 1429000
15. DHV india Pvt. Ltd. 1604000
16. DMG Consulting Pvt. Lid. 1579000
17. GFK Mode Pvt. Ltd. 1617000
18. Global Agrisystem Pwvt. Ltd. 1563000
19. GRAMIUM 1826000
20. Help Foundation 1674000
21. Indian Society of Agribusiness Professionals 1605000
22. Institute for Human Development 1606000
23. Jiwan Jyoti Sewa Sansthan 1759000
24. KIT University 1922000
25. Madurai Non Formal Education Centre 2217000
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1 2 3
26. Mott MacDonald 1558000
27. NABARD Consultancy Services 1711000
28. NR Management Consultants India Pvt. Ltd. 1637000
29. ORG Center for Social Research 1446000
30. Participatory Rural Development Initiatives Society 1428000
31. Poverty Learning Foundation 1513000
32. Pragna Research & Consultancy Services 1842000
33. Rehabilitation and improvement through Self-Employment 2129000
34. Research & Development Initiative Pvt. Ltd. 1645000
35. Sambodhi Research & Communications Pvt. Ltd. 1560000
36. Santek Consultants Private Limited 1758000
37. Sigma Research and Consulting Pvt. Ltd. 1640000
38. Social Development & Research Foundation 1907000
39. Society for Education in Values & Action 1608000
40. Society for Human Rights and Social Development 1910000
41. Society for Social Services Madhya Bharat Chapter 1631000
42. Socio-Economic and Educational Development Society 1612000
43. SSi Development Society 2161000
44.  TNS India Pvt. Ltd. 1546000
45.  Wapcos Ltd. 1552000
Grand Total 75428000
[English] (b) if not, whether the Government proposes to

Ecological Needs of Rivers

2814. SHRI JAYANT CHAUDHARY: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether a scientific study has been undertaken
to determine the ecological needs of rivers in the country
and if so, the details thereof;

undertake such a study;

(c) whether the Government has initiated a plan for
the restoration of fresh water in rivers or provided Central
assistance to States for the same and if so, the details
thereof;

(d) whether there are regulations on the maximum
water diversion that construction projects are required to
conform to and if so, the details thereof; and
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(e) if not, the manner in which the current framework
is successfully regulating the amount of water that is
being diverted from rivers due to construction of canals,
dams and barrages ensuring that rivers get their ecological
needs?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) A Working Group was
constituted by Water Quality Assessment Authority (WQAA)
to advise on the minimum flows in the rivers to conserve
the ecosystem. The Working Group submitted its
recommendations on minimum flows in the rivers.
Subsequently, a Sub-committee on minimum
environmental/ecological flows was constituted by WQAA
to review the above report of the Working Group on
minimum flows. The Sub-committee submitted its report
along with recommendations to WQAA stating that the
recommendations formulated in this report does not
include biota data for determining ecological flows because
of its non-availability.

(c) Conservation of rivers is an ongoing and coliective
effort of the Central and State Governments. Ministry of
Environment & Forests administers a Centrally sponsored
scheme of National River Conservation Plan (NRCP) for
assisting State Governments for various pollution
abatement schemes. NRCP presently covers polluted
stretches of 41 rivers in 191 towns spread over 20 States.

Ministry of Urban Development also supplements the
efforts of the State Governments/Urban Local Bodies
through Centrally Sponsored Schemes, namely, Jawahar
Lal Nehru National Urban Renewal Mission and Urban
Infrastructure Development Scheme for Small and Medium
Towns. Besides, Ministry of Drinking Water and Sanitation
administers the Total Sanitation Campaign in rural areas
with Solid and Liquid Waste Management as an integral
component.

(d) and (e) Ministry of Environment & Forests
Notification Number S.0. 1533 dated 14th September,
2006 under the Environment (Protection) Act, 1986
stipulates Environment Impact Assessment and appraisal
by Central/State/Union Territory Expert Appraisal
Committee, which inter-alia include assessment and
ensuring ecological needs before according environmental
clearance for large construction projects including
construction of dams, canals and barrages.
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[Translation]
Price Control of Life Saving Drugs

2815. SHRI BADRI RAM JAKHAR: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the details of life saving drugs falling under the
provision of price control;

(b) whether the Government proposes to bring more
life saving drugs under the above provision;

(c) if so, the details of such drugs being brought
under the above provision; and

(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) Under the provisions of the Drugs (Prices Control)
Order, 1995 (DPCO, 1995) the prices of 74 bulk drugs
as listed in its First Schedule and the formulations
containing any of these scheduled drugs are controlled.
There is no classification as “Life saving drugs” in the
Drugs (Price Controt) Order, 1995.

(b} to (d) The National Pharmaceutical Pricing Policy,
2012 (NPPP-2012) notified on 7th December, 2012 has
the provision of bringing the medicines under National
List of Essential Medicines-2011 (NLEM-2011) having 614
formulations, under 27 therapeutic categories under price
control.

[English]
National Mission on Bamboo Application

2816. SHRI RAJU SHETTI: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether most of the Bamboo units/entrepreneurs
supported by National Mission on Bamboo Application
(NMBA) have failed to take off or shut down due to
technical failure or lack of forward and backward support
and criminal cases filed against them;

(b) if so, the details thereof and the plans for making
them viable;
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(c) if not, the status of bamboo industry and
acceptance of bamboo products in Indian market and
acceptance by CPWD and PWDs;

(d) whether the country is importing raw bamboo
sticks for agarbatti units in Southern States from Vietnam
and China at lower import duty;

(e) if so, whether the Union Government proposes to
ban such imports which are hitting the local producers
who are mostly the tribal and marginal farmers; and

(f) if so, the details thereof and the other steps
proposed to be taken to support such units in the country?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) No, Madam. The units/entrepreneurs
supported by National Mission on Bamboo Applications
(NMBA) had approached for technology development
assistance (TDA) in the form of machinery/equipment for
their new or existing ventures. Technically all the units
engaged in processing bamboo are viable as they are
primarily machine based. Closure of units on account of
technical failure has not been brought to our attention.
There are situations where units are unable to get proper
infrastructure like power and also lack of working capital
from banks leading to failure of enterprise. NMBA has
been providing support in the form of marketing
participation in national and international level exhibitions,
promotion of products for overseas markets, providing
warehouse/storage facility in Defhi. It is true that NMBA
has very little role to play in backward support as it
relates to plantation and propagation of raw bamboo in
these areas and this is being addressed by a separate
mission under the Ministry of Agriculture with the specific
mandate of promotion of bamboo plantations.

(b) Does not arise.

(¢c) The bamboo industry growth is slow for want of
quality and quantity of raw material. The bamboo products
are well accepted in the Indian market. In the absence
of consistency in production/supply of the bamboo
products by such units, the market is being slowly
established.

The bamboo based products like mat boards are
accepted and are used by CPWD and PWDs during the
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Tsunami Relief work in Andaman and Nicobar, etc. Due
to non-availability of raw material, the units are not able
to produce the required quantity and quality of mat boards
on competitive price with similar products in a time-bound
manner.

(d) As per the information available from the Ministry
of Commerce, there is import of raw bamboo sticks for
agarbatti units from Vietnam and China. The basic import
duty on bamboo products from Vietnam is 10% (being
member of ASEAN country) whereas from China it is
30%.

(e) There is no such proposal of the Department of
Science & Technology.

(f) Does not arise.

Indian Railway Stations Development Corporation
Ltd.

2817. SHRI G.M. SIDDESHWARA: Will the Minister
of RAILWAYS be pleased to state:

(a) the present status of functioning of the Indian
Railway Stations Development Corporation Limited
(IRSDC);

(b) the details of major responsibilities assigned to
the IRSDC; and

{(c) the progress made so far in discharging of
responsibilities by the IRSDC?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY) (a) Indian
Railway Stations Development Corporation Ltd. has been
incorporated under Companies Act, 1956 on 12.04.2012
and has received certificate for commencement of
business from Registrar of Companies on 09.05.2012.
The Corporation has begun its work with minimum staff.

(b) Five stations viz. Anand Vihar (Delhi), Bijwasan

-{Delhi), Chandigarh, Habibganj (Bhopal) and Shivaji Nagar

(Pune) have been entrusted for redevelopment to indian
Railway Stations Development Corporation Ltd. These are
planned for development with private sector participation
by leveraging the commercial potential of land and air
space around the station subject to techno-economic
feasibility studies.
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(c) Contracts for Architectural Consultancy for four
stations have been awarded and the fifth is under
finalization. Tender for financial and bid advisory consultant
for these stations is also under finalization.

Production Capacity of Gas Based Fertilizer Plants

2818. SHRI GOPINATH MUNDE: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(@) the average production capacity of gas based
fertilizer plants in the country including Maharashtra, State/
UT-wise;

(b) the quantum of gas required for full capacity
utilization by these plants;

(c) the quantum of Regenerated Liquefied Natural
Gas (RLNG) and Natural Gas made available to these
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(d) whether the production capacity of the gas based
fertilizer plants is underutilized due to inadequate
availability of gas on a long-term basis; and

(e) if so, the steps taken by the Government for
improving the utilization capacity of these plants?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to (d) Statement is enclosed.

(e) Except BVFCL-Il & NI units, all the gas based
units have operated at more than 100% capacity
utilization. During the year 2011-12, KRIBHCO could not
achieve full capacity utilization as it undertook revamp
modifications of its urea unit and took long shut down
period.

plants;

Unitwise annual production & Energy requirement of Urea

Statement

SL Name of State Reassessed ~ NPS-IIi- Energy Energy Actual  Capacity Energy Requirement Gas made available
No. the Unit Capacity Energy  Requirement Requirement production Utiisation  for Actual production during 2011-12
Norms at full 2011-12 {2011-12)
Reassessed  capacity
capacity (Reassessed APM RLNG Total
capacity)

MT Gealpm Geal MMBTU MT (%) Geal MMBTU  MMBTU MMBTU MMBTU

1 2 3 4 5 6 7 8 9 10 1 12 13 14
Feed-Stock: Gas

1. BVFC-Namrup-ll Assam 315000 12688 3996720 15860000 176622  56.00% 2360770 9368135 9368135 0 9368135
2. IFFCO-Aonia Uttar Pradesh 864600 5690 4919574 19522119 1065825 123.00% 4925769 19546701 20310961 3330346 23641307
3. INDOGULF-Jagdishpur Uttar Pradesh 864600 5534 4784696 18986890 1162819 134.00% 6253910 24817103 12835983 11981120 24817103
4. KRIBHCO-Hazira Gujarat 1729200 5952 10292198 40842057 1432970  83.00% 9116533 36176719 33792684 2384034 36176719
5. NFLV Pur Madhya Pradesh 864600 5052 5146099 20421029 902304 104.00% 5266078 20897134 15883137 5013997 20897134
6.  RCF-Trombay-V Maharashtra 330000 9569 3157770 12530833 335066 102.00% 2384806 9463517 9463517 0 9463517
7. NFCL-Kakinada Andhra Pradesh 597300 5712 3411778 13538800 793148 133.00% 4485633 17800131 15793812 2006318 17800131
8.  CFCL-Kota Rajasthan 864600 5621 4859917 19285383 1106603 128.00% 6079856 24126412 12890646 11235767 24126412
9. TATA Uttar Pradesh 864600 5417 4683538 18585469 1165557 135.00% 6206457 24628798 19857410 4771388 24628798
10.  KSFL Uttar Pradesh 864600 5712 4938505 19507600 1019009 11800% 5695876 22602682 20142855 2450827 22602662
1. NFCL-Kakinada exp. Andhra Pradesh 597300 5712 3411778 13538800 769555 129.00% 4311044 17107318 16979830 127429 17107318
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
12, IFFCO-Aonla exp. Uttar Pradesh 864600 5522 4774321 18945719 986839 114.00% 6547945 25983908 18805761 3083541 21889302
13.  NFL-V Pur Exp. Madhya Pradesh 864600 5712 4938595 19597600 1011759 117.00% 5436536 21573555 16442972 5130584 21573555
14, IFFCO-Phulpur Utlar Pradesh 551100 7584 4179542 16585486 701591 127.00% 3475651 13792265 1042009 12750256 13792265
15, SFC-Kota Rajasthan 379500 7847 2977937 11817208 387473 102.00% 1751904 6952000 6773341 178659 6852000
16.  [FFCO-Phulpur EXP. Uttar Pradesh 864600 5883 5086442 20184293 1132827 131.00% 6006242 23834294 1873245 21961049 23834294
17.  CFCL- Rajasthan 864600 5678 4909199 19480948 1039528 120.00% 5568911 22098853 10845878 11252974 22098853
18.  GSFC-Baroda Gujarat 370590 6935 2570042 10198578 286493  77.00% 1855426 7362800 7362800 0 7362800
19 IFFCO-Kalol Gujarat 544500 6607 3507512 14275839 600020 110.00% 3455415 13711964 13386052 325012 13711964
20.  RCF-Thal Maharashtra 1706897  6.938 11842451 46993855 1772500 104.00% 11246182 44627705 42278349 2349356 44627705
21, BVFC- Namrup I Assam 240000 12610 3026400 12000524 102267  43.00% 1351520 5363175 5363175 0 5363175
Sub Total 16007387 6.341 101505104 402798030 17950774 103782462 411835168 311493511 100341657 411835168

Note 1. Production capacity of BVFCL |l and Ill was under-utilized due to non-availability of gas.

Subsidy to Private Power Companies

2819. SHRI RAJAIAH SIRICILLA: Will the Minister of
POWER be pleased to state:

(a) whether the Government is providing subsidies to
private power generation companies;

(b) if so, the details thereof during the 11th and 12th
Five Year Plan period, company-wise; and

(c) the criteria adopted for providing such subsidies?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (c)
At present there is no plan scheme in the Ministry of
Power under which subsidy is provided to private power
generation companies.

[Translation]
Maintenance Cost of Durgapur Unit

2820. SHRI NARENDRA SINGH TOMAR: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the details of the expenditure incurred including
the maintenance cost in Durgapur unit of the Hindustan
Fertilizer Corporation Limited (HFCL) after its ciosure; and

(b) the time by which the said unit would be made
operational?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) The year-wise expenditure, including the cost of
preservation, incurred so far on Durgapur Unit of
Hindustan Fertilizer Corporation Ltd. (HFCL), after
discontinuation of production in 1997 is given in the
enclosed Statement.

(b) The Cabinet Committee on Economic Affairs held
in August 2011 approved the proposal for revival of closed
units of HFCL including its Durgapur Unit with the
stipulation that Board for Industrial and Financial
Restructuring (BIFR) proceedings be expedited and
thereafter, the matter including changes, if any, required
in bid parameters, be placed before the Committee for a
final decision. Accordingly, the Draft Rehabilitation
Schemes (DRS) of HFCL has been submitted to BIFR
for their approval. BIFR has appointed State Bank of
India as Operating Agency for examining the DRS of
HFCL. At present, the matter is with BIFR. No time frame
for starting of Fertilizer production in Durgapur unit can
be indicated at this stage.
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Statement

Year-wise expenditure including the cost of
preservation, after discontinuation of production at
Durgapur Plant of HFCL in 1997

(Rs. in lakh)
Year Expenditure
1997-98 3928
1998-99 3273
1999-2000 3421
2000-01 3288
2001-02 2856
2002-03 3086
2003-04 2381
2004-05 1183
2005-06 1557
2006-07 482
2007-08 173
2008-09 157
2009-10 113
2010-11 105
2011-12 62
Total 26065

Rural Development Proposals

2821. RAJKUMARI RATNA SINGH:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the number of pending proposals for rural
development in Uttar Pradesh as on date;

(b) the reasons for the same; and

(c) the action taken so far by the Government to
finalise these proposals?

PHALGUNA 23, 1934 (Saka)

to Questions 282

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(c) The Ministry of Rural Development receives proposals
from the State Governments and UT Administrations,
District Rural Development Agencies (DRDAs)/Zila
Parishads for central assistance under rural development
programmes. Such proposals are examined as per the
programme guidelines and check list. The incomplete
proposals are returned to the concerned State Government
and the proposals complete in all respect are approved
by the projects sanctioning/approval committees constituted
in the Ministry. No proposal complete in all respect is
kept pending with the Ministry including that from Uttar
Pradesh.

[English]
Policy on Groundwater Exploitation

2822. SHRI PARTAP SINGH BAJWA: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Government has any specific policy
regarding groundwater exploitation and contamination;

{(b) if so, the details thereof;

(c) whether the Government maintains updated data
on groundwater exploitation and contamination; and

(d) if so, State/UT-wise data thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Ministry of Water Resources
has formulated a Model Bill to regulate and control
groundwater development and management in the
Country. The Model Bill has been circulated by the
Ministry to all the States/Union Territories for enactment.
So far 14 States/ UTs namely, Andhra Pradesh, Assam,
Bihar, Goa, Himachal Pradesh, Jammu & Kashmir,
Karnataka, Kerala, Tamil Nadu, West Bengal, UTs of
Lakshadweep, Puducherry, Chandigarh and Dadra &
Nagar Haveli have enacted the legislation. The
responsibility to protect ground water from contamination
lies primarily with the States concerned. For protection of
ground water from contamination, Government of India
have also taken various steps including constitution of
Water Quality Assessment Authority (WQAA). Besides,
reports on ground water and Surface water pollution
hotspots are uploaded to WQAA website for public use.
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(c) and (d) Central Ground Water Board (CGWB)
under the Ministry of Water Resources monitors
groundwater levels on regional scale through a network
of 15653 observation wells located throughout the Country.
Water levels are monitored four times in a year during
the months of January, April/May, August and November.
The latest assessment of exploitation of groundwater
resources has been carried out, jointly by CGWB and
the respective State Governments, as on 2009. As per
the assessment, the annual replenishable groundwater

MARCH 14, 2013
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resources are estimated at 431 Billion Cubic Meter (BCM)
and annual groundwater withdrawal has been estimated
as 243 BCM. The State-wise withdrawal and availability
of replenishable ground water resources is given in the
enclosed Statement-l. CGWB also monitors ground water
quality of shallow aquifers on regional scale once every
year during April/May through a network of 10714
observation wells located throughout the Country. State
wise details of districts affected with ground water
contamination is given in the enclosed Statement-l.

Statement |

State-wise ground water resources availability, utilization and stage of development (assessment year 2009)

BCM/yr

SI.No. States/Union Annual Natural Net Annual Ground Water Draft Stage of
Territories Repleni-  Discharge Annual Irrigation Domestic Total ground

shable during Ground and water

Ground non- Water industrial development
Water monsoon  Availability uses (%)
Resource season
1 2 3 4 5 6 7 8 9
States

1. Andhra Pradesh 33.83 3.07 30.76 12.61 1.54 14.15 46
2. Arunachal Pradesh 4.45 0.45 4.01 0.002 0.001 0.003 0.07
3. Assam 30.35 2.537 27.81 5.333 0.69 6.026 22
4. Bihar 28.63 242 26.21 9.79 1.56 11.36 43
5. Chhattisgarh 12.22 0.64 11.58 3.08 0.52 3.60 31
6. Deihi 0.31 0.02 0.29 0.14 0.26 0.40 138
7. Goa 0.221 0.088 0.133 0.014 0.030 0.044 33
8. Gujarat 18.43 - 1.08 17.35 11.93 1.05 12.99 75
9. Haryana 10.48 0.68 9.80 11.71 0.72 12.43 127
10. Himachal Pradesh 0.59 0.06 0.53 0.23 0.08 0.31 58
11. Jammu and Kashmir 3.70 0.37 3.33 0?15 0.58 0.73 22
12. Jharkhand 5.96 0.55 5.41 1.17 0.44 1.61 30
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1 2 3 4 5 6 7 8 9
13. Karnataka 16.81 2.00 14.81 9.01 1.00 10.01 68
14. Kerala 6.62 0.59 6.03 1.30 1.50 2.81 47
15. Madhya Pradesh 33.85 1.70 32.25 16.66 1.33 17.99 56
16. Maharashtra 35.73 1.93 33.81 15.91 1.04 16.95 50
17. Manipur 0.44 0.04 0.40 0.0033 0.0007 0.0040 1
18. Meghalaya 1.2343 0.1234 1.1109 0.0015 0.0002 0.0017 0.15
19. Mizorarri 0.044 0.004 0.039 0.000 0.0004 0.0004 1
20. Nagaland 0.42 0.04 0.38 - 0.008 0.008 2.14
21, Odisha 17.78 1.09 16.69 3.47 0.89 4.36 26
22, Punjab 22.56 2.21 20.35 33.97 0.69 34.66 170
23. Rajasthan 11.86 1.07 10.79 12.86 1.65 14.52 135
24. Sikkim - - 0.046 0.003 0.007 0.010 21
25. Tamil Nadu 22.94 2.29 20.65 14.71 1.85 16.56 80
26. Tripura 2.97 0.23 2.74 0.09 0.07 0.16 6
27. Uttar Pradesh 75.25 6.68 68.57 46.00 3.49 49.48 72
28. Uttarakhand 217 0.10 2.07 1.01 0.03 1.05 51
29. West Bengal 30.50 2.92 27.58 10.11 0.79 10.91 40

Total States 430.45 34.99 395.52 221.29 21.83 243.14 61

Union Territories

1. Andaman and Nicobar 0.310 0.012 0.298 0.0006 0.010 0.011 4
Islands

2. Chandigarh 0.022 0.002 0.020 0.000 0.000 0.000 0.000

3. Dadra and Nagar Haveli 0.059 0.003 0.056 0.001 0.007 0.009 15

4, Daman and Diu 0.012 0.001 0.011 0.008 0.003 0.011 99

5. Lakshadweep 0.0105 0.0070 0.0035 0.0000 0.0026 0.0026 74

6. Puducherry 0.171 0.017 0.154 0.121 0.029 0.150 98
Total UTs v 0.59 0.04 0.54 0.13 0.05 0.18 34

Grand Total 431.03 35.03 396.06 221.42 21.89 243.32 61
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Statement Il
States/Districts affected with high concentration of Arsenic in Ground Water

Sl.No. States Districts

1. Assam _(Arsenic above WHO guideline value of 0.01 mg/l)
Sivsagar, Jorhat, Golaghat, Sonitpur, Lakhimpur, Dhemaji, Hailakandi, Karimganj, Cachar,
Barpeta, Bongaigaon, Goalpara, Dhubri, Nalbari, Nagaon, Morigaon, Darrang, Baksha,
Kamrup, Kokrajhar
(Arsenic > 0.05 Mg/Liter, as per task force recommendations)

2. Bihar Begusarai, Bhagalpur, Bhojpur, Buxar, Darbhanga, Katihar, Khagaria, Kishanganj,
Lakhisarai, Munger, Patna, Purnea, Samastipur, Saran, Vaishali

3. Chhattisgarh Rajnandgaon

4, Haryana Ambala, Bhiwani, Faridabad, Fatehabad, Hissar, Jhajjar, Jind, Karnal, Panipat, Rohtak,
Sirsa, Sonepat, Yamunanagar

5. Manipur Bishnupur, Thoubal

6. Punjab Mansa, Amritsar, Gurdaspur, Hoshiarpur, Kapurthala, Ropar

7. Uttar Pradesh Ambedkar Nagar, Badayun, Baghpat, Bahraich, Balia, Balrampur, Bara Banki, Bareilly,
Basti, Bijnor, Chandauli, Faizabad, Ghazipur, Gonda, Gorakhpur, Kheri, Lakhimpur Kheri,
Meerut, Mirzapur, Muradabad, Pilibhit, Rai Bareilly, Sant Kabir Nagar, Sant Ravidas
Nagar, Shajahanpur, Siddarthnagar, Sitapur, Unnao
(Arsenic > 0.05 Mgl/Liter, as per task force recommendations)

8. West Bengal Bardhaman, Hooghly, Howrah, Malda, Murshidabad, Nadia, N-24 Parganas, S-24
Parganas.

States/Districts affected with high concentration of Fluoride in Ground Water

Sl.No. State/UT Districts

1 2 3

1. Andhra Pradesh Fluoride (above 1.5 mg/l)
Adilabad, Anantpur, Chittoor, Guntur, Hyderabad, Kadapa, Karimnagar, Khammam,
Krishna, Kurnool, Mahabubnagar, Medak, Nalgonda, Nellore, Prakasam, Rangareddy,
Visakhapatnam, Vizianagaram, Warangal, West Godavari

2. Assam Goalpara, Kamrup, Karbi Anglong, Naugaon, Golaghat, Karimganj

3. Bihar Aurangabad, Banka, Bhagalpur, Buxar, Gaya, Jamui, Kaimur (Bhabua), Munger, Nawada,
Rohtas, Supaul

4. Chhattisgarh Bastar, Bilaspur, Dantewada, Dhamtari, Janjgir-Champa, Jashpur, Kanker, Korba, Koriya,
Mahasamund, Raipur, Rajnandgaon, Surguja

5. Delhi East Delhi, New Delhi, North West Delhi, South Delhi, South West Delhi, North Delhi,
West Delhi

6. Gujarat Ahmedabad, Amreli, Anand, Banaskantha, Bharuch, Bhavnagar, Dahod, Junagadh,

Kachchh, Mehesana, Narmada, Panchmahals, Patan, Porbandar, Rajkot, Sabarkantha,
Surat, Surendranagar, Vadodara
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1 2 3

7. Haryana Bhiwani, Faridabad, Fatehabad, Gurgaon, Hissar, Jhajjar, Jind, Kaithal, Karnal,
Kurukshetra, Mahendergarh, Panchkula, Panipat, Rewari, Rohtak, Sirsa, Sonepat, Yamuna
Nagar

8. Jammu and Kashmir Rajaori, Udhampur

9. Jharkhand Bokaro, Giridih, Godda, Gumla, Palamu, Ramgarh, Ranchi

10. Karnataka Bagalkot, Bangalore, Belgaum, Beliary, Bidar, Bijapur, Chamarajanagar, Chikmagalur,
Chitradurga, Davanagere, Dharwad, Gadag, Gulburga, Hassan, Haveri, Kolar, Koppal,
Mandya, Mysore, Raichur, Tumkur

11. Kerala Palakkad, Alappuzha, Idukki, Ernakulum, Thiruvananthpuram

12. Madhya Pradesh Alirajpur, Balaghat, Barwani, Betul, Bhind, Chhatarpur, Chhindwara, Datia, Dewas, Dhar,
Dindori, Guna, Gwalior, Harda, Jabalpur, Jhabua, Khargon, Mandla, Mandsaur, Morena,
Narsinhpur, Rajgarh, Satna, Sehore, Seoni, Shahdol, Shajapur, Sheopur, Sidhi, Singrauli,
Uajjain, Vidisha -

13. Maharashtra Amravati, Beed, Chandrapur, Bhandara, Dhule, Gadchiroli, Gondia, Jalna, Nagpur,
Nanded, Ratnagiri, Sindhudurg, Yavatmal

14. Odisha Angul, Balasore, Bargarh, Bhadrak, Baudh, Cuttack, Deogarh, Dhenkanal, Jajpur,
Keonjhar, Khurda, Mayurbhanj, Nayagarh, Nawapara, Sonpur

15. Punjab Amritsar, Barnala, Bhatinda, Faridkot, Fatehgarh Sahib, Firozpur, Gurdaspur, Jalandhar,
Ludhiana, Mansa, Moga, Muktsar, Patiala, Ropar, Sangrur, Tarn-Taran

16. Rajasthan Ajmer, Alwar, Banswara, Barmer, Bharatpur, Bhilwara, Bikaner, Bundi, Chittaurgarh, Churu,
Dausa, Dhaulpur, Dungarpur, Ganganagar, Hanumangarh, Jaipur, Jaisalmer, Jalore,
Jhunjhunu, Jodhpur, Karauli, Kota, Nagaur, Pali, Rajsamand, Sirohi, Sikar, Sawai
Madhopur, Tonk, Udaipur

17. Tamil Nadu Coimbatore, Dharmapuri, Dindigul, Erode, Karur, Krishnagiri, Namakkal, Perambalor,
Puddukotai, Ramanathanpuram, Salem, Sivagangai, Theni, Thiruvannamalai,
Tiruchirapally, Thirunelveli, Vellore, Virudhunagar

18. Uttar Pradesh Agra, Aligarh, Badayun, Bulandshahar, Chandauli, Etah, Farukhabad, Firozabad, Gautam
Budh Nagar, Jaunpur, Kannauj, Lalitpur, Mahamaya Nagar, Mainpuri, Mathura, Mau,
Sant Ravidas Nagar, Varanasi

19. West Bengal Bankura, Bardhaman, Birbhum, Dakshindinajpur, Malda, Nadia, Purulia, Uttardinajpur,

South 24 Praganas
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States/Districts affected with High Concentration of Iron in Ground Water

Sl.No. State/UT Districts

1 2 3

1. Andaman & Nicobar Iron (> 1.0 mg/l)

Islands Andaman

2. Andhra Pradesh Adilabad, Chittoor, Cuddapah, Guntur, Hyderabad, Karimnagar, Krishna, Kurnool,
Mahabubnagar, Medak, Nalgonda, Nellore, Nizamabad, Ranga Reddy, Visakhapatnam

3. Assam Cachar, Darrang, Dhemaiji, Dhubri, Goalpara, Golaghat, Hailakandi, Jorhat, Kamrup,
Karbi Anglong, Karimganj, Kokrajhar, Lakhimpur, Morigaon, Nagaon, Nalbari, Sibsagar,
Sonitpur

4, Bihar Aurangabad, Begusarai, Bhojpur, Buxar, East Champaran, Gopalganj, Katihar, Khagaria,
Kishanganj, Lakhiserai, Madhepura, Muzaffarpur, Nawada, Rohtas, Saharsa, Samastipur,
Siwan, Supaul, West Champaran

5. Chhattisgarh Bastar, Dantewada, Kanker, Koriya

6. Goa North Goa, South Goa

7. Gujarat Ahmedabad, Banaskantha, Bhavnagar, Kachchh, Mehesana, Narmada

8. Haryana Ambala, Bhiwani, Faridabad, Fatehabad, Gurgaon, Hissar, Jhajjar, Jind, Kaithal, Karnal,
Kurukshetra, Mahendargarh, Panipat, Rohtak, Sirsa, Sonipat, Yamuna Nagar

9. Jammu and Kashmir Baramulla, Budgam, Kathua, Kupwara, Pulwama, Srinagar

10. Jharkhand Chatra, Deoghar, East Singhbhum, Giridih, Ranchi, West Singhbhum

11. Karnataka Bagalkot, Bangalore, Belgaum, Bellary, Bidar, Bijapur, Chikmagalur, Chitradurga, Dakshina
Kannada, Davanagere, Gulburga, Hassan, Haveri, Kodagu, Kolar, Koppal, Mysore,
Raichur, Shimoga, Tumkur, Udupi, Uttar Kannada

12. Kerala Alappuzha, Ernakulam, Idukki, Kannur, Kasaragod, Kollam, Kottayam, Kozhikode,
Malappuram, Palakkad, Pathanamthitta, Quilon, Thiruvananthapuram, Thrissur, Wayanad

13. Madhya Pradesh Balaghat, Barwani, Betul, Bhind, Bhopal, Chhatarpur, Chhindwara, Damoh, Datia, Dewas,
Dhar, Dindori, Guna, Gwalior, Hoshangabad, Indore, Jabalpur, Jhabua, Khandwa, Katni,
Mandla, Mandsaur, Narsinghpur, Neemuch, Panna, Raisen, Rajgarh, Ratlam, Rewa,
Sagar, Satna, Sehore, Seoni, Shahdol, Shajapur, Shivpuri, Sidhi, Tikamgarh, Ujjain,
Umaria, Vidisha, East Nimar

14. Maharashtra Ahmednagar, Amravati, Beed, Buldana, Chandrapur, Dhule, Gadchiroli, Jalna, Kohlapur,
Latur, Nandurbar, Nashik, Osmanabad, Parbhani, Ratnagiri, Satara, Thane, Wardha,
Washim, Yavatmal

15. Manipur Bishnupur, Thoubal

16 Meghalaya East Garo Hills, East Khasi Hills, Jaintia Hills
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1 2 3

17. Odisha Balasore, Bargarh, Bhadrak, Cuttack, Deogarh, J.Singhpur, Jajpur, Jharsuguda, Kalahandi,
Kandmahal, Keonjhar, Kendrapara, Khurda, Koraput, Mayurbhanj, Nayagarh, Puri,
Rayagada, Sambalpur, Sundergarh, Sonpur

18. Punjab Bhathinda, Faridkot, Fatehgarh Sahib, Firozpur, Gurdaspur, Hoshiarpur, Mansa, Rupnagar,
Sangrur

19. Rajasthan Ajmer, Alwar, Banswara, Baran, Barmer, Bharatpur, Bhilwara, Bikaner, Bundi, Chittaurgarh,
Churu, Dausa, Dhaulpur, Dungarpur, Ganganagar, Hanumangarh, Jaipur, Jaisalmer,
Jalore, Jhalawar, Jhunjhunu, Jodhpur, Karauli, Kota, Nagaur, Pali, Pratapgarh, Rajsamand,
Sikar, Sawai Madhopur, Sirohi, Tonk, Udaipur

20. Tamil Nadu Namakkal, Salem

21, Tripura Dhalai, North Tripura, South Tripura, West Tripura

22. Uttar Pradesh Azamgarh, Ballia, Balrampur, Etawah, Fatehpur, Gazipur, Gonda, Hardoi, Kanpur Dehat,
Kanpur Nagar, Lakhimpur, Lalitpur, Mau, Siddartnagar, Unnao

23. West Bengal Bankura, Bardhaman, Birbhum, Dakhindinajpur, E. Midnapur, Howrah, Hugli, Jalpaiguri,
Kolkatta, Murshidabad, N-24 Parganas, Nadia, S-24 Parganas, Uttardinajpur, West
Midnapur

State/districts affected with high concentration of nitrate in ground water

SI.No. State/UT Districts

1 2 8

1. Andhra Pradesh Nitrate (> WHO guideline value of 50 mg/)
Adilabad, Anantpur, Chittoor, Cuddapah, East Godavari, Guntur, Hyderabad, Karimnagat,
Khammam, Krishna, Kurmool, Mahabubnagar, Medak, Nalgonda, Nellore, Nizamabad,
Prakasam, Ranga Reddy, Srikakulam, Visakhapatnam, Vizianagaram, Warangal, West
Godavari

2. Bihar Aurangabad, Banka, Bhagalpur, Bhojpur, Darbhanga, Kaimur (Bhabua), Patna, Rohtas,
Saran, Siwan

3. Chhattisgarh Bilaspur, Dantewada, Dhamtari, Jashpur, Kanker, Kawardha, Korba, Mahasamund,
Raigarh, Raipur '

4. Delhi East Delhi, Central Dethi, New Delhi, North Delhi, North West Delhi, South Delhi,
South West Delhi, West Delhi

5. Gujarat Ahmedabad, Amreli, Anand, Banaskantha, Bharuch, Bhavnagar, Dahod, Jamnagar,
Junagadh, Kachchh, Kheda, Mehesana, Narmada, Navsari, Panchmahals, Patan,
Porbandar, Rajkot, Sabarkantha, Surat, Surendranagar, Vadodara

6. Haryana Ambala, Bhiwani, Faridabad, Fatehabad, Gurgaon, Hissar, Jhajjar, Jind, Kaithal, Karnal,

Kurukshetra, Mahendargarh, Panchkula, Panipat, Rewari, Rohtak, Sirsa, Sonipat, Yamuna
Nagar
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Himachal Pradesh

Jammu and Kashmir

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Maharashtra

QOdisha

Punjab

Rajasthan

Tamil Nadu

Uttar Pradesh

Uttarakhand

West Bengal

Una
Jammu, Kathua, Anantnag, Kupwara

Chatra, Garhwa, Godda, Gumla, Lohardaga, Pakur, Palamu, Paschimi Singhbhum, Purbi
Singhbhum, Ranchi, Sahibganj

Bagalkot, Bangalore, Belgaum, Bellary, Bidar, Bijapur, Chikmagalur, Chitradurga,
Davanagere, Dharwad, Gadag, Gulburga, Hassan, Haveri, Kodagu, Kolar, Koppal,
Mandya, Raichur, Shimoga, Udupi, Uttar Kannada

Alappuzha, Idukki, Kollam, Kottayam, Kozhikode, Malappuram, Palakkad, Pathanamthitta,
Thiruvananthapuram, Thrissur, Wayanad

Alirajpur, Anuppur, Ashok Nagar, Balaghat, Barwani, Betul, Bhind, Bhopal, Burhanpur,
Chhatarpur, Chhindwara, Damoh, Datia, Dewas, Dhar, Dindori, Guna, Gwalior, Harda,
Hoshangabad, Indore, Jabalpur, Jhabua, Khandwa, Khargon, Katni, Mandla, Mandsaur,
Morena, Narsimhapur, Neemuch, Panna, Raisen, Rajgarh, Ratlam, Rewa, Sagar, Satna,
Sehore, Seoni, Shahdol, Shajapur, Sheopur, Shivpuri, Tikamgarh, Ujjain, Umaria, Vidisha

Anmednagar, Akola, Amravati, Aurangabad, Beed, Bhandara, Buldana, Chandrapur, Dhule,
Gadchiroli, Gondia, Hingoli, Jalgaon, Jaina, Kolhapur, Latur, Nagpur, Nanded, Nandurbar,
Nasik, Osmanabad, Parbhani, Pune, Sangli, Satara, Solapur, Wardha, Washim, Yavatmal

Angul, Balasore, Bargarh, Bhadrak, Bolangir, Baudh, Cuttack, Deogarh, Dhenkanal,
Gajapati, Ganjam, J. Singhpur, Jajpur, Jharsuguda, Kalahandi, Kendrapara, Keonjhar,
Khurda, Koraput, Malkangiri, Mayurbhanj, Nawapada, Nayagarh, Phulbani, Puri,
Sambalpur, Sundergarh, Sonpur

Amritsar, Bhatinda, Faridkot, Fatehgarh Sahib, Firozpur, Gurdaspur, Hoshiarpur, Jalandhar,
Kapurthaia, Ludhiana, Mansa, Muktsar, Nawan Shahr, Patiala, Ropar, Rupnagar, Sangrur,
Tarn-Taran

Ajmer, Alwar, Banswara, Baran, Barmer, Bundi, Bharatpur, Bhilwara, Bikaner, Chittaurgarh,
Churu, Dausa, Dhaulpur, Dungarpur, Ganganagar, Hanumangarh, Jaipur, Jaisalmer,
Jalore, Jhalawar, Jhunjhunu, Jodhpur, Karauli, Kota, Nagaur, Pali, Partapgarh,
Rajasamand, Sirohi, Sikar, Swai Madhopur, Tonk, Udaipur

Chennai, Coimbatore, Cuddalore, Dharmapuri, Dindigul, Erode, Kancheepuram,
Kanyakumari, Karur, Madurai, Namakkal, Nilgiris, Perambalor, Puddukotai,
Ramanathanpuram, Salem, Sivagangai, Theni, Thiruvannamalai, Thanjavur, Tirunelveli,
Thiruvallur, Trichy, Tuticorin, Vellore, Villupuram, Virudhunagar

Agra, Aligarh, Allahabad, Ambedkar Nagar, Auraiya, Azamgarh, Badaun, Baghpat,
Balrampur, Banda, Barabanki, Bareilly, Basti, Bijnor, Bulandsahr, Chitrakoot, Etah,
Fatehpur, Firozabad, GB Nagar, Ghaziabad, Ghazipur, Hamirpur, Hardoi, Hathras,
Jaunpur, Jhansi, Kannauj, Kanpur Dehat, Lakhimpur, Mahoba, Mathura, Meerut, Mau,
Moradabad, Muzaffarnagar, Mirzapur, Raebarelli, Sant Ravidas Nagar, Shajahanpur,
Sitapur, Sonbhadra, Sultanpur, Shravasti, Siddarth Nagar, Unnao

Haridwar, Udham Singh Nagar

Bankura
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State/districts affected with high concentration of heavy metals in ground water

SI.No. State/UT Districts
Heavy metals: Lead (above 0.01 mg/l), Manganese (above 0.1 mg/i),
Chromium (above 0.05 mg/l), Cadmium (above 0.003 mg/l)

1. Andhra Pradesh Lead: Rangareddy, Nalgonda

2. Delhi Lead: Along Najafgarh drain in North, West and South-west districts
Cadmium: Southwest
Chromium: Northwest, South, New Delhi, East

3. Haryana Lead: Bhiwani, Faridabad, Fatehabad, Gurgaon, Jhajjar, Jind, Kaithal, Karnal,
Mahendragarh, Panchkula, Rewari, Sirsa

4, Jammu and Kashmir Lead: Jammu (Gangyal), Bari Brahma

5. Kerala Lead: Ernakulam (Cochin Greater)

6. Madhya Pradesh Lead: Balaghat, Barwani, Damoh, Datia, Dewas, Dhar, Dindori, Guna, Gwalior, Raisen,
Rajgarh, Satna, Sehore, Shajapur, Shivpuri, Vidisha

7. Maharashtra Lead: Ahmed Nagar, Akola, Aurangabad, Beed, Buldana, Dhule, Gadchiroli, Jalna,
Kolhapur, Latur, Nagpur, Nanded, Osamabad, Parbhani, Pune, Sangli, Wardha, Washim,
Yavatmal

8. Odisha Chromium (Hexavalent) - Sukinda valley in Sukinda block of Jajpur District

9. Punjab Lead: Amritsar, Bathinda, Ferozepur, Gurdaspur, Muktsar
Chromium: Amritsar, Bathinda, Gurdaspur, Mansa, Ropar, Barnala, Sangrur

10. Rajasthan Lead: Jhunjhunu Dist. (Khetri Copper Depasit), Pali, Jaipur (Sambhar Lake, Sanganer)

11. Tamil Nadu Lead: Dindigui, Tiruvallur, Kancheepuram
Manganese: Tiruvallur, Kancheepuram, Vellore, Cuddalore, Dindigul, Erode, Tiruppur.
Cadmium: Tiruvallur

12. Uttar Pradesh Lead: Muzzafar Nagar, Mathura, Moradabad, Allahabad, Bhadohi, Ghaziabad, Jaunpur,
Kanpur, Raebareli, Sonbhadra
Cadmium: Varanasi city
Chromium: Kashi Vidyapeeth, Varanasi
Manganese: Lakhimpur, Hardoi, Badaun and Kushinagar

13. West Bengal Manganese: isolated pockets of North and South 24 Parganas, Murshidabad, Nadia
and Malda

[Translation] district level for monitoring the schemes sponsored by

Vigilance and Monitoring Committees

2823. SHRI BHISMA SHANKAR AL/AS KUSHAL
TIWARL: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has reviewed the working
of Vigilance and Monitoring Committees set up at the

the Union Government;
(b) if so, the details thereof;

(c) whether the Government has received any
representations from various quarters to strengthen and
delegate statutory powers to the Vigilance and Monitoring
Committees;
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(d) if so, the details thereof; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) The Ministry of Rural Development has reviewed, from
time to time, the functioning of the Vigilance and
Monitoring Committees (VMCs) constituted at State and
district levels to monitor/review the implementation of rural
development schemes. It has been observed that these
Committees have not been meeting as frequently as
required. Prompt and effective follow-up action is also
found deficient in some cases.

(c) and (d) The Government has received
representations from Members of Parliament for
empowering district level VMCs. The suggestions include
the following:

i. Enlarging the composition of the Committee;
ii. Separate office and vehicle for the Chairman;

ili. Empowering the Committee to select works/
beneficiaries;

iv. Empowering the Committee to take action
against erring officials;

v. Officials to accompany the Members of
Parliament during inspections;

vi. The Ministry may obtain Action Taken Reports
(ATRs) on the recommendations in the district
level Meetings and take further follow up action,
wherever required.

(e) The Ministry of Rural Development has advised
all States to include Lead Bank Manager and Senior
Superintendent/ Superintendent of the Postal Department
in the district level Committee with a view to enable the
Committee to effectively monitor the payment of wages
under Mahatma Gandhi National Rural Employment
Guarantee Scheme. The Programmes of the Ministry of
Tribal Affairs, Ministry of Panchayati Raj and Rajiv Gandhi
Grameen Vidyutikaran Yojana (RGGVY) of the Ministry of
Power have also been brought under the purview of the
Committee for review. The Ministry has also informed all
States that the Committee or a Sub-Committee under the
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Chairmanship of Member of Parliament may undertake
field visits/inspection of works taken up under various
schemes reviewed by the VMC.

[English]
Amalgamation of Companies

2824. SHRI R. THAMARAISELVAN: Will the Minister
of CORPORATE AFFAIRS be pleased to state:

(a) whether the Government is considering to revise
the rules relating to amalgamation of companies;

(b) if so, the details thereof; and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) to
(c) Clause 233 (13) of the Companies Bill provides that
the Central Government may provide for merger or
amalgamation of companies in such manner as may be
prescribed. Rules for carrying out merger or amalgamation
of companies will be prescribed through rules, once the
Bill is enacted.

[Translation]
Irrigation Projects in Rajasthan

2825. SHRI RAM SINGH KASWAN: Will the Minister
of WATER RESOURCES be pleased to state:

(a) the details of irrigation projects being run in
Rajasthan by the Union Government;

(b) the details of funds demanded by the State
Government and funds allocated and released by the
Union Government during the last five years;

(c) whether any proposal/demand regarding irrigation
projects of Rajasthan is pending with the Union
Government;

(d) if so, the time by which a decision is likely to be
taken on the said proposal; and

(e) the action plan for betterment of irrigation system
in Rajasthan?
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THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) No irrigation project is being run in
Rajasthan by the Union Government.

(b) Union Government provides Central Assistance
(CA) on the request of State Governments on year to
year basis to the eligible ongoing projects, which are in
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the advanced stage of construction and fulfil the criteria
laid down in the Modified Guidelines of Accelerated
Irrigation Benefit Programme (AIBP), 2006 for their
expeditious completion. The details of funds demanded
and released during last five years are given at Table-1
and Table-2 respectively.

Table-1

Detail of funds demanded during last five years under AIBP for irrigation projects in Rajasthan

SI.No. Project Name Amount in Crore Rupees
2007-08 2008-09 2009-10 2010-11 2011-12 Total
1. IGNP Stage-ll 0 0 0 0 0 0
2. Narmada Canal 156.110 198.470 150.330 171.760 189.000 865.670
3. Modernization of Gang Canal 17.811 8.110 9.015 2.280 3.875 41.091
Total 173.921 206.580 159.345 174.040 192.875 906.761

Table-2
Detail of fund released during last five years under AIBP for irrigation projects in Rajasthan

SI.No. Project Name Amount in Crore Rupees
2007-08 2008-09 2009-10 2010-11 2011-12 Total
1. IGNP Stage-ll 0 0 0 0 0 o
2. Narmada Canal 140.500 178.620 135.297 41.920 0 496.337
3. Modernization of Gang Canal 16.030 ] 8.110 0 3.375 27.515
Total 156.530 178.620 143.407 41.920 3.375 523.852

(¢) No proposal/demand for irrigation projects of
Rajasthan is pending with the Union Government.

(d) Question does not arise.

(e) Irrigation being a State Subject, irrigation projects
are planned, executed, funded and maintained by State
Governments from their own resources and as per their
priorities. However, Central Government has been
providing central assistance since 1996-97 under
Accelerated Irrigation Benefit Programme.

Snapping of Power Cables

2826. SHRI GANESH SINGH: Will the Minister of
POWER be pleased to state:

(a) whether the power cables of the Power Grid
Corporation of India Limited (PGCIL) often snap and fall
on the fields of the farmers in the country;

(b) if so, the steps taken/being taken by the
Government in this regard;

(c) whether any compensation is paid to the farmers
or their families by the power companies in case of death
or destruction of crops caused due to falling electric wires
in their field; and

(d) if so, the details thereof including the number of
farmers or their families who have been compensated
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during the last three years and the current year, year-
wise and if not, the reasons therefor, State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
POWERGRID is engaged in bulk power transfer through
its Inter-State Transmission System (ISTS) which mainly
consists of Extra High Voltage (EHV) network of 400 kV
and above. POWERGRID uses the state-of-art technology
in design and construction of secure transmission lines.
In order to preventminimize such incidents the line
alignment is generally kept away from inhabited/urban
areas and routed mostly through barren lands/fields.
Notwithstanding, there are very few incidents of snapping/
falling of electric wires leading to some damage.

(c) and (d) During restoration/stringing of snapped
lines, whenever any crops were damaged, compensation
is paid'tb the farmers as per rates provided by the local
Revenue Authorities. In this regard, in the last three years,
compensation has been paid to 14 farmers in the State
of Madhya Pradesh for damage to crops during restoration
of line in the year 2010. No such compensation was
disbursed in the year 2011, 2012 and in the current year
so far in any other State.

[English]
Electrification of Railway Lines

2827. SHRI MANICKA TAGORE: Will the Minister of
RAILWAYS be pleased to state:

(a) the targefs set and achieved by the Railways for
electrification of railway lines in the country during the
11th Five Year Plan Period, zone-wise;

(b) the total length of railway lines in the country
which is still to be electrified, zone-wise;

(c) the targets set for electrification of railway lines
in the country for the 12th Five Year Plan Period; and

(d) the steps proposed to be taken by the Railways
to achieve the said targets?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) During the
11th Five Year Plan Period, zone-wise targets set and
achieved for electrification of railway lines in the
country are as under:
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SI.No.  Zone Target Achievement
1. Central 108 108
2. Eastern 101 101
3. East Central 419 419
4, East Coast 250 250
5. Northern 1142 1198
6. North Central 202 202
7. North Eastern 165 165
8. Northeast Frontier 31 31
9. North Western — —
10. Southern 849 849
11. South Central 550 550
12. South Eastern 89 89
13. South East Central — —
14. South Western 115 115
15. Western 176 176
16. West Central 303 303
17. Metro/Kolkata — —
Total 4500 4556

(b) As on 01.04.2012, 42376 route kilometres (RKM)
of railway lines are still to be electrified. Zone-wise break-
up is as under:

SI.No. Zone RKM un-electrified
1 2 3
1. Central 1970
Eastern 1058
East Central 1925
East Coast 1142
5. Northern 4814
6. North Central 1548
7. North Eastern 3490
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1 2 3
8. Northeast Frontier 3934
9. North Western 5502
10. Southern 2545
11, South Central 3637
12. South Eastern 415
13. South East Central 1210
14. South Western 2941
15. Western 4833
16. West Central 1412
17. Metro/Kolkata -
Total 42376

(c) 6500 Route Kilometers of rail lines have been
targeted for electrification during 12th Five Year Plan
Period.

(d) To achieve the targets set for Railway
Electrification during 12th Five Year Plan Period, efforts
made to expedite electrification of railway tracks include
turn-key contracts, cultivation of new agencies for works
and better project monitoring mechanism in construction.

Delay in Release of Funds under MGNREGS

2828. SHRI A. SAlI PRATHAP: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether it is fact that there have been delay in
the release of funds under Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS);

(b) if so, the details thereof;

(c) whether the Union Government has received any
representation from the State Government in this regard;

(d) if so, the details thereof; and

(e) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(e) Mahatma Gandhi National Rural Employment
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Guarantee Act (MGNREGA) is a demand driven wage
employment programme and Central funds are released
to the States/UTs/Districts on the basis of agreed to
Labour Budget and taking into consideration the
performance and utilization of available funds. 1st tranche
of Central share under MGNREGA is released to States/
UTs/Districts taking into account availability and
requirement of funds as per agreed to labour budget
subject to settlement of accounts of the financial year
before last and 2nd tranche is released provided Utilization
Certificates of previous year and current year are
submitted. A detail of funds released by the Central
Government to the States/Union Territories under
MGNREGA during 2012-2013 is given in the enclosed
Statement.

Statement
SI.No. State Central Fund Released
{2012-13 till 8th March,
2013)

1 2 3

1. Andhra Pradesh 274784.89
2. Arunacha! Pradesh 6170.92
3. Assam 48544.87
4. Bihar 98401.36
5. Chhattisgarh 203136.31
6. Gujarat 41820.74
7. Haryana 33685.09
8. Himachal Pradesh 36129.50
9. Jammu and Kashmir 61806.66
10.  Jharkhand 67975.37
11.  Karnataka 107732.94
12. Kerala 126511.51
13. Madhya Pradesh 130914.52
14. Maharashtra 157324.33
15.  Manipur 49296.60
16. Meghalaya 18011.25
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1 2 3
17.  Mizoram 24312.54
18. Nagaland 39164.26
19. Odisha 76937.53
20. Punjab 11421.27
21. Rajasthan 237748.74
22.  Sikkim 5502.86
23.  Tamil Nadu 354605.42
24.  Tripura 76799.05
25. Uttar Pradesh 129202.49
26. Uttarakhand 24218.86
27. West Bengal 311697.96
28. Andaman and Nicobar Islands 1247.63
29. Dadra and Nagar Haveli 39.56
30. Daman and Diu 0.00
31. Goa 241.16
32. Lakshadweep 117.55
33.  Puducherry 480.93
34. Chandigarh 0.00
Total 2755984.67

Electoral Reforms

2829. SHRIMATI JAYAPRADA:
SHRI NAMA NAGESWARA RAO:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the three member Committee headed by
Justice J.S. Verma in its report has stated that electoral
reforms in India are integral to the achievement of gender
justice and the prevention of sexual offences against
women and suggested that the Representation of the
People Act, 1951 be amended;

(b) if so, the details thereof and the steps proposed
to be taken thereon;
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(c) whether the Election Commission has been
pushing for reforms and had sent a report in 1998 which
was again repeated in 2004 but was ignored by the
Government; and

(d) if so, the details in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) Yes, Madam.

(b) The recommendations of the three member
Committee headed by Justice J.S. Verma on electoral
reforms alongwith observation of the Election Commission
of India's thereon have been forwarded to the Law
Commission of India, which is already examining the issue
of electoral reforms in its entirety.

(c) and (d) The Government of India has been
receiving suggestions on electoral reforms from the
Election Commission of India from time to time and have
taken certain measures including amendment in election
laws. In July, 2004, the Election Commission of India
had sent a set of 22 proposals on electoral reforms.
Before the Government could take further action, the
Chairman, Rajya Sabha on the 27th September, 2004
referred the entire matter of electoral reforms to the
Department Related Parliamentary Standing Committee
on Personnel, Public Grievances, Law and Justice for
examination and report. The Government then forwarded
the proposals received by it to the Hon’ble Committee
for its consideration. In the meanwhile, 5 out of these 22
proposals have been implemented by amending the
Representation of the People Act, 1950 and the
Representation of the People Act, 1951 vide the
Representation of the People (Amendment) Act, 2009.
The Hon'ble Committee in its meeting held on 6th May,
2010 dropped the subject “Electoral Reforms” from its
agenda.

A Core-Committee was also constituted on the 1st
October, 2010 under the Chairmanship of Additional
Solicitor General. The talking points of the Committee
included (i) De-criminalisation of Palitics; (ii) Funding of
Elections; (iiij Conduct and Better Management of
Elections; (iv) Regulation of Political Parties; (v) Audit
and Finances of Political Parties; (vi) Review of Anti-
Defection Law. The Committee under the aegis of
Legislative Department and in co-sponsorship of the
Election Commission of India conducted seven regional
consultations and views were gathered.
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The issue of electoral reforms, in its entirety, has
now been referred to the Law Commission of India with
a request to consider the issue after taking into
consideration the reports of various committees in the
past, views of the Election Commission and other
stakeholders and suggest comprehensive measures for
changes in the law. The Law Commission has been
requested to give concrete suggestions by April this year.
On receipt of the recommendation of the Law
Commission, matter will be further examined in
consultation with the stakeholders.

[Translation]
Narmada Development Authority

2830. SHRI UDAY PRATAP SINGH: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Government is contemplating to
constitute National Narmada Development Authority on
river Narmada flowing through Madhya Pradesh on the
lines of the authority constituted on the river Ganga;

(b) if so, the details thereof;

(c) the functions proposed to be discharged by the
said authority; and

(d) if not, the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) At present the Government of India
has no proposal to constitute National Narmada
Development Authority.

(b) and (c) The question does not arise.

(d) Government of India has already framed the
Narmada Water Scheme, inter-alia, constituting the
Narmada Control Authority (NCA) and the Review
Committee for Narmada Control Authority (RCNCA) to
give effect to the decisions of the Narmada Water
Disputes Tribunal (NWDT).

Widening of Rivers

2831. SHRI BALKRISHNA KHANDERAO SHUKLA:
Will the Minister of WATER RESOURCES be pleased to
state:

(a) the number of rivers in various States of the
country which require widening and deepening and the

PHALGUNA 23, 1934 (Saka)

to Questions 310

financial assistance extended by the Union Government
for these works so far;

(b) whether the Union Government is aware of the
hindrances faced in widening and deepening of Meethi
river of Mumbai; and

(c) if so, the details thereof and the action proposed
to be taken thereon?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) No proposals for widening and
deepening of rivers have been received in the Ministry of
Water Resources from the States except the case of
Meethi river in the State of Maharashtra. As informed by
Ministry of Urban Development, no central assistance has
been released for the project on Meethi river so far.

(b) and (c) The works of widening and deepening of
Meethi river in Maharashira were proposed by the State
Government in two®phases. Under Phase-l, the urgent
work had been completed in June, 2006. For works under
Phase-Il, a DPR amounting to Rs. 1379.35 crore was
received from the State Government of Maharashtra
Central Water Commission in September, 2010.
Subsequently, a technical report prepared by CWPRS,
Pune and clarifications of the State Government were
also received in Novermber, 2011. The DPR, CWPRS
Report and the ciarifications of State Government were
examined in CWC and comments of CWC have already
been sent to the State Government in July, 2012.

Besides, a PIL was earlier filed in High Court of
Bombay, which however, had been disposed off by the
Hon'ble Court with directions to the petitioners to avail of
the alternate remedy before the National Green Tribunal.

Integrated Rural Action Plan

2832. SHRI NARAYAN SINGH AMLABE: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) the details of the funds allocated to Madhya
Pradesh State under Integrated Rural Action Plan funded
by the Union Government;

(b) the names of the districts where the said scheme
has been implemented;

(c) the time by which the said scheme is likely to be
implemented in other districts including Rajgarh;
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(d) whether any complaints of irregularity in the said
scheme funded by the Union Government have been
received; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) and (b) In the State of Madhya Pradesh, 10 districts
namely Anuppur, Balaghat, Dindori, Mandla, Seoni,
Shahdol, Sidhi, Umaria, Chhindwara, Singrauli are the
Selected Tribal and Backward Districts (as identified by
the Ministry of Home Affairs and Planning Commission)
under Integrated Action Plan (IAP). Pradhan Mantri Gram
Sadak Yojana (PMGSY) in these districts is executed by
the State and the responsibility of timely completion of
the road works under the programme rests with them.
The projects costing Rs. 4,267 crore for constructing
16,683 Kms of roads have been cleared by the Ministry
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for execution in these 10 districts, out of which, the State
has completed 13,338 Kms of road works upto Dec.,
2012. Performance of LWE/IAP Districts under IAY during
2012-13 is given in the enclosed Statement-l.

(c) Identification and inclusion of any new district
under Integrated Action Plan is through the Planning
Commission with consultation of the Ministry of Home
Affairs.

{(d) and (e) Complaints are received from public and
public representatives concerning quality of construction,
maintenance of roads, delay in construction etc. and these
are forwarded to the States for necessary action. In some
cases, National Quality Monitors (NQMs) are also deputed
in some cases and their reports are shared with the
States for corrective action. Details of complaints received
during the period 2011-12 and 2012-13 (upto February,
2013) in the State of Madhya Pradesh are given in the
enclosed Statement-ll. -

Statement |

Performance LWE/IAP Districts under IAY during 2012-13

(Rs. in lakh)
As on 24.01.2013

State Financial Performance Physical Achievement
Districts Centre Central Release State Total  Expenditure Target Achieve-
Allocation  Normal Spl Total Share (7+8)  Reported Normal Spl Total ment
Package Released Package (11+12)  (No. of
(Naxal (Naxal Houses
Affected Affected const-
Distts) Distts) ructed)
1 2 3 4 5 6 7 8 9 10 1 12 13
Andhra Pradesh 1. Adilabad 279400  1420.04 1420.04 46567 188571 308655 7681 7681 6364
2. Khammam 826460 420046 420046 137743 557783  3950.83 22721 22724 8146
3. Visakhapatnam 300520  1527.39 1527.39 50087 202826  3838.30 8262 8262 7914
4. East Godavari 10260.30  5216.14 5216.14 171005 692619  8946.81 28662 28662 17081
5. Warangal 4061.90  2084.45 2064.45 676.98 274143 463467 11167 11167 9556
6. Karimnagar 385060  1957.06 1957.06 64177 259883  3478.92 10586 10586 n7s
7. Srikakulam 246530  1252.98 1252.98 41088 166386 247351 6777 6777 5100
8. Vizianagaram 211308 107397 1073.97 35218 142615 274512 5809 5809 5660
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1 2 3 4 6 7 8 9 10 1 12 13
Bihar 9. Arwal 831.32 422.52 422.52 0.00 42252 77222 2285 2285 3320
10.  Aurangabad 313866  1595.22 159522 113768 273290  3041.33 8629 8629 1241
11. Gaya 654154 332472 38472 000 33472 678233 17984 17984 17263
12, Jamui 227087 115417 1154.17 359.75 151392  2217.28 6243 6243 4031
13. Jehanabad 1182.35 600.93 600.93 0.00 60093  1544.65 3250 3250 2437
14. Nawada 2704.35  2064.00 2064.00 000 206400 204888 7435 7435 3337
15. Rohtas 320976 1631.35 1631.35 989.21 262056 342064 8824 8824 2768
16.  Munger 1820.55 925.30 925.30 0.00 92530  1412.04 5005 5005 1630
17 Kaimur 2047.02  1040.39 1040.39 000 104039  2083.57 5628 5628 2404
18. Sitamarhi 11543.16 0.00 0.00 0.00 0.00 10325.39 34202 34202 8228
19. Paschim Champaran  15481.32 774066 774066 423339 11974.05 1535584 45871 45871 32550
Chhattisgarh 20. Bastar 921.56 468.38 468.38 153.59 621.97 127106 2534 2534 351
21. Bijapur 654.20 33249 33249 117.84 450.33 141.28 1798 1798 2
22. Dantewada 760.52 386.53 386.53 126.75 513.28 515.16 2091 2091 418
23.  Jashpur 644.70 648.25 648.25 107.46 755.1 41433 1772 1772 168
24, Kanker 407.18 212,59 21259 0.00 212.59 785.87 119 119 137
25. Koria 440.91 648.29 648.29 79.37 727.66 34248 1212 1212 212
26. Narayanpur 354.35 180.10 180.10 0.00 180.10 745.31 974 974 258
27. Rajnandgaon 656.15 33349 33349 118.11 451.60 737.52 1804 1804 m
28, Sarguja 186526  2631.45 2631.45 31088 294233 197293 5128 5128 1695
29. Kawardha 409.11 207.94 207.94 68.18 276.12 401.37 1125 1125 626
Jharkhand 30. Bokaro 1810.91 920.39 920.39 0182 122221 1179.32 4978 4978 3202
31, Chatra 781.84 397.37 397.37 0 397.37 903.23 2149 2149 3126
32. East Singhbhum 1409.66 716.46 716.46 0 716.46 1359 3875 3875 2553
33. Garhwa 890.43 452.56 452.56 148.41 60097  196.148 2448 2448 775
34. Gumla 994,87 505.65 505.65 179.07 68472  574.083 2735 2735 1929
35, Hazaribagh 1047.21 532.25 532.25 0 532.25 842.27 2879 2879 988
36. Koderma 384.2 195.27 195.27 64.03 259.30  489.922 1056 1056 986
37. Latehar 700.26 355.91 355.91 0 35591 261425 1925 1925 646
38. Lohardaga 383.61 194.98 194.98 63.94 25892  294.869 1055 1055 387
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1 2 3 4 5 6 7 8 9 10 1 12 13
39, Palamau 15384 78189 781.89 2564 103829 151556 4229 4229 3838
40. Ramgarh 818.21 415,86 415.86 0 415.86 0 2249 2249 0
41. Sarakela 798.83 406.01 406.01 0 406.01  541.245 2196 2196 0
42. Simdega 720.32 366.10 366.10 129.65 49575  545.868 1980 1980 1323
43. West Singhbhum 1411.94 71762 717.62 235.32 952.94 1726679 3882 3882 4348
44. Khunti 541.54 275.24 275.24 90.26 36550 380971 1489 1489 239
45.  Ranchi 1642.23 834.66 834.66 0 834.66 0 4515 4515 0
46. Giridih 170461 86637 866.37 2841 115047 1597.022 4686 4686 1994
Madhya Pradesh  47. Anooppur 581.65 295.63 295.63 0.00 205.63 0.00 1599 1599 1871
48. Balaghat 90593 46044 460.44 000 46044 41013 2491 2491 1318
49. Dindori 1511.96 768.45 768.45 47662 124507  1059.11 4157 4157 5509
50. Mandla 496.49 252.35 252.35 252.50 504.85 582.98 1365 1365 3473
51. Seoni 39829 20242 202.42 000 20242 22885 1095 1095 612
52.  Shahdol 781.50 397.19 397.19 0.00 397.19 506.48 2148 2148 7%
53. Sidhi 256.15 130.19 130.19 0.00 130.18 492.05 704 704 1696
54, Umariya 803.77 408.52 408.52 0.00 408.52 338.04 2210 2210 0
55.  Chhindwara 736.64 368.32 368.32 132,59 500.91 490.95 2183 2183 2063
56. Singraufi 267.41 133.71 133.1 4457 178.28 39.06 792 792 112
Maharashtra 57.  Gadchiroli 1289.28  1297.25 1297.25 3584  .1655.65 878.75 3544 3544 346
58. Gondia 760.12 386.33 386.33 0 386.33 279.55 2080 2090 307
Odisha 59.  Bolangir 1527.92 776.56 776.56 165.27 941.83 475.76 4200 4200 7%
60. Deogarh 50077 25009 259.09 000 25809 15237 1401 1401 195
61. Gajapali 815.27 414.36 414.36 88.19 502.54 403.14 2241 2241 564
62. Kalahandi 154143 78343 78343 16735 95078 837.70 4238 4238 980
63. Keonjhar 177284 1697.04 1697.04 19176 1888.80 805.61 4874 4874 2164
64. Koraput 1412.63 1797 717.97 152.80 870.77 468.89 3884 3884 1173
65. Maikangir 105761  537.53 53753 11440 65192 31414 2908 2908 489
66. Mayurbhanja 2071.99  2990.37 2990.37 32373 331410 985.02 8170 8170 1017
67.  Nabarangpur 112176 570.13 57013 12134 69147 31157 3084 3084 736
68. Nawapara 4107 22418 224,18 an 27189 51.65 1213 1213 418
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1 2 3 4 5 6 7 8 9 10 11 12 13
69. Phulbani (Kandhama} . 871.70 443.04 443.04 94.29 537.33 334.90 2396 ' 23% 709
70. Rayagada 1091.83 554.93 554.93 118.10 673.03 287.40 3002 3002 750
71, Sambalpur 1125.68 572.12 572.12 121.76 693.88 182.81 3095 3095 375
72. Sonepur 548.38 2718.1 278.71 59.32 338,03 241.16 1508 1508 216
73, Sundargarh 1656.90  1510.83 1510.83 17922 1690.05 484.80 4555 4555 220
74, Ganjam 41873 224581 24581  AT796 272377 124105 12148 12148 1772
75, Nayagarh 2080.93  2008.09 2098.09 27875 237684 644.93 5721 5721 1411
76. Jajpur 314911 316859 3168.59 34063  3509.22 702.35 8657 8657 905
Uttar Pradesh 77. Sonbhadra 115200 43591 43591 12176 55767 39152 3167 3167 444
78.  Chandauli 111453 564.11 564.11 0.00 564.11 30191 - 3064 3064 0
79. Mifapur 154303 78100 78100 15410 93510 51088 4242 4242 576
West Bengal 80. Medinipur West 8961.60 0.00 0.00 0.00 0.00 589.32 24637 24637 9749
81. Bankura : 357310 1938.02 1938.02 116265 310067 431025 9823 9623 5609
82. Purulia 1740.51 884.62 884.62 0.00 88462 111016 4785 4785 1456
Total 16726840 8374290 000 8374290 2143681 10517971 12423009 466295 000 466295 229988
Statement 1]
Sl. Name of Nature of Complaints From Whom - Action taken
No. District
1. Shahdol Irregularities in construction Smt. Yashoda Singh, The matter was got investigated through a team
of road work Vice-President, District  of NOMs and it was found that the road work is
Congress Committee, not covered under PMGSY.
Shahdo!
2. Sidhi Poor quality construction Shri Harshad Divedi, The matter was got investigated through an NQM.’
of road work under PMGSY Advocate, Village- Irregularities found. The State Government has
Kuseda, District-Sidhi been asked to take appropriate action.
3. Umaria Poor quality construction Dr. Brijesh Divedi, The matter was got investigated through an NQM.
of road work under PMGSY Senior Editor Irregularities found. The State Government has
been asked to take appropriate action.
4. Umaria Poor quality cosntruction Shri Mahendra Kumar Received on 19th February, 2013. The matter is

of road work under PMGSY

Mishra, Editor, Manpur,
Umaria

under process.
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[English]
Cases of Detachment of Coaches

2833. SHRI MANOHAR TIRKEY:
SHRIMATI MEENA SINGH:
SHRI NARAHARI MAHATO:
SHRI BHUDEO CHOUDHARY:

Will the Minister of RAILWAYS be pleased to state:

(a) whether recently the engine of Jaipur-Mumbai
Duronto Express got detached from the bogies, thereby
stranding the bogies in the jungle;

(b) if so, the reasons therefor and the necessary
action taken by the Railways on the outcome of the
enquiry, if conducted;

(c) the number of such incidents reported wherein
coaches got detached in a mid-way during the last three
years; and

(d) the remedial measures taken by the Railways in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Yes,
Madam. On dated 17.01.2013 engine of train no. 12240
Duronto Express uncoupled from train load at Rawania
Dungar station of Kota division.

(b) Enquiry in the instant case revealed that the
coupling of locomotive with train load was not done
properly. Concerned staff who were responsible for
ensuring proper coupling of locomotive with the train have
been counseled to avoid such recurrence.

{c) Such incidences of loco getting detached from
coaches are very rare.

(d) Training and counseling of staff, checks and
inspections of various levels are being done to prevent
such recurrences.

Economic Offences

2834. PROF. SAUGATA ROY: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) the number of companies, Indian and foreign,
involved in economic offences in the country during the

last three years;

(b) if so, the details of the economic offences
committed;
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(¢) whether any action has been taken by the
Government against the companies concerned; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) to
(d) Under the Companies Act, 1956 the number of
companies prosecuted during the last three years were
as under:-

Year Number
2009-10 3196
2010-11 1653
201112 3511

Offences covered under the Companies Act, includes
mis-reporting of financial transactions, siphoning and
diversion of funds etc.

[Translation]
Expansion of Hydro Power Projects

2835. SHRI BHUDEO CHOUDHARY: Will the Minister
of POWER be pleased to state:

{(a) the details of the Hydro Power projects proposed
to be expanded during the 12th Five Year Plan period,
project-wise;

(b) the details of the funds proposed to be allocated
for the purpose, project-wise; and

(c) the target fixed by the Government for Hydro
Power generation during the 12th Five Year Plan period?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As per
Planning Commission, the capacity addition for the 12th
Five Year Plan on an all-India comprises of 10,897 MW
for Hydro.

The list of hydro projects which are likely to vyield
benefits during 12th Plan is given in the enclosed
Statement.

(b) All developers raise their own funds for the
expansion programme, as per their requirement of the
projects and various concerned approvals.

(c) The Working Group of the Planning Commission
for the Twelfth Plan has estimated a total requirement of
1403 Billion Units (BU) per annum by the end of 12th
Five Year Plan (2016-17), out of which share of hydro
generation is expected to be 12%.
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Statement
The list of hydro projects which are likely to yield benefits during 12th Plan
Sl.No. Project Name State Developer Sector Capacity (MW)
1 2 3 4 5 6
1. Lower Jurala HEP AP. APGENCO S 240
2. Pulichintala HEP A.P. APGENCO S 120
3. Nagarjuna Sagar TR HEP A.P. APGENCO S 50
4, Pare HEP Ar. P. NEEPCO Cc 110
5. Kameng HEP Ar. P. NEEPCO Cc 600
6. Subansiri Lower HEP Ar. P. NHPC Cc 1000
7. Parbati-Il HEP H.P. NHPC C 800
8. Rampur HEP H.P. SJVNL Cc 412
9. Kol Dam HEP H.P. NTPC C 800
10. Chamera-Il HEP H.P. NHPC C 231
11. Parbati-lll HEP H.P. NHPC C 520
12. Kashang-l HEP H.P. HPPCL S 65
13. Uhl-lll HEP H.P. BVPC S 100
14. Sawara Kuddu HEP H.P. HPPCL S 111
15. Kashang Il & Ill HEP H.P. HPPCL S 130
16. Sainj HEP H.P. HPPCL S 100
17. Tidong-l HEP H.P. N S L Tidong Power P 100
Generation Ltd.
18. Sorang HEP H.P. Himachal Sorang Power P 100
Pvt. Ltd.
19. Tangnu Romai-| HEP H.P. Tangnu Romai Power P 44
Generation Ltd.
20. Budhil HEP H.P. LANCO Green Power P 70
Pvt. Ltd.
21, Kishan Ganga HEP J&K NHPC C 330
22. Uri-ll HEP J&K NHPC Cc 240
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1 2 3 4 6
23. ~ Nimoo Bazgo HEP J&K NHPC 45
24 Chutak HEP J&K NHPC 44
25. Baglihar-1l HEP J&K J&K State Power 450

Development Corp. Ltd.
26. Thottiar HEP Kerala KSEB 40
27. Pallivasal HEP Kerala KSEB 60
28. Maheshwar HEP U 1-10 MP SMHPCL 400
29. New Umtru HEP Meghalaya MeECL 40
30. Myntdu St-| HEP ADDL UNIT Meghalaya MeECL 42
31. Tuirial HEP Mizoram NEEPCO 60
32. Bhasmey HEP Sikkim Gati Infrastructure Ltd. 51
33. Jorethang Loop HEP Sikkim DANS Pvt. Ltd. 96
34. Rangit-IlV HEP Sikkim Jal Power Corp. Ltd. 120
35. Teesta-VlI HEP Sikkim Lanco Energy Pvt. Ltd. 500
36. Teesta-lll HEP Sikkim Teesta Urja Ltd. 1200
37. Chujachen HEP Sikkim Gati Infrastructure Ltd. 99
38. Bhawani Barrage HEP i TN TANGEDCO 30
39. Bhawani Barrage HEP Ill TN TANGEDCO 30
40. Tapovan Vishnugad HEP Uttarakhand NTPC 520
41. Singoli Bhatwari HEP Uttarakhand L&T Uttaranchal Hydro 99
Power Ltd.

42. Phata Byung HEP Uttarakhand Lanco Energy Pvt. Ltd. 76
43. Srinagar HEP Uttarakhand AHPCo. Lid. 330
44. Teesta Low Dam-iil HEP wB NHPC 132
45. Teesta Low Dam-lV HEP WB NHPC 160
Total 10897

C: Central Sector; S: State Sector; P: Private Sector
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Energy Crisis

2836. SHRI PASHUPAT!I NATH SINGH: Will the
Minister of POWER be pleased to state:

(a) whether there is energy crisis in the country in
spite of various power projects;

(b) if so, the details thereof:

(c) whether the condition of the power plants in the
country is very pitiable including Jharkhand and the
conventional energy reserves for supply to these power
plants are likely to be exhausted within a few years; and

(d) if so, the details thereof along with the corrective
measures being taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
There is overall shortage of energy in the country which
varies from State to State and season to season as well
as day to day depending on démand and supply of pbwer.
During the current year (April, 2012 to February, 2013),
the overall énergy shortages in the country was 79,636
MU (8.8%) against a total energy évailability of 8,26,532
MU in the same period.

{c) and (d) As regards the condition of thermal power
plants in the country including Jharkhand is concerned,
the average plant load Factor is 69.97% for the period
April, 2012 to February, 2013. As regards conventional
energy reserves for supply to these power plants, a
cumulative total of about 2.93 lac Million Tonne (MT) of
Geological Resources of Coal have so far been estimated
in the country as on 1st April, 2012 against the annual
coal requirement of 500 Million Tonnes in the year 2012-
13. As such, conventional energy reserves of coal being
supplied to power plants in the country is not likely to be
exhausted within a few years. The power stations in
Jharkhand are having coal stock for more than 7 days
as on 10th March, 2013. A group of officers of Ministry
of Power, Ministry of Railways and Coal India Limited
meets every week to review the coal supply position to
thermal power station and takes measures to augment
coal supply to the power plants.
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[English]
Strategically Important Railway Lines

2837. . SHRI NAMA NAGESWARA RAO:
SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PAUL SHIVAJI:
SHRI GAJANAN D. BABAR:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the 14 strategically important railway line
projects in the country are being delayed and lying
pending since long due to funding constraints;

(b) if so, the details thereof and the details of steps
taken/proposed to be taken by the Railways to work out
a suitable financing module for these projects and
complete them in view of the increasing presence of
Railway network across the borders;

(c) whether the Railways propose to declare them
as National Projects;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the other steps taken/being taken by the Railways
to expedite the completion thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) No, Madam.
On the request of Ministry of Defence, 14 strategically
important rail line projects/proposals have been identified.
Out of these 14 projects/proposals, Rishikesh-Karanprayag
new line project has been included in the Railway Budget
2010-11.

(b) Rishikesh-Karanprayag new line project is fully
funded by Ministry of Finance as additionality to Gross
Budgetary Support. Funding for other strategically
important projects has not been decided.

(c) to (e) Projects important from strategic viewpoints
in Jammu and Kashmir and North Eastern Region or
developmental projects which result in greater integration’
of these regions with the rest of India, could be
categorized as National Projects. This concept will not be
applicable for other regions of the country. Accordingly,
strategic projects of Jammu & Kashmir and North Eastern
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Region are considered for sanction as National Project.
Loss Making Joint Ventures of PSUs

2838. SHRI DHANANJAY SINGH: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) details of loss making Joint Ventures (JVs) of
various Public Sector Undertakings (PSUs) of the Centre
and State Governments including Uttar Pradesh in 2012-
13;

(b) whether the Government has any national policy
to guide various PSUs while signing a Joint Venture
agreement; and

(c) If so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a)
Details of Joint Ventures (JVs) of various Public Sector
Undertakings (PSUs) of the Centre and State
Governments are not maintained centrally.

(b) and (C) Government of India has issued guidelines
delegating powers to the Boards of Maharatna, Navratna
and Miniratna Central Public Sector Enterprises (CPSEs)
for making equity investments for establishing Joint
Ventures (JVs) within the laid down limits and subject to
certain conditions. Government has also issued guidelines
for CPSEs regarding establishment of JVs in infrastructure
sectors and in defence production. These guidelines are
in public domain and can be accessed at the web-sites
of D/o Public Enterprises (www.dpe.nic.in )}, M/o Finance
(www.finmin.nic.in) and M/o Defence (www.mod.nic.in).
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Tripling ofVRainay Lines

2839. SHRI SURESH KALMADI:
SHRI HARIBHAU JAWALE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose tripling of railway
lines in the country including on Pune-Lonewala and
Bhusawal-Jalgaon sections;

(b) if so, the details and the present status thereof,
section-wise;

(c) the details of funds allocated/spent thereon; and

(d) the time frame set for the completion of the said
projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (d) 41
numbers of projects for providing 3rd/4th line have been
taken up over Indian Railways. Details of the projects,
present status and fund allocated/spent are enclosed as
Statement. Bhusawal-Jalgaon 3rd line project has also
been taken up at an anticipated cost of Rs. 184.06 crore
and an outlay of Rs. 2 crore has been allocated for the
year 2012-13 and Rs. 10 crore is proposed for 2013-14.
Target for completion of a project is decided annually
depending upon operational requirement, availability of
resources and progress made on individual projects. Most
of the projects are completed in phases so as to reap
benefit of investment. Due to huge throw forward & limited
availability of resources, deadiines for specific project is
not feasible to be fixed. There is no proposal for tripling
under consideration for Pune-Lonewala.

Statement
(Rs. in crore)
Sl.No. Name of project Latest Expenditure Financial Qutlay provided
Anticipated incurred upto Progress during
Cost March, 2012 in %age 2013-14
1 2 3 4 5 6
1. Bhusawal-Jalgaon 3rd line (24.13 km) 184.06 0.50 0.27 10
2. Kalyan-Kasara - 3rd line (67.62 km) 279.7 0.55 0.20 7
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1 2 3 4 5 6
3. Wardha (Sewagram)-Nagpur 3rd line (76.3 km) 297.85 0.00 0.00 10
4, Bhadrak-Nergundi 3rd line (80 km) 558.67 0.00 0.00 2
5. Khurda Road-Barang 3rd line (35 km) 221 219.99 99.54 0
6.  Vatva-Ahmedabad-3rd line 32.58 0 0 0.1
7. Bandel-Boinchi 3rd line (30.53 km) 288.35 30.00 10.40 1
8. Boinchi-Shaktigarh 3rd line (25.83 km) 175.8 20.00 11.38 1
9. Kalinarayanpur-Krishnanagar, Krishnanagar-Shantipur- 945.29 256.32 27.12 10

Nawadwipghat-GC, Krishnanagar-Chartala & Krishnanagar-

Chhapra NL, Naihati-Ranaghat-3rd line, Nabadwipghat-

Nabadwipdhamwith extn. to BB
10.  Liluah-Dankuni 3rd line {10.13 km) with extn. to Furfura Sharif 257.42 40.69 15.81 5
11, Sainthia-Tarapith 3rd line (22 km) 193.45 30.00 15.51 5
12, Tarapith-Rampurhat 3rd line 62.43 0.00 0.00 5
13.  Palwal-Bhuteshwar 3rd line (81 km) 345 335.20 97.16 45
14 Anand Vihar-Tilak Bridge 3rd & 4th line (9.77 Km) 295.68 0.00 0.00 1
15.  Kazipet-Vijaywada 3rd line (219.64 Km) 1054.35 0.00 0.00 1.1
16.  Mancheryal-Peddampet patch tripling (4.37 Km) 105.66 2.65 2.51 15
17.  Raghavapuram-Mandamari patch tripling (24.47 Km) 136.22 51.02 37.45 30
18.  Champa-Jharsuguda 3rd line (165 km) 1013.61 58.04 5.73 45
19.  Durg-Rajnandgacn 3rd line (31 Km) 152.99 20.14 13.16 30
20.  Dangoaposi- Rajkharswan 3rd line 388.67 201 0.52 45
21.  Goelkera-Manoharpur 3rd line (40 km) 271.69 60.01 22.09 0
22.  Kharagpur-Narayangarh 3rd fine (23 km) 147 0.00 0.00 1
23.  Manoharpur-Bondamanda 3rd line (30 km) 258.2 0.00 0.00 5
24, Panskura-Kharagpur 3rd line (44.7 km) & Panskura- 529.23 197.25 37.27 0

Ghatal (32.8 km) New Line
25.  Rajkharswan-Chakradharpur 3rd line (20 km) 148.77 0.00 0.00 5
26.  Rajkharswan-Sini-3rd line (15 Km) 91.61 38.90 42.46 25
27.  Sini-Adityapur (22.5 km) 3rd line 143.16 15.04 10.51 40
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1 2 3 4 5 6
28.  Attipattu-Korukkupettai 3rd line (18 km) 145.63 134.91 92.64 1
29.  Chengalpattu-Villupuram (103 km), Tambaram-Chengalpattu- 751.24 467.56 62.24 70

3rd line by GC of existing MG line (30 km)
30.  Chennai Beach-Korukkupet 3rd line (4.1 km) 85.7 75.33 87.90 5
31.  Barkhera-Habibganj 3rd line (41.42 km) 202.47 0.00 0.00 2
32.  Bhopal-Beena 3rd line (143 km) 687.22 407.95 » 59.36 0
33.  Budhni-Barkhera - 3rd line (33 km) . 287.35 4.01 1.40 10
34.  ltarsi-Bhudni 3rd line (25.09 km) 152.57 0.00 , 0.00 2
35.  Surat-Kosamba PH-l of 3rd line between Vadodara and Virar 49 402 8.20 0.5
36.  Dankuni-Chandanpur- 4th line (25.41 km) as 1st phase of 288.02 80.40 27.91 0.5
Dankuni-Saktigarh 4th line with Baruipara-Furfura (12.3Km) NL
37. Tughlakabad (Jn. Cabin) - Palwal 4th line (33.5 km) 297.09 218.91 73.68 45
38.  Tikiapara-Santragachi-IV fine (5.6 km) 49.79 44.79 89.96 0
39.  Chennai Beach-Attipattu 4th line (22.1 km) 102.42 67.23 65.64 45
40.  Tiruvallur-Arakkonam 4th line (26.83 km) 136.8 3.00 219 20
85 1.02 1.20 0.1

41.  Bangalore-Whitefield-Bangalore City-Krishnarajapuram (23.08 km)

Quadrupling

Weather Forecast

2840. SHRI RAYAPATI SAMBASIVA RAO:
SHRI AMBICA BANERJEE:
SHRI A. SAl PRATHAP:
SHRIMATI SHRUTI CHOUDHRY:
SHRI NITYANANDA PRADHAN:

Will the Minister of EARTH SCIENCES be pleased
to state:

(a) the details of the system in place to forecast
whether in the country accurately;

(b) the details of the advises generally issued to
farmers to face rains, and other natural calamities;

(c) the details of normal and actual rainfall and
snowfall noticed during the last six months in the country,
State/UT-wise;

(d) whether the Indian Meteorological Department has
not been giving correct forecast of monsoon rains
including the long range forecasts; and

(e) if so, the reaction of the Government thereto
along with the action plan chalked out by the Government
in this regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) Improvement of weather forecasting services
is a continuous process. As part of its Xl five year plan,
Government has initiated a comprehensive modernization
programme for Earth System Science Organization-India
Meteoroiogical Department (ESSO-IMD) covering
upgradation of (i) observation systems, (ii) advanced data
assimilation tools, (iii) advanced communication and IT
infrastructure, (iv) high performance computing systems,
and (v) intensive/sophisticated training of IMD personnel
to facilitate the implementation of advanced global/regional/
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meso-scale prediction models for improving the accuracy
of weather forecasts in all temporal and spatial scales
and for quick dissemination of weather forecast
assessments/warnings to the users.

Operational implementation of improved forecast suite
of models after the commissioning of the High
Performance Computing (HPC) systems have enhanced
the weather forecasting capacities through assimilating all
available global satellite radiance data for the production
of forecast products at 22 Km grid globally and 9 Kms/
3 Kms grid over India/regional/mega city domains.

The performance evaluation of the updated global/
meso-scale forecast systems for the past 5-7 years have
demonstrated enhanced forecast skill by about 18%
quantitatively as far as the track and landfall forecasts of
the tropical cyclones are concerned.

As and when the cyclone systems move in to the
500 Km surveillance range of DWRs, identification of
strong wind zones and pockets of heavy rainfall within
the core cyclone area is carried out and their rapid
changes are monitored on continuous basis. IMD currently
operates 5-Doppler Weather Radars (DWR) at Chennai,
Machilipatnam, Visakhapatnam, Kolkata, Sriharikota on the
east coast along with a network of Automatic Weather
Stations (AWS) and Automatic Rain Gauges (ARG) for
continuous weather surveillance over the Bay of Bengal
and Arabian Sea.

ESSO-IMD has operationalized its location specific
nowcasting weather service across the country. This
service activity currently covers 117 urban centres on
experimental basis under which nowcast of severe weather
(Thunderstorms; heavy rainfall from lows/depressions over
the land) in 3-6h range is issued. Origin, development/
movement of severe weather phenomena are regularly
monitored through DWRs and with all available other
observing systems (AWSs; ARGs; Automatic Weather
Observing Systems-AWOS; satellite derived wind vectors,
temperature, moisture fields etc.)

PHALGUNA 23, 1934 (Saka)

to Questions 334

(b) Integrated Agro-meteorological Advisory Service
(AAS) is rendered now on twice-weekly basis in
collaboration with State Agricultural Universities (SAUSs),
institutions of Indian Council of Agricultural Research
(ICAR) etc. Realized weather of the previous week and
quantitative district level weather forecast for next 5-days
in respect of rainfall, maximum temperature, minimum
temperature, wind speed, wind direction, relative humidity
and clouds as well as weekly cumulative rainfall forecast
are provided. Further, crop specific advisories, generated
in partnership with SAUs and ICAR, to help the farmers
are issued and widely disseminated. The AAS of ESSO-
IMD has been successful in providing the crop specific
advisories to the farmers at the district/agro-climatic zone
level twice weekly through different print/visual/Radio/IT
based wider dissemination media including short message
service (SMS) and Interactive Voice Response Service
(IVRS) facilitating for appropriate field level actions.

(c) The details of normal and actual rainfall for
September, 2012 to February, 2013 is given in the
enclosed Statement-l and precipitation (snowfall and
rainfall together) during the last six month in the country
is given in the enclosed Statement-ll. It is to mention
that the stations in J & K and Himachal Pradesh (as
mentioned in Statement-ll and Statement-lil) have indeed
recorded above normal precipitation (largely solid
precipitation - snow/ice) during the month Feb., 2013.

(d) No Madam. The accuracy of short range (up to
3-days in advance) monsoon forecasts is found to be of
the order of 70-95%. The skill of district level medium
range rainfall forecast (up to 5-7days in advance) is 75-
85% in monsoon season and more than 85% in non-
monsoon seasons. The operational monsoon onset
forecast over Kerala has been found to be correct (within
the forecast limits) during all the 8 years (2005-2012).

The present long range forecasting system based on
the statistical models has shown some useful skill in
predicting the all india season rainfall and the methodology
has performed better than the earlier models that were
updated in 2003. Details of the forecast errors are
presented below:

Period No. of years during No. of years during No. of years during
Which Errors were Which Errors were Which Errors were

Within +4% Within +4-8% higher than +8%
2003-12 5 (2003; 2005; 2008; 2010; 2012) 2 (2006; 2011) 3 (2004; 2007; 2009)

1993-02 2 (1993; 1995)

4 (1996; 1998; 2000; 2001)

4 (1994; 1997; 1999; 2002)
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(e) However, in order to overcome the limitations of put under experimentation and performance evaluation
the statistical models used so far for long-range monsoon under the National Monsoon Mission.
rainfall forecasts, dynamical model framework is currently

Statement |

Actual and Mean monthly precipitation of stations under ‘Prawat’ Project

SI.No. Stations Months
Sept. 2012 Oct. 2012 Nov. 2012 Dec. 2012 Jan. 2013 Feb. 2013
Actual Mean  Actual Mean Actual Mean  Actual Mean  Actual Mean  Actual Mean

1. BANIHAL TOP (J&K) NA 663 NA 15.2 NA 411 183 671 86 1658 228 252
2. GULMARG (J&K) 85.0 593.1 290 287 NA 567 78 825 68 129.2 194 1801
3. HADDAN TAJ 590 966 1560 356 NA 415 146 1126 79 1640 47 2018
4, STAGE-I! (J&K) 430 740 170 308 NA 450 129 109.3 79 1805 327 2083
5. PHARKIYAN (J&K) 900 818 310 237 40 422 97 875 42 1766 202 2678
6. KANZALWAN 470 567 210 308 NA 466 101 109.9 77 1673 156 286.7
7. Z-GALI- NA 758 NA 300 1 43.8 123 865 60 1636 161 2547
8. DRASS (J&K) 330 273 4.0 6.4 4 139 18 427 15 529 61 91.9
9. PUTTAKHAN (J&K) 600 533 220 247 1 34.7 133 635 26 109.5 128 1464
10.  RAGNI (J&K) 440 370 210 300 500 340 217 76.0 65 131.0 243 1720
11. SONAPINDI 1380 370 320 130 560 350 99 880 23 1410 32 143
12. NIRU (J&K) 10 240 3.0 26 NA 36 30 67 NA 143 173 150
13. DAWAR (J&K) 16.0 25 16.0 22 21 28 50 55 27 89 130 140
14.  SONMARG (J&K) 109.0 61 40 22 45 29 47 59 34 115 81 161
15.  BIMBAT LC (J&K) NA 50 20 30 5 51 28 82 15 93 76 147
16.  FIRM BASE (J&K) NA 45 NA 22 NA 59 34 61 10 93 26 11
17.  KAKSAR (J&K) 10.0 9 NA 14 NA 7 16 32 10 34 3 47
18.  GUGALDAR 53.0 42 210 24 20 22 29 61 24 113 198 127
19.  BHANG (H.P.) NA 114 NA 24 14 28 114 44 83 93 138 118
20.  SOLANG (H.p) 251.0 122 8.0 25 1 27 1M 61 63 104 178 144
21, DHUNDI (H.P) 248.0 138 4.0 35 8 32 m 88 74 147 276 257
22.  PATSIO (H.P) 7.0 61 NA 19 NA 24 33 33 24 54 209 98

*Mean based on 2001-2011.
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Statement Il
Actual and normal precipitation (in mm) of departmental stations in Jammu & Kashmir
Stations Sept. 2012 Oct. 2012 Nov. 2012 Dec. 2012 Jan. 2013 Feb. 2013
Actual Normal Actual Normal Actual Normal Actual Normal Actual Normai Actual Normal
Srinagar 111 32 11 33 225 26 271 49 58.7 57 1119 68
Jammu 211 154 3 27 33 12 59.3 47 44.6 58 145.2 61
Katra 228 182 1 39 14.6 27 98.3 108 74.0 96 2220 122
Batote 208 68 6 48 31.2 68 1147 14 1325 143 370.0 224
Bhaderwah 118 89 3 45 12.8 51 90.4 112 76.4 109 320.0 164
Banihal 110 61 14 39 28.4 59 1194 108 95.8 142 304.9 200
Kukernag 97 38 9 46 235 56 36.9 85 97.4 81 158.6 135
Pahalgaum 168 64 21 46 28.4 39 68.0 44 156.2 67 2839 65
Kupwara 144 39 47 57 10.8 67 1148 86 88.6 87 2117 137
Quazigund 132 59 11 48 22.4 49 1154 97 106.6 130 228.6 176
Statement Il
Actual and normal precipitation of the departmental stations of Himachal Pradesh
Stations Sept. 2012 Oct. 2012 Nov. 2012 Dec. 2012 Jan. 2013 Feb. 2013
Actual Normal Actual Normal Actual Normal Actual Normal Actual Normal Actual Normal
Shimla 165.1 176.0 7.9 48.3 27 12.6 18.7 174 1214 646 1959 452
Sundernagar 132.0 1471 0.0 324 12.2 19.1 24,3 245 68.6 86.1 1674 70.4
Bhuntar 133.4 78.2 4.3 31.7 15.4 11.3 31.7 435 974 1026 185.8 97.5
Kalpa 38.0 54.7 0.6 33.2 1.5 13.8 18.1 376 1433 98.1 2447 106.6
Subsidy on Fertilizers Government during each of the last three years and the
current year;
2841. SHRIMATI MANEKA GANDHI:

SHRI SURENDRA SINGH NAGAR:
SHRI VIJAY BAHADUR SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government provides subsidy on
fertilizers to the farmers;

(b) if so, the details thereof;

(c) the subsidy provided on fertilizers by the

(d) whether the Government proposes to rationalise/
increase the subsidy given on fertilizers to the farmers
for the agricultural production;

(e) if so, the details thereof; and
(f) if not, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
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(a) and (b) Yes, Madam.Urea is provided to farmers at a
fixed subsidised Maximum Retail Price (MRP) of Rs. 5360
PMT. The difference between the delivered cost and MRP
of Urea is provided as subsidy.In respect of Phosphatic
and Potassic (P&K) fertilizers, a fixed subsidy, decided
on annual basis, is provided based on their nutrient
content under Nutrient Based Subsidy (NBS) Scheme
being implemented w.e.f. 1.4.2010. At present, 22 P&K
fertilizers covered under NBS Scheme are provided at
subsidised prices to farmers.
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(c) The information is given in the enclosed Statement,

(d) to (f) The subsidy rates under NBS Policy is
decided after considering all relevant factors including
prevailing international prices of fertilizers, domestic prices
of these fertilizers, inventory levels and exchange rate
vis-a-vis USD. The same procedure is also being followed
for fixation of subsidy rates of P&K fertilizers for
2013-14.

Statement

Subsidy on different P&K fertilizers during 2010-11, 2011-12 and 2012-13

NBS rates (Rs. per MT)

SL.No. Fertilizer Grades (FG) 2010-11 2011-12 2012-13
(N P K S nutrient) 1.4.2010 to 1.1.2011 to
31.12.2010 31.3.2011
1 2 3 4 5 6
1. DAP (18-46-0-0) 16268 15968 19763 14350
2. MAP (11-52-0-0) 16219 15897 19803 13978
3. TSP (0-46-0-0) 12087 11787 14875 10030
4. MOP (0-0-60-0) 14692 14392 16054 14400
5. 8SSP (0-16-0-11) 4400 4296+200 5359 3676
6. 16-20-0-13 9203 9073 11030 8419
7. 20-20-0-13 10133 10002 12116 9379
8. 20-20-0-0 9901 9770 11898 9161
9. 28-28-0-0 13861 11678 16657 12825
10. 10-26-26-0 15521 15222 18080 14309
11. 12-32-16-0 15114 14825 17887 13697
12. 14-28-14-0 14037 13785 16602 12825
13. 14-35-14-0 15877 15578 18866 14351
14. 15-15-15-0 11099 10926 12937 10471
15. 17-17-17-0 12578 12383 14662 11867
16. 19-19-19-0 14058 13839 16387 13263
17. Ammonium Sulphate (20.6-0-0-23) 5195 5195 5979 5330
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1 2 3 4 5 6

18. 16-16-16-0 (w.e.f. 1.7.2010) 11838 11654 13800 11169
19. 15-15-15-9 (w.e.f. 1.10.2010) 11259 11086 13088 10622
20. 24-24-0-0 (w.e.f. 1.10.2010 to 29.5.12) 11881 11724 14278 10993
21. DAP Lite (16-44-0-0) (w.e.f. 1.2. 2011) - 14991 18573 13434
22. DAP 4S (w.e.f. 25.2.2013 to 7.11.2013) - - - 14350

Right Over River Water

2842. SHRIMATI PARAMJIT KAUR GULSHAN: Will
the Minister of WATER RESOURCES be pleased to state:

(a) whether there is any proposal of the Government
to give right to the States over river water;

{b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) As per Entry 17 of the State
List of the Constitution of India, States have competence
over water supplies, irrigation and canals, drainage and
embankments, water storage and water power subject to
the provisions of entry 56 of Union List of the Constitution.
Entry 56 of Union List relates to regulation and
development of Inter-state rivers and river valleys to the
extent to which such regulation and development under
the control of the Union is declared by Parliament by law
to be expedient in the public interest. There is presently
no proposal to make any change in the existing entries
relating to water in the Constitution.

Brahmaputra Water Tribunal

2843. SHRI BADRUDDIN AJMAL:
SHRI BHARTRUHARI MAHTAB:
SHRI SULTAN AHMED:
SHRI S. SEMMALAI:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether India would press for setting up an
International Brahmaputra River Water Tribunal for arriving

at an International Water Treaty among India, China and
Bangladesh;

(b) if so, the details thereof;

(c) whether the Government of India and China have
entered into any bilateral water treaty/water sharing
agreement in this regard; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) No, Madam.

(b) Does not arise.

{c) and (d) During the visit of His Excellency, the
President of People’s Republic of China, in November,
2006, India and China agreed to set up an India-China
Joint Expert Level Mechanism to discuss the interaction
and cooperation on the provision of flood season
hydrological data, emergency management and other
issues regarding trans-border rivers. Accordingly, the two
sides had set up the Joint Expert Level Mechanism. India
and China have also signed a Memorandum of
Understanding (MoU) on Provision of Hydrological
Information on Brahmaputra river in flood season in 2002
which was renewed in 2008. Further, another Mol for
the provision of similar data by China to India during the
flood season in respect of Sutlej was signed in 2005 and
was renewed in 2010.

Cauvery Water Dispute

2844. SHRIMAT! J. HELEN DAVIDSON:
SHRI BALIRAM JADHAV:
SHRI C. RAJENDRAN:
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SHRI ASADUDDIN OWAISI:
DR. P. VENUGOPAL:

SHRI E.G. SUGAVANAM:
SHRI S.S. RAMASUBBU:
SHRI P. KUMAR:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government has notified the final
award of the Cauvery Water Disputes Tribunal in the
Gazette of India and if so, the details thereof;

(b} whether the notification is expected to solve the
Cauvery water sharing issue between Karnataka and Tamil
Nadu;

(c) if so, the details of the share of water for each
State under the final order and the implementation
mechanism;

(d) whether the Government is considering to set up
a Cauvery Management Board;

(e) if so, whether the Government has received a
proposal in this regard from the Government of Tamil
Nadu; and

(f) if so, the action taken by the Government thereon?

THE MINISTER OF WATER RESQOURCES (SHRI
HARISH RAWAT): (a) The Government has notified the
final award of the Cauvery Water Disputes Tribunal dated
5th February, 2007 in the Gazette of India on 19th
February, 2013.

(b) As per section 6 (2) of Inter State River Water
Disputes Act, 1956 “The decision of the Tribunal, after its
publication in the Official Gazette by the Central
Government under sub-section (1), shall have the same
force as an order or decree of the Supreme Court”.
Therefore, the party states are expected to abide by the
Order of the Tribunal.

(c) and (d) The details of the share of water for
each State under the final order dated 5th February, 2013
are as follows:

(i) the State of Kerala 30 TMC

(a) Kabini sub-basin 21 TMC
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(b) Bhavani sub-basin 6 TMC

(c) Pambar sub-basin 3 TMC

(i) the State of Karnataka 270 TMC

(iii) the State of Tamil Nadu 419 TMC

(iv) the Union Territory of Pondicherry 7 TMC
726 TMC

In addition to the above, quantity of water reserved
for(i) environmental protection and (ii) inevitable escapages
into the sea are as follows:

(i) for environmental protection 10 TMC

(i) for inevitable escapages into the sea 4 TMC
14 TMC
Total (726 + 14) = 740 TMC

Chapter 8, Volume V of Final Award, “Machinery for
implementation of the Final Decision/Orders of the
Tribunal” mentions that “an Inter-State forum to be called
“Cauvery Management Board” shall be established for
the purpose of securing compliance and implementation
of the final decision of the Cauvery Water Disputes
Tribunal”. Further, Clause-IX of the Notification mentions
that “The Authority shall properly monitor the working of
monthly schedule with the help of the concerned States
and Central Water Commission for a period of five years
and if any modification/adjustment is needed in the
schedule thereafter, it may be worked out in consultation
with the party States and help of Central Water
Commission for future adoption without changing the
annual allocation amongst the parties”.

Accordingly, further appropriate actions are being
taken in consultation with the concerned Ministries to set
up Cauvery Management Board.

(e) and (f) A VIP reference from Hon'bie Chief
Minister of Tamil Nadu regarding constitution of Cauvery
Management Board received in the Ministry has been
appropriately replied. Similar request from Secretary, PWD
Tamil Nadu has also been received in the Ministry.

Grants to NIPER

2845. SHRI J.M. AARON RASHID: Will the Minister
of CHEMICALS AND FERTILIZERS be pleas~1 to state:
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(a) the project-wise details of Government Grants
sanctioned/disbursed for research projects to National
Institute of Pharmaceutical Education & Research (NIPER),
Mohali during each of the last three years and the current
year;

(b) whether the Government has made a comparative
assessment/review of the funds disbursement viz-a-viz
utilization, project objective and achievements in each
case;

(c) if so, the details thereof;

(d) the projects which have not yielded the expected
results as per project objectives and detailed reasons of
the Institute’s decision to continue or abandon the projects;
and

(e) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to (e) Information-is being collected and would be
laid on the Table of the House.

ROB/RUB in Kerala

2846. SHRI K. SUDHAKARAN:
SHRI K.P. DHANAPALAN:

Will the Minister of RAILWAYS be pleased to state:

(a) the current status of under construction Rail Over
Bridges/Rail Under Bridges (ROBs/RUBs) in Kerala;

(b) the funds allocated for the said projects;

(c) whether there have been delays in completion of
ROB/RUB projects in Kerala due to land acquisition
problems and inadequate allocation of funds; and

(d) if so, the steps taken/being taken by the Railways
to prevent cost overruns in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) At present,
works of construction of 80 ROBs, 57 RUBs/Subways in
lieu of level crossings have been sanctioned in the State
of Kerala as appearing in Pink Book for 2013-14.
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(b) The total funds allocated by Ministry of Railways
for these works for 2013-14 is Rs. 1864.61 lacs.

(c) There have been delays in the commencement
of work of construction of ROBs/RUBs due to delay in
the acquisition of land by State Government of Kerala. At
present, work of construction of 15 ROBs/RUBs could
not be commenced due to non-acquisition of land by
State Government of Kerala.

But, there is no delay in completion of ROBs/RUBs
on account of funds allocation by Ministry of Railways.

(d) Railway is constantly requesting to State
Government of Kerala to expedite land acquisition.

[Translation]
Delay in Works under MGNREGS

2847. SHRI PREMCHAND GUDDU:
SHRI DEORAJ SINGH PATEL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether new works added in the list of works
under Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) have been started in
various States of the country especially in Madhya
Pradesh;

{b) if so, the details thereof, State/UT-wise; and

(c) the steps taken/being taken by the Union
Government for those States where such new work have
not been started so far with special reference to Madhya
Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(c) The provisions in MGNREGA are effected through
Schemes formulated by States under Section 4(1) of the
Act. Schedule-l of MGNREGA as amended from time to
time lists the category of works that any Scheme prepared
by a State Government under Section 4 (1) of MGNREG
Act shall focus upon. Creation of durable assets and.
strengthening the livelihood resource base of the rural
poor is also an important objective of the Act. Based on
the suggestions and feedback received from various



347 Written Answers

stakeholders including State Governments, changes and
modifications to the Schedule and guidelines are carried
out from time to time and this is a continuous process.
The list of activities at present included in Schedule-] of
the Act is given in the enclosed Statement. Section 16(1)
of MGNREGA provides that Gram Panchayats shall be
responsible for identification of projects in the Gram
Panchayat area to be taken up under the scheme as per
the recommendations of the Gram Sabha and Ward
Sabhas. Section 13(1) of MGNREGA provides that the
Panchayats at district, intermediate and village levels shall
be the principal authorities for planning and implementation
of the schemes made under the Act.

Statement

List of activities included in Schedule-l (Para 1B) of
MGNREG Act

() water conservation and water harvesting
including contour trenches, contour bunds,
boulder checks, gabion structures, underground
dykes, earthen dams, stop dams and springshed
development;

(i) drought proofing including afforestation and tree
plantation;

(iiiy irrigation canals including micro and minor
irrigation works;

(iv) provision of irrigation facility, dug out farm pond,
horticulture, plantation, farm bunding and land
development;

(v) renovation of traditional water bodies including
desiiting of tanks;

(vi) land development;

(vii) flood control and protection works including
drainage in water logged areas including
deepening and repairing of flood channels, chaur
renovation, construction of storm water drains
for coastal protection;

(viii) rural connectivity to provide all weather access,
including culverts and roads within a village,
wherever necessary;

(ix) construction of Bharat Nirman Rajiv Gandhi
Sewa Kendra as Knowledge Resource Centre
at the Block level and as Gram Panchayat
Bhawan at the Gram Panchayat level;
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(x) agriculture related works, such as, NADEP
composting, vermi-composting, liquid bio-
manures;

(xi) livestock related works, such as, poultry shelter,
goat shelter, construction of pucca floor, urine
tank and fodder trough for cattle, azolla as cattle-
feed supplement;

(xiiy fisheries related works, such as, fisheries in
seasonal water bodies on public land;

(xiii) works in coastal areas, such as, fish drying
yards, belt vegetation;

(xiv) rural drinking water related works, such as, soak
pits, recharge pits;

(xv) rural sanitation related works, such as, individual
household latrines, school toilet units, anganwadi
toilets, solid and liquid waste management;

(xv-a) construction of Anganwadi Centers;
(xv-b) construction of play fields;

(xvi) any other work which may be notified by the
Central Government in consultation with the
State Government.

All activities mentioned in items (iv), (x), (xi) and
items (xiii) to (xv) are allowed on land or homestead
owned by households belonging to the Scheduled Castes
and the Scheduled Tribes or below poverty line families
or the beneficiaries of land reforms or the beneficiaries
under the Indira Awas Yojana of the Government of India
or that of the small or marginal farmers as defined in the
Agriculture Debt Waiver and Debt Relief Scheme, 2008,
or the beneficiaries under the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007).

[English]
Railway Projects in Gujarat

2848. DR. KIRIT PREMJIBHAl SOLANKI:
SHRI MAHENDRASINH P. CHAUHAN:
SHRIMATI JAYSHREEBEN PATEL:

Will the Minister of RAILWAYS be pleas 1 to state:
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(a) the details of proposals received from Gujarat for
new railway lines, gauge conversion including Ahmedabad-
Mehsana, Rajkot-Okha, Rajkot-Surendranagar and
doubling projects including Ahmedabad-Mehsana-Jaipur,
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (d)
Requests are received at various levels and a

Rajkot-Veraval, Rajkot-Viramgam;

(b) the present status thereof, project-wise;

(c) the details of funds allocated/spent thereon,

project-wise; and

(d) the steps taken/being taken by the Railways for
the completion of the said projects in a time bound

compendium is not maintained. However, the details of
new lines and gauge conversion proposals received in
recent past pertaining partly/fully in the State of Gujarat
including Ahmedabad-Mehsana-Jaipur, Rajkot-Okha,
Rajkot-Surendranagar, Rajkot-Veraval & Rajkot-Viramgam
doubling projects. Their status and funds allocated/spent
on the sanctioned projects is as under:

manner?

Si.No. Name of the proposals Status

1 2 3

New Lines

1. Dhangadhara-Santalpur Survey included in the Budget 2011-12. It is not found feasible to take up the

2. Palanpur-Ambaji-Abu Road

3. Dhanera-Goradu

4. Dhanera-Tharad-Vav-Suigam

5. Bharuch-Dahej-Jambusar

6. Bhavnagar-Adhelal-Dholera-Petlad

7. Khambhat-Khambhat Port

8. Bhimnath-Dholera

9. Nadiad-Dholka

10.  Port connectivity-Mundra-
Gandhidham-Samakhiali-
Radhanpur-Palanpur

11. Surat-Hazira new rail link

survey from Dhangadhara-Santalpur. Therefore, alignment for survey has been
changed into Kharaghoda-Santalpur.

Survey included in the Budget 2011-12. Preliminary activities for taking up the
survey have been taken up.

Survey included in the Budget 2011-12.

Survey included in the Budget 2011-12. Preliminary activities for taking up the
survey have been taken up.

Bhrauch-Dahej-Jambusar was an existing narrow gauge line of which Bharuch-
Samni-Dahej section has already been converted into broad gauge and survey
for gauge conversion of Samni-Jambusar section is in progress as a part of
Samni-Jambusar-Vishwamitiri and Jambusar-Kavi gauge conversion project.

Survey included in the Budget 2012-13. Preliminary activities for taking up the
survey have been taken up.

Survey sanctioned in the Budget 2012-13. Preliminary activities for taking up
the survey have been taken up.

Survey completed and the report is under examination.

Survey included in the Budget 2011-12. Preliminary activities for taking up the
survey taken up.

Port connectivity already exists. Doubling of Palanpur-Samakhiali has been
proposed in the Budget 2013-14. Survey for Mundra-Adipur is in progress.

Earlier, an SPV was proposed by RVNL for implementation of this project, for
which the alignment is yet to be finalized by the Gujarat Government. Further,
to develop this line as private line, a proposal has been received.
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12

13.

14.

15.

16.

17.

Bedi Port-dJamngar station

Porbandar Port-Porbandar station

Chhara Port-Kadinar {extension

of Veraval-Somnath-Kodinar)

Mahuva Port-Mahuva station

Kachhigadh Port connectivity-
Veraval station

Two junction arrangement at
Bhilad to Sanjan

Gauge conversion

1.

Ahmedabad-Botad-Bhavnagar

Dhasa-Jetalsar

Ahmedabad-Mehsana

Khambhat-Khambhat Port

Nadiad-Bhadran

Bharuch-Samni-Dahej

Viramgam-Samakhiali

Survey included in the Budget 2012-13. Preliminary activities for taking up the
survey taken up.

Survey included in the Budget 2012-13. Preliminary activities for taking up the
survey taken up.

Can be developed under PPP model. However, extension of Veraval-Somnath
(28.1 km) and Somnath-Kodinar (36.91 km) have been taken up as a material
modification to Rajkot-Veraval, Wansjaliya-Jetalsar sanctioned gauge conversion
project. An expenditure of Rs. 512.2 crore has been incurred upto March,
2013. An outlay of Rs. 2 crore has been proposed for the entire project in the
Budget 2013-14.

Can be developed as a private siding.

Can be developed as a private siding.

Can be developed as a private siding.

Gauge conversion of Ahmedabad-Botad has been included in the Budget 2012-
13. The project has been to transferred Rail Vikas Nigam Ltd. (RVNL) for
execution. Preliminary activities like preparation of plan, estimates have been
taken up. An outlay of Rs. 1 crore has been proposed for this project in the
Budget 2013-14. Botad-Bhavnagar section is already in the broad gauge
network.

The work has been included in the Budget 2012-13. The project has been
transferred to Rail Vikas Nigam Ltd. (RVNL) for execution. Preliminary activities
like preparation of plan, estimates have been taken up. An outlay of Rs. 1
crore has been proposed for this project in the Budget 2013-14.

Survey has been included in the Budget 2012-13. Preliminary activities for
taking up the survey have been taken up.

Survey has been included in the Budget 2012-13. Preliminary activities for
taking up the survey have been taken up.

Survey not yet taken up.

Conversion of this section has been completed and commissioned. An
expenditure of Rs. 337.09 crore has been incurred upto March, 2012. An
outlay of Rs. 3.73 crore has been proposed for this project in the Budget
2013-14.

There is aiready an existing broad gauge line. Doubling of this section has
been sanctioned in the year 2011-12. An outlay of Rs. 115 crore has been
proposed for this project in the Budget 2013-14.
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8. Navlakhi-Malia-Rajkot
9. Mehsana-Viramgam

10.  Viramgam-Surendranagar

11. Mehsana-Patan

12. Samakhiali-Gandhidham-Kandla

13. Gandhidham-Anjar-Mundra
Doubling
1. Ahmedabad-Mehsana-Jaipur

2. Rajkot-Okha

3. Rajkot-Surendranagar
4, Rajkot-Veraval
5. Rajkot-Viramgam

Already converted to broad gauge.
Already converted to broad gauge.

Already converted to broad gauge. Doubling of this section has been included
in the Budget 2010-11. Work taken up. An expenditure of Rs. 5.40 crore has
been incurred upto March, 2012. An outlay of Rs. 130 crore has been proposed
for this project in the Budget 2013-14.

Already converted to broad gauge.

Already converted to broad gauge. The doubling of Gandhidham-Kandla Port
by gauge conversion of metre gauge line into broad gauge has been included
in Budget 2009-10.

The section is already on broad gauge line.

On this route, except Ahmedabad-Paianpur section, doubling of Palanpur-Ajmer
has been taken up in patches. Survey for gauge conversion of Ahmedabad-
Mehsana along-with doubling of Mehsana-Palanpur has been taken up. Doubling
of Keshavganj-Swarupganj section has been completed. An expenditure of
Rs. 40.19 crore was incurred upto March, 2012. An outlay of Rs. 10 crore has
been proposed for this project in the Budget 2013-14. Doubling of Ajmer-
Jaipur section has been completed and commissioned.

Survey has been taken up.
Survey for Rajkot-Surendranagar has been taken up.

Doubling has not been considered for this section as it was not justified on
account of operational requirements.

On this route, doubling of Surendranagar-Viramgam section has been taken
up. An expenditure of Rs. 5.40 crore has been incurred upto March, 2012. An
outlay of Rs. 130 crore has been proposed for this project in the Budget
2013-14. Further, survey for Rajkot-Surendranagar has also been taken up.

All these projects are progressing as per availability

(a) whether it has come to the notice of Railways

of resources. To expedite completion of ongoing projects,
efforts are made to generate extra budgetary financing
through State participation, Public Private Partnership,
defence funding, declaring some projects as National
Projects, revival of Capital Fund and implementation of
bankable projects through Rail Vikas Nigam Limited.

Rail Reservation through Internet

2849. SHRI SUBHASH BAPURAO WANKHEDE:
SHRI SURESH ANGADI:
SHRI SANJAY DHOTRE:

Will the Minister of RAILWAYS be pleased to state:

that passengers face a lot of inconvenience in booking
railway tickets through internet due to slow running server
of Indian Railways Catering and Tourism Corporation
(IRCTC);

(b) if so, the details of the failed transactions reported
during last one year for normal tickets as well as tatkal
tickets;

(c) the reasons for inordinate delay in booking tickets
and conducting other transactions through IRCTC website
particularly for tatkal tickets;

(d) the steps taken or being taken by the Railways
to enhance the capacity of servers as well as to make
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non-conventional form of ticketing popular in order to
reduce the rush at ticket counters; and

(e) the average number of passenger reservation
tickets booked per month through internet during the last
one year?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURYY): (a) No, Madam.
Booking through internet has increased.

(b) Failed transactions cannot be quantified separately
for tatkal tickets and normal tickets.

(c) Does not arise.

(d) There is a continuous effort to improve and
upgrade the IRCTC website by augmenting bandwidth
and induction of ticketing capacity.

(e) The average volume of passenger reservation
tickets booked through internet is 3.82 lakhs daily for the
period April, 2012 to February, 2013.

[Translation]
Per Capita Power Consumption

2850. DR. PADMASINHA BAJIRAO PATIL:
SHRI RAMSINH RATHWA:

Will the Minister of POWER be pleased to state:

(a) the average per capita power consumption in the
country during the last three years, State-wise;

(b) whether the per capita power consumption in
some of the States is less than the national average and
also there is discrepancy in power consumption during
base and peak demand supply;

() if so, the details thereof and the reasons therefor,
State-wise;

(d) the percentage increase in consumption of power
during the current year compared to the previous year;
and

(e) the measures being taken by the Government to
address the peak load deficit which has been increasing
steadily over the years and to increase the power
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generation so as to bridge the gap between the demand
and supply?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) The
average per capita power consumption in the Country
during the last three years are as under:

Year Per capita power consumption in kWh
2008-09 733.54
2009-10 778.63
2010-11 818.75

State-wise details are given in the enclosed
Statement-1.

(b) and (c) As per Statement-l, some States/UTs have
less per capita power consumption than the national
average. As regards State-wise peak demand and peak
met as well as energy demand and supply, State-wise
details for 2012-13 (April, 2012 to February, 2013) are
given in the enclosed Statement-Il.

(d) The percentage increase in the peak power met
and energy availability during the current year (April, 2012
to February, 2013) as compared to the corresponding
period of previous year (April, 2011 to February, 2012)
was 7.9% and 5.6% respectively.

(e) Following steps have been/being taken by the
Government to bridge the gap between demand and
supply of power in the country:

(i) Capacity addition of 88,537 MW during 12th Plan
period (2012-2017).

(i) Rigorous monitoring of capacity addition of the
on-going generation projects.

(a) Review of progress of power projects is
being done at the highest level by Hon'ble
Union Power Minister, Secretary, Ministry
of Power and Chairperson, CEA, to identify
the constraint areas and facilitate their faster
resolution, so that the projects are
commissioned on time.

(b) Regular reviews are held at various levels
including Ministry of Power, Ministry of
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Heavy Industries, Ministry of Coal, Planning
Commission and Cabinet Secretariat to
identify the constraint areas and facilitate
faster resolution of inter-ministerial and other
outstanding issues.

(i) Development of Ultra Mega Power Projects of
4,000 MW each.

(iv) Augmentation of domestic manufacturing capacity
of power equipment through Joint Ventures.

(v) Coordinated operation and maintenance of hydro,
thermal, nuclear and gas based power stations

Statement |

(vii)

(viii)

to optimally utilize the existing generation
capacity.

Thrust to import of coal by the power utilities to
meet the shortfall in coal supplies to thermal
power stations from indigenous sources.

Renovation, modernization and life extension of
old and inefficient generation units.

Strengthening of inter-state and inter-regional
transmission capacity for optimum utilization of
available power.

The State-wise Per Capita Consumption of Electricity for the years 2008-09 to 2010-11

(kWh)

Name of the States/UTs 2008-09 2009-10 2010-11
1 2 3 4

Haryana 1278.85 1491.37 1485.07
Himachal Pradesh 1015.76 1144.94 1250.93
Jammu and Kashmir 894.40 968.47 988.30
Punjab 1552.99 1663.01 1735.51
Rajasthan 747.07 811.12 843.75
Uttar Pradesh 371.89 386.93 411.94
Uttarakhand 920.69 930.41 1143.61
Chandigarh 1247.49 1238.51 1282.86
Delhi 1374.16 1447.72 1530.43
Sub-Total (NR) 688.15 739.44 776.37
Gujarat 1457.29 1558.58 1508.14
Madhya Pradesh 583.75 618.10 674.48
Chhattisgarh 1417.60 921.14 1117.53
Maharashtra 969.40 1054.10 1095.99
Goa 2259.85 2004.77 - 2060.65
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1 2 3 4

Daman and Diu 6507.96 7201.84 7810.22
Dadra and Nagar Haveli 11094.49 11708.59 13366.50
Sub-Total (WR) 1039.02 1061.41 1104.44
Andhra Pradesh 928.16 1013.74 1065.46
Karnataka 854.35 873.05 925.02
Kerala 444.00 536.78 550.80
Tamil Nadu 1134.48 1210.81 1232.51
Puducherry 1988.37 1864.50 1850.47
Lakshadweep 453.00 428.81 531.63
Sub-Total (SR) 904.49 971.55 1009.63
Bihar 107.14 117.48 126.75
Jharkhand 695.55 750.46 749.27
Odisha 775.16 837.55 1070.35
West Bengal 442.45 515.08 537.85
Andaman and Nicobar Islands 474.70 506.13 499.18
Sikkim 806.29 845.40 880.11
Sub-Total (ER) 401.11 446.14 493.39
Assam 199.15 209.21 222.86
Manipur 241.73 207.15 242.30
Meghalaya 655.38 613.36 654.08
Nagaland 225.98 242.39 264.81
Tripura 203.75 223.78 221.80
Arunachal Pradesh 447 .47 503.27 582.08
Mizoram 378.29 429.31 461.69
Sub-Total (NER) 241.85 249.65 267.51
Total All India 733.54 778.63 818.75
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(Figures in MW net)

April, 2012 - February, 2013 April, 2011 - February, 2012 % Change

State/System/Region Demand  Met Surplus/Deficit (-}  Demand Met Surplus/Deficit (-) Demand Met

(MW)  (MW) (MW) (%) (MW)  (MW)  (MW) (%) (%) (%)
1 2 3 4 5 6 7 8 9 10 11
Chandigarh 340 340 0 0.0 263 263 0 0.0 29.3 29.3
Delhi 5,942 5,642 -300 -5.0 5,031 5,028 -3 -0.1 18.1 12.2
Haryana 7,432 6,725 -707 9.5 6,533 6,259 -274 4.2 13.8 7.4
Himachal Pradesh 2116 1,672 -444 -21.0 1,397 1,298 -99 71 515 28.8
Jammu and Kashmir 2,422 1,817 -605 -25.0 2,385 1,789 -596 -25.0 1.6 1.6
Punjab 11,520 8,751 -2,769 -24.0 10,471 8,701 -1,770 -16.9 10.0 06
Rajasthan 8,940 8,515 -425 -4.8 8,188 7,545 -643 -7.9 9.2 12.9
Uttar Pradesh 13,940 12,048 -1,892 -13.6 12,038 11,616 -422 -3.5 15.8 3.7
Uttarakhand 1,759 1,674 -85 -4.8 1,612 1,600 -12 0.7 9.1 4.6
Northern Region 45860 41,790  -4,070 -89 40248 37,117  -3,131 7.8 13.9 12.6
Chhattisgarh 3,271 3,134 -137 4.2 3,239 2,851 -388 -12.0 1.0 9.9
Guijarat 11,999 11,960 -39 03 10,951 10,759 -192 -1.8 9.6 11.2
Madhya Pradesh 10,077 9,462 -615 6.1 9,151 7,842  -1,309 -14.3 10.1 20.7
Maharashtra 17,934 16,765  -1,169 65 21,069 16,417  -4,652 -22.1 -14.9 21
Daman and Diu 311 286 -25 -8.0 301 276 -25 -8.3 3.3 3.6
Dadra and Nagar Haveli 629 629 0 0.0 615 605 -10 -1.6 2.3 4.0
Goa 491 452 -39 -7.9 514 471 -43 -8.4 -4.5 -4.0
Western Region 40,075 39,486 -589 15 42352 35952  -6,400 -15.1 5.4 9.8
Andhra Pradesh 14,031 11,335  -2,696 -19.2 13254 11,591 -1,663 -12.5 5.9 2.2
Karnataka 10,124 8,761 -1,363 -135 9,819 8,065  -1,754 -17.9 341 8.6
Kerala 3,578 3,262 -316 -8.8 3,377 3,216 -161 -4.8 6.0 1.4
Tamil Nadu 12,606 11,063  -1,553 -123 12,166 10,566  -1,600 -13.2 3.6 46
Pondicherry 348 320 -28 -8.0 335 320 -15 4.5 3.9 0.0
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1 2 3 4 5 6 7 8 9 10 1
Lakshadweep 8 8 0 0.0 8 8 0 0.0 0.0 0.0
Southern Region 37,363 31,287 -6,076 -16.3 36,082 31,489 -4,593 -12.7 36 -0.6
Bihar 2,295 1,784 -511 223 2,031 1,738 -293 -14.4 13.0 26
DVC 2,573 2,469 -104 -4.0 2,318 2,038 -280 -12.1 1.0 211
Jharkhand 1,132 1,039 93 -82.4 1,030 842 -188 -18.3 9.9 234
Odisha 3,968 3,694 274 -6.9 : 13,589 3,526 -63 -1.8 10.6 4.8
West Bengal 7,322 7,249 -73 -1.0 6,555 6,378 -177 2.7 11.7 13.7
Sikkim 95 95 0 0.0 100 95 -5 -5.0 -5.0 0.0
Andaman and Nicobar 48 48 0 0.0 48 48 0 0.0 0.0 0.0
Islands

Eastern Region 16,655 15415  -1,240 74 14505 13,971 -534 -37 14.8 10.3
Arunachal Pradesh 116 114 -2 -1.7 121 118 -3 2.5 -4 -3.4
Assam 1,197 1,148 -49 -4.1 1,112 1,053 -59 5.3 7.6 9.0
Manipur 122 120 -2 -1.6 116 15 -1 -0.9 5.2 43
Meghalaya 333 330 -3 -0.9 319 267 -52 -16.3 44 236
Mizoram 75 73 2 2.7 82 78 -4 -4.9 -85 -6.4
Nagaland 10 109 -1 0.9 M 105 -6 5.4 0.9 38
Tripura 229 228 -1 -0.4 215 214 -1 -0.5 6.5 6.5
North-Eastern Region 1,998 1,864 -134 -6.7 1,920 1,782 -138 -7.2 4.1 4.6
Al India 135,453 123,294 -12,159 9.0 130,006 114233 -15773 -12.1 4.2 79
[English] (d) the time frame set for the completion of the said

Circular Railway in Bangalore

2851. SHRI ANANTH KUMAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to provide a circular
railway network for Bangalore city;

(b) if so, the details and the present status thereof;

(c) the details of the funds allocated/spent thereon
so far; and

project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (d) No,
Madam. There is no proposal for Circular Railway around
Bangalore City.

Setting up of Gas Based Power Plants

2852. SHRI SUVENDU ADHIKARI:
SHRIMATI RAMA DEVI:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of POWER be pleased to state:
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(a) the details of the gas-based power plants being
set up in the country, State-wise along with the present
status thereof;

(b) the expected quantum of gas required for various
gas-based power plants during the next three years;

(c) whether the Government has decided to set up
more gas based power plants in the future;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the steps taken/being taken by the Government
to complete all the Uitra Mega Power Projects in the
country expeditiously?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Details
of gas based power projects currently being set up in
the country, State-wise along with present status are given
in the enclosed Statement.

(b) Quantum of gas requirement expected for various
gas-based power plants during the next three years for
operation at 90% PLF is:
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Gas requirement for existing 86.6 MMSCMD
Power plants to operate at

90% PLF

Gas requirement for proposed : 50.1 MMSCMD

Power plants at various stages
of commissioning to operate
at 90% PLF

Total gas requirement 136.7 MMSCMD

(c) No, Madam. Government of India does not set
up power plants.

(d) Due to dwindling supply of gas Ministry of Power/
Central Electricity Authority has issued an advisory to all
the developers of power plants not to plan any gas based
power plants till 2015-16.

(e) At present, all the awarded UMPPs are likely to
be commissioned within their contractual schedule. Ministry
of Power takes up the matter with different Ministries/the
State Governments as and when required for facilitating
expeditious commissioning of the projects. The Joint
Monitoring Committees (JMCs) consisting of the members
of the Central Electricity Authority (CEA) & Procurers have
been set up for regular monitoring of the awarded projects.

Statement

List of stranded/under construction gas based power plants in the country

A: GAS BASED POWER PLANTS PLANNED FOR 12th PLAN (GAS HAS BEEN TIED UP FROM LOCAL SOURCES)

SI.No. Name of Power Station/Agency Capacity (MW) Located in State
1 2 3 4
State Sector
1. Ramgarh CCGT 160 Rajasthan
2. Namrup CCGT 100 Assam
Sub Total (S.S.) 260
Private Sector
3. Tripura Gas 726 Tripura
4. Monarchak 100 Tripura
Sub Total (Pvt. Sector) 826
Total (S.S+P.S) 1086
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1 2 3 4
B: GAS BASED POWER PLANTS COMMISSIONED BUT AWAITING GAS ALLOCATION
State Sector
1. Bawana CCGT 250 Delhi
2. GSEG Hazira CCGT 351 Gujarat
Sub Total (S.8.) 601
Private Sector
3. Sugen Phase-l Unit-4 M/s Torrent 3825 Guijarat
Sub Total (Pvt. Sector) 382.5
Total (S.8+P.S) 983.5

C: GAS BASED POWER PLANTS UNDER ADVANCED STAGE OF CONSTRUCTION AND AWAITING GAS ALLOCATION

State Sector

1. Bawana CCGT 500 Delhi
2. Pipavav JV CCGT 702 Gujarat
3. Dhuvaran Ext (GSECL) 375 Guijarat
Sub Total (S.S.) 1577
Private Sector
1. Vemagiri exp by M/s GMR Rajamundry Energy Ltd. 768 AP.
(GREL)
2. Lanco Kondapalli Exp (St-HI) 770 AP.
3. Kashipur CCGT (Sravanti Energy P. Ltd.) &l 450 Uttarakhand
4, Samalkot Expansion 2400 AP.
5. CCGT by M/s Panduranga Energy Systems 110 AP.
Pvt. Ltd. (PSPL)-Ph-I
7. CCGT by M/s Beta Infratech Private Ltd. 225 Uttarakhand
8. CCGT by M/s Gama Infraprop Pvt. Ltd. 225 Uttarakhand
9. Gas Engine at Pashamylaram by Astha Power 35 AP.
10. Dahej SEZ (Torrent) 3 Modules 1200 Gujarat
11. CCGT by M/s Pioneer Gas Power Ltd. 400 Maharashtra
12 CCGT by M/s KPR Chemicals Ltd. 225 AP.
Sub Total (Private Sector) 6808
Sub Total (SS+PS) Projects Under Construction 8385
TOTAL (ALL INDIA) A+B+C 10454.5
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Pending Court Cases

2853. SHR! SANJAY DHOTRE:
SHRI A. GANESHAMURTHI:
SHRI ANAND PRAKASH PARANJPE:
SHRI BHASKARRAO BAPURAQ PATIL
KHATGAONKAR:
SHRI BHARTRUHARI MAHTAB:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(@) whether the study conducted by the Supreme
Court supported National Court Management System has
put the country to have 15 crore pending cases by 2040
but the strength of the judges will only be 75000;

{b) if so, the details of the study;

(c) whether the Government is considering speedy
appointment of judges so as to expeditiously reduce the
number of pending cases;

(d) if so, the details thereof; and

(e) the other steps taken/being taken/proposed to be
taken by the Union Government to speed up disposal of
pending cases and to cope up with the anticipated
increase in number of cases in the future?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWAN! KUMAR): (a) and (b) Yes, Madam; the Policy
and Action Plan of National Court Management System
released by the Hon’ble Chief Justice of India does
contain a statement to this effect. But this is an estimation
and is based on the assumption that with the increase in
literacy and economic wealth, filing of cases would
increase manifold in the country.

(c) to (e) There are nearly 2.7 crore cases pending
in the subordinate judiciary, and nearly 43 lakh cases
pending in the High Courts as on 31.03.2012. Since the
administrative control of the subordinate judiciary in the
States is with the High Courts and State Governments,
Central Government has been impressing upon them for
timely filling of vacancies. The Supreme Court has also
in its judgement in C.A.No. 1867 of 2006 (Arising out of
SLP (C) No. 22523 of 2005) in the matter of Malik Mazhar
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Sultan & Another Vs. U.P. Public Service Commission &
Others, directed the States/UTs to adhere to the time
schedule for timely filling of vacancies.For the High Courts,
Central Government has been reminding the Chief
Justices from time to time for timely initiation of the
proposals.

Although the disposal of pending cases in the Courts
is within the domain of the judiciary, Government has
been assisting them (judiciary) through a variety of
measures. These include funding support for infrastructure
development for the subordinate judiciary and
computerization of the Courts, etc. Besides, Government
has set up a National Mission for Justice Delivery and
Legal Reforms for following a coordinated approach for
phased liquidation of arrears and pendency in the judicial
administration. The Mission has devised an integrated
strategy which inter-alia includes better infrastructure for
courts including computerisation, increase in strength of
subordinate judiciary, policy and legislative measures in
the areas prone to excessive litigation, re-engineering of
court procedure for quick disposal of cases and emphasis
on human resource development.

National Water Policy

2854. SHRI C. SIVASAMI:
SHRI P.L. PUNIA:
SHRI ADHALRAO PATTL SHIVAJI:
SHRI ANANDRAO ADSUL.:
SHRI DHARMENDRA YADAV:
SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHRI GAJANAN D. BABAR:
SHRI P. KUMAR:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the National Water Resources Council
(NWRC) has approved the new National Water Policy
and if so, the salient features thereof;

(b) whether the new policy sets the tone for creating
a tariff mechanism for all kinds of water uses in the
country and if so, the details thereof;

(c) if so, whether this policy may override the
constitutionally guaranteed rights of States and if so, the
details thereof;
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(d) whether the new policy envisages a National
Framework law for water resources that will set general
principals of water management and if so, the details
thereof; and

(e) whether the end users have repeatedly demanded
for the equitable distribution of water and the importance
of efficiently using water and if so, the steps taken/
proposed to be taken by the Union Government in this
regard?

THE MINISTER OF WATER RESOURCES (SHRI!
HARISH RAWAT): (a) Yes, Madam. The National Water
Resources Council at its sixth Meeting held at New Delhi
on 28.12.2012 adopted the draft National Water Policy
(2012) as per the deliberations. The salient features of
the draft National Water Policy (2012) are given in the
enclosed Statement.

(b) The draft National Water Policy (2012)
recommends setting up of a Water Regulatory Authority
by each State which would fix and regulate the water
tariff system and charges.

(c) No, Madam. The Water Regulatory Authority is
envisaged as an independent statutory body to be set up
by the States themselves.

(d) Yes, Madam. The draft National Water Policy
(2012) envisages a National Water Framework Law as
an umbrella statement of general principles governing the
exercise of legislative and/or executive (or devolved)
powers by the Centre, the States and the local governing
bodies.

(e) Yes, Madam.

The Government has launched a National Water
Mission with the objective of ‘conservation of water,
minimizing wastage and ensuring its more equitable
distribution both across and within States through
integrated water resources development and management’.
One of the goais of National Water Mission is 'increasing
water use efficiency by 20%'.

Statement
Salient Features of Draft National Water Policy (2012)

1. Emphasis on the need for a national water
framework law, comprehensive legislation for
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optimum development of inter-State rivers and
river valleys, amendment of Irrigation Acts, Indian
Easements Act, 1882, etc.

. Water, after meeting the pre-emptive needs for

safe drinking water and sanitation, achieving food
security, supporting poor people dependent on
agriculture for their livelihood and high priority
allocation for minimum eco-system needs, be
treated as economic good so as to promote its
conservation and efficient use.

. Ecological needs of the river should be

determined recognizing that river flows are
characterized by low or no flows, small floods
(freshets), large floods and fiow variability and
should accommodate development needs. A
portion of river flows should be kept aside to
meet ecological needs ensuring that the
proportional low and high flow releases
correspond in time closely to the natural flow
regime.

. Adaptation strategies in view of climate change

for designing and management of water
resources structures, review of acceptability
criteria and increasing water storage have been

~emphasized.

. A system to evolve benchmarks for water uses

for different purposes, i.e., water footprints, and
water auditing be developed to ensure efficient
use of water. Project financing has been
suggested as a tool to incentivize efficient &
economic use of water.

. Setting up of Water Regulatory Authority has

been recommended. Incentivization of recycle
and re-use has been recommended.

. Water Users Associations should be given

statutory powers to collect and retain a portion
of water charges, manage the volumetric
quantum of water allotted to them and maintain
the distribution system in their jurisdiction.

. Removal of large disparity in stipulations for

water supply in urban areas and in rural areas
has been recommended.
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9. Water resources projects and services should
be managed with community participation.
Wherever the State Governments or local
governing bodies so decide, the private sector
can be encouraged to become a service provider
in public private partnership model to meet
agreed terms of service delivery, including
penalties for failure.

10. Adequate grants to the States to update
technology, design practices, planning and
management practices, preparation of annual
water balances and accounts for the site and
basin, preparation of hydrologic balances for
water systems, and benchmarking and
performance evaluation.

Fines for Littering

2855. SHRI A. GANESHAMURTHI:
SHRI ANAND PRAKASH PARANJPE:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have decided to impose a
penalty on persons found guilty of littering in railway
premises;

(b) whether the Railways propose to impose similar
penalty on passengers littering in train compartments as
well;

(c) if so, the details thereof;

(d) whether the adequate steps are being taken to
keep the premises and coaches of railway clean and
hygienic;and

(e) if so, the details thereof and the manner in which
this decision is to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c) Yes,
Madam. Rules under the Railways Act, 1989 have been
notified under a Gazette Notification to penalize persons
affecting cleanliness & hygiene at railway premises
including trains and stations, with fines not exceeding
Rs. 500/-. The purpose of levying fines is to reduce the
activities affecting cleaniiness & hygiene at railway
premises.
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(d) and (e) Indian Railways take multi-pronged action
by synergising technology and provision of mechanized
equipments to improve the standard of cleanliness at
railway stations. The measures taken include introduction
of mechanized cleaning process, award of rag picking/
garbage disposal contracts and introduction of ‘pay &
use’ toilet scheme. For improving upon the standards of
cleanliness in coaches, schemes like Intensive mechanized
cleaning in maintenance depots, On Board House-Keeping
Service (OBHS) for cleaning of coaches on run and
cleaning attention to trains during their stoppage at “Clean
Train Stations” etc. have also been launched. Inspections
by various officials at the railway stations and in the
coaches are also conducted to monitor cleanliness and
take remedial measures. Wide publicity is given to educate
the users by advertisements through print and electronic
media and announcements via public address system.

[Translation]
Establishment of Power Plants

2856. SHRI RATAN SINGH:
SHRI YASHBANT LAGURI:

Will the Minister of POWER be pleased to state:

(a) whether the power plants in the country are not
being established within the prescribed time frame due
to incompetence and negligence of officers;

(b) if so, the reaction of the Government thereto;

(c) the corrective measures being taken by the
Government in this regard; and

(d) the success achieved by the Government as a
result thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As per
information available with Central Electricity Authority, no
power plant is being delayed due to incompetence and
negligence of officers.

(b) to (d) In view of the above, do not arise.
[English]
Trains to Pilgrim Places

2857. SHRI RUDRAMADHAB RAY:
SHRI ASHOK KUMAR RAWAT:

Wili the Minister of RAILWAYS be pleased to state:
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(a) whether the Railways plan to connect
Bhubaneswar-Puri, Ahmedabad-Dwarka and Chennai-
Rameshwaram by Rajdhani or other fast moving trains to
enable the tourists to visit these world fame shrines;

(b) if so, the details thereof;

(c) whether the Railways also propose to take
necessary steps to connect world famous musoleum of
Madarsa at Makanpur and Namisharanya pilgrimage under
Misrikh parliamentary constituency of Uttar Pradesh;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (e) In
the Railway Budget 2012-13, extension of 12145/12146
Lokmanya Tilak (T)-Bhubaneswar Express upto Puri has
been announced. Introduction of new train services to
connect various parts of the country including places of
pilgrimage, is an ongoing process subject to traffic
Justification, operational feasibility, availability of resources,
etc. However, at present, there is no proposal to connect
places of pilgrimage like Makanpur and Namisharanya as
well as Ahmedabad-Dwarka and Chennai-Rameshwaram
by Rajdhani or other fast moving trains.

National Electric Mobility Mission Plan

2858. SHRI PRALHAD JOSHI:
SHRI NISHIKANT DUBEY:
SHRI S.S. RAMASUBBU:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether the Government has launched the
National Mission for Electric Mobility (NMEM) for hastening
the early manufacture and adoption of electric and hybrid
vehicles in the country;

(b) if so, the details thereof;

(c) the funds allocated/earmarked for the purpose,
State/UT-wise;

(d) whether dedicated institutions have been set up
for R&D into the use of hybrid vehicles and other
sustainable forms of transport; and

(e) if so, the details thereof?
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THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) Yes, Government has launched the National Mission
for Electric Mobility (NMEM) to provide a common
roadmap for hastening the manufacturing and adoption
of electric mobility in the country. Based on detailed
stakeholders consultations and an in-depth study, the
Government approved taking up of this initiative on a
mission mode approach. It envisages preparation of
various schemes, policy interventions and projects. The
collaborative structure of various working groups as well
as National Board and National Council of Electric Mobility
will be utilized to ensure maximum participation of the
concerned stakeholders at all stages.

{c) No fund has so far been allocated/earmarked for
this purpose.

(d) and (e) So far, no dedicated institutions have
been set up for R&D under this initiative into the use of
hybrid vehicles and other sustainable forms of transport.

Beneficiaries under MGNREGS

2859. DR. RATTAN SINGH AJNALA:
SHRIMATI BHAVANA GAWALI PATIL:
SHRI DUSHYANT SINGH:
SHRI GANESHRAO NAGORAO
DUDHGAONKAR:
SHRI KAMAL KISHOR COMMANDO:
SHRI JAI PRAKASH AGARWAL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of assets created under the Mahatma
Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) during each of the last three years and the
current year, State/UT-wise;

(b) whether many villages in Rajasthan are still devoid
of roads since road construction work is not allowed under
the Scheme;

(c) if so, the reaction of the Government thereto;

(d) whether the Government has reviewed the
performance of this Scheme;

(e) if so, the success achieved and the overall impact
of the Scheme on the Indian economy;
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(f) whether the Government has developed or
proposes to develop any system to create awareness
among the rural population about the Scheme; and

(9) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) The
details of category-wise number of works completed under
Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) as reported by States/UTs during each
of the last three years and current year are given in the
enclosed Statement.

{b) and (c) Rural connectivity to provide all weather
access, including culverts and roads with in a village
wherever necessary is a permissible activity in
Schedule-l of MGNREGA.

(d) and (e) Ministry of Rural Development organizes
concurrent evaluation/assessment of all its programmes/
schemes including MGNREGA on periodic basis through
independent and reputed agencies and organizations. The
Ministry of Rural Development has engaged Institutions
like Indian Institutes of Management (IIMs), Indian
Institutes of Technology (lITs), National Institute of Rural
Development (NIRD), National Sample Survey
Organization (NSSO) and other professional institutions
to conduct studies and surveys on the implementation of
Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA). Some major findings of such Studies
are given below:

(i) Increase in Agriculture Minimum Wages and
wage earned per day due to impact of
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MGNREGA has given a bargaining power to the
labour (IIM Lucknow, NDUAT Faizabad).

(i) Reduction in distress migration: Studies report
reduction in distress migration (Council for Social
Development, Centre for Science and
Environment, Indian Institute of Management,
Shillong).

(i) Creation of “Green Jobs”: nearly 70% works
relate to water conservation, water-harvesting,
restoration, renovation and desilting of water
bodies, drought-proofing, plantation &
afforestation (Indian Institute of Science,
Bangalore and IIFM, Bhopal).

(iv) Improvement in ground water, improved
agricultural productivity & cropping intensity,
mono crop to two crops [Administrative Staff
College of India (ASCI))].

(v) Reduction in water vulnerability index, agriculture
vulnerability, livelihood vulnerability index (Indian
Institute of Science, Bangalore).

(viy No gender differential in wage rates for
MGNREG works (NSSO 64th Round).

(f) and (g) Information, Education and Communication
activities for all the programmes including MGNREGA of
the Ministry are done in a holistic manner both in
electronic and print media for generating awareness
across the country for effective implementation of all these
programmes. Such special awareness generation
campaigns regarding the rights and entitlements,
processes and other information relevant to the
beneficiaries under MGNREGA are conducted by the
Ministry through various agencies from time to time.

Statement
SI.No. States Completed Works 2009-10
Rural Flood Water Drought Micro Provision of Renovation Land Any Other
Connectivity ~ Control ~ Conservation  Proofing Imigation Imigation of Development activity
and and Works faciity ~ Traditional Approved
Protection ~ Water to Land Water by MRD
Harvesting development  bodies

1 2 3 4 5 6 7 8 9 10 11

1. Andhra Pradesh 15616 4367 187625 21100 75321 48839 35320 144485 0

2. Arunachal Pradesh 340 162 21 6 65 0 3 21 53
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1 2 3 4 5 6 7 8 9 10 11
3. Assam 5661 1309 492 540 248 28 283 839 3
4. Bihar 32426 5212 8698 7591 6649 1495 7689 2575 290
5. Chhattisgarh 12552 331 5368 2287 1665 10143 7624 12631 0
6. Gujarat 6799 2858 222699 4232 334 3645 3748 2224 17112
7. Haryana 1372 163 1184 185 289 7 416 406 41
8. Himachal Pradesh 14207 4283 5426 798 3506 1401 2906 2880 492
9. Jammu and Kashmir 6335 4446 1926 270 2165 315 1123 2066 15
10.  Jharkhand 17632 229 19286 1414 921 18033 5510 12566 176
11.  Karnataka 10370 7737 22156 15403 9534 24555 6190 27069 6603
12. Kerala 2618 28033 6778 3040 9356 3008 12696 10585 709
13. Madhya Pradesh 21145 1605 18797 18504 2980 126816 5017 49755 0
14. Maharashtra 356 346 7305 602 40 611 552 801 0
15.  Manipur 2904 3342 1109 1938 609 0 299 772 518
16. Meghalaya 2693 251 1391 937 237 11 374 340 115
17.  Mizoram 2004 3 121 257 2 0 5 306 36
18. Nagaland 1162 462 1600 693 679 69 262 663 7
19.  QOdisha 11835 228 3512 790 262 1391 6070 85 838
20. Punjab 1887 309 232 877 510 1 1558 649 361
21. Rajasthan 19909 787 10935 2118 2718 46008 7811 1965 o]
22.  Sikkim 180 93 197 780 58 0 5 119 0
23. Tamil Nadu 4837 143 2599 0 3880 0 9433 17 0
24.  Tripura 12119 748 10398 1483 5259 672 2313 12151 3281
25.  Uttar Pradesh 105596 13981 57823 16192 13059 68472 28391 42583 14391
26. Uttarakhand 1409 5118 10295 2461 2653 506 1241 968 26
27. West Bengal 40860 9218 21674 9927 8630 4805 14923 11814 7
28. Andaman and Nicobar 79 113 89 2 26 0 1 44 0
Islands
29. Dadra and Nagar Haveli 17 4 1 0 0 0 0 0] 0
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1 2 3 4 5 6 7 8 9 10 1
30. Daman and Diu NR NR NR NR NR NR NR NR NR
31. Goa 102 73 10 0 0 0 28 86 1
32. Lakshadweep 0 0 86 1444 0 0 93 1000 0
33. Puducherry 0 0 0 14 0 0 878 0 0
34. Chandigarh NR NR NR NR NR NR NR NR NR
Grand Total 355022 95954 629833 115885 151655 360831 162762 342465 45075
NR = Not Reported
StNo. States Completed Works 2010-11
Rural Flood Water Drought ~ Micro  Provision of Renovation  Land Rajiv. Any Other
Comnectivity  Control Conservation Proofing Imigation  Imigation of  Development  Gandhi activity
and and Works faciity ~ Traditional Seva Approved
Protection ~ Water toland  Water Kenda by MRD
Harvesting development  bodies
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 61818 5030 312006 16492 132659 87392 094782 154781 29 0
2. Arunachal Pradesh 431 140 48 26 157 0 15 96 0 13
3. Assam 4872 774 531 2540 282 78 295 1246 24 8
4. Bihar 37364 5051 11526 6685 7467 1857 7378 4812 0 209
5. Chhattisgarh 12871 572 5945 3852 1048 41094 9020 14880 1 4
6. Gujarat 5858 3475 7964 8426 842 5012 2752 9321 0 1508
7. Haryana 2995 220 1143 271 1385 8 546 963 40 2
8. Himachai Pradesh 10660 4790 5285 661 3240 3144 2367 3675 0 153
9. Jammu and Kashmir 11351 8401 3518 731 4660 1248 2099 4511 0 23
10.  Jharkhand 9016 58 17808 613 304 8559 3142 7147 4 768
11.  Karnataka 10628 9457 9512 15810 3856 16201 3992 18745 12 2876
12.  Kerala 3390 27836 13791 3413 8911 4341 14768 27568 1 470
13. Madhya Pradesh 29139 1633 24686 33349 6677 126863 6679 62004 0 5
14. Maharashtra 366 115 16412 692 10 260 422 430 0 0]
15.  Manipur 2416 1042 852 1091 582 5 297 1216 28 368
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1 2 3 4 5 6 7 8 9 10 1 12
16. Meghalaya 3975 330 1288 511 340 14 725 459 28 85
17.  Mizoram 1524 128 31 582 18 14 4 415 144 113
18. Nagaland 1478 671 1546 594 639 0 201 3682 0 126
19.  Odisha 19534 143 8940 2552 376 11672 11349 2654 536 1522
20. Punjab 2450 163 171 964 856 2 1181 678 5 323
21. Rajasthan 10203 558 7802 3114 2485 18394 6953 2235 406 112
22.  Sikkim 260 181 360 415 100 2 17 199 0] 0
23. Tamil Nadu 8001 445 4272 0 3955 0 14707 9 0 2
24.  Tripura 16454 722 12293 5546 5955 447 2179 15609 64 6164
25. Uttar Pradesh 149785 22743 29420 19071 34562 73293 26514 72260 5 20495
26. Uttarakhand 2704 8812 7844 2988 2930 748 1498 2141 6 78
27. West Bengal 39004 7342 32490 11968 8052 7934 22210 13583 390 1
28. Andaman and Nicobar 66 48 69 5 24 0 10 38 0 3
Islands
29. Dadra and Nagar Haveli 2 5 0 0 0 0 0] 0 0 0]
30. Daman and Diu NR NR NR NR NR NR NR NR NR NR
31. Goa 162 169 15 0 12 0 64 137 0 0
32. Lakshadweep NR NR NR NR NR NR NR NR NR NR
33.  Puducherry 0 0] 0 1 0 0 0 0] 0 0]
34. Chandigarh NR NR NR NR NR NR NR NR NR NR
Grand Total 458777 111054 537848 142963 232384 408582 236166 425494 1723 35431
SI.No. States Completed Works 2011-12 (Provisional)
Rural Flood Water Drought ~ Micro  Provision of Renovation  Land Rajv ~ Any Other
Connectivity Control Conservation Proofing Irrigation  Irrigation of  Development  Gandhi activity
and and Works faciity ~ Traditional Seva Approved
Protection ~ Water to Land  Water Kendra by MRD
Harvesting development  bodies
1 2 3 4 5 6 7 8 9 10 1 12
1. Andhra Pradesh 5477 8667 98400 6632 73389 1451 2875 481 60 NR
2. Arunachal Pradesh NR NR NR NR NR NR NR NR NR NR
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1 2 3 4 5 6 7 8 9 10 H 12
3. Assam 5878 585 656 2952 587 853 209 1296 24 1386
4, Bihar 13087 492 1778 1636 2985 29 950 1810 2 413
5. Chhattisgarh 10129 499 7147 1527 964 37391 4312 18922 10 407
6. Gujarat 10866 6284 9123 7419 727 10010 1714 3127 16 3363
7. Haryana 5083 517 1611 747 2893 55 584 2595 59 296
8. Himachal Pradesh 10488 4045 6780 742 2889 3342 1493 7899 3 722
9. Jammu and Kashmir 2016 1129 437 25 936 2 125 702 0] 177
10.  Jharkhand 7327 70 24418 414 221 3154 3080 4640 14 1826
11.  Karnataka 13031 12683 18193 14868 5690 12622 5007 20429 143 6094
12.  Kerala 4030 30920 22966 4098 11730 5760 15573 51416 0 932
13. Madhya Pradesh 13864 403 41469 18294 234 30467 3507 40640 0 1478
14. Maharashtra 1469 63 11120 1572 40 404 1844 2008 0 1085
15.  Manipur 621 154 127 488 179 0 7 154 39 17
16. Meghalaya 4629 535 1566 1088 334 0 355 1038 70 120
17.  Mizoram 1042 61 23 161 3 0 3 167 26 83
18. Nagaland 1222 261 130 121 189 0 1 206 0 216
19. Odisha 19651 346 13577 5206 463 13451 9217 8004 1786 2451
20. Punjab 3015 193 88 751 571 2 1260 984 54 504
21.  Rajasthan 7462 440 7024 1398 1786 5964 2967 4679 3362 800
22.  Sikkim 177 109 12 433 62 0 3 704 2 37
23.  Tamil Nadu 15295 299 9822 2 7637 15 22608 90 0 16
24,  Tripura 14795 709 13346 3731 6482 628 3931 18971 46 3349
25. Uttar Pradesh 204368 22673 23458 15489 18280 95158 9432 54380 21 52775
26. Uttarakhand 1281 4258 1903 904 1403 115 601 1995 5 91
27. West Bengal 46487 7860 35267 46595 7723 9199 17003 19135 42 2234
28. Andaman and Nicobar 102 71 43 19 1 20 11 61 0 1
Islands

29. Dadra and Nagar Haveli 0 0] 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 1 12
30. Daman and Diu NR NR NR NR NR NR NR NR NR NR
31. Goa 119 68 3 0 1 0 19 139 0 1
32. Lakshadweep NR NR NR NR NR NR NR NR NR NR
33.  Puducherry 0 0 0 0] 0 0 67 0 0 0
34. Chandigarh NR NR NR NR NR NR NR NR NR NR
Grand Total 423011 104394 350487 137312 148399 230092 108758 266672 5784 80874
SI.No. States Completed Works 2012-13 (reported il 1st March, 2013)
Rurat Flood Water Drought ~ Micro  Provision of Renovation  Land Rajv  Any Other
Connectivity Contro!l Conservation Proofing Irrigation  Irigation of  Development  Gandhi activity
and and Works faciity  Traditiona! Seva Approved
Protection ~ Water to land  Water Kendra by MRD
Harvesting development  bodies
1 2 3 4 5 6 7 8 9 10 1 12
1. Andhra Pradesh 3704 3916 81829 7134 60569 5198 4901 3228 27 17032
2. Arunachal Pradesh NR NR NR NR NR NR NR NR NR NR
3. Assam 4836 631 504 2450 560 4145 515 1255 22 1381
4. Bihar 16069 1389 3829 7227 4083 110 2669 1841 0 870
5. Chhattisgarh 18584 735 9586 3607 2177 21890 6586 20912 68 493
6. Gujarat 4001 4410 4846 2609 127 7374 4081 1166 29 1501
7. Haryana 1305 191 368 34 685 20 237 614 117 66
8. Himachal Pradesh 4758 2796 5200 668 1727 2418 797 5069 0] 415
9. Jammu and Kashmir 2811 1308 433 22 1095 3 95 632 0 450
10.  Jharkhand 10596 147 40573 596 430 9324 2686 4559 77 1818
11.  Karnataka 4800 5554 7945 3781 2248 3983 2021 7147 78 2182
12.  Kerala 924 12712 12972 1746 4486 6376 8583 25728 0 134
13. Madhya Pradesh 13423 209 30865 17871 198 22386 2635 37112 0 1890
14.  Maharashtra 1426 24 6278 4146 133 2100 2267 2233 7 636
15.  Manipur 107 77 29 1 81 0 9 37 6 0

16. Meghalaya 810 71 122 37 15 0 28 147 11 30
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1 2 3 4 5 6 7 8 9 10 1 12
17.  Mizoram 902 22 56 224 12 0 3 226 18 247
18. Nagaland 151 93 23 12 21 0 0 58 0 34
19. Odisha 13245 239 8078 2812 382 10132 5443 4033 941 1956
20. Punjab 1926 138 107 326 385 0 1073 648 58 643
21. Rajasthan 26394 967 17656 4045 5321 11791 11236 6690 287 3131
22.  Sikkim 156 74 42 202 36 0 7 407 0 66
23. Tamil Nadu 17952 288 13545 7 8733 3 30412 67 0 59
24.  Tripura 5297 213 1838 1555 3138 53 382 7342 1 864
25. Uttar Pradesh 83323 8861 15126 5900 5945 22268 4438 17357 11 15917
26.  Uttarakhand 574 1484 1663 418 593 22 231 702 1 49
27. West Bengal 26638 3878 27052 24581 3779 7087 16852 13563 15 417
28. Andaman and Nicobar 17 3 8 12 0 13 1 4 0 1

Islands
29. Dadra and Nagar Haveli 0 0 0 0 0] 0 0 0 0 0
30 Daman and Diu NR NR NR NR NR NR NR NR NR NR
31.  Goa 0 0 0 0 0 0 0 0 0 0
32. Lakshadweep 0 0 12 2 0 0 1 4 0 0
33.  Puducherry 0 0 0] 0] 0 0 517 0] 0 0
34. Chandigarh NR NR NR NR NR NR NR NR NR NR

Grand Total 264729 50430 290585 92025 106959 136696 108706 162781 1774 52282

NR=Not Reported

[Translation]
Small Railway Stations

2860. SHRI MAROTRAO SAINUJI KOWASE:
SHRI NARENDRA SINGH TOMAR:
DR. RAGHUVANSH PRASAD SINGH:
SHRI E.G. SUGAVANAM:

Will the Minister of RAILWAYS be pleased to state:

{a) whether the Railways are aware that most of the
small railway stations in the country are in a dilapidated

condition;

(b) if

wise;

so, the total number of such stations, zone-

and if not, the reasons therefor;

(¢) whether the Railways have any plan/scheme in
place to improve their condition, if so, the details thereof

(d) the details of stations on Hajipur-Muzaffarpur and
Muzaffarpur-Mehsi lines along with the steps taken/being
taken by the Railways for their expansion/improvement
and providing stoppages of important trains thereon; and
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(e) the present status of upgrdation of Habibganj
station in Bhopal and extension/renovation of platforms
and railway stations in Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (d) There
are no stations in dilapidated condition. Repair and
maintenance of infrastructure is a continuous process and
works in this regard are undertaken as and when
warranted. Additional facilities including renovation/
reconstruction of station buildings are taken up based on
importance, inter-se priority of works and availability of
funds. There are 11 stations (including Hajipur &
Muzaffarpur) on Hajipur-Muzaffarpur line and 7 stations
(exctuding Muzaffarpur & including Mehsi) on Muzaffarpur-
Mehsi line. To cater to the needs of passengers on
Hajipur-Muzaffarpur and Muzaffarpur -Mehsi sections,
stoppage of trains serving these sections have been
provided at stations subject to traffic justification,
operational feasibility, commercial viability etc. Moreover,
provision of stoppage of trains is an ongoing process
over Indian Railways based, inter alia, on commercial
viability, operational feasibility etc.

(e) At Habibganj station, works for extension of cover
over platform at platform No. 1, improvement to platform
surface on platform No. 2 and at end of platform No. 4/
5, provision of additional benches on extended portion
and platform No. 2, Elevator at the 2nd entry side,
passenger travellator at platform No. 1 and improvement
in illumination level of circulating area with high mast
have been completed. Further, the works of improvement
of platform No. 2 at ltarsi end and carriage watering &
water booths on extended portion of platform have been
undertaken. Habibganj station has been entrusted to the
newly set up Indian Railway Stations Development
Corporation (IRSDC) for redevelopment. Consultant for
preparation of Master Plan for redevelopment of station
has been recently appointed.

The works of extension of platform(s) at Arambakkam,
Akkampet, Ambur, Elavur, Gummidipundi, Jolarpettai,
Kadayanallur, Karmelaram, Nanguneri, Samalpatti,
Srivilliputtur, Sankarankovil, Vaiyampatti & Viranialur and
renovation of Tambaram, Madurai Jn., Tirunelveli, Nagercoil
Jn., Virudhunagar, Chidambaram, Kovilpatti, Tuticorin &
Rameswaram stations in Tamil Nadu have been completed
in recent times. In addition, the works for raising of
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platform from low level to high level at Maranhalli and
Rayakottai stations have been completed.

[English]
Concession for Senior Citizens

2861. SHRI BALIRAM JADHAV: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of facilities and concessions being
extended by the Railways to facilitate senior citizen
passengers;

(b) whether the Raiiways are considering for granting
some concession in the meals to the senior citizens being
provided to them in Rajdhani, Shatabdi and Duronto trains
as well; and

(c) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Railways
have granted various facilities to senior citizens which
include concession in fares, earmarking of separate
reservation quota, earmarking of reservation counters at
major computerized Passenger Reservation System (PRS)
centres, provision of wheel chairs & Battery Operated
Vehicles etc.

(b) No, Madam.

(c) Does not arise. There is no policy to give
concessions on meals.

[Translation]
Implementation of Scholarship Schemes

2862. SHRI JAGADANAND SINGH:
SHRI L. RAJAGOPAL:
SHRI MAHESHWAR HAZARI:
SHRIMAT!I SUSHILA SAROJ:
SHRIMAT! USHA VERMA:
SHRIMATI SEEMA UPADHYAY:
SHRI HARSH VARDHAN:

Will the Minister of MINORITY AFFAIRS be pleased
to state:
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(a) whether the norms for minority students studying
in educational institutes are difficult to be fulfilled and
due to which the students are not able to avail the
benefits of the schemes;

(b) if so, the details thereof along with the reasons

therefor;

(c) the details of scholarship schemes implemented
for the welfare of minority students during each of the
last three years and the current year, scheme and State/
UT-wise;

(d) the financial assistance provided for the
implementation of these schemes during the said period,
scheme and State/UT-wise;

(e) the target set and achieved during the said period,
scheme and State/UT-wise;

(f) whether the number of minority students pursuing
higher education is increasing due to the assistance
provided to them in the form of scholarships;

(g9) if so, the details thereof;

(h) whether the Government is considering any
proposal for financial grants for development of minority
educational institutions; and

(i) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) No,
Madam.

(b) Does not arise in view of (a) above.

(c) For the educational empowerment of students
belonging to the notified minority communities the following
Scholarship Schemes are implemented by this Ministry:-

(i) Pre-Matric Scholarship Scheme: For students
studying in class | to X whose parental/ guardian
income is upto Rs. 1 lakh per annum and have
secured not less than 50% marks in the previous
final examination.
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(i) Post-Matric Scholarship Scheme: For students
studying in class XI to Ph.D. whose parental /
guardian income is upto Rs. 2 fakh per annum
and have secured not less than 50% marks in
the previous final examination.

(iit) Merit-cum-Means based Scholarship Scheme:
For technical and professional courses at under-
graduate and post-graduate level. Students
without taking competitive examinations should
have secured not less than 50% marks. The
annual income of the family from all sources
should not exceed Rs. 2.50 lakh.

(iv) Maulana Azad National Fellowship Scheme: For
students studying in M.Phil and Ph.D whose
parental/guardian income does not exceed
Rs. 2.50 lakh per annum.

In all the above Scholarship Schemes 30% is
earmarked for girl students. This is the floor and not the
ceiling. Physical targets are set for fresh cases based on
pro-rata minority population in the States/UTs as per 2001
census.

(d) to (e) The funds released during the last three
years and the current year j.e. upto 28th February, 2013,
Scheme-wise and State/UT-wise and physical target and
achievement under these Scholarship Schemes State/UT-
wise are available on the website of this Ministry ie.
www.minorityaffairs.gov.in and at enclosed Statements-|
to IV.

(f) An evaluation study to assess the impact of these
schemes has been undertaken by an independent agency.

(g) Does not arise in view of (f) above.

(h) to (i) The Government is releasing financial grants
for development of minority educational institutions under
the scheme of Infrastructure Development for Minority
Institutions (IDMI). During the financial year 2012-13 (upto
27.2.2013) grants amounting to Rs. 25.39 crore have been
reieased to 144 minority educational institutions for
development under IDML.
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Statement |

State/UT-wise details Physical and Financial target and achievement under Pre-matric scholarship Scheme for
students belonging to the minority communities during the last three years and the current year as on 28.02.2013

SLNo.  States/UTs Physical Targets and Achievements Financial Achigvements
2009-10 2010-11 2011-12 2012-13 2009-10 201011 201112 201213
(As on 28.02.2013) (As on
28.02.2013)
T A T A T A T A A A A A

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 65032 86248 86709 225462 147406 191973 173418 301275 1390 4285  26.88 4791
2. Awnachal Pradesh 2877 0 3836 0 6521 0 7673 0 0.00 000  10.00 0.00
3. Assam 73582 87376 98109 38259 166785 86159 196218 181267 16.83 8.37 21.25 37.64
4.  Bihar 109357 35668 145809 320107 247875 193967 291618 36499 922 12 2901 0.00
5. Chhattisgarh 7432 4765 9909 6976 16845 12610 19818 18235 1.07 1.31 293 433
6. Goa 3677 594 4905 8340 0 9812 0 0.04 0.04 0.00 0.00
7. Gujarat 39194 0 5260 0 88842 0 104520 0 0.00 0.00 0.00 0.00
8. Haryana 19282 14867 25709 24823 43705 0 51418 50308 158 2.41 2.03 315
9. Himachal Pradesh 2057 1095 3009 1166 5115 5171 6018 0 0.09 0.19 0.52 0.52
10. Jammu and Kashmir 56482 53421 75309 116571 128026 250983 150618 0 74 1293 N4 0.00
11, Jharkhand 38932 18510 51909 26107 88245 51082 103818 33700 210 413 1053 8.76
12.  Kamataka 62407 86829 83209 314508 141457 426813 166418 416243 1393 3316  49.05 42.89
13.  Kerala 110175 161590 146900 563560 249731 696630 293800 944918 1224 4289 5277 7158
14, Madhya Pradesh 34657 18278 46209 61052 78555 135932 92418 129672 2.18 6.89 17.93 16.84
15.  Maharashtra 137732 201490 183638 545201 312187 701343 367276 788973 1578 4098 5472 58.73
16.  Manipur 7390 10780 9855 16753 9438 19708 32279 310 0.00 119 11.09
17.  Meghalaya 13690 10518 18255 12846 31032 17781 36508 19945 126 163 244 2.76
18.  Mizoram 6852 9428 9136 14053 15533 13485 18273 40615 1.58 225 249 9.78
19.  Nagaland 14515 0 19355 4400 32901 10056 38708 18679 0.00 0.51 2.07 4.00
20. Odisha 13432 17049 17909 17909 30445 24553 35818 34673 1.34 1.38 2.00 397

21, Punjab 120852 123907 161127 279082 273917 296660 322258 0 1510 2566 28.23 0.00
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
22. Rajasthan 45082 60318 60109 121988 102186 148816 120218 199885 472 10.85 1014 2256
23, Sikkim 1602 604 213 2434 3633 3269 4274 4115 0.09 0.40 061 0.73
24, Tamil Nadu 57532 84150 76709 312415 130407 301278 153418 340647 782 2817 3228 36.30
25.  Tripura 3627 1069 4836 1617 8221 1356 9673 3721 0.08 0.12 010 042
26, Uttar Pradesh 252832 371189 337109 465812 573086 971245 674218 1089486 4863 6527 14811 20425
21, Uttarakhand 9982 49 13309 132 22625 3103 26618 11907 0.07 023 043 295
28.  West Bengal 166732 240548 222309 913002 377926 955205 444618 1165386 1972 7653 8298 187
29, Andaman and Nicobar 865 % 1155 1961 7 2309 21 0.01 0.01 0.03 0.05
Islands
30. Chandigarh 1520 1518 2027 3446 4000 4054 0 017 0.00 051 0.00
31, Dadra and Nagar 190 40 255 72 432 152 509 0 0.02 0.04 0.06 0.00
Haveli
32. Daman and Diu 173 10 233 13 395 183 466 500 0.02 0.03 0.07 0.15
3. Delhi 18532 26313 24709 30904 42006 12732 49418 380 27 303 1.3 005
3. Lakshadweep 510 0 682 0 1158 0 1364 0 0.00 0.00 0.00 0.00
35, Puducheny 1015 259 1355 2302 2345 2709 0 001 0.03 0.30 0.00
Total 1500000 1729076 2000000 4421571 3400000 5528557 4000000 5863585 20294 44625 61547 70325

T=Target and A=Achievement

*including renewals

Statement Il

State/UT-wise details Physical and Financial target and achievement under Post-matric Scholarship Scheme for
students belonging to the minority communities during the last three years and the current year as on 28.02.2013

SINo.  States/UTs Physical Targets and Achievements Financial Achievements
2009-10 2010-11 201112 201213 2009-10 201011 201112 201213
(As on 28.02.2013) {As on
28.02.2013)

T A T A T A T A A A A A

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 13006 26692 17342 42972 22761 20550 21345 26902 19.96 3524 17.28 16.65
2. Arunachal Pradesh 580 0 73 0 1011 0 1150 0 0.00 0.00 0.00 000
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
3. Assam 14716 9908 19622 4730 25753 6119 29600 19276 8.32 5.60 448 12.06
4. Bihar 21871 13245 29162 24709 38276 42765 35807 24031 380 15.96 2549 7.90
5. Chhattisgarh 1486 822 1982 13%6 2601 1863 2449 1751 0.60 1.03 157 152
6. Goa 748 0 993 523 1299 187 1201 Pl 0.00 021 0.07 0.61
7. Gujarat 7841 7766 10453 12290 137123 15559 12851 20612 288 447 1.78 11.19
8. Haryana 3856 1897 5142 2564 6748 575 6349 1373 0.68 148 148 0.00
9. Himachal Pradesh 451 9 602 355 789 517 749 424 0.17 021 020 0.31

10.  Jammu and Kashmir 11296 5992 15062 10766 19767 28427 18544 9742 367 524 14.15 554

1. Jharkhand 778 7221 10382 9825 13626 14418 12800 10006 367 6.15 10.05 5.81
12, Kamataka 12481 27598 16642 43344 21842 65887 20493 20447 8.82 123 24.85 1587
13, Kerala 22034 52861 20379 60782 38562 75220 36151 95379 1.2 9.98 21.69 2113
14, Madhya Pradesh 6931 3107 9242 7795 12130 11138 11349 12343 1.10 3.3 6.17 6.95
15.  Maharashtra 27515 15333 36675 44579 48157 48505 45189 38612 8.17 2008 31.06 2846
16.  Manipur 1486 2 1982 1400 2595 0 3000 3549 285 0.00 0.00 21
17. Meghalaya 2746 65 3662 256 47% 27 5500 23 0.04 0.19 019 019
18.  Mizoram 1375 3184 1833 3416 2401 U7 2750 4329 254 281 343 43
19.  Nagaland 2911 PA] 3882 68 5088 48 5851 %0 0.02 0.05 0.04 007
20. Odisha 2686 1288 3582 1049 4700 114 4400 2143 046 103 0.00 123
21.  Punjab 24100 17737 32142 27245 42243 50928 39640 50970 10.73 1483 3942 4090
2. Rajasthan %016 8144 12022 10873 15778 19555 14800 20794 4.00 466 121 1363
23 Sikkim 325 245 433 625 564 549 651 564 0.10 0.31 040 0.39
24, Tamil Nadu 11506 26342 15342 34107 20136 35484 18900 37120 1.4 10.67 17.68 16.39
25, Tripura 730 165 973 329 1273 376 1451 46 0.07 0.17 012 0.22
26, Uttar Pradesh 50566 53928 6742 90386 88491 138138 82050 88646 478 4642 74.81 223
27, Uttarakhand 19% 145 2662 n 3494 44 3300 540 0.06 0.08 0.18 164
28, West Bengal 33346 75660 44462 87752 58366 118441 54790 78391 1843 8.1 4687 35.60
29.  Andaman and Nicobar 181 24 242 9 i 9 501 2 0.01 0.01 0.00 0.01

Islands
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1 2 3 4 5 6 7 8 9 10 il 12 13 14
30.  Chandigarh 07 159 410 77 536 140 900 267 005 0.09 0.06 0N
31. Dadra and Nagar Haveli 46 5 62 30 74 K 100 B 0.01 0.02 0.01 0.01
3. Daman and Diu 5 2 64 2 m ! 100 52 0.02 0.02 003 0.05
33.  Dehi 3706 92 4942 866 6486 1061 3199 338 043 038 056 017
3. Lakshadweep 115 0 153 0 190 0 300 0 0.00 0.00 0.00 0.00
35, Puducheny 21t % 262 3 363 230 200 0 0.03 013 0.10 0.00

Total 300000 364387 400000 525644 525000 701850 500000 578525 14872 22896 36299 214
T=Target and A=Achievement *including renewals

Statement il

State/UT-wise details Physical and Financial target and achievement under Merit-cum-means based Scholarship
Scheme for students belonging to the minority communities during the last three years and the current year as on

28.02.2013
SINo.  StatesiUTs Physical Targets and Achievements Financial Achievements
2009-10 2010-11 201112 201213 200910 201011 2011-12  2012-13
(As on 28.02.2013) {As on
28.02.2013)
T A T A T A T A A A A A
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 867 1319 867 1314 867 1126 2601 1664 236 339 309 458
2. Amunachal Pradesh B 0 3 0 38 0 114 0 0.00 0.00 0.00 0.00
3. Assam 981 1910 961 1908 981 1702 2043 1582 586 539 494 442
4. Bhar 1458 et 1458 3R 1458 3703 4374 4353 868 9.46 998 11.98
5. Chhattisgarh % 121 Y 148 %9 140 297 0 032 039 043 057
6. Goa 49 68 49 7 49 8 147 8 0.19 020 023 0.04
7. Gujarat 523 705 523 928 523 941 1569 2014 143 2.02 226 489
8. Hayana 257 300 57 310 257 362 ™ 769 _ 0.74 083 1.03 206
9. Himachal Pradesh K X 0 ¥ 0 X 90 86 0.09 0.09 0.12 0.25
10.  Jammu and Kashmir 753 1278 753 1443 753 1614 2259 2936 273 362 475 794
11, Jharkhand 519 709 519 916 519 941 1557 1279 196 254 270 34
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
12, Kamataka 832 1756 832 1986 832 217 249 3586 460 530 599 943
13 Kerala 1469 3504 1469 4443 1469 4661 4407 8626 945 11.85 1312 24.04
14, Madhya Pradesh 462 %4 462 814 462 843 1386 1725 244 210 221 460
15.  Maharashtra 1840 3028 1840 2463 1840 Urs 5520 4656 767 549 927 1218
6. Manipur 98 % 98 184 9% 247 294 203 023 068 0.77 052
17. Meghalaya 182 8 182 224 182 305 546 250 032 066 095 075
18.  Mizoram 91 122 9t 188 91 145 273 4 033 049 0.39 0.1
19.  Nagaland 193 143 193 5 193 399 579 468 057 157 12 139
20. QOdisha 179 241 179 191 179 201 537 427 063 053 0.68 1.24
21, Punjab 1615 1884 1615 2541 1615 2774 4845 4859 537 712 865 1334
2. Rajasthan 601 956 601 1001 601 1187 1803 2519 240 223 326 6.73
23, Sikkim 2 20 2 145 21 I 63 51 0.10 049 024 0.14
24, Tamil Nadu 767 2209 767 2118 767 23%0 2301 3225 580 557 6.33 805
25.  Tripura 48 4 48 73 48 65 144 80 0.16 021 0.18 0.25
26.  Uttar Pradesh 3371 4808 37N 6962 3N 6634 10113 11647 14.47 17.97 16.17 29.14
27.  Uttarakhand 133 109 13 127 133 214 399 33 030 035 067 1.00
28, West Bengal 2223 6379 223 6599 2223 5539 6663 4680 1740 17.14 1484 1240
20, Andaman & Nicobar 1 8 1 1 11 7 K] 7 0.03 0.04 0.04 0.01
Islands
30. Chandigarh 2 28 20 17 20 18 60 1 0.09 016 0.12 0.08
31, Dadra & Nagar Haveli 2 0 2 0 2 0 6 0 0.00 0.00 0.00 0.00
32.  Daman & Diu 2 0 2 1 2 2 6 3 0.00 0.00 0.01 0.01
33.  Dehi 247 387 247 385 247 408 74 525 079 080 099 1.26
M. Lakshadweep 6 0 6 0 6 0 18 0 0.00 0.00 0.00 0.00
3. Puducherry 13 16 13 2 13 19 3 3 0.04 0.05 0.05 0.07
Total 20000 35982 20000 41056 20000 42476 60000 62927 9751 10876 11572 166.86
T=Target and A=Achievement *including renewals
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Statement IV

State/UT-wise details Physical and Financial target and achievement under Maulana Azad National Fellowship
Scheme for students belonging to the minority communities during the last three years and the

current year as on 28.02.2013

SINo.  States/UTs Physical Targets and Achievements Financial Achievements
2009-10 2010-11 2011-12 201213 200910 201011 2011-12 201213
(As on 28.02.2013) (As on
28.02.2013)
T A T A T A T A A A A A

1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Andhra Pradesh 31 2 31 69 3 103 K| There was no State-wise financial achievgment
2 Arunachal Pradesh 4 0 4 3 4 7 4

3. Assam K] A 3 67 KX 102 | 3

4 Bihar 50 56 50 108 50 163 5

5. Chhattisgarh 6 7 6 1 6 17 6

6. Goa 4 1 4 5 4 9 4

7. Gujarat 21 9 2 27 21 3 2

8. Haryana 12 0 12 13 12 21 12

9. Himachal Pradesh 4 4 4 9 4 13 4

10, Jammu and Kashmir 27 K% 27 62 27 101 Pl

1. Jharkhand 21 17 21 ¥ 21 57 21

12, Kamnataka 3t 2 3 55 31 88 3

13, Kerala 50 63 50 116 50 173 50

14 Madhya Pradesh 15 16 15 31 15 45 15

15, Maharashira 67 72 67 138 67 205 67

6. Manipur 4 6 4 10 4 15 4

17.  Meghalaya 6 6 6 12 6 18 6

18.  Mizoram 4 5 4 9 4 13 4

19.  Nagaland 6 5 6 1 6 17 6

20.  Odisha ) 3 6 9 6 14 6

21, Punjab 59 75 59 134 59 196 59
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1 2 3 4 5 6 8 9 10 il 12 13 14
2. Rajasthan 21 21 2 42 62 21
23, Sikkim 4 0 4 4 8 4
24, Tamil Nadu 28 3B 28 68 102 i
25, Tripura 4 0 4 4 4 4
26.  Uttar Pradesh 120 130 120 251 B 120
27.  Uttarakhand 4 4 4 8 13 4
28.  West Bengal 81 78 81 158 220 81
29.  Andaman and Nicobar 4 1 4 2 2 4
Istands
30.  Chandigarh 4 4 4 8 13 4
31, Dadra and Nagar Haveli 4 0 4 0 0 4
32.  Daman and Diu 4 0 4 0 0 4
33.  Dethi 9 8 9 17 % 9
4.  Lakshadweep 4 2 4 6 7 4
3. Puducheny 4 4 4 8 12 4
Total 75 757 756 1511 756 2266 756 0 14.98 2098 51.98 66.00

T=Target and A=Achievement *including renewals

[English]
Denial of Employment under MGNREGS

2863. SHRI BIBHU PRASAD TARAI:
SHRI KAMLESH PASWAN:
SHRI DATTA MEGHE:
SHRI PRABODH PANDA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the number of job card-holders in the country
under Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), States/UTs-wise;

(b) whether poor job card-holders have not been
provided employment on demand in some States/UTs-
wise;

**Achievement for 2012-13 is yet to be received.

(c) if so, the details thereof and the reasons therefor
along with the reaction of the Government thereto, States/
UTs-wise;

(d) whether the Government has received any
complaints about the money being withdrawn against job
cards by adopting wrong practices depriving the real poor
persons for whom the Scheme is intended for; and

(e) if so, the details thereof and the action taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) The
details of cumulative number of job cards issued as
reported by States/UTs till 1st March, 2013 are given in
the enciosed Statement-l.
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(b) to (d) The Ministry receives a large number of
complaints about implementation of Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA)
in the country. The complaints mainly relate to cases of
job cards not provided, misappropriation of funds,
engagement of contractors, forgery of muster roll,
manipulation in job cards, under payment of wages,
non-payment of wages, corruption and other irregularities,
use of machinery, delay in payments etc. The State-wise
details of such complaints received during the last 3 years
and the current year are given in the enclosed
Statement-Il. As implementation of the Act is done by the
State Governments in accordance with the Schemes
formulated by them as per the provisions of the Act, all
complaints received in the Ministry are forwarded to the
concerned State Governments for taking appropriate
action, including investigation, as per law.

(e) Some of the steps taken to eliminate the
occurrence of such irregularities in the implementation of
MGNREGA are as follows:

(i) In consultation with the Comptroller & Auditor
General of India, MGNREGA Audit of Schemes
Rules, 2011 have been notified. All States have
been asked to put in place a robust Social Audit
Mechanism as outlined in these Rules.

(i) With a view to ensuring timely payment, infusing
transparency and enhancing the integrity of wage
payment, Schedule Il of MGNREG Act has been
amended to make wage disbursement to
MGNREGA workers through accounts in Banks
or Post Offices.

(iii) Information and Communications Technology
(ICT) based Management Information System
(MIS) has been made operational to make data
available for public scrutiny including job cards,
muster rolls, employment demanded and number
of days worked, shelf of works, funds available/
spent, social audit findings, registering grievances
etc.

(iv) To reduce delay in payment of wages Ministry
has initiated “Electronic Fund Management
System (eFMS)” in all States. The system will
be rolled out in a phased manner across country.

PHALGUNA 23, 1934 (Saka)

v)

(vi)

(vii)

to Questions 410

Ministry has issued circular on Certification of
Accounts and Financial Audit of MGNREGA
Accounts at Gram Panchyats Level by Chartered
Accountant of 10% GP of highest spending
districts in all States.

Instructions have been issued directing all States
to appoint Ombudsman at district level for
grievance redressal.

The State and district level Vigilance and
Monitoring Committees are entrusted with the
responsibility of monitoring the schemes.

Statement |

SI.No. State Cumulative number
of Household issued
job cards (In Nos.)
till 1st March, 2013

1 2 3

1. Andhra Pradesh 12076114
2. Arunachal Pradesh 164285
3. Assam 3940021
4. Bihar 12691206
5. Chhattisgarh 4377809
6. Guijarat 3822152
7. Haryana 729041
8. Himachal Pradesh 1128476
9. Jammu and Kashmir 857001

10. Jharkhand 4047816

11. Karnataka 5333988

12. Kerla 2494273

13. Madhya Pradesh 12013163

14. Maharashtra 6948251

15. Manipur 461878

16. Meghalaya 459705

17. Mizoram 209625
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1 2 3 1 2 3
18. Nagaland 385436 27. West Bengal 11302346
19. Odisha 6258995 28. Andaman and Nicobar 45779

Islands
20. Punjab 901019
29. Dadra and Nagar Haveli 1730
21. Rajasthan 9943043 30. Daman and Diu NR
22. Sikkim 81106 31. Goa 29980
23.  Tamil Nadu 8878090 32.  Lakshadweep 8346
24, Tripura 633507 33. Puducherry 67009
25, Uttar Pradesh 14822988 34. Chandigarh NR
26. Uttarakhand 1037441 Total 126151619
Statement Il
Complaints under MGNREGA
Sl.No. State 2009-10 2010-11 2011-12 2012-13
{til 15.02.2013)

1 2 3 4 5 6

1. Andhra Pradesh 4 14 18 14

2. Arunachal Pradesh 0 0 1 0

3. Assam 6 6 8 7

4, Bihar 34 25 61 43

5. Chhattisgarh 11 17 55 22

6. Goa 1 0 0 0

7. Gujarat 11 18 9 48

8. Haryana 8 19 29 26

9. Himachal Pradesh 8 12 8 7

10. Jammu and Kashmir 1 1 4 3

11. Jharkhand 15 10 44 16
12. Karnataka 7 12 13 12
13. Kerala 3 2 5 A
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1 2 3 4 5 6
14, Lakshadweep 0 0 0 0
15. Madhya Pradesh 98 135 88 124
16. Meghalaya 0 0 4 3
17. Maharashtra 7 6 6 5
18. Manipur 1 1 8 18
19. Mizoram 0 0 0 0
20. Nagaland 2 1 0 0
21. Odisha 9 19 30 11
22. Punjab 8 4 5 17
23. Puducherry 0 0 1 2
24, Rajasthan 101 30 57 28
25. Sikkim 1 0 0 0
26. Tamil Nadu 5 7 5 1
27. Tripura 0 0 1 0
28. Uttar Pradesh 168 266 605 367
29. Uttarakhand 9 8 18 5
30. West Bengal 10 8 8 2

All India 528 621 1091 785

Profit/Loss of Railways

2864. SHRI GAJANAN D. BABAR:
SHRI ADHALRAQO PATIL SHIVAJI:
SHRI MADHU GOUD YASKHI:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of profit and loss of the Railways
during the last three years and the current year, year-
wise;

(b) the reasons for getting into loss after the year
2009 and the steps taken by the Railways in this regard;

(c) whether payments to contractors have been held

up in some zones resulting in delay in completion of the
projects;

(d) if so, the details thereof along with the details of
the projects which have been stalled or delayed due to
such non-payment; and

(e) the remedial measures taken by the Railways in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b)
Indian Railways have not incurred any loss in the last
three years. Indian Railways infact generated a surplus
of Rs. 0.75 crore in 2009-10; Rs. 1,404.89 crore in 2010-
11; Rs. 1,125.57 crore in 2011-12, and have set a surplus
target of Rs. 10,409.13 crore in 2012-13.
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Indian Railways have taken both non-tariff measures
and tariff measures to improve its financial position as
indicated below:-

Non-tariff Measures:-

They include improving throughput by increased
productivity and efficiency, reduction in wagon turnaround
time, extension of Passenger Reservation System (PRS)
and Unreserved Ticketing System (UTS) facilities to more
and more locations, speeding up of trains, review of trains
with low patronage, deployment of additional coaches in
well patronized trains, vigorous checking of ticket-less
travel, additional leasing of parcel space in certain
nominated trains, leasing of vacant compartment of guard
in front SLR coach etc. In addition, efforts to improve
staff productivity by better manpower planning, better asset
utilization, improvement in inventory management,
optimizing fuel consumption etc. and controlling
expenditure through number of austerity/economy
measures are continuously being pursued.

Tariff Measures:-

They include simplification and rationalization of
freight/fare structure besides several other measures like
introduction of Freight Incentive Schemes for retaining
the existing traffic and also for attracting additional traffic,
introduction of Incentive Schemes for improving parcel
traffic.

(c) to (e) Railways have a large shelf of ongoing
works, many of which are progressing at a slow pace
mainly because of Railway's inability to provide funding
support at required levels.

instructions already exist to regulate commitments
consistent with availability of funds and for prompt
finalization of admissible bills. In the event of shortage of
funds, efforts are made to provide additional funds by re-
appropriation from other activities so that contractors’
claims are settled expeditiously.

Facilities for Disabled

2865. SHRI S.R. JEYADURAI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have received any
proposals/requests/representations for enhancing of

MARCH 14, 2013
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facilities for disabled and senior citizens at various railway
stations;

(b) if so, the details thereof, zone-wise;

(c) whether the platforms at various railway stations
are either too high or too low for physically challenged
persons and senior citizens;

(d) if so, the steps taken to make these platforms
disabled and senior citizens friendly; and

(e) the steps taken by the Railways to provide
specially designed lavatories and make all the railway
stations disabled friendly?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b) A
number of proposals/requests/representations from
individuals, NGOs etc. for enhancing of facilities for
disabled and senior citizens at various railway stations .
are received by Railways from apex level to field units.
While some of the representations are station specific,
others are related to the policy. Zone-wise data of the
same is not maintained. However, appropriate action is
taken on the proposals/requests/representations received.

(c) and (d) Stations are categorized as per annual
passenger earnings on Indian Railways and high level,
medium level and rail level platforms are provided as per
norms depending upon category of station. Inter platform
transfer facility for physically challenged persons and
senior citizens is provided at stations through end ramp
on platforms with a proper walkway across tracks. Further,
provision of lifts & escalators have been made at ‘A1’
category & other important stations.

(e} Short term facilities like standard ramp for barrier
free entry, earmarking at least two parking lots, signages
of appropriate visibility, at least one drinking water tap
suitable for use by differently abled persons, at least one
toilet on the ground floor and ‘May | help you’ Booth,
have been planned at all ‘A1’, ‘A’ and ‘B’ category stations
(581 stations). These facilities have already been provided
at 562 ‘A1, ‘A’ and ‘B’ category stations. Instructions
also exist for provision of wheel chair at stations, which
is provided free of cost, duly escorted by coolies (on
payment) as per present practice. ‘Battery operated
vehicles for disabled and old age passengers’ have also
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been provided at some of the major railway stations.
These facilities are planned at other stations progressively.
In addition, escalators & lifts have been provided at 44
stations. Further, provisions of lifts and escalators have
been made at ‘A1’ category and other important stations.

Long term facilities viz. Provision of facility for inter-
platform transfer and Engraving on edges of platform,
are planned after provision of short term facilities.

Shortage of Water

2866. SHR! SONAWANE PRATAP NARAYANRAO:
Wili the Minister of WATER RESOURCES be pleased to
state:

(a) whether some areas in Maharashtra are badly
affected due to shortage of water;

(b) if so, the details thereof along with the names of
most affected parts of the State to the extent of loss
suffered during last one year;

(c) whether the Government has any plan to declare
some of the river projects of Maharashtra as national
assets for conservation of water;

(d) if so, the details thereof; and

PHALGUNA 23, 1934 (Saka)

to Questions 418

(e) the extent to which water supply for drinking and
irmigation purposes would be improved with these projects?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Yes, Madam. The State
Government of Maharashtra has informed that the State
Government has declared scarcity situation in 122 taluke
vide GR dated 22.08.2012. The list of most affected
talukas in Maharashtra is given in the enclosed Statement.

{c) to (e) Gosikhurd Irrigation Project of Maharashtra
has been included in the scheme of National Project on
07.02.2008. The Gosikhurd Project is a Major Multi-
Purpose Project in Eastern Vidarbha situated on
Wainganga river near village Gosikhurd in Pauni taluka
of Bhandara District in Maharashtra State. The project
will provide irrigation benefits to 250800 ha (Ultimate
Irrigation Potential). The irrigable command area of the
project is 190000 ha. The project proposes to install
hydropower with power generation capacity of 0.5 MW
and 25 MW at head regulators of Left Bank Canal &
Right Bank Canal respectively. The project will also
provide water supply for drinking purpose to Bhandara
city and nearby villages (water supply of 23.69 Mm3 to
Jawaharnagar Ordinance Factory and water supply of 100
Mm3 to proposed NTPC Thermal Power Plant at Mauda).

Statement

Water Scarcity Affected Talukas of Maharashtra State
(Accompaniment of the G.R. dated 22.08.2012)

Name of the District

Name of the Affected Talukas
(Less than 50% Rainfall Taluke)

Name of the Affected Talukas
(Less than 50% Perni Taluke)

1 2 3
Jalgaon Bodhwad, Pachora, Badgaon, Jalgaon, Chalisgaon,

Jamner
Jalana Dhansangavi, Matha, Badnapur, Jalana, Ambad,

Bokhardhan, Jafrabad, Partur

Aurangabad
Ahmadnagar

Pathardi, Shrigonda
Nanded Nanded, Loha

Solapur Sangola, Karmala, Mohol

Phulbri, Aurangabad, Kannad, Paithan, Gangapur

Ahmadnagar, Parner, Jamkhed, Karjat, Shegaon,

Pandharpur, Uttar Solapur, Malshiras
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1 2 3

Beed Shirur, Kasar, Ashti, Kej, Patoda, Gewari,

Vadawani, Dharur

Osmanabad Osmanabad, Bhoom, Umarga, Kalamb

Bhuldhana Sindhkhed Raja

Wardha Selu

Pune Khed, Daund, Shirur Welha, Mulshi, Junnar, Indapur, Haweli,
Ambegaon

Satara Man, Dahiwadi Khataw, Phaltan, Kandala, Koregaon,
Satara

Sangali Jat, Kawathimahankal Palus, Khanapur, Miraj, Atpadi

Kothapur Shirol

Total 69 Taluke 50 Taluke 19 Taluke

Less than 75 % Rainfall & Less than 75% Perni Taluke

Nasik

Ahmadnagar
Jalgaon
Latur
Hingoli
Washim
Nanded
Pune
Buldhana
Sangali
Solapur
Aurangabad
Parbhni
Yawatmal

Amarawati

Nandurbar

Yewala, Peth, Nasik, Nifad, Sinnar, Nandgaon,

Kalwan

Aminer, Edalabad
Udgir, Ahmadpur
Kalmnuri, Hingoli
Bhokar, Delgur
Baramati, Purandar
Chikhali, Deulgaonraja, Nandura, Mehekar
Tasgaon

South Solapur, Akalkot
Kuitabad, Wejapur
Jitur

Ralegaon

Akrani

Dindori, Malegaon

Sangamaner

Risod

Mawal
Loana, Shegaon, Buldhana
Kadegaon

Madha

Babhulgaon, Ghataniji,

Dharni, Morshi, Chandur Bazaar,
Chandur Railway, Achalpur,

Akkalkuwa




421 Written Answers

PHALGUNA 23, 1934 (Saka)

to Questions 422

Akola -
Gadchiroli -
Beed Beed, Majalgaon

Dhule Dhule

Akola

Aheri, Attapalli

Total 53 Taluke 32 Taluke

21 Taluke

[Translation]
Corruption in Ticket Booking

2867. SHRI PRATAPRAO GANPATRAO JADHAQO:
DR. SANJAY SINGH:
SHRI {JYARAJ SINGH:
SHRI BALKRISHNA KHANDERAO SHUKLA:
SHRI LAXMAN TUDU:

Will the Minister of RAILWAYS be pleased to state:

(a) whether there is rampant corruption in ticket
booking including blackmarketing of train tickets by touts
in collusion with booking clerks by booking tickets in fake
names under Tatkal scheme or cornering of rail ticket by
touts;

(b) if so, the number of touts arrested by the Railways
during each of the last three years and number of culprits
convicted and sent to jail by the court, zone-wise;

(c) the norms and criteria being adopted in
confirmation of railway ticket under emergency quota;

(d) whether it is a fact that most of the requests of
Members of Parliament in this regard are not being
acceded to;

(e) if so, the details in this regard and the reasons
therefor along with suitable steps taken in this regard;
and

(f) the measures taken to simplify the ticket booking
system and to check the corruption in ticket booking
particularly for tatkal reservation?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b) No,

Madam. Under Tatkal Scheme tickets are sold only to
genuine passengers on production of self attested
photocopy of one of the prescribed proofs of Identity.
The passenger has to carry the same in original during
travel. Some cases of cornering of rail tickets by touts in
collusion with railway staff have come to notice. To check
the cornering of seats by touts in connivance with railway
staff, preventive checks are conducted in and around
reservation offices. Checks are also conducted in trains
against transferred reservation. Number of touts arrested
during checks, convicted and sent to jail by the cour,
zone-wise during the last three years ie. 2009-10, 2010-
11 and 2011-12 is enclosed as Statement.

(c) to (e) Accommodation under Emergency Quota is
released in accordance with the priority as per warrant of
precedence and well established practice being followed
since long. At the time of allotments of berths, preference
is given for travel of high dignitaries. Remaining quota is
released taking into account the factors like status of
passengers travelling, nature of urgency like travelling on
Government duty, job interview sickness etc. The requests
received from Hon'ble Members of Parliament for
confirmation of berths out of Emergency Quota for their
self travel are complied with. The requests received from
them for other than self-travel are also given due priority
keeping in view the number of berths available, relative
priority of other requests, etc.

() To simplify the ticket booking system to reduce
the waiting time in the queue, large number of
computerised Passenger Reservation System (PRS)
locations have been opened. Further to facilitate
passengers to purchase tickets without waiting in railway
reservation offices, facility of i-ticket and e-ticket and
ticketing through Mobile Phones have been introduced.
Computerised Passenger Reservation System (PRS)
terminals have also been provided in Post Office.
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To check the corruption in Tatkal booking and general
reservation following steps have been taken:

(i

(ii)

(i)

(iv)

Tatkal tickets are issued only on production of
a self attested photocopy of one of the
prescribed proofs of identity mentioned in the
scheme and carrying the same proof of identity
during the journey is mandatory.

No refund is granted on cancellation of confirmed
Tatkal tickets except special circumstances like
late running of train by more than three hours,
cancellation of trains, efc.

Duplicate Tatkal tickets are not issued except
on payment of full fare including Tatkal charges.

Access to Tatkal bookings has been denied to
agents both through internet as well as across

Statement

MARCH 14, 2013

(vi)

(vii)

to Questions 424

the computerized PRS counters between 10.00
hrs. & 12.00 hrs.

A maximum of four passengers are permitted
per PNR on Tatkal tickets.

The timing of opening of reservation of Tatkal
tickets has been changed to 10.00 hours on
the previous day of journey instead of 0800
hours as per earlier provision in order to balance
the load on the computerised Passenger
Reservation System (PRS) as well as on
internet.

Surveillance/Monitoring of the working of
reservation offices is also undertaken by installing
CCTV to prevent possible activities of touts.
Railway staff if found indulging in malpractices
in connivance with touts are taken up under the
Disciplinary and Appeal Rules.

Number of touts arrested, convicted and sent to jail during the last three years ie. 2009-10, 2010-11, 2011-12

Railway 2009-10 2010-11 2011-12
Apprehended/ Convicted Jailed Apprehended/ Convicted Jailed Apprehended/ Convicted Jailed
Prosecuted Prosecuted Prosecuted
1 2 3 4 5 6 7 8 9 10
Central 73 58 0 172 92 0 353 185 2
Eastern 34 17 3 190 25 M 200 64 69
East Central 20 20 13 66 66 65 81 81 65
East Coast 29 8 0] 48 30 0 21 13 0
Northern 222 61 14 225 58 7 208 33 4
North Central 23 7 2 36 18 2 27 4 1
North Eastern 18 4 0 13 0 0 5 0 0
Northeast Frontier 13 1 1 11 2 4 1 0
North Western 20 6 0 30 21 0 21 3 0
Southern 44 9 0] 50 9 0 121 27 0
South Central 39 7 0 72 14 0 122 17 1
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1 2 3 4 5 6 7 8 9 10
South Eastern 20 0 0 30 1 0 83 0 1
South East Central 19 1 0 26 0 2 39 0 0
South Western 292 292 0 342 340 0 290 287 3
Western 51 3 1 85 20 1 196 52 1
West Central 28 5 0 8 5 0 75 21 2
Total 945 499 34 1404 700 120 1846 788 149
[English] years State/UT-wise is given in the enclosed

Allocation under Drinking Water and Sanitation
Schemes

2868. SHRI NARANBHAI KACHHADIA:
SHRI ASADUDDIN OWAISI:
SHRI A. SAl PRATHAP:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the details of funds allocated, released and utilised
under the National Rural Drinking Water Programme
(NRDWP) and Nirmal Bharat Abhiyan (NBA) during each
of the last three years, State/UT-wise;

(b) the reasons for under-utilisation of funds by
various State/UT-wise;

(c) the steps taken by the Government to ensure
optimum utilisation of funds released under these
schemes;

(d) whether the Government has chalked out any
strategy for wide publicity and awareness campaign during
the 12th Plan Period for Nirmal Bharat Abhiyan (NBA);
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) The details of the funds
allocated, released and utilized under the National Rurat
Drinking Water Programme (NRDWP) during the last three

Statement-|.

As regards Nirmal Bharat Abhiyan (NBA) no allocation
of funds is made as the programme is demand driven.
The details of funds released and utilised under Nirmal
Bharat Abhiyan (NBA) during each of the last three years,
State/UT-wise is given in the enclosed Statement-Il

(b) and (c) The reasons for some States not being
able to utilise the amounts released to them under
NRDWP include delays in planning, approval and
procurement processes, taking up multi-village schemes
that require 2-3 years for completion, imposition of model
code of conduct due to declaration of elections/bye
elections.

Various mechanisms have been put in place to ensure
that the States are able to utilize the funds released to
them. The State Governments are required to prepare an
Annual Action Plan by March for the coming year to
implement various components and activities of the
NRDWP. They have to mark the targeted habitations and
provide details of works, schemes and activities in the
on-line Integrated Management Information System (IMIS).
Coverage and progress data is also to be entered in the
on-line IMIS. Financial performance of States is also
monitored through visits of Ministry officers to States,
conducting review meetings at National, regional and State
levels and video-conferencing during which States are
urged to improve pace of utilization of funds.

As regard NBA, low physical progress in creation of
sanitation facilities in some States is possibly due to less
demand generation. In order to ensure optimum utilization
of funds regular reviews are carried out.
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(d) and (e) Information, Education and Communication
(IEC) is an important component of the Nirmal Bharat
Abhiyan (NBA). The major steps taken by the Government
to improve IEC as part of NBA are as under:

(i) Under Nirmal Bharat Abhiyan (NBA), 15% of
the total outlay of district projects has been
earmarked for iInformation, Education and
Communication (IEC) activities.

(i) IEC Guidelines have been issued in order to
provide a broad framework to the States for the
implementation of IEC activities to increase
awareness among rural people, generation of
demand for sanitation facilities and creation of
clean environment.

(i) Communication and Advocacy Strategy (2012-
2017) for Water, Sanitation and Hygiene has
been launched in collaboration with UNICEF. |t
is designed to roll out a number of activities in

Statement |

(iv)

(vi)

to Questions 428

a phased manner, from planning, implementation
to monitoring.

Provision has been made to engage Non
Governmental Organisations (NGOs), village level
motivators (Swachhata Doots/Sanitation
Managers), field functionaries like ASHA,
Anganwadi Workers, School Teachers, and
Bharat Nirman Volunteers for effectively
disseminating IEC messages.

Mobile message based Communication was
carried out on a pilot basis as an effective tool
for dissemination of awareness on Sanitation,
targeting rural areas of Rajasthan, Madhya
Pradesh, Chhattisgarh, Bihar, Jharkhand and
Uttar Pradesh.

To propagate the message of construction and
use of toilets by all, audio and audio-visual spots
have been produced in collaboration with
UNICEF.

Opening Balance, Allocation, Release and Expenditure under NRDWP during Last Three Years

(Rs. in crore)

Sl State/UT 2008-10 2010-11 2011-12
No. 0. B.  Alloc.  Release  Expdn. 0. B. Alloc. Rel. Expdn. 0. B. Alloc Rel. Expdn.
1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Andhra Pradesh 405 43709 537.37 3445 14979 49102 55874 42338 28520 54632 46247 44637
2. Awunachal Pradesh 2747 18000 17820 19380 1202 12335 19999 17646 3679 12056 18483 21431
3. Assam 485 30160 32350  269.34 5932 44964 48748 48055 6994 43558 52244 46861
4, Bihar 66894 37221 18641 27936 57810 34146 17073 42591 3292 37498 33002  367.30
5. Chhatfisgarh 2759 11601 12822 10406 5636 13027 12201 an 8213 14357 13906 14112
6. Goa 000 5.64 332 050 308 534 000 1.16 192 5.20 501 1.16
7. Gujarat 9241 48275 48275 51183 7010 54267 60940 52729 18009 47889 57105  467.70
8. Haryana 000 20789 20689 13235 7562 23369 27690 20157 15095 21051 23774 34471
9. Himachal Pradesh 831 13852 18285  160.03 360 1B 19437 16559 6038 13147 14603 14597
10.  Jammu and Kashmir 23956 44774 40251 38349 29866 44922 46891 50652 23369 43621 42042 80707
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Jharkhand 6494 14929 11134 8604 8982 16593 12995 12819 9163 16252 14817  169.84
12 Kamataka 3205 57367 62786 47371 19139 64492 70380 57393 32821 68711 667.78 78285
13 Kerah 13 15277 15189 15056 415 14428 15083 13797 2784 14443 1339 12698
4. Madhya Pradesh 10742 36766 37966 35430 5895 39904 38833 3494 1234 797 2278 379.30
15.  Maharashtra 20424 65243 64781 62559 23244 73327 71842 71379 23706 72835 71835 64220
6. Manipur 1670 6160 385 3017 B2 5461 57 6927 872 8339 4760 4708
7. Meghalaya 062 7040 7940 6857 1156 6348 8488 7047 2611 61.67 9589 B854
18.  Mizoram 1743 5040 5526 511 2138 4600 6158 5802 2494 3967 388 5403
19.  Nagaland 2961 500 4706 7158 510 7951 7752 8063 199 8168 8091 81.82
20.  Qdisha 2585 18713 22666 19887 6162 20488 29476 21111 14871 20655 17105 23960
21. Punjab 18.18 81.17 88.81 11015 402 82.21 10659 10893 168 88.02 1234 123
2. Rajasthan 388 103646 101216 67129 34843 116544 109948 85282 59509 108357 115376  1429.18
28 Sikkim 992 2180 2060 2894 058 2624 2320 1927 478 2810 6913 2449
24, Tamil Nadu 5724 32043 31795 37044 583 31691 39353 30341 %05 33004 4295 28760
2. Tripura 1892 640 T 0TI 1918 5717 7466 6720 2753 5620 8386 10839
26, Uttar Pradesh 17371 95912 95636  967.38 18978 89912 84868 93328 10518 84330 80232 75420
27.  Utlarakhand 27 12616 12490 6724 10392 13939  1364f 5544 18489 13654 7557 11865
28 West Bengal 6920 37229 31430 8776 37575 41803 49919 36331 44485 34360 34251 52141
29.  Andaman and Nicobar 0.00 0.00 0.00 0.00 0.00 101 0.00 0.00 0.00 0.00

Islands
30. Dadra and Nagar Haveli  0.00 0.00 0.00 0.00 0.00 1.0 0.00 0.00 0.00 0.00
31 Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.61 0.00 0.00 0.00 0.00
2. Delhi 0.00 0.00 0.00 0.00 0.00 4.31 0.00 0.00 0.00 0.00
3. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.24 0.00 0.00 0.00 0.00
3. Puducherny 0.00 0.00 0.00 0.00 0.00 1.54 0.00 0.00 0.00 0.00
3. Chandigarth 0.00 040 0.00 0.00 0.00
Total 1067.92 798643 7989.72 692026 304388 8550.00 894181 8078.18 390161 833000 8474.02 9079.65

As reported on the IMIS as on 10.03.2013.
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Statement Il
State/UT-wise fund released and utilisation reported during last three years
(Rs. in lakh)
Sl.No. State/UT 2009-10 2010-11 2011-12
Released Utilisation Released Utilisation Released Utilisation
1 2 3 4 5 6 7 8
1.  Andhra Pradesh 11078.44 3915.05 14218.46 7177.90 9657.28 9151.88
2. Arunachal Pradesh 404.97 659.28 119.26 610.28 204.88 511.09
3.  Assam 6729.84 9436.95 9437.36 6712.08 12251.18 12227.67
4. Bihar 9046.72 9014.63 11259.76 12421.48 17219.09 16761.44
5. Chhattisgarh 5018.42 6437.99 5479.58 2530.57 2702.42 3286.35
6. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00
7. Goa 0.00 0.00 0.00 0.00 0.00 0.00
8. Gujarat 3036.91 5154.34 4692.36 3332.98 4308.28 3525.46
9. Haryana 718.15 1220.09 2361.49 1410.41 335.27 1542.35
10. Himachal Pradesh 1017.74 1312.38 2939.78 2130.20 469.57 1274.65
11. Jammu and Kashmir 332.90 1383.15 2792.51 1101.93 967.95 2463.42
12.  Jharkhand 3941.66 3871.91 5466.98 3653.66 7264.92 2334.84
13. Karnataka 5571.00 4816.90 4458.66 6240.93 8709.28 4115.18
14. Kerala 975.45 1346.20 2286.34 808.52 158.89 987.89
15. Madhya Pradesh 9987.48 12732.13 14402.60 12826.57 15076.00 16700.46
16. Maharashtra 9894.05 11741.67 12911.70 7263.49 5799.94 8391.45
17. Manipur 1177.54 409.58 80.30 861.00 1087.87 701.18
18. Meghalaya 1378.78 985.46 3105.23 1437.34 1115.72 3290.85
19. Mizoram 412.98 419.27 653.40 272.81 31.38 691.60
20. Nagaiand 1059.27 971.60 1229.45 264.95 174.06 1371.36
21.  Odisha 5031.55 5258.97 6836.73 4928.22 11171.70 4652.38
22. Puducherry 0.00 5.19 0.00 29N 0.00 0.00
23. Punjab 116.02 326.41 1116.39 420.64 283.18 108.36
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1 2 3 4 5 6 7 8
24, Rajasthan 4352.64 3217.59 5670.74 3757.52 5424.41 3136.60
25. Sikkim 0.00 258.95 112.86 0.00 0.00 0.00
26. Tamil Nadu 6166.18 5406.86 7794.35 5213.14 7662.06 10710.19
27. Tripura 836.66 535.74 925.14 574.08 133.92 752.89
28. Uttar Pradesh 11579.77 33657.29 22594.00 22738.91 16920.72 12056.46
29. Uttarakhand 773.98 1102.22 1707.61 1159.57 804.76 1312.67
30. West Bengal 3246.26 7809.32 8327.50 7654.57 14124.34 11514.02

Total 103885.36 133407.13 152980.54 117506.70 144059.07 133572.68

Note: Total utilization by States/UTs are made out of available fund (unspent balance as opening balance+total releases during the

year).

[Translation]
Implementation of SGSY

2869. PROF. RAM SHANKAR:
SHRIMATI BHAVANA GAWALI PATIL:
SHRI GANESHRAO NAGORAO
DUDHGAONKAR:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of funds allocated and spent under
Swamjayanti Gram Swarozgar Yojana (SGSY) to various
States during each of the last three years and the current
year, State/UT and year-wise;

{b) whether funds have not been fully utilised by
some of the State Governments;

(c) if so, the details of the unutilised funds during
the above said period, State/UT-wise and the reasons for
the same;

(d) the current status of implementation of the scheme
and the achievements made by various States in this
regard; and

(e) the steps taken by the Government to ensure
proper utilisation of funds under the scheme and its
effective implementation?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(c) Statement-l indicating central allocation, central
releases, total funds available and funds utilised during
the period 2009-10, 2010-11, 2011-12 and 2012-13 (upto
February 2013) under Swarnjayanti Gram Swarozgar
Yojana (SGSY)/National Rural Livelihoods Mission (NRLM)
is enclosed. The funds released to the District Rural
Development Agencies (DRDAs) during the end of a
financial year sometimes remain unutilized. Amount that
remains unutilized with a DRDA, out of the total funds
available, is carried over to the next financial year and is
adjusted against the central release to the concerned
DRDA during the next financial year. SGSY has now
been restructured as NRLM - now renamed as Aajeevika.
Most of the States are in a transition stage from SGSY
to NRLM and they are in a stage of setting up the various
systems required for smooth and efficient implementation
of the programme. It is expected that the funds utilization
under NRLM will be quite low in the initial stages.
Subsequently, after the systems have been set up, it is
expected that the programme will be implemented
vigorously and funds utilization is likely to rise rapidly.

(d) Statement-ll indicating number of swarozgaris
assisted under SGSY during 2009-10, 2010-11, 2011-12
and 2012-13 (upto January, 2013) is enclosed. NRLM is
a demand driven programme and the States are required
to give their Annual Action Plan to the Ministry of Rural
Development for approval. So far, the Ministry has
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approved Annual Action Plan of 18 States, namely, Andhra
Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, Haryana,
Jammu & Kashmir, Jharkhand, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Mizoram, Odisha, Punjab,
Rajasthan, Tamil Nadu and West Bengal.

(e) As per SGSY guidelines, in case of funds remain
unutilized with DRDAs at the end of a financial year, the

MARCH 14, 2013

to Questions 436

Central Government imposes proportionate cut in the
release of funds during the subsequent financial year.
The status of utilization of funds is monitored by the
Programme Division through monthly progress reports and
various review meetings, including the quarterly
Performance Review Committee meetings. The State
Governments and the DRDAs are regularly given feed-
back to improve their performance.

Statement |

State-wise Financial Progress under the SGSY

(Rs. in lacs)

SINo.  States/U.T. ) 2009-10 2010-11

Central Central Total Utiisation** Central Central Total Utifisation**

Allocation Releases Available Allocation Releases Available

Funds Funds

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 10887.00 11476.59 17408.30 16221.54 12557.00 12695.33 18868.43 18460.59
2. Aunachal Pradesh 568.00 43514 681.34 24783 692.00 608.87 72379 13587
3. Assam 14750.00 17734.34 2668555 2052207 17988.00 20436.85 2688740 21924.00
4. Bihar 25899.00 1372748 50598.17 30504.10 29872.00 14024.71 55695.15 2733428
5. Chhattisgarh 5752.00 6046.62 8668.54 7979.52 6635.00 6584.38 9522.02 7736.15
6. Goa 150.00 75.00 180.88 84.71 200.00 108.10 266.90 7789
7. Gujarat 4098.00 431990 6797.14 6216.22 472100 472100 7219.18 6949.44
8. Haryana 2411.00 254156 3733.95 3609.80 2781.00 2807.87 4052.19 3907.13
9. Himachal Pradesh 1015.00 84365 1796.26 1466.90 110 171.00 212813 1460.85
10.  Jammu and Kashmir 1257.00 82847 1311.05 698.59 1449.00 77959 153447 734.12
1. Jharkhand 9766.00 6706.52 16511.62 1288267 11264.00 11129.00 2157035 12369.65
122 Kamaiaka 8221.00 8566.22 13800.58 12027.24 9482.00 9482.00 14985.98 12645.39
13, Kerala 3689.00 3855.01 5491.54 5087.97 425500 4156.17 6021.92 5851.54
14, Madhya Pradesh 12325.00 13590.63 19507.55 15690.17 14214.00 13994.63 2133251 17926.16
15 Maharashtra 16251.00 17131.08 2414559 22659.18 18744.00 18710.25 25489.34 22067.39
6. Manipur 989.00 46349 688.64 25217 1206.00 1187.18 1310.14 360.69
17. Meghalaya 1108.00 648.01 1219.18 678.88 1351.00 926.70 1505.89 818.23
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1 2 3 4 5 6 7 8 9 10
18.  Mizoram 256.00 370.18 41395 411.09 313.00 533.85 586.51 49321
19.  Nagaland 760.00 650.11 687.03 405.40 927.00 872.14 890.25 39991
20.  Odisha 12453.00 11981.12 19485.49 18184.11 14363.00 1421113 19833.93 1728297
21, Punjab 1172.00 1022.42 1708.27 1589.76 1351.00 124766 1859.55 1748.22
2. Rajasthan 6243.00 6581.09 12015.75 9209.61 7200.00 718313 13349.61 9954.67
23, Sikkim 284.00 38227 568.66 291.30 346.00 573.80 843.70 37335
24.  Tamil Nadu 9627.00 1014845 14769.40 13889.17 11103.00 11218.05 15981.76 14835.21
25, Tripura 1785.00 1845.71 227168 1981.05 2177.00 2580.10 310649 3080.41
26, Uttar Pradesh 37286.00 41205.26 72726.00 48871.72 43006.00 42539.13 73906.81 4922095
27, Uttarakhand 1963.00 2069.31 3309.66 273558 2264.00 23025 42499 318268
28 West Bengal 13839.00 1186368 - 2176251 2122862 15962.00 15961.96 2186146 18897.82
29.  Andaman and Nicobar Islands ~ 25.00 1043 70.79 2074 25.00 3584 4446 2564
30.  Daman and Diu 25.00 0.00 0.00 25.00 25.00 25.00
31.  Dadra and Nagar Haveli 25.00 12.50 1250 0.00 25.00 0.00 0.00 0.00
32.  Lakshadweep 2500 0.00 17.48 230 2500 2500 2500 0.00
3. Puduchemy 250.00 26350 519.86 269.09 300.00 300.00 367.26 148.52

Total 205154.00 197495.74 349564.89 277919.08 238000.00 223066.64 37522054 28040393

—Contd.
(Rs. in lacs)
SINo.  StatesU.T. 201112 2012-13 (Feb. 2013)
Central Central Total Utilisation** Central Central Total Utilisation™
Allocation Releases Available Allocation Releases Available
Funds Funds

1 2 1 12 13 ! 15 16 17 18
1. Andhra Pradesh 11472.00 11472.00 15966.21 8928.562 11623.00 8746.53 8848.83 334.59
2. Amunachal Pradesh 678.00 4326 489.21 86.09 623.00 110.70 110.70 0.00
3. Assam 17628.00 10836.74 19560.36 21627.37 16194.00 1036544 1036544 0.00
4 Bihar 27291.00 24249.98 54945.14 14639.25 27649.00 13825.00 27887.33 816.42
5. Chhattisgarh 6062.00 5027.91 8335.71 7001.18 6141.00 5527.47 723815 4197.89




439 Written Answers MARCH 14, 2013 to Questions 440

1 2 11 12 13 14 15 16 17 18
6. Goa 176.00 2587 45137 61.59 175.00 25.72 2572 0.00
7. Gujarat 4318.00 U497 5991.39 5316.70 4375.00 437452 6504.40 27243
8  Haryama 2541.00 2499.56 3531.70 349449 2574.00 241521 317350 161854
9. Himachal Pradesh 1070.00 77760 1676.08 1419.78 1084.00 547.46 1263.54 650.09
10.  Jammu and Kashmir 1324.00 651.72 1160.82 525.25 1342.00 32741 32741 0.00
1. Jharkhand 10290.00 6670.04 13940.08 9041.79 10425.00 5212.50 10828.38 2904.65
12, Kamafaka 8663.00 6775.01 12440.72 11798.34 8777.00 4942.74 9431.99 6269.64
13, Kerala 3887.00 3692.71 5419.99 5232.60 3938.00 1969.00 1969.00 0.00
14, Madhya Pradesh 12986.00 11338.67 18258.76 14810.33 13156.00 9339.00 13617.96 4944.10
15, Maharashtra 17125.00 16979.23 24210.20 23080.34 17349.00 16528.84 21063.07 491369
16 Manipur 1182.00 618.82 764.48 364.46 1086.00 45361 454.11 0.00
7. Meghalaya 1324.00 391.85 969.15 78753 1216.00 24195 398.77 12025
8. Mizoram 306.00 306.03 35311 34745 281.00 140.52 14052 0.00
19, Nagaland 908.00 787.14 85047 518.92 834.00 375.89 375.89 0.00
20.  Odisha 13122.00 12119.13 1729283 17134.89 13294.00 6647.00 9028.90 1396.64
21, Punjab 1235.00 988.96 142872 1200.86 1251.00 316.32 572.80 22987
2. Rajasthan 6578.00 6049.46 1204528 10108.88 6664.00 6664.00 1125657 453266
23, Sikkim 340.00 170.00 508.07 45146 313.00 0.00 0.00
24, Tamil Nadu 10144.00 10134.27 12995.19 9366.49 10277.00 9683.35 10421.09 103.07
2. Tripura 213400 213401 241827 174398 1960.00 1528.53 1636.23 32146
2. Uttar Pradesh 39290.00 28340.26 59875.64 42832.96 39827.00 20004.13 44175.78 13589.78
27, Uttarakhand 2069.00 2067.88 2972.15 2646.01 2096.00 1653.95 2110.99 1328.64
28.  West Bengal 14582.00 1317561 2111030 -+ 1700005 14773.00 11383.08 16671.38 925729
2. Andaman and Nicobar Islands ~ 25.00 1248 27.06 20.06 25.00 847 847 0.00
30.  Daman and Diu 2500 0.00 0.00 2500 0.00 0.00
31.  Dadra and Nagar Haveli 25.00 2500 25.00 0.00 25.00 0.00 0.00
32.  Lakshadweep 25.00 1250 1250 0.00 25.00 0.00 0.00
3. Puducheny 27500 13750 21270 22888 275.00 0.00 0.00
Total 219100.00 183448.17 320238.64 231816.51 219672.00 142358.34 219907.92 60259.63

- **Utilisation of funds against Total Available Funds which includes Opening balance+Central Releases+State Releases+! :c. Receipts.
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State-wise Total No. of Swarozgaris Assisted under the SGSY

to Questions 442

Sl.No. States/U.T. 2009-10 2010-11 2011-12 2012-13 (Jan. 13)
Target Achievement Target Achievement Target Achievement Target Achievement
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 98391 295568 116974 165205 105746 108814 101653 144145
2. Arunachal Pradesh 4277 1496 5375 1036 5211 308 4536 0
3. Assam 111087 164752 139636 143941 135418 143883 118024 0
4. Bihar 234063 157801 278264 162009 251565 135426 241808 3065
5. Chhattisgarh 51982 50311 61814 53564 55885 44885 53711 25920
6. Goa 1426 1489 1881 768 1632 184 1432 0
7. Gujarat 37036 46131 44034 46820 39799 30267 38259 14104
8. Haryana 21792 24392 25902 30199 23427 24435 22510 10715
9. Himachal Pradesh 9171 12284 10903 11615 9863 10828 9483 4902
10. Jammu and Kashmir 11360 5644 13497 4271 12204 5236 11740 0
11. Jharkhand 88258 116670 104932 113903 94850 57019 91179 21191
12. Karnataka 74295 96470 88327 107283 79861 80754 76760 50229
13. Kerala 33342 47426 39633 47046 35832 40311 34440 0
14. Madhya Pradesh 111385 106481 132407 97761 119712 88860 115060 22021
15. Maharashtra 146869 159026 174609 159855 157855 152429 151726 17421
16. Manipur 7449 3362 9365 603 9082 363 7911 0
17. Meghalaya 8344 5211 10491 40552 10169 5182 8861 941
18. Mizoram 1932 8159 2429 3565 2352 3010 2046 0
19. Nagaland 5721 3884 7194 4993 6973 5519 6076 0
20. Odisha 112544 131334 133803 138595 120957 129363 116263 5039
21. Punjab 10594 14504 12581 15657 11382 10287 10939 3108
22. Rajasthan 56421 62094 67072 74853 60642 76149 58279 24472
23. Sikkim 2135 1463 2688 1294 2616 1337 2279 0
24, Tamil Nadu 87004 107486 103430 138916 93510 72095 89882 201323
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1 2 3 4 6 7 8 9 10
25. Tripura 13448 30959 16900 63890 16392 13456 14282 4797
26. Uttar Pradesh 336975 345408 400612 391700 362184 341935 348314 108334
27. Uttarakhand 17738 18590 21090 20789 19071 17673 18333 9649

28. West Bengal 125070 63092

148696 66942

134417 74494 129205 53212

29. Andaman and Nicobar 170 587 176 448 169 359 169 0
Islands

30. Daman and Diu 170 0 176 0 169 0 169 0]

31. Dadra and Nagar Haveli 170 0 176 0 169 0] 169 0

32. Lakshadweep 170 0 176 0 169 0 169 0

33. Puducherry 1695 3103 2100 1913 1899 2256 1804 0
Total 1822482 2085177 2177343 2109986 1981182 1677117 1887471 724588

[English] Ministry of Finance, Ministry of Coal, Ministry of

Power Purchase Agreement

2870. SHRI SHIVKUMAR UDASI: Will the Minister of
POWER be pleased to state:

(a) whether the Government proposes to introduce a
new model of Power Purchase Agreement in the Power
sector;

(b) if so, the details thereof;

(c) whether the views of the various stakeholders in
this regard have been taken; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (d)
A Model Power Purchase Agreement (MPPA) was
prepared and circulated on 7.9.2012 to stakeholders for
their comments based on the decision taken in various
meetings and deliberations held with various stakeholders
including State Governments, Discoms, private developers,
financial institutions and concerned Ministries/Departments.
Further, an Inter-Ministerial Group (IMG) was also
constituted under the chairmanship of Secretary (Power)
with the representatives of Ministry of Law & Justice,

Environment & Forests, Planning Commission and Central
Electricity Authority (CEA) to consider the suggestions of
stakeholders and to fine-tune the document. The
finalization of the documents is under process.

Chit Fund Companies

2871. SHRI ANAND PRAKASH PARANJPE:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI SANJAY BHOI:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI A. SAI PRATHAP:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether there are illegal chit fund and Ponzi
scheme companies functioning in the country;

(b) if so, the details thereof;

(c) whether the Government has received complaints
against these illegal companies for default, fraud and non-
payment of maturity dues to the investors;

(d) if so, whether the Government would take
measures along with Reserve Bank of India (RBI) to
evolve a system to protect the interest of the small
investors by these companies;
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(e) if so, the details thereof and the time by which
these measures would become effective;

{f) whether the Government will come forward with
Companies Bill to give statutory recognition to Serious
Fraud Investigation Office to tackle illegal chit fund and
ponzi scheme menace; and

(g) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and
{b) Companies floating frauduient investment deposits
mobilizing schemes (also called ponzi schemes) under
various guises are liable for action under the following
laws:-

(i) The Prize Chits and Money Circulation Schemes
(Banning) Act, 1978 administered by Ministry of
Finance (Department of Financial Services)
through the State Governments; and

(i) Section 11AA of the Securities and Exchange
Board of India (SEBI) Act, 1992 where such
schemes are in violation of Collective Investment
Schemes regulated by SEBI.

(c) Investigation/Inspection have been ordered in
respect of 87 companies against whom complaints in such
cases have been received.

(d) and (e) Minister of Corporate Affairs has requested
State Chief Ministers to issue instructions to State Police
Authorities for vigorous action under Prize Chits Act. The
Minister has ailso written to the Hon'ble Finance Minister
to increase the surveillance by RBI over unauthorized
NBFCs. Model rules under the Prize Chits and Money
Circulation Schemes (Banning) Act, 1978 have been sent
by the Ministry of Finance to State Governments for
notification. This will enable initiation of action for ponzi
schemes.

(f) and (g) Statutory recognition to the Serious Fraud
Investigation Office (SFIO) has been proposed in the
Companies Bill, 2012. The Bill has been passed by the
Lok Sabha on 18.12.2012 and the same is under
consideration of Rajya Sabha.

PHALGUNA 23, 1934 (Saka)

to Questions 446

Environment Viability Study

2872. SHRI K.P. DHANAPALAN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Union Government has received any
proposal from the Government of Kerala to conduct
environmental viability study to construct a new dam at
Mullaperiyar; and

(b) if so, the action taken by the Government
thereon?

THE MINISTER OF WATER RESQOURCES (SHRI
HARISH RAWAT): (a) and (b) Central Water Commission/
Ministry of Water Resources has not received any
proposal from the Government of Kerala to conduct
environmental viability study to construct a new dam at
Mullaperiyar.

[Translation]
Rural Roads under Bharat Nirman Programme

2873. SHRI RAMASHANKER RAJBHAR: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) the target fixed for rural roads under Bharat
Nirman Programme;

(b) whether problems are being faced to achieve the
targets due to uneven funding; and

(c) if so, the details thereof along with the reaction
of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) to (c) Government of India has identified ‘Rural Roads’
as one of the six components of ‘Bharat Nirman’ with a
goal to provide connectivity to all eligible unconnected
habitations with a 'population of 1,000 persons and above
(as per 2001 census) in plain areas and 500 persons
and above in the case of Hilly or Tribal (Schedule V)
areas with an All-weather road. Under Bharat Nirman,
the targets have been set for connecting 63,940
habitations, out of which a total of 47,971 habitations
have been connected upto Jan., 2013. There is no
problem related to funding in the Pradhan Mantri Gram
Sadak Yojana (PMGSY).
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Navratna Status to PSUs

2874. DR. KIROD! LAL MEENA: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) the number of Public Sector Undertakings (PSUs)
granted Navratna status as on date;

(b) the details of the criteria adopted to grant
Navratna status;

(c) whether the Government proposes to grant
Navratna status to some other PSUs in the public sector;

(d) if so, the details thereof;

(e) whether the Government has received requests
from PSUs to grant Navratna status; and

(f) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL}): (a)
Presently, there are 14 Central Public Sector Enterprises
(CPSEs) which have been granted Navratna status.

(b) As per the criteria laid down by the Government,
Miniratna Category-l and Schedule ‘A’ CPSEs, which have
obtained ‘excellent’ or ‘very good' rating under the
Memorandum of Understanding system in three of the
last five years, and have a composite score of 60 or
above in the six selected performance parameters, namely,
(i) net profit to net worth, (i) manpower cost to total cost
of production/services, (iii) profit before depreciation,
interest and taxes to capital employed, (iv) profit before
interest and taxes to turnover, (v) earning per share and
(vi) inter sectoral performance, are eligible to be
considered for grant of Navratna status.

(c) and (d) The proposals for grant of Navratna status
to CPSEs are to be initiated by the concerned
administrative Ministries and are considered in terms of
laid down procedure.

(e) and (f) The proposals for grant of Navratna status
to Engineers India Limited, Rashtriya Chemicals &
Fertilizers Limited, NHPC Limited and Mazagaon Dock
Limited have been received from their concerned
administrative Ministries.

MARCH 14, 2013
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[English]
Imprisonment to Board Member

2875. SHRI MANSUKHBHAI D. VASAVA:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether any imprisonment was given to any Board
members of any company under Companies Act, 1956;

(b) if so, the details thereof during each of the last
three years, company-wise; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and
(b) During the last three years, ie. 2010-11, 2011-12 and
2012-13 imprisonment of directors was ordered by various
Courts against 14 companies.

(c) Violations of provisions of the Companies Act,
1956, entail penal action in the nature of fines or
imprisonment, or both. The power of imprisonment/acquittal
of any accused rests with the Courts.

Hydro Power Generation Projects

2876. SHRI PREM DAS RAL Will the Minister of
POWER be pleased to state:

(a) the details of the existing and proposed Hydro
Power projects in the Himalayan region of the country,

(b) the details of the persons displaced as a result
of such projects along with the status of their rehabilitation,
project-wise;

(c) whether there is an adverse impact on the
ecosystem due to the Hydro Power projects;

(d) if so, the brief summary of the surveys conducted
for examining the effects of Hydro Power projects on the
ecosystem; and

(e) the manner in which the Government plans to
balance Hydro Power infrastructure development with
ecological sustainability of the Indian Himalayan region?
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THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) The
details of the hydro-electric projects (HEPs) (above 25
MW) under operation and under construction in the
Himalayan States are enclosed as Statement-l and
Statement-Ii respectively.

(b) All Rehabilitation & Resettlement (R&R) issues
pertaining to Project Affected Persons (PAPs) in respect
of Hydro and Thermal Power Projects are proactively
addressed during land acquisition and project construction
stage itseif. A Rehabilitation Action Plan (RAP) is

PHALGUNA 23, 1934 (Saka)

to Questions 450

formulated through extensive consultations process
involving PAPs, Heads of Panchayats of the affected
villages, people’s representatives and the Local
Administration. The RAP, thus prepared on a consensual
basis is then approved for implementation. The duration
of RAP implementation varies from project to project and
this normally is completed by the time project
implementation is completed. However, despite the best
efforts, if some R&R issues are left or they crop up after
the completion of the project, they are properly addressed
in due course of time.

Statement |

Hydro projects (above 25 MW) under operation in Himalayan Region

(As on 28.02.2013)

Si. Region/Sector/ No. of Units X State/ Capacity
No. Station Size (MW) Utility (MW)
1 2 3 4 5
1. BHAKRA-L 5X108 HP/BBMB 540.00
2. BHAKRA-R 5X157 HP/BBMB 785.00
3. DEHAR 6X165 HP/BBMB 990.00
4. PONG 6X66 HP/BBMB 396.00
5. BAIRA SIUL 3X66 HP/NHPC 198.00
6. SALAL-I 3X115 J&K/NHPC 345.00
7. SALAL-II 3X115 J&K/NHPC 345.00
8. TANAKPUR 3X31.4 UTTARAKHAND/NHPC 94.20
9. CHAMERA-| 3X180 HP/NHPC 540.00
10. CHAMERA-I 3X100 HP/NHPC 300.00
11. CHAMERA-III 3X77 HP/NHPC 231.00
12. URI 4X120 J&K/NHPC 480.00
13. DHAULIGANGA 4X70 UTTARAKHAND/NHPC 280.00
14. DULHASTI 3X130 J&K/NHPC 390.00
15. SEWA-II 3X40 J&K/NHPC 120.00
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16. CHUTAK 4X11 J&K/NHPC 44.00
17. NATHPA JHAKRI 6X250 HP/SJVNL 1500.00
18. TEHR! 4X250 UTTARAKHAND/THDCL 1000.00
19. KOTESHWAR 4X100 UTTARAKHAND/THDCL 400.00
20. GIRI BATA 2X30 HP/HPSEBL 60.00
21. BASSI 4X15 HP/HPSEBL 60.00
22. SANJAY 3X40 HP/HPSEBL 120.00
23. LARJI 3x42 HP/HPSEBL 126.00
24. MALANA (PVT.) 2X43 HP/MPCL 86.00
25. MALANA-II (PVT.) 2X50 HP/EPPL 100.00
26. KARCHAM WANGTOO (PVT.) 4X250 HP/JPVL 1000.00
27. BASPA-Il (PVT) 3X100 HP/JPVL 300.00
28. ALLAIN DUHAGAN (PVT) 2X96 HP/ADHPL 192.00
29. BUDHIL (PVT) 2X35 HP/LGPPL 70.00
30. LOWER JHELUM 3X35 J&K/JKSPDCL 105.00
31. UPPER SINDH-II 3X35 J&K/JKSPDCL 105.00
32. BAGLIHAR 3X150 J&K/JKSPDCL 450.00
33. DHAKRANI 3X11.25 U'KHAND/UJVNL 33.75
34. DHALIPUR 3X17 U'KHAND/UJVNL 51.00
35. KULHAL 3X10 U'KHAND/UJVNL 30.00
36. CHIBRO 4X60 U'KHAND/UJVNL 240.00
37. KHODRI 4X30 U'KHAND/UJVNL 120.00
38. RAMGANGA 3X66 UTTARAKHAND/UJVNL 198.00
39. CHILLA 4X36 UTTARAKHAND/UJVNL 144.00
40. MANERIBHALI STAGE-I 3X30 UTTARAKHAND/UJVNL 90.00
41, MANERIBHALI STAGE-Il 4X76 UTTARAKHAND/UJVNL 304.60
42, KHATIMA 3X13.8 UTTARAKHAND/UJVNL 41.40
43. VISHNUPRAYAG 4X100 UTTARAKHAND/JPVL 400.00
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44, TEESTA LOW DAM Il 4X33 WEST BENGAL/NHPC 99.00
45. JALDHAKA-| 3X9 WEST BENGAL/WBSEDCL 27.00
46. RAMMAM-II 4X12.5 WEST BENGAL/WBSEDCL 50.00
47. RANGIT-IlI 3X20 SIKKIM/NHPC 60.00
48. TEESTA V 3X170 SIKKIM/NHPC 510.00
49. KYRDEMKULAI 2X30 MEGHALAYA/MeECL 60.00
50. UMIAM ST-I 4X9 MEGHALAYA/MeECL 36.00
51. UMIAM ST-IV 2X30 MEGHALAYA/MeECL 60.00
52. MYNTDU-ST-I 2X42 MEGHALAYA/MeECL 84.00
53. RANGANADI 3X135 A'PRADESH/NEEPCO 405.00
54. LOKTAK 3X35 MANIPUR/NHPC 105.00

TOTAL 14900.35
Statement Il
Hydro projects under execution in Himalayan Region
(Excluding projects under Ministry of New & Renewable Energy)
(As on 28.02.2013)
Sl Name of Project Unit State/ Capacity Likely
No. No. Implem. Agency (MW) Commissioning
1 2 3 4 5 6
Central Sector
1. Uri-ll U-1 to U-4 Jammu & Kashmir/NHPC 240 2012-13
4x60=240 MW
2. Nimoo Bazgo U-1 to U-3 Jammu & Kashmir/NHPC 45 2013-14
3x15=45 MW
3. Kishanganga U-1 to U-3 Jammu & Kashmir/NHPC 330 2016-17
3x110=330 MW
4. Parbati St. Il U-1 to U-4 Himachal Pradesh/NHPC 800 2016-17
4x200=800 MW
5. Parabati-1l| U-1 to U4 Himacha! Pradesh/NHPC 520 2012-14

4x130=520 MW
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6. Kol Dam U-1 to U-4 Himachal Pradesh/NTPC 800 2014-15
4x200=800 MW
7. Rampur U-1 to U-6 Himachal Pradesh/SJVNL 412 2013-15
6x68.67=412 MW
8. Tapovan Vishnugad U-1 to U-4 Uttarakhand/NTPC 520 2015-16
4x130=520 MW
9. Tehri PSS U-1 to U-4 Uttarakhand/THDC 1000 2017-18
4x250=1000 MW
10. Lata Tapovan u-1 to U4 Uttarakhand/NTPC 171 2017-18
3x57=171 MW
1. Teesta Low Dam-ll| U-1 to U4 West Bengal/NHPC 33 2012-14
4x33=132 MW
12. Teesta Low Dam-IV U-1 to U4 West Bengal/NHPC 160 2014-15
4x40=160 MW
13. Subansiri Lower U-1 to U-8 Arunachal Pradesh/NHPC 2000 2016-18
8x250=2000 MW
14. Kameng U-1 to U4 Arunachal Pradesh/NEEPCO 600 2016-17
4x150=600 MW
15. Pare U-1 to U-2 Arunachal Pradesh/NEEPCO 110 2014-15
2x55=110 MW
16. Tuirial U-1 to U-2 Mizoram/NEEPCO 60 2016-17
2x30=60 MW
Sub-total (Central): 7801
State Sector
17. Baglihar-I U-1 to U-3 J&K/JKPDC 450 2016-17
3x150=450 MW
18. Uhl-1H
3x33.33=100 MW U-1 to U-3 Himachal Pradesh/Beas Valley 100 2014-15
Power Corp. Ltd. (BVPC)
19. Kashang-| Himachal Pradesh/HPPCL 65 2014-15
65 MW
20. Kashang-Il & Ili U-1 Himachal Pradesh/HPPCL 130 2015-16
1x65+1x65=130 MW u-2
21. Sainj Himachal Pradesh/HPPCL 100 2014-15

100 MW
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22, Swara Kuddu U-1 to U-3 Himachal Pradesh/HPPCL 111 2014-15
3x37=111 MW

23. Shongtong Karcham U-1 to U-3 Himachal Pradesh/HPPCL 450 2017-18
3x150=450 MW

24 Myntdu Unit-3
1x42=42 MW U-3 Meghalaya/MeECL 42 2012-13

25. New Umtru
2x20=40 MW U-1 & U-2 Meghalaya/MeECL 40 2014-15

Sub-total (State): 1488

Private Sector

26. Sorang U-1 & U-2 Himachal Pradesh/Himachal 100 2013-14
2x50=100 MW Sorang Power

27. Tangnu Romai- U-1 & U-2 Himachal Pradesh/Tangu Romai 44 - 2015-16
2x22=44 MW Power Generation

28. Shrinagar U-1 to U-4 Uttarakhand/M/s GVK Industries 330 2013-15
4x82.5=330 MW

29 Phata Byung Uttarakhand/M/s Lanco 76 2014-15
76 MW

30. Singoli Bhatwari U-1 to U-3 Uttarakhand/L&T Uttaranchal 99 2015-16
3x33=99 MW Hydro Power Limited

31. Chujachen U-1 & U-2 Sikkim/Gati 99 2013-14
2x49.5=99 MW

32. Teesta-lli U-1 to U-6 Sikkim/Teesta Urja Ltd. 1200 2014-15
6x200=1200 MW

33. Tidong-I U-1 to U-2 Himachal Pradesh/M/s Nuziveedu 100 2016-17
2x50=100 MW Seeds

34. Teesta-VI U-1 to U-4 Sikkim/LANCO 500 2015-16
4x125=500 MW

35. Rangit-IV U-1 to U-3 Sikkim/Jal Power Corp. Ltd. 120 2014-15
3x40=120 MW

36. Jorethang Loop Sikkim/M/s DANS Energy 96 2014-15
2x48=96 MW

37. Bhasmey U-1 to U-2 Sikkim/Gati Infrastructure 51 2015-16
2X25.5=51 MW

38. Tashiding U-1 to U-2 Sikkim/Shiga Energy Pvt. Lid. 97 2017-18
2x48.5=97 MW (Likely to

advance in

12th Plan)




459 Written Answers MARCH 14, 2013 to Questions 460
1 2 3 4 5 6
39. Dikchu U-1 to U-3 Sikkim/Sneha Kinetic Power 96 2017-18
3x32=96 MW Projects Pvi. Ltd.
40. Rangit-ll U-1 to U-2 Sikkim/Sikkim Hydro Power Ltd. 66 2017-18
2x33=66 MW
41. Rongnichu U-1 to U-2 Sikkim/Madhya Bharat Power 96 2017-18

2x48=96 MW Corporation Ltd.
Sub-totai (Private): 3170
Total: 12459

Increase in Prices of Fertilizers

2877. SHRI M.l. SHANAVAS:
SHRI BHOOPENDRA SINGH:
SHRI NISHIKANT DUBEY:
KUMARI SAROJ PANDEY:
SHRI DUSHYANT SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there has been a considerable price hike
in prices of urea and other fertilizers during the last one
year;

(b) if so, the details thereof along with the reasons
therefor;

(c) the extent to which it has had impact over the
cost of agriculture production along with agricultural
product-wise;

(d) whether the Government proposes to increase
the prices of urea in the country;

(e) if so, the details thereof;

(f) whether the farmers are not reportedly getting the
sufficient quantity of fertilizers before the sowing season;

(9) if so, the reasons therefor; and

(h) the measures being taken by the Government to
ensure the timely availability of fertilizers?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(@) and (b) The MRP of urea has remained unchanged
since 1st April 2010 except for a marginal increase of
Rs. 50 Per Tonne w.e.f. 1st November 2012. The Nutrient
Based Subsidy (NBS) policy for Phosphatic & Potassic
(P&K) fertilizers is being implemented w.e.f. 1.4.2010
under which a fixed amount of subsidy, decided on annual
basis, is provided on each grade of subsidized P&K
fertilizers depending upon their nutrient content. Maximum
Retail Price (MRP) of P&K fertilizers are fixed by the
fertilizer companies. The highest MRP of P&K fertilizers
during the last year and the current year, quarter-wise is
enclosed as Statement. The country is fully dependent
on imports in Potassic sector and to the extent of 90%
in Phosphatic sector in the form of either finished products
or its raw material. Subsidy being fixed and any fluctuation
in international prices has effect on the domestic prices
of P&K fertilizers. The price of P&K fertilizers have
increased due to fluctuations in international prices and
also due to depreciation of Indian Rupee, over which
Government has no control.

"(c) As the urea is sold to the farmers at fixed MRP,
therefore there is no impact on agriculture production.

(d) No, Madam.
(e) In view of (d) above, question does not arise.
() No, Madam.

(9) and (h) In view of (f) above, question does not
arise.
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Statement

MRP of P & K fertillzers during last three years and current year

to Questions 462

# Grades of 2011-12 (Qtr.-Wise) 2012-13 (Qtr.-Wise)
Fertilizers | I i v | I i IV (Feb.)
1. DAP : 18-46-0-0 1250 1820 2029 2000 24800 26500 26500 26500
2. MAP : 11-52-0-0 1820 2000 2000 20000 24200 24200 0
3. TSP : 0-46-0-0 8057 8057 1700 1700 17000 0 0
4, MOP : 0-0-60-0 6064 11300 1204 1204 16695 23100 24000 18750
5. 16-20-0-13 9645 14400 1530 1530 15300 18200 18200 18200
6. 20-20-0-13 1140 14800 1580 1580 19000 24800 19176 24800
7. 23-23-0-0 7445 7445 0 0
8. 10-26-26-0 1091 16000 1663 1638 21900 22225 22225 22225
9. 12-32-16-0 1131 16400 1650 1640 22300 23300 22500 24000
10. 14-28-14-0 14950 1702 0 0
1. 14-35-14-0 1162 15148 1742 1760 17600 23300 23300 23300
12. 15-15-15-0 8200 11000 1150 1150 13000 15600 15600 15600
13. AS: 20.3-0-0-23 7600 11300 1030 1030 11013 11013 11013 11013
14. 20-20-0-0 9861 14000 1550 1870 18700 24450 24450 18500
15. 28-28-0-0 1181 15740 1851 1870 24720 24720 23905 23905
16. 17-17-17-0 1771 20427 20522 20572 20672
17. 19-19-19-0 1809 19470 19470 19470 0
18. SSP (0-16-0-11)* 3200 4000 to 6300 6500 to 7500
19. 16-16-16-0 7100 7100 1520 1520 15200 NA NA NA
20. DAP lite (16-44-0-0) 1176 17600 1950 1950 19500 24938 24938 24938
21. 15-15-15-09 9300 12900 1575 1485 15000 15000 15000 NA
22 24-24-0-0 9000 11550 1415 1429 14802 16223 16223 NA
23. 13-33-0-6 16200 1740 1740 17400 17400 17400 NA
24, MAP lite (11-44-0-0) 16000 1800 1800 18000 21500 21500 17000
25. DAP lite-ll (14-46-0-0) 14900 1869 1830 18300 24800 24800 24000

MRP is exclusive of
NA means not available/not in the subsidy scheme.
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[Translation]
Power Projects on Brahmaputra

2878. SHRI A.T. NANA PATIL: Will the Minister of
POWER be pleased to state:

(a) the details of the sanctioned and on-going power
projects on the Brahmaputra river along with the location
and capacity of the said power projects, project-wise; and
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(b) the time by which the said projects are likely to
be commenced, project-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
The details of sanctioned and ongoing hydro electric
projects (25 MW and above) on the Brahmaputra Basin
(Brahmaputra river along with its tributaries) with installed
capacity and likely commissioning year is enclosed as
Statement..

Statement

Hydro Electric Projects Under Execution in Brahmaputra Basin
(Excluding projects under Ministry of New & Renewable Energy)

SI.No. Name of Scheme State I.C. Cap. Comm. Remarks
(No. x MW) Under Latest
Execution
(MW)
1 2 3 4 5 6 7
Central Sector
1. Teesta Low Dam-lll (NHPC) W.B. 4x33 33.00 2012-14 99 MW
commissioned
2. Teesta Low Dam-IV (NHPC) W.B. 4x40 160.00 2014-15
3. Subansiri Lower (NHPC) Ar. Pr. 8x250 2000.00 2016-18
4, Kameng (NEEPCO) Ar. Pr. 4x150 600.00 2016-17
5. Pare (NEEPCO) Ar. Pr. 2x55 110.00 2014-15
6. Tuirial (NEEPCO) Mizoram 2x30 60.00 2016-17
Sub-total (Central Sector): 2963.00
State Sector
7. Myntdu Meghalaya 2x42+1x42 42.00 2012-13 84 MW
commissioned
8. New Umtru Meghalaya 2x20 . 40.00 2014-15
Sub-total (State Sector): 82.00
Private Sector
9. Chujachen Sikkim 2x49.5 99.00 2013-14
10. Teesta St. NI Sikkim 6x200 1200.00 2014-15
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1 2 3 4 5 6 7
1. Teesta St. Vi Sikkim 4x125 500.00 2015-16
12. Rangit-IvV Sikkim 3x40 120.00 2014-15
13. Jorethang Loop Sikkim 2x48 96.00 2014-15
14, Bhasmey Sikkim 2X25.5 51.00 2015-16
15. Tashiding Sikkim 2x48.5 97.00 2017-18
16. Dikchu Sikkim 3x32 96.00 2017-18
17. Rangit-Il Sikkim 2x33 66.00 2017-18
18. Rongnichu Sikkim 2x48 96.00 2017-18

Sub-total (Private Sector): 2421.00
Total: 5466.00

Judicial Reform

2879. SHRI LALJI TANDON:
SHRI ARJUN ROY:
SHRI GOPINATH MUNDE:
SHRI JAI PRAKASH AGARWAL:
SHRIMATI MEENA SINGH:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the Government has provided special
assistance to the States for carrying out judicial reforms
and modernisation and infrastructural development of
Lower Courts/High Courts during the last three years;

(b) if so, the details thereof, State/UT-wise;

(c) the details of works proposed to be done out of
the said assistance;

(d) whether the Union Government proposes to
increase the financial assistance during the current Five
Year Plan; and

(e) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (c¢) Government has been
providing assistance to States through several schemes/
programmes for modernisation, infrastructural development

and for carrying out judicial reforms. The details of this,
are as under:

(i) A Centrally Sponsored Scheme (CSS) for
Development of Infrastructure Facilities for the
Judiciary has been under implementation since
1993-1994. Under the Scheme, Central
Government augments the resources of State
Governments for improving the physical
infrastructure of the Courts as well as for
meeting the housing needs of judicial officers.
The ratio of Central assistance under the scheme
has been altered from 50:50 to 75:25 and the
Scheme has been modified to cover only district
and subordinate courts, from 2011-12 onwards.
For North-Eastern States, it is 90:10 and has
been in force w.e.f. 2010-11. The State/UT-wise
details of funds released under CSS during the
last three years is given in the enclosed
Statement-1.

The modified Centrally Sponsored Scheme does
not cover High Court buildings for which Central
assistance is provided to States directly by
Planning Commission as one time Additional
Central Assistance (ACA) in the ratio of 30:70
(Centre/State). Under this, Government has
approved Additional Central Assistance (ACA) of
Rs. 41.50 crore for construction of High Court
Judicature building at Jodhpur during 2010-2011
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and Rs. 231.31 crore for construction of building years between 2010-15 for undertaking various
of Lucknow Bench of Allahabad High Court initiatives such as increasing the number of court
during the current financial year. working hours using the existing infrastructure

by holding morning/evening/shift courts; support
(i) The Gram Nyayalayas Act, 2008 has been to Lok Adalats to reduce the pressure on regular
enacted for establishment of Gram Nyayalayas courts; additional funds to State Legal Services
at the grass root level for providing access to Authorities to enable them to provide legal aid
come into force w.e.f. 2nd October, 2009. The justlce, promoting the Alternative Dispute
Central Government is providing assistance to Resolution (ADR) mechanism to resolve disputes
States towards non-recurring expenses for setting outside the court system. Rs. 1425.23 crore has
up of Gram Nyayalayas subject to a ceiling of been released to the States on this account
Rs. 18.00 lakh per Gram Nyayalaya. The Central between 2010-11 and February, 2013.
Government also provides assistance towards
recurring expenses for running these Gram (iv) Central Government has been fully funding the
Nyayalayas subject to a ceiling of Rs. 3.20 lakh computerization of courts both at the subordinate
per Gram Nyayalaya per year for the first three level as well as higher levels under the eCourts
years. 172 Gram Nyayalayas have been notified Projects. The estimated cost of computerization
already. Out of these, 152 Gram Nyayalayas is Rs. 935 crore. Already, Rs. 571.806 crore
have started functioning. State-wise details of have been spent under the Project.
funds released under Gram Nyayalayas in the
last three years is given in the enclosed (d) and (e) Government has increased allocation
Statement-1I. under various schemes/ programmes of Department of
Justice in the 12th Five Year Plan to Rs. 5802 crore
(i) On the recommendations of 13th Finance compared to Rs. 1470 crore in the 11th Five Year Plan.
Commission, Government has sanctioned Scheme/programme-wise fund allocated for the 12th Plan
Rs.5000 crore as grants to the States for 5 are as under:
Sl.No. Scheme 12th Plan Allocation
(Rs. in crore)
1. Gram Nyayalayas 100.00
2. National Mission for Justice Delivery and Legal Reforms:
I. National Mission—Action Plan Implementation 25.00
Il. Mission Mode programme for development of infrastructure 4867.00
facilities for subordinate judiciary
HI. Setting up of Model Courts 130.00
V. Action Research and Studies on Judicial Reforms 25.00

3. Computerization of District & Subordinate Courts 600.00

4, Access to Justice—Government of India 30.00

5. Access to Justice Externally Aided (UNDP) 25.00

Total 5802.00
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to Questions
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Assistance provided to the State Governments under Centrally Sponsored Scheme for Infrastructure Facilities for

Subordinate Judiciary in the last three years

States 2009-10 2010-11 2011-12 Total
1 2 3 4 5
Andhra Pradesh 1276.00 0.00 1888.00 3164.00
Arunachal Pradesh 0.00 0.00 972.00 972.00
Assam 1440.0 500.00 2890.00 4830.00
Bihar 0.00 0.0 0.00 0.00
Chhattisgarh 905.00 400.00 2097.00 3402.00
Goa 0.00 0.00 172.00 172.00
Gujarat 881.00 0.00 0.00 881.00
Haryana 554.00 1320.00 2138.00 4012.00
Himachal Pradesh 425.00 547.00 0.00 972.00
Jammu and Kashmir 708.00 140.00 1035.00 1883.00
Jharkhand 692.00 0.00 0.00 692.00
Karnataka 1714.00 500.00 2961.00 5175.00
Kerala 217.00 606.00 1169.00 1992.00
Madhya Pradesh 112.00 1738.20 4403.00 6253.20
Maharashtra 1890.00 1458.52 12915.00 16263.52
Manipur 0.00 209.71 0.00 209.71
Meghalaya 40.00 200.00 0.00 240.00
Mizoram 128.00 155.00 0.00 283.00
Nagaland 845.00 415.29 169.00 1429.29
Odisha 800.00 723.00 2416.00 3939.00
Punjab 0.00 0.00 0.00 0.00
Rajasthan 0.00 70.00 1172.00 1242.00
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1 2 3 4 5
Sikkim 0.00 220.00 0.00 220.00
Tamil Nadu 356.00 0.00 0.00 356.00
Tripura 147.00 100.00 0.00 247.00
Uttarakhand 451.00 688.20 0.00 1139.20
Uttar Pradesh 2008.62 2858.00 15659.00 20525.62
West Bengal 0.00 425.35 2518.00 2943.35
Total 15589.62 13274.27 54574.00 83437.89
Andaman and Nicobar Islands 0.00 0.00 500.00 500.00
Chandigarh 1480.00 400.00 500.00 2380.00
Dadra and Nagar Haveli 0.00 0.00 500.00 500.00
Daman and Diu 0.00 0.00 0.00 0.00
Delhi 0.00 0.00 2250.00 2250.00
Lakshadweep 0.00 0.00 0.00 0.00
Puducherry 500.00 600.00 1250.00 2350.00
Total » 1980.00 1000.00 5000.00 7980.00
Grand Total 17569.62 14274.27 59574.00 91417.89

Statement Il

Central Grants released to States under Gram Nyayalayas Act, 2008 from 2009-10 to 2011-12

(Rs. in lakh)
Sl.No Name of the State 2009-10 2010-11 2011-12 Grand Total
1. Madhya Pradesh 632.00 745.40 156.80 1534.20
2, Rajasthan 567.00 0.00 144.00 711.00
3. Odisha 15.80 0.00 110.60 126.40
4. Maharashtra 132.60 0.00 9.60 142.20
5. Karnataka 0.00 0.00 25.20 25.20

Total 1347.40 745.40 446.20 2539.00
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[English]
Nutrient-based Subsidy Scheme

2880. SHRI L. RAJAGOPAL:
SHRIMATI ANNU TANDON:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the aims and objectives of the Nutrient-based
Subsidy Scheme;

(b) whether all objectives have been achieved,;

(c) if so, the details thereof and if not, whether any
study has been conducted or proposed to be conducted
about the implementation of the scheme;

(d) if so, the details thereof;

(e) whether the Government is planning to revert
back to previous system of fixed MRP in the light of
enormous hike in the price of non-urea fertilizers;

(f) if so, the details thereof; and

(g) whether the Government is considering to revise/
rationalize the Nutrient-based Subsidy in the light of
increase prices of phosphates in the international market
and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) Nutrient Based Subsidy (NBS) Policy has been
implemented in continuation of the erstwhile Concession
Scheme. In implementation of the Concession Scheme,
the following shortcomings were observed:

(i) Marginal response of agricultural productivity to
additional fertilizer usage in the country had
fallen sharply, leading to near stagnation in
agricultural productivity and consequently
agricultural production.

(i) The fertilizer sector worked in a highly regulated
environment with cost of production and selling
prices being determined by the Government, due
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to which fertilizer industry suffered from low
profitability as a result this sector could not
attract investments.

(i) The innovation in fertilizer sector also suffered,
as very few products were introduced by fertilizer
companies, since they get out priced by
subsidized fertilizers.

(iv) The industry had no incentive to focus on
farmers leading to poor farm extension services,
which were necessary to educate farmers about
the modern fertilizer application techniques, soil
health and promote soil test based application
of soil and crop specific fertilizers.

(v) Subsidy implication was very high.

To overcome above deficiencies, a Nutrient Based
Subsidy Scheme has been implemented with the
expectation that it will promote balanced fertilization of
soil, which will lead to increased agricultural productivity
and consequently better returns to the farmers. The
decontrolled scenario is also expected to promote
competition leading to efficiencies in production and import.
In the long run, the policy is expected to stabilise demand
and supply situation and also contain the subsidy outgo.

{b) to (d) The Department is in process of getting a
study of NBS Policy carried out through a reputed
consultancy firm.

(e) and (f) No, Madam. At present there is no
proposal under consideration to revert back to the previous
concession scheme.

(g) The international prices of P&K fertilizers are
volatile. Presently (March 2013), the prices of P&K
fertilizers have come down in the international market.

Corporate Social Responsibility of PSUs

2881. SHRI KHAGEN DAS:
" SHRIMATI PARAMJIT KAUR GULSHAN:
KUMARI SAROJ PANDEY:
SHRI PRADEEP KUMAR SINGH:
SHRI R. THAMARAISELVAN:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:
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(a) the details of the works undertaken for social
welfare by the Maharatna Public Sector Undertakings
(PSUs) under the Corporate Social Responsibility (CSR)
during the last three years and the current year, PSU
and State/UT-wise;

(b) the details of the funds spent on various works
during the said period and the number of persons
benefited therefrom, State/UT and PSU-wise;

(c) whether the Government has fixed any norms
regarding the utilization of funds under the CSR;

(d) if so, whether the Government proposes to take
some effective steps to ensure that funds under CSR
are spent particularly in the backward and scheduled caste
dominated areas;

(e) if so, the details thereof, and

(f) whether the Government has received any social
audit report to keep an eye on the CSR being undertaken
by the said PSUs and if so, the details thereof along
with the action taken by the Government in this regard?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) to
(e) As per the existing guidelines on CSR issued by the
Department of Public Enterprises (DPE) in April, 2010, all
profit making Central Public Sector Enterprises (CPSEs),
including Maharatna CPSEs are required to select CSR
activities which are aligned with their Business strategy
and to undertake them in a project mode.
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CPSEs are mandated to spend their funds on CSR
projects selected by them with the approval of their
respective Boards. All profit making CPSEs are required
to allocate budget mandatory through a Board Resolution
as percentage of net profit (previous year) in the following
manner:

Type of CPSEs
Net Profit (Previous Year)

Expenditure range for CSR
in a Financial Year (% of profit)

(i) Less than Rs. 100 crore  3%-5%

{ii) Rs. 100 crore to Rs. 500 2%-3%
crore (Subject to a minimum of Rs. 3
crore)

(iii) Rs. 500 crore and above 0.5%-2%

Loss making CPSEs are not mandated to earmark
specific funding for CSR activities. CSR Budget is fixed
for each financial year and this fund does not lapse. It
is transferred to a CSR funds in which it accumulates.
Implementation of CSR activities of CPSEs is monitored
by the administrative Ministries/Departments of concerned
CPSEs. State/UT/PSU-wise information of CSR work
undertaken by the CPSEs, including Maharatna CPSEs
and the number of persons benefited therefrom, is not
maintained centrally in the Department of Public
Enterprises. Information furnished by Mabharatna and
Navratna CPSEs on total funds allocated for CSR and
the funds utilized for the year 2010-11 and 2011-12 is
given in the enclosed Statement. CPSEs are free to take
up CSR Projects for upliftment of weaker sections, and
backward districts.

(f) DPE is not aware of any social audit report having
been received in the Government in this regard.

Statement
Maharatna CPSEs
SI.No. Name of the CPSE Year Total funds allocated Funds utilized for
for CSR (Rs. crore) CSR (Rs. crore)
1 2 3 4 5
1. Coat India Limited 2010-11 262.28 1562.33
2011-12 553.33 77.33
2. Indian Oil Corporation Limited 2010-11 131.11 128.41
2011-12 95.60 82.73
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1 2 3 4 5
3. National Thermal Power Corporation Limited 2010-11 72.37 72.21
201112 45.52 49.43
4 Oil & Natural Gas CorporationLimited 2010-11 335.352 219.03
2011-12 378.48 121.08
5. Steel Authority of India Limited 2010-11 94.00 68.95
2011-12 64.00 61.25

Navratna CPSEs

Sk.No. Name of the CPSE Year Total funds allocated Funds utilized for
for CSR (Rs. crore) CSR (Rs. crore)
1 2 3 4 5
1. Bharat Electronics Limited 2010-11 2.74 2.08
2011-12 2.25 2.36
2. Bharat Heavy Electricals Limited 2010-11 21.55 4.30
2011-12 30.05 4.87
3. Bharat Petroleum Corporation Limited 2010-11 22.00 18.23
2011-12 7.73 7.76
4, GAIL (India) Limited 2010-11 69.54 63.91
(including carry forward
amount of financial
year 2009-10)
2011-12 82.77 54.43
5. Hindustan Aeronautics Limited 2010-11 No specific allocation of 1.79
money for CSR, as CSR
Policy was notified formally
during November, 2010
2011-12 5.00 5.81
6. Hindustan Petroleum Corporation Limited 2010-11 15.00 20.10
2011-12 30.78 26.54
7. Mahanagar Telephone Nigam Limited 2010-11 Since MTNL is in losses, no -
specific allotment is made
2011-12 under CSR Head
8. National Aluminum Company Limited 2010-11 26.77 26.77
2011-12 34.22 34.22
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1 2 3 4 5
9.  NMDC Limited 2010-11 81.56 62.23
2011-12 80.13 86.72
10, Neyveli Lignite Corporation Limited 2010-11 12.47 13.23
2011-12 13.00 16.14
11.  Oil India Limited 2010-11 25.00 29.40
2011-12 50.00 50.19
12. Power Finance Corporation Limited 2010-11 11.89 8.91
2011-12 13.24 13.27
13. Power Grid Corporation of India Limited 2010-11 20.41 15.58
2011-12 13.48 24.93
14, Rashtnya Ispat Nigam Limited 2010-11 15.40 11.73
2011-12 12.00 10.62
15. Rural Electrification Corporation Limited 2010-11 5.10 1.38
2011-12 12.85 12.99
16. Shipping Corporation of India Limited 2010-11 3.77 5.84—including
the balance carry
forwarded from

the previous year

2011-12 5.67 5.84

Conference of State Power Ministers

2882. SHRI MADHU GOUD YASKHI:
SHRI KISHANBHAI V. PATEL:
SHRIMATI SHRUTI CHOUDHRY:
SHRI PRADEEP MAJHI:

SHRI A. SAlI PRATHAP:

Will the Minister of POWER be pleased to state:

{(a) whether the sixth annual conference of State
Power Ministers was held recently;

(b} if so, the details thereof and the details of the
issues discussed during the said conference;

(c) the details of suggestions made by various States
to provide affordable and adequate power to consumers

particularly to those who are not connected with the grid;
and

(d) the measures being taken by the Government to
address the issues discussed during the conference?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Yes,
Madam. The sixth annual conference of State Power
Ministers was held on 05.02.2013.

{b) to (d) Discussions in the Conference, included
inter-alia, Rajiv Gandhi Grameen Vidyutikaran Yojana
(RGGVY), Restructured Accelerated Power Development
& Reforms Programme (R-APDRP), National Electricity
Fund, Financial Restructuring Plan, Procurement of Power,
Transmission System Planning and Implementation,
Secure Grid Operation and Demand Side Management

(DSM) and Energy Efficiency (EE).
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After detailed discussion, a Resolution was adopted
for actions to be taken. A copy of the same is enclosed
as Statement.

Statement

Resolutions adopted at the Conference of Power
Ministers of States & Union Territories held
on 05.02.2013

The 6th Conference of Power Ministers of States
and UTs held on 5th February, 2013 deliberated several
issues related to providing affordable and adequate power
to consumers and making electricity accessible to all the
consumers particularly in those inhabitations that are not
connected with the Grid. The State Power Ministers
expressed concern at the situation of fuel uncertainty
affecting the power sector and urged Government of India
to augment the availability of coal and gas by increasing
indigenous production and creating a suitable policy
framework. It was emphasised that the availability of
adequate coal was most important for sustaining power
supply and accelerated capacity addition in a sector
dominated by thermal power. Without availability of coal
quantity as committed by CIL, the Power Sector faces a
very bleak and uncertain future, which was a matter of
grave concern for all the stake holders and requires urgent
remedial action. This will affect not only the value chain
of the power sector-generation, transmission & distribution
- but also the exposure of funds given to this Sector by
Financial Institutions. Considering that this had a direct
impact on the financial health of the distribution sector
and Governments efforts in achieving the goal of providing
sustainable electricity to all consumers, the State Power
Ministers requested and authorised the Minister of State
for Power (I/C), Government of India to take up the issue
of inadequate coal supply with Honourable Prime Minister
for his early intervention.

The Conference unanimously resolved that the States
and Centre would continue to work together to ensure
Electricity for All and adopted the following Resolutions:

Access to Electricity for All RGGVY

1. State Governments would ensure that all
RGGVY villages wili be energized within 3
months of electrification.
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2. State Governments would ensure that remaining
work of rural electrification already approved
under RGGVY including DDG works will be
completed by December 2013.

3. State Governments would ensure supply of
quality power for a minimum of 6-8 hours under
the RGGVY area.

4. States will establish a database of all electrified
and un-electrified habitations to enable their
being considered for electrification during 12th
Plan. Before proposing such villages under
RGGVY, States will ensure that proper plan is
made and resources allocated for creating or
strengthening back-up transmission and
distribution system.

R-APDRP

5. State Governments would ensure to complete
the activity of appointing contracting agencies
for all sanctioned Part-B projects within next 6
months.

6. States will accelerate the implementation of
R-APDRP so as to integrate all towns under
Part-A by December 2013 and complete at least
60% of sanctioned Part-B works by March 2014.

7. State Governments would ensure that they will
take administrative measures to reduce AT&C
loss at least by 3% in next six months in the
towns which have been integrated with Data
Center after completion of Part-A of R-APDRP
work and further resolved to reduce AT&C losses
by 5% in one year in such towns.

Distribution Sector Reforms

8. State Governments would ensure the accounts
of the utilities upto 2011-12 are audited and
finalised by March 2013 and that in future the
accounts of a financial year are audited by
September of the following financial year as per
the Companies Act.

9. States would ensure that Discoms file multi-year
tariff petition and that SERCs announce multi-
year tariff as per the National Tariff Policy.
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10.

1.

12.

13.
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Discoms to prepare a road map for implementing
TOD tariff and metering; submit the same to
SERCs within the next six months and obtain
orders for a suitable tariff structure for
encouraging the same.

The State Governments would get a time bound
action plan prepared for computerization of
accounts of the Power Utilities, if not already
done, and send the same to the Ministry of
Power within three months and would take up
its implementation on priority so as to complete
the work of computerization by March 2014.

The State Governments wouid clear the
outstanding subsidies to the utilities by March
2013 and also ensure that all outstanding
electricity bills of government departments and
local bodies funded by the State Government
are paid up to date by March 2013 or release
the payment from the State budget directly.

State Governments would prepare schemes to
take advantage of the National Electricity Fund
launched by Government of India.

Procurement of Power

14.

15.

Planned

16.

17.

States will invite bids for procurement of power
to meet the uncovered gap in power demand
within the next six months through Case |
bidding.

State Governments would prepare plans covering
generation and transmission infrastructure for ali
time horizons and would procure about 90%
power of their requirement under long-term/
medium term and only uncertainties would be
met from the short term market.

and Secure Transmission System

States resolve to plan, build and strengthen the
intra-state transmission and sub-transmission
systems so as to facilitate meeting of the
consumer demand.

States would ensure availability of adequate
funds annually so as to complete the
transmission sector state targets set for the year.
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All States would control transmission line flows
and avoid overdrawal thereby ensuring
compliance to the Grid Standards and Grid Code
by all State entities. The SLDCs would be
directed to closely monitor this and ensure
appropriate action to ensure grid compliance
under the Electricity Act, 2003.

State Governments shall put in place proper
defense plans and protection systems to ensure
integrated operation of the National/Regional
Grids. Defense plans of the States must include
islanding schemes, under frequency relays, rate
of change of frequency relays, special protection
schemes and automatic demand management
schemes for load shedding for which the states
shall maintain and install required protection
systems, system protection schemes and other
equipments for secure grid transmission. The
defense plans shall also include restoration
procedures that shall be updated and reviewed
regularly.

State Governments would take all necessary
steps for 'ensuring strengthening of the State
Load Despatch Centres and capacity building of
system operators

Energy Efficiency initiatives

21.

22.

23.

24.

State Governments will adopt the ECBC codes
within 2013-14.

State Governments would create an enabling
environment so that the PAT targets assigned
to the State Utilities are achieved by them by
2014-15.

State Governments would issue natification
making new agricultural pump-sets to be installed
to conform to the energy performance standards
of BEE 4 Star rated product and to introduce
mechanism to integrate star rated energy efficient
pump-sets in existing State/Central level pump-
sets promotion schemes operational in the State.

States will utilize State Energy Conservation
Funds (SECF) through innovative mechanism.
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25. States would set up Demand Management Cells
if not already set up in their DISCOMs to
coordinate energy conservation measures with
the State Designated Agency. They further
resolved to prepare action plans for DSM for
their States by June 2013,

[Translation]
Training to Youth

2883. SHRI PURNMASI RAM:
CAPT. JAI NARAIAN PRASAD NISHAD:
SHRI KAMESHWAR BAITHA:
SHRI DEVJI M. PATEL:
SHRI M. SREENIVASULU REDDY:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@) whether the Government has set any target for
training the youth and provide them entrepreneurial
opportunities for employment purpose;

(b) if so, the details thereof and the achievements
made in this regard during each of the last three years
and the current year, State/UT-wise; and

(c) the details of the training being imparted to
improve the efficiency and skill of the youth?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
K.H. MUNIAPPA): (a) and (b) The Result Framework
Document (RFD) targets are being set every year by the
Ministry since 2010-11 for providing entrepreneurial
opportunities by training the youth for employment
purpose. The target set and achievements during last 3
years and current year are as follows:

Achievements
(No. of persons)

Year Target
(No. of persons)

2009-10 362000 313094
2010-11 350000 403589
201112 375000 428777
2012-13 494000 400348

(upto January, 2013)
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As funds are allocated to the field offices under the
Ministry, State-wise data are not maintained.

{c) The Ministry is conducting long as well as short-
term training programmes through field offices of Khadi &
Village Industry Commission (KVIC), Coir Board, National
Level Entrepreneurship Development Institutes (EDIs),
MSME-Development Institutes, National Small Industry
Corporation (NSIC), Tool Rooms and other Partner
Training Institutions under various schemes of the Ministry
to provide wage/self employment opportunities to the
unemployed youth of all sections of society including
disadvantaged groups. The various types of training
programmes include high-end/ long duration Post
Graduate/Diploma/Certificate programmes in Tool Design
conducted in Tool Rooms to grass root level Village
Industry/Artisan based training programmes conducted by
KVIC/Coir Board.

[English]
Ernakulam Railway Station

2884. SHRI CHARLES DIAS: Will the Minister of
RAILWAYS be pleased to state:

(a) the current progress of the renovation of
Ernakulam Railway Station into World Class Station;

(b) the proposed facilities likely to be provided at
this station and the time-frame stipulated for its completion;
and

(c) the measures taken to enable release of
emergency quota of railway tickets for trains that are
starting and passing through Ernakulam, at the railway
office, Ernakulam (Tamil Nadu)?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b)
Ernakulam, an A1 category station, has already been
developed under Model and Modern station schemes. To
augment existing amenities at the station, raising of
Platform Nos. 2/3 & 4/5 to high level and extension of
platform shelter at platform Nos. 4/5 have been undertaken.
In addition, provision of two escalators, new booking office,
new waiting hall and platform shelter on platform No. 6
are also sanctioned. A Tender for consultancy work for
preparing project report for development of Ernakulam
station as world class station, has been awarded, recently.
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(c) The allotment of Emergency Quota for trains
originating from Ernakulam is being done by Area
Manager/Ernakulam. For trains passing through
Ernakulam, the requests for release of Emergency Quota
are dealt by Senior Divisional Commercial Manager/
Trivandrum. Trains for which remote has been defined at
Ernakulam, separate Emergency Quota has been
earmarked and the same is being released by Area
Manager/Ernakulam.

Initiatives for Power Generation

2885. SHRI SAMEER BHUJBAL: Will the Minister of
POWER be pleased to state:

(a) the details of the initiatives taken for sufficient
power generation in the country through the schemes
launched by the Prime Minister during the year 2003;

(b) the details of the schemes for which the
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preliminary feasibility reports have been prepared, State
and capacity-wise; and

(c) the schemes planned to be taken up during the
12th Five Year Plan period, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI! JYOTIRADITYA M. SCINDIA): (a) and (b)
Under the 50,000 MW initiative launched by the
Government in 2003-04, a total of one hundred and sixty-
two hydroelectric projects (HEPs), spread over sixteen
States have been taken up for the purpose of preparation
of Preliminary Feasibility Reports (PFRs) with Central
Electricity Authority (CEA) as the nodal agency. The PFRs
for projects with Installed Capacity of 47,930 MW were
completed in September 2004. The State-wise details of
these projects are given in the enclosed Statement.

(c) Of the above 162 schemes, Four are presently
under construction:

Sl. Name of Project State Implementing I.C. as I.C. under
No. Agency per PFR construction

(MW) (MW)

1. Lata Tapovan Uttarakhand NTPC 310 171

2. Tidong-| Himachal Pradesh NSL Tidong Power Gen. Lid. 60 100

3. Dikchu Sikkim Sneha Kinetic Power Proj. Pvt. Ltd. 105 96

4, Rongnichu Sikkim Madhya Bharat Power Corp. Ltd. 195 96

Total : 670 463

Statemet 1 2
PFRS under 50,000 MW Hydroelectric Initiative
, , Arunachal Pradesh
State-wise List of Schemes
2. Agoline 375
Scheme Installed

Capacity (MW) 3.  Amulin 420

1 5 4.  Ashupani 30

5. Atftunli 500

Andhra Pradesh
6. Badao 120
1. Pondugala 81
9 7. Bhareli-l 1120
Total (Andhra Pradesh) 1 scheme 81 8. Bhareli-ll 600
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1 2 1 2

9. Chanda | 110 39. Talong 300
10. Demwe 3000 40. Tarangwarang 30
11. Dengser 552 41. Tato-ll 700
12. Dibbin 100 42, Tenga 600
13.  Duimukh 150 43. Utung 100
14. Elango 150 Total (Arunachal Pr.) - 42 schemes 27293
15.  Emini 500 Chhattisgarh

16. Emra-ll 390 44, Kotri 150
17. Etabue 165 45.  Nugur-| 170
18. Etalin 4000 46. Nugur-l 210
19. Hirong 500 47. Rehar-| 171
20. Hutong 3000 48. Rehar-ll 147
21. Kalai 2600 Total (Chhattisgarh) - 5 schemes 848
22. Kameng Dam 600 Himachal Pradesh

23. Kapakieyak 160 49. Bajoli Holi 180
24. Kurung 1&ll 330 50. Bardang 114
25.  Mihumdon 400 51. Chamba 126
26. Mirak 141 52. Chhatru 108
27. Naba 1000 53. Gharopa 114
28. Nalo 360 54. Gondhala 144
29. Naying 1000 55. Jangi Thopan 480
30. Niare 800 56. Khab-| 450
31. Ojul 700 57. Khab-li 186
32. Oju-ll 1000 58. Khoksar 90
33. Pakke 110 59. Luhri 465
34. Papu 200 60. Thopan Powari 480
35. Phanchung 60 61. Tidong-| 60
36. Ringong 150 62. Tidong-ll 70
37. Sebu 80 63. Yangthang 261

38. Simang 90 Total (Himachal Pr.) - 15 schemes 3328
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1 2 1 2
Jammu and Kashmir 86. Hoshangabad 60
64. Barinium 240 Total (Madhya Pradesh) - 3 schemes 205
65. Bichlari 35 Maharashtra
66. Dumkhar 45 87. Ghargaon 52
67. Kanyunche 45 88. Hiranyakeshi 18
68. Karkit ‘ 30 89.  Kaavi 22
69. Kawar 320 90. Kasari 25
70. Khalsi 60 91. Kumbhi 17
2. h
71, Kiru 430 92. Kunghara 2
93. Pranhita 48
72. Ratle 560
94. Samda 52
73.  Shamnot 370
95. Wainganga 105
74. Shuas 230
Total (Maharashtra) - 9 schemes 411
75. Takmaching 30 :
Manipur
76. Ujh 280
96. Khongnum Chakka St.-ll 67
Total (J&K) - 13 schemes 2675 .
97. Nunglieban 105
Karnataka
g8. Pabaram 190
77.  Agnashini 600 Total (Manipur) - 3 schemes 362
78. Gangavali 400 Meghalaya
79.  Gundia 300 99. Mawblei 140
80. Kalinadi Stage-lll 300 100. Mawhu 120
81. Tamankal 300 101.  Mawput 21
Total (Karnataka) - 5 schemes 1900 102. Nongkolait 120
Kerala 103. Nongnam 50
82. Karappara Kuriarkutty PH1 66 104. Rangmaw 65
PH2 105.  Selim 170
83. Perianjakully 60 106. Sushen 65
Total (Kerala) - 2 schemes 126 107. Umduna 57
Madhya Pradesh 108. Umjaut 69
84. Basania 90 109. Umngi 54

85. Bauras 55 Total (Meghalaya) - 11 schemes 931
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Mizoram 133. Bhaironghati 65
110. Boinu 640 134. Bogudiyar - Sirkari Bhyal 170
111. Lungleng 815 135. Bokang Baling 330
112. Tlawng 45 136. Chhunger - Chal 240

Total (Mizoram) - 3 schemes 1500 137. Deodi 60
Nagaland 138. Devsari 300
113. Dikhu 140 139. Gangotri 55
114, Tizu 150 140. Garba Tawaghat 630
115. Yangnyu 40 141. Gohana Tal 60

Total (Nagaland) - 3 schemes 330 142. Harsil 210
Odisha 143. Jadh Ganga 50
116. Baljori 178 144. Jakhol Sankri 33
117. Lower Kolab 465 145. Jelam Tamak 60
118. Naraj 287 146. Kalika Dantu 230
119. Tikarpara 259 147. Karmoli 140

Total (Odisha) - 4 schemes 1189 148.  Khartoi Lumti Talli 55
Sikkim 149. Lata Tapovan 310
120. Dikchu 105 150. Maleri Jelam 55
121. Lachen 210 151. Mapang - Bogidiyar 200
122, Lingza 120 152.  Naitwar-Mori 33
123. Panan 200 153. Nand Prayag 141
124. Rangyong 141 154. Ramganga 66
125. Ringpi 70 155. Rishi Ganga-l 70
126. Rongni Storage 195 156.  Rishi Ganga-li 35
127. Rukel 33 157. Rupsiabagar Khasiyabara 260
128. Talem 75 158. Sela Urthing 230
129. Teesta-| 320 159. Sirkari Bhyo! Rupsiabagar 210

Total (Sikkim) - 10 schemes 1469 160.  Taluka Sankri 140
Uttarakhand 161. Tamak Lata 280
130, Arakot Tiuni 72 t62.  Urthing Sobla 280
131. Badrinath 140 Total (Uttarakhand) - 33 schemes 5282
132. Bagoli Dam 72 Grand Total - 162 schemes 47930
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[Translation]
Railway Lines

2886. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) the details and the present status of work on
laying of new railway line on Hajipur-Sagauli via Vaishali
and Chhapra-Muzzafarpur;

(b) the reasons for inordinate delay in completion of
work thereon;
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(c) the details of funds allocated/spent thereon so far
along with the estimated cost of these projects; and

(d) the time frame set for the completion of the said
projects and the steps being taken by the Railways in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (c)
Details/Status of ongoing two New Lines ie. (i) Hajipur-
Sagauli via Vaishali and (ii} Chhapra-Muzzafarpur are as
under:-

Status

SI.No. Project Kms Latest Funds
Sanctioned  allocated/
cost (in crore spent upto
of Rs.) March 2012
(in crore
of Rs.)
1. Hajipur-Sagauli 148.3 528.65 187.72
via Vaishali
2. Chhapra- 84.65 378.56 111.79
Muzzafarpur

Works taken up in two phases. (i) Hajipur-Vaishali
(35 km) section: Work is in advance stage. Majority of
minor & major Bridges are at completion stage; work for
track linking taken up.

(i) Vaishali-Sagauli (115 km): Preliminary work and land
acquisition taken up.

326.98 acre land out of total 946.96 acre acquired.
10 nos. major bridges out of total 13 completed.

Railways have a huge throwforward of Rs. 1.47 lakh
crore for ongoing New Lines, Gauge Conversion and
Doubling projects with limited amount of resources
resulting in thin spread of funds which are allocated
annually to these projects as per availability of resources.
Apart from limited availability of resources, delay in land
acquisition, forestry clearance, poor law & order conditions
and failure of contracts also result in delay in execution
of on-going projects.

(d) The time frame for completion of the said projects
has not been fixed. Steps have been taken to generate
extra budgetary resources through State participation,
defence funding, declaring some projects as National
Projects and implementation of bankable projects through
Rail Vikas Nigam Limited (RVNL). To expedite completion
of projects, forestry & other clearances taken up with
State Government at highest level.

Transmission and Distribution Losses

2887. SHRI KAMLESH PASWAN:
SHRIMATI ANNU TANDON:

Will the Minister of POWER be pleased to state:

(a) the revenue loss incurred in the transmission and
distribution of power during the last three years and the
current year, year-wise;

(b) the steps taken by the Government to modernize
the State Electricity Boards (SEBs) specifically in order
to reduce leakages and Transmission and Distribution
(T&D) losses;

(c) if so, the details thereof;
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(d) whether the Government is actively considering
the implementation of a nationwide smart grid network;
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As per
PFC report on ‘Performance of State Power Utilities for
the years 2008-09 to 2010-11', based on the account
details provided by the utilities, many utilities selling
directly to consumers have incurred losses during the
period 2008-09 to 2010-11. Details are given in the
enclosed Statement-I.

(b) and (c) Distribution of power is the responsibility
of the Discoms. Central Government acts as a facilitator
in supplementing the efforts of States to provide power
to consumers in an improved manner.
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The steps taken by the Union Government to improve
distribution sector and to reduce the losses of SEBs/
power distribution companies of the country are given in
the enclosed Statement-Il.

(d) and (e) Ministry of Power, Government of India
has set up a Smart Grid Forum and India Smart Grid
Task Force. The India Smart Grid Task Force is an inter-
ministerial group under the Chairmanship of Shri Sam
Pitroda, Adviser to Prime Minister on Public Information
Infrastructure & Innovation.

On the recommendations of India Smart Grid Task
Force, Ministry of Power has shortlisted 14 Smart Grid
pilot projects in different DISCOMS. Implementation of
these pilots would be taken up on continuation of
R-APDRP in 12th Plan and also as per availability of
funds for Smart Grid pilot projects.

Statement |

Profit and loss details for utilities selling directly to consumers during 2008-09 to 2010-11

(Rs. in crore)

Region State Utility 2008-09 2009-10 2010-11
Profit Profit Profit Profit Profit Profit
(Loss) on (Loss) on (Loss) on (Loss) on (Loss) on(Loss) on
accrual subsidy accrual subsidy accrual  subsidy
basis received basis received basis received
basis basis basis
1 2 3 4 5 6 7 8 9
Eastern Bihar BSEB -1,005 -1,005 -1,412 -1,412 -1,332 -1,332
Jharkhand JSEB -1,048 -1,048 -707 -707 -723 -723
Odisha CESCO -125 -125 -146 -146 -150 -150
NESCO -0 -0 -28 -28 72 -72
SESCO -36 -36 -40 -40 -19 -19
WESCO 13 13 -27 -27 -38 -38
Sikkim Sikkim PD 10 10 -9 -9 -38 -38
West Bengal WBSEDCL 39 39 71 71 95 95
North Eastern  Arunachal Pradesh Arunachal PD -48 -48 -212 -212 -182 -182
Assam CAEDCL -13 -13 0 0
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LAEDCL -15 -15 0 0
UAEDCL -19 -19 0 0
APDCL 0 -319 -319 -446 -446
- Manipur Manipur PD -113 -113 -87 -87 -134 -134
Meghalaya MeSEB 10 10 -56 -56 0
MeECL 0 0 -91 -91
Mizoram Mizoram PD -72 -72 -139 -139 -158 -158
Nagaland Nagaland PD -68 -68 -108 -108 -159 -159
Tripura TSECL 49 38 2 -11 -126 -130
Northern Delhi BSES Rajdhani -108 -108 187 187 388 388
BSES Yamuna 58 58 77 77 155 155
NDPL 171 171 351 351 258 258
Haryana DHBVNL -265 -265 -633 -680 -393 -556
UHBVNL -1,218 -1,218 -912 -912 -129 -129
Himachal Pradesh HPSEB 32 32 -153 -153 -122 -122
HPSEB Ltd. 0 0 -389 -389
Jammu & Kashmir J&K PDD -1,316 -1,316 -2,106 -2,106 -2,167 -2,167
Punjab PSEB -1,041 -1,041 -1,302 -1,302 0
PSPCL 0 0 -1,482 -1,482
Rajasthan AVVNL -0 -2,403 0 -3,924 o -3,071
JDVVNL 0 -2,185 0 -3,169 0 -3,069
JVVNL 0 -2,227 -0 -3,913 0 -3,389
Uttar Pradesh DVVN -974 -974 -1,707 -1,707 -1,117 -1,117
KESCO -152 -152 -181 -181 -73 -73
MVVN -418 -418 -1,040 -1,040 -348 -348
Pash VVN 612 -612 -1,188  -1,188 -304 -304
Poorv VVN -1,346 -1,346 -1,170 -1,170 -969 -969
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1 2 3 4 5 6 7 8 9
Uttarakhand UT PCL -355 -355 -627 -527 -219 -219
Southern Andhra Pradesh APCPDCL 13 -2,780 36  -1,198 3 -778
APEPDCL 14 -531 18 -435 13 